Sravana 11, 1900 (Saka)

Lok Sabha
Debates

(Fifth Session)

(Vol. XVI, contains Nos. 11-20)

LOK SABHA SECRETARIAT

New Delhi
Price- Rs 4.00



CONTEN'1S
N.. 13, Wednesdav, Augus’ 2, 1978/Sravara 11, 1900 ( Saka) COLUMNS
 Obituary Reference, . . . . . . I
ral Answe:s to Questions :
* Starred Questions Nos. 243, 245, 247 t0 250, 254, 257 and 261 2=13
Written Answers to Questions :
Starred QummnsNos 244, 246 251, to 253, 255, 356 258 to 260

and 262, . . . . 30—42
Unstaired Questions Nos. 2369 to 2371, 2373 to 2459, 2461 10

2§29, 2537, 2533 to 2548 and 2550 to 2568, . . . 42=206

Re. Matters under rule 377 and Calling Attention . . 207=—210

Re. Visit of a Parliameatary Committee to Villupuram, Tamil Nadu 21o0—212
Papers Laid on the Table . . . . 212—214
Message from Rajya Sabha . . . . - 215
Tobacco Board (Amendment) Bill—
Returned by Rajya Sabha with amendment . 215
Re. Calling Atteation—
Reported heavy loss of lité and property caused by Floods . 216—217

Matters under rule 377—

(i) Tension in Marathwada due to Change in the name of
Marathwada University—

Shri D.G. Gawai . . : . 218

e~

(ii) Reported police firing at Mattan, Jammu and Kashmir—
Shri Mohd. Shafi Qureshi . . . 219

" K. ]dpannadhapuram, Andhra Pradesh—
B Shri Kusuma Krishna Murthy . . . . 219—221

(iv) Repuried incident of shop lifting in London by a Deputy
Secretary of Ministry of Law

Shri Nirmal Chandra Jain . 221—222

(v) Reported attendance of ‘Indian Delegates’ at the Islamic
Conference held at Karachi—

Dr. Vasant Kumar Pandit . . . . . . 222

*The sign + marked above the name of a Member indicates that the question
s aciually asked on the floor of the House by that Member.



(ii) CoLUMNS

Insolvenqr Laws (Amcndmcnt) Bill—

Motion to conslder, as passed by Rajya Sabha .

Shri Shanti Bhushan .
Shri R. Venkataraman
Shri Somnath Chat*erjee
Shri Nirmal Chandra Jain .
Shri Dhirendranath Basu
Dr. Ranji Singh
Shri Narendra P. Nathwani
Clauses 2, 3 and 1
Motion to pass

Shri Shanti Bhushan .

225—47

222—25, 24047
. . 225—27
227—30
230—32
232—34
234—39
239=—40
247—55
255—s6
255

Catling Attention to matter of urgent Public Importance—

Reported heavy loss of life and property caused by floods
in various parts of the country— .

Shri Brij Bhushan Tiwari
Shri Bhanu Pratap Singh
Shri Om Prakash Tyagi
Shri Ram Dhari Shastri
Shri Yuvraj . .

256—87

256, 263—67
256—63, 267—71
271—76

277—81

' 282—g6

Scheduled Castes and Scheduled Tribes Orders (Amendment) Bill—

Motion to conader
Shri Dhamk Lal Mandal
Shri Kusuma Krishna Murthy
Shri Durga Chand
Shri Eduardo Faleiro .
Shri Bapusaheb Parulekar .
Shrimati Ahilya P. Rangnekar
Dr. Baldev Prakash .

288—321
288—g1
203—05
295—96

297—300

300—303

. . . . . « 303—307
307-3



(iii ) COLUMNS

Shri A.V.P. Asaithambi . 308—11
Shri Ram Vilas Paswan . 3I1—16
Shri G.S. Reddi . . 316—18
Shri Kacharulal Hemraj Jain 318—21

Half an hour discussion—

Pension to heirs of deceased MISA and DIR detnus 321—36
ShriR. K. Mhalgi . 321—24
Shri Dhanik Lal Mandal . 324—26
Shri Eduardo Faleiro . . . . 327—28
Shri Krishna Chandra Halder . 328—29
Shri Yuvraj . : 329—30

Shri Bhanu Prakash Shastri 331



LOK SABHA DEBATES

LOK SABHA

Wednasday, Hugust 2, 1978/Sravana 11,
1901 (Saka)

The Lok Sabha met at eleven of the Clock

[Mr. SpEAKER in the  Chair]
OBITUARY REFERENCE

MR. SPEAKER : I have to inform the
House of the sad demise of Kaka Bhagwant
Roy who passed away at Ludhiana
(Punjab) on July 29, 1978, at the age of
61.

Kaka Bhagwant Roy was a Member of
the Provisional Parliament during the
years 1950—52 representing Patiala and
_East Punjab States Union. During his
carly career, he was President of the Stu-
dents’ Federation and the Labour
Federation, Ludhiana, during 1934 and
1038, respectively. Later, he was aso-
ciated with the All India Students Federa-
tion, All India Radical Youth Conference
and several other social and youih organisa-
tions, He also served as Vice-President,
Gandhi National Mcmonial Fund, FETEU
in 1948, A freedom fighter, he suffered
imprisonment for participating in the
Satyagraha movement during 1942 and
1946.

We deeply mourn the loss of this friend
and I am sure the House will join me in
conveying our condolences to the bereaved
family.

The House may stand in silence for a
short while as a mark of respect to the me-
mory of the departed soul.

The Members then stood in silence for a while,

1989 LS—1

. 2
ORAL ANSWERS TO QUESTIONS

qmwaiﬂrmlﬂ m;'hm
& T

*243. ot wifey wf @w :
1 A Wk oftegn wdt ag

IR T K w7 o

(%) sar qIaT TAF 1961—81
F 20aflg gz fawra &d%q &
gAld F98 H F@yd ¥ ATHATT,
ofeEr, sEr, TrRaws, TTEs 9%
TR aF 1650 faemiiee Fwam
wEr geET AT aﬁ fe srarr
foar mr & ;

(&) #_qFTUT HFFIT T W
T@T qIE &1 qGT qTAE §
TTwa # faq 2 s @ WA
faar & g afz g, @ 72 g% g7
a1t o fam g%y &7 WA A
g

(M) &= wXHIT ¥ d@ET qS-
A #T F= aF AT qIEd &
Cet o

() o= Tswmt & T
Miaa # g1 F qorow wsy H
&g TFHI] T oFrE Ev g o
7T

(¥) T90@ WA §THT TIA-
At F g # afe ® owgw ®
&E ERFIT FT FAT FTORA g W

a1 Fa. fFm smam W qEwa
TS KT FTH AT W W USET R

HATT T@T 9T F4 AF A14r Ar4A7 7
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Mg Wk ofagn dama W@
T T Har (s Wi W)
(%) wrrg wada qg@ & wAT
wew famm 3 faq qsw 3AFad
grar aar o 20-3f@ (1961-81)
Qigar ¥ g | z@4 5 995 uww
qqgr adg @3w J4r feqr fadq
ars % faq ad, afs q Tw Wt
% fq1 ®&7 Fad T q

(@) oY, & | TATT KEET A

TF §&F F1 541 M ¥ wgh
TARTT TGS K WA AT IAD
Iy WAT U ®E&( &' ogAr #
wifge foar ar

() & (¥). wawai §1 F91
& wrow, o feafs ¥ foar wew
1 UG TIATT qNT FA &
art #§ &1 @ AT ar  fwdr
&1 § 75 |IR( I wLrg yFAI
§ wifes #@ % fog fqar wad
FIERT T AT ] G4T 74 &
I § 28970 fFonto ywEhy AT
g faad § 1352 fwodle wawm
¥ E

oft wdteg wrf qam @ =rad
gftagm A& 7 wa" & wer (W),
(v) =2 (%) # Farar & f= o
Fe&i w1 UG Al 7 wiww
¥ & fRe f&er wiEl Foww &
A% I}7T HAT A4 E 1 W F 28970
fFodle iy wrswmt & fom &
& 1352 frowlo wwow # & "
@t =il & 61 & 81 Fr g adig
T & qeqiw F garfas qIwa
s 28 Sfawe fowar & s@ 5
TS U Gf AMTA grEd F
dda & 60 wfowa feger & | =a
tate # fad 1352 feerdlee
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v griy § wafs (oo ¥ dar
UK UTHA 3400 faere g
wfgg | FT 2050 fEETIET TR
grid qAaq H owW & 9w FH AT
T @ & fag madm  ofaes
w4t Fa, §8 9N fFw gF FHEad
FA ag & w9vz FrAAr wmear g o

s WX W & a1 #R
Tg &) fear f& g%a 2 @@t i
gt f& fom At &1 g W #
faar srgm sqifs daadi & a9
¥ gmd wifim R fr erdw
fafret atr =nfan v & &
T FA T FAAET FT AR JaT
T &1 fqw w1q | s @g dar
fesmm &t g8 @EF T A€t fawiv
fer 1 Far & | WA A FeAr
f woraa fresr gar & fwme aréa
¥ fag 7g o= 7df § 1 Avew
gréd & g go wEdfar asit
o afagy & qaow w2 &
foger ff wamar g 1 Ff¥w & W
¥EF 9T ;I WET 4T WK &
f& ag wex w@r § | IF 9T %
OF 97 9, 3§ AW W ¥ wag Ao
2| WA FIAT A TR 5.96
F1E 941 T8 wg% % fad fagr &
¥ wafm mzea &1 GEnmae @
asar § f& oz gw o« o wnar
fam srgm W adt @iww § 39
A F1 REET g A1 §F &&F G2
w1 e fEwar oS owwAT @O0

ot waqfeg W wEwm ;. meme
Aglam, WA ¥ gNY wAR AT W &
uF fagrg @€ qwaa, T § § )
g famre &gz @ 1 g o1
"\ F gEwE & fag 1650 fa-
#rex wrew FET F1 79 AR &4
A grid, e gewn A
foraqr wmirm, @z & SrAAT NI E
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feat® 31-3-77 a% Qe 7 1352
framfler o s 4, 8747
faeilet o 91 w4 4 1 9085
feamlex famr qew =rrl, 10476
festaex s fw=r a&vrf, 11102
feagizT wedor wf w1 faer &%
FA 40,762 frarleT amd 4 1 TAH
¥ &1q 1352 feendleT wER
awrt &1 & wmadm WA ot |/
Wz AT 9rgar g fw oo oae,
Zr A, dF qrF ar q= '@ §
T FET grid F1 AW g
§ Fgwr wram ? gEWr qwqa
T F HA@IT 99 AT § LN
Freew grid &1 Aqaw grid #
FTow & foqg +% arw =\ FrOR
WATF IHF AT § § T qATEA
e 3 |

ot wir I & AT 9gF ogH
qr@ w1 ow@E 2 I oA #R

g f& arst graa wT WSS
g s owx wew faw owrr oA
zq u3x 9% fasre wv sw7 €
FfFr wz wzga1 f& qwwE &0 gaw
aavears fewr @ 78 @A w0 wEf
2 wdr grg § uF Fweaw @i
F qgm A Afvew, AT F#
faqiadr 3% 9T #Zw famrv #2 7
§ AT IFA@ & IH X FR( AT

GAT g0 FAM |

SHRI HITENDRA DESAI : Gujarat
as really backward so for as lhc national
highways arc concerned. In as much as it
thas a very huge coastline, there is a sub-
stantial percentage of trlhal population
too. So, I would like to know from the
hon Minister exactly what provision has

Froposcd to be made in the Sixth
le the national highways and what
standards or what criteriawill be adopt-
ed for the selection of national highways.
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_ SHRI CHAND RAM : The criteria
for declaring roads as nar.wnnl highways
are as under ;—

(i) They thould be the main highways
running through the length and
breadth of the country.

(ii) They should connect foreign high-
ways.

(iii) They should connect
States.

capitals

(iv) They should connect  major
ports and large industrial and
tourist centres.

(v) They should meet the strategical
requirements.

These are the five criteria.

SHRI HITENDRA DESAI:
about the tribal population ?

SHRI CHAND RAM : The tribal po-
pulation in your State may be large, Re-
garding the arcas which are inhabited by
tribal people, that is the business of the
State Government and as I have made it
clear in the House previously also we have
increased the allocation for rural roads to
the extent of Rs. 1000 crores including the
roads in the tribal area.

What

W WA AW g Wi qrERt
Tz g, wrAdm wer A § owgr fE
fres gu e & & 8 ¥ w=m
Agar g fF S owmam g &y
W grar & ag fwwze gwr fomr
¢ Ak W1 weg § Tg W fAwsr gwr
fomr @ @7 agi & ag Vg (A=
g @1 AT I A iwee fFar
¢ f& gt AwAw @Ed aArAr
sifgy &1 & w= wEwE & QWY
aram;fqawswtrgm‘r
W??-r grid  d Fad FT A

| W91 I9W wHiwr ¢

&t 9T TN : TEY FE BF A
fs ag wgea #1 weF g, W€ UF
an w3F & 1 K §1 few g
®SF 9% 9T HIX FH HIF 9
TRERT ¥ WI¥ qu, Fgi FT GHT
fos foar & agi <1 99 W ®H

6
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o9 Wl | 5.96 $UT TAT TW
T ags & faq =T &Y % &
fer na & | wt | T WX
T I9 985 & faq wndr @ gw
XY fae darT § 1 W WEF ®
HEed w1 gW ArAd & |

¥ ¥ weifre weme

*245. 51 FEN € STAW  :
I T AT 0 T HATHE HERTH]
0 gEI & T F 26 WAW, 1978
F wmarzifea w7 ®edr 8130
ITAT & A4 H FZ IATA | T
Fin fF :

(F) &1 wredg &ar v fafsw
gfadt § gifts wewi & Ty F
gifgs saFd I 9 oFA FW
t % & #w wfe g, @ awdqdt
Ty Fuar g

() /a &= a9l = fwaw
wdfis  semeasi w0 wqET Fnar
mar @ o agma fEar mr @
T wEm fHad a8 92 I @
farox 37 Taidl a=rr ST owFAT
o @Ewfa & 9T oEEAT & AT

() #ar wfafer mafs e
TEAITRT FT WM HIT aFATT F A
gz fa=rx fmar e & =T afz =Y,
ar g7 art § zfaw fadfa s=a5
ferar s 7

T Aaem #§ Tew waAr (e
sz ) (%) g (@). wra
Yar #1 afadi 7 fafafams gerasi
F &t 1975 § 213, 1976 ¥
190 ¥1¥ 1977 ® 162 € 1| &
qeqraF  wEqdr FRAT ¥ w0 ¥
w14 FT @ & | TW 7 & el FY
wfa 7& &1 T 2
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weqrFi & % 45 98 § fox
9¢C A4l Yfew & a1 FFAT & 0
gy o6 g 97 A € faw 9%
aFr Erafa 91 6% | ¥ 0ngqE
fes adf & &7 7T W & =
AT F gIAT uFA FYoar @R
O g2 F 92w 9% @ & A |

(w) sofadmper @ar  AEfage
gefrfaad #1 10 7 fofalegy &
TR & 45 @I A A7 1978
| rqiq) fafafega odi § a= fom
mi ) fufafams e wredl & #i”
qfi ®1 T TOT F WAEHEAT AT
I fma oF g gx7 TR WY
oAt v faare fear w1 ™

g1

ol gen T wYAT ¢ qeOw
wgram, AdY ot & @ wiwd faw g
37 F "EI 1975 ¥ 213, 1376
¥ 190 WIT 1977 ¥ 162 WATYF
g | zw % owd ¢ fF 1975 F
wFTAN 1976 W 23 FW F AL
M7 1977 ¥ AT IF FI §=AT WT
SATRT 92 FT FAX 162 &1 7 1 4
# AT wvgan g & oz F1 FEw
9 T & TeT T AT g7 A
qF @AT 26 WAN, 1978 &7 YOI
q1, 37 ® #% g SrAwrdr An 9
frrafmsmasmFr @I
#tr & gaz foar o1 frgm srAwrdy
Fd Fx X & | zaw faw d
T F oarz At owmg TEr SarE ¥
@  fr gw srAwrd gwedr W%
@ & | M A@ Fwemma ¥
TT FT TF I AR KT TFLDT
FL AT | AT F 19 #9 Ag &
|/EA X F Fraq o w gFAr
faseas i FT TR E o7 3@ F S
¥ a2, fo® w19 fourar =smgd

g?
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WMo W fay : wew #EEw,
e w9 g w1 1w ag g fw
T wge® “gwrEdz qeatAd ¥ ¥
for oy & o= 4 €Y famay & @V
fafafega wrees fad @y &,
I i Firddz QA H § AT
fag «rd § 39 1 @h T W
uswid FT feam w@ET & ) g&@T *+m
g & Tdr FT &

wgi ax faem #r sva g—
I OFT FA F FH awg AT
W@ g wWiE T e Haiege
# g wwg v AT g & el
WA § FAAT AA FIA FOAAA
foar ar @ &\ wT AF 162 F &
121 & 1T # FAAFKI A7 81 A
21 qfF wdt st S F o H
AFASET 7T, 34T 77 &7 war
¥ f& gr3r mAq A /U oFMEAT O
FY & @ AAF W@ Ay, #F
37 /AT 9&F ¢ @ FAT |

MR. SPEAKER : You hav: taken a lot
of time, Mr, Minister, from April onwards.
You should have collected the information.

st gew T wOE@ ;. wWend
witzm, A ¥ &z famr 2, 33 fao
qR dTm @, 47 T W AAH
®oHIA F TRIIT FT W E

o7 F 9iF A 121 F T H
g1 W1 -~ # ¥ fRa¥ =ufw
fFad U= ¥ w9 ¥ 7@ w17 T QR
7 w7 WY & gar &€ 4y A
2 fF z37 fodi & 39 Fr zqat w7
fagr sgar ? g ¥ wIA I
wT & fF 459708 & faq & &
® gz F1 1 FFAT 1 F FAAAT
A § fF w9 # gfee w3 #
fagsr ¥3r w1 7 2 7 AWM w4
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% @ #r ofee & 7 ? ¥ Ao
1 HATIRT 1 Y FE F A1
¥ wod agt st fmaw aTar @
f& @ O 17 &0 & g 97
1 @t T faar sigm ¢

Mo 9< fA® : Weqed WE1ZT, T
FHET qga QTHT & | W 26 WA,
1 4g I 9197 91, I F 4T A
7 AfefeFm fawa #7145 s
1 gy T fagr, ag SR FTE
Sl & UE | &TRr 941 & &€ T
@ F At ¥ ogw fav wT @
|

st gEAr 121 =fwdi & ar
¥ gwt arg wr @ 39 F wAAIL
uF wfgx dar & faw &1 31 &
35 af & a9 gv 4% & 15 q¥
g S 26 ATF ¥ 30 WA AT ¥ &,
21 | ¥ 25 A TF W
15 2, 16 9 ¥ 20 &I aF &
17 %, 11 919 ¥ 15 @19 aF &
48 & 6 T[T T 10 T aF &
IO GIF AT aF F 7 & |
WA ¥ 121 FER H ogEa
fadr & 1+ 91 45 93 gw & wwr
gy &5 § 97 ® ygw @ ¥
difrae i # qqwr fRar siam,
AL FT AT I F &MF ATLAT |
wfrgmfamr s © & fr
fras o wrafagi &t gw eqrd) FT
LA

Y PN AT WA . AL
qgaT, . ...

MR. SPEAKER: So, they will be confir-
med before they retire,

st geT 9= wqr™ . Hera
wgiza, &% ag qor 41 f5 w oA
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T FEOF oare § o fraw
Ty § fw fegw fel & amg snit
fear qmam ? ¥ 3@ AW F TEE
qE AT &1 TA & AW FW@ QT
31 & 35 @e gr ag £ afew @
% S T gl 2

MR. SPEAKER : I bave told him
that he has taken a long time. They must
be confirmed before retirement at least,

o T fag : wemey wERA, vW
o F oarz 35 favw F s gw 7
waar fFar f& §8 =0 w1 =g
s =fgr A= ¥8 A W gw
Tl F7@ F1 famT FT @ O
T FM QF  FITL IT A, TAW T
fasre &1 @1 &1

SHRI YADVENDRA DUTT : In his
very prompt reply, the hon, Minister
has sazd that they can be confirmed,

'Iftz Fr Gﬂ'ﬂfﬂ' $ but they can mot be

promotnd May I know firstly thereason way
these gentlemen who have been serving
for 31 years are not liable or fit enough to
be considered for promotion in compari-
son to others in his department and, se-
condly, why this delay in allowing these
teachers to work lor 30 years and 25 years
with out being confirmed ? What is the
reason behind it ? 1 would like the hon,
Minister to enlighten the House on these
two points.

PROF. SHER SINGH: As I have
already submitted, these civilian teach-
ers are on the authorised strength of the
units to which they belong and, mostly,
such teachers are taken out of the combat-
ant personnel. It is only when such teach-
ers were not available that civilian teachers
were recruited. The appointments were
of a temporary nature. but somehow they
continued serving for many years. It has
been a hardship to them. 1 aceeptitand,
therefore, we have found a solution now.
We are making 45 teachers permanent
from 1st April, 1971. ([nterruptions) In fact,
this question came up before me only two
mon'hs ago. We have taken expeditious
steps.  We are now trying to examine the
question from the point of view of hav-
ing a separate cadre for them.

SHRI SURATH BAHADUR SHAH :
Does the hon. Minister realise that keep-
ing a man on temporary basis for 31 years,

AUGUST 2, 1978
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'L'm to make him permanent, deprives
im of facilities, like, provident furd ard
other things and, if so,is he thinking of
compensating that loss and, if so, kew ?

PROF. SHER SINGH : These teach-
ers enjoyed the benefits of some of the ge-
neral rules issued in  respect of civiliens
employed in defence establickn ents ..

SHRI SURATH BAHADUR SHAH +
The hon. Minister has not undersico  my
question.

PROF. SHER SINGH : These rules
were applicable 1o them also oven tkough
they were temporary. They cnjoyed
sume bencfits. like, quasi-peimancncy,
pension, family pension protection of pay
on becoming surplus and so on. I havet
admitted that there has been agreat
hardship to them. I donot defend what
has hapﬁencd. We have now taken stepsto
make them permanent.

Production of coal by coal washeries

*247. SHRI BIRENDRA PRASAD =
Willthe Minister of ENERGY be pleased
to state :

(a) the total quantity of coal produced
annually by the coalwasheriesin the country:
with 17 per cent ash content; and

(b) the quantity of coal with 17 per
cent ash produced during 1977-78 ?

THE MINISTER OF ENERGY(SHRI
P. RAMACHANDRAN) : (a). and
(b}, The total quantity of coal produced
by the coal washeries in the country
with around 17 ash during the last three
years is given below (—

Year quantity of coal
pr
(In million tonnes)

1975-76 1" 55
1976-77 048
1977-98 " 1+ 6o
=t W TEE may o, #

Wy F Aegw & §31 A { Tg AT
T1za1 & Fa1 7g ava &9 & i foaew
WY gds QI Rvw § AT EE F7
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fagT® frq@aa ¢, o & fadenid ag
fasas £Y § f w1 # Ta A MAaAr
SuTaT @ F FTO CHA qAT BT
®IHE I & F0 g F@ g T A
e F fasrelt & FearaT ¥ #4T AT
AT 9% WS TH1T FT Fq«Ar 7% faaw
arar g, foe® F1en fase #1 IA@TA
FH graT §, Jow fog w47 o 4T 57
WE G & A owmg g
SHRI P. RAMACHANDRAN : The
power stations are required to use a low
grade coal, probably with more than
30—35%, ash content in the coal. The
boilers are designed to use only such kind
of coal in this country. It is not proved
that the generation of power is reduced
because of the high ash content of coal
because, after all, the power stations are

designed in this country to use indigenous
coal which has a high ash percentage.

W R w@@ : FT Fg AT
AAATT HaAT A F AT F R F
Qi Y FTEET T WRE T agT GA G
T § w7 afs IAwrAdEor 3 far
AT ATHS F( HST AFTCE Il
g1 &Far § 7 #ST GO9I TAST A4l
Fwor Fwrr ¢ oafe g, & faww
¥ o FrOMAr FR@AT A gTAT
graa g ¥Ar IEET W AdrEIer
faar s 7

SHRI P. RAMACHANDRAN : The
Hon, Member is confused a little bit.
This washed coal is not supplied to power
stations : washed coal is supplied only to
steel plants. To the power stations we

do not supply washed coal with a low
ash percentage.

Of course the washeries are old, and
they are being rectified and repaired, and
new washeries are being set up in the
coming nne or two years.

Supply of coal to Industries in South
Indin

*248. SHRI NATVERLAL B. PAR-
MAR : Will the Minister of ENERGY
be pleased to state :

(a) whether inadequate coal supply
has forced a large number of textile, tea

SRAVANA 11, 1800 (SAKA)
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-and other small industries in South India
to switch back to firewood and oil as
fuel; and

(b) if so, the reasons for coal supply
crisis and low despatches of coal to con-
sumers ?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN) : a) and
(b). Inadequate availability of
explosives, frequent power interruptions,
labour unrest, inadequate rail transport
and the strike in the Singareni Collieries
during April & May 1978 are some of the
main reasons for occasional shortfall in
supply of coal to South India. Reports
from there have been received regarding
the use of firewood/oil by some of the

industries.

&t Aex @ o T ¢ FqT
AAT qET A 7y FAOTX Fr FIT F
fs zfer wrg Faaa &1 o wd-
BT @, AR QU FA ¥ T wqr
29 IS T & 7 AT IH & QU
F & fqe I F1E ZraqE F1 qTeq7
M & fog & a@ Waew g H
gfeai &7

SHRI P. RAMACHANDRAN: Already,
there is improvement in the supply of coal
in the southern region after the strike in
Singareni Collieries was  withdrawn.
For your information, in April the despatch
was 661 lakh tons, whereas in May it
had gone down to 4+ 8 lakh tons; in June
it had picked up and we have supplied
about 7 48 lakh tons. We are constantly
trying to see that the coal reaches indus-
tries in the south also.

= ATTTN Wo TTWIT : wr HaAT
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FAET  TFA AT mAEAT w7

i



15 Oral Answers

SHRI P. RAMACHANDRAN :
We have not yet examined sending coal
by river, but we are examining sending coal
by ships.

SHRI DHIENDRANATH BASU :
Due to acute shortage of coal many of the
medium and small scale industries in the
eastern and western regions are closed,
as a result of which thousands of emp-
loyees have been thrown out of employ-
ment. So will the Hon. Minister be

leased to let this House know whether at
cast 50%, of the requirements of coal will
be supplied to them ?

SHRI P. RAMACHANDRAN : It
is a very sweeping charge that is being
made about the coal supply. [donot sec
anywhere that major, medium or small
scale industries are being closed for want
of coal. Sometimes there is short supply
of coal, but that does not mean that the
industries were closed. I do not know
whether the Hon. Member can furnish
details about the industries which were
closed for want of coal, so that we can look
into 1it.

SHRI A. C. GEORGE: The Hon.
Minister isfully aware that out ‘of
the production of tea in this country, more
than one-third is in thesouth, siz. Tamil-
nadu, Karnataka and Kerala. During
the 1973 oil crisis, with great difficulty
we were able to prrsuade the tea factories
to switch over their fuel to coal, Now the
tea factories, especially in the cooperative
sector, are suffering for want of coal and
it is not an easy job to switch over from
coal to oil again. So, in order that the
productionof an important export item
does not suffer, will the Hon. Minister
think of subsidising the supply of coal by
trucks ?

SHRI P. RAMACHANDRAN : We
have not yet thought of subsidising the
supply or coal by trucks. Excepting for
one month—the latter part of Aprill and
the first part of May, when the Singarani
strike affected the supply of roal to these
factories—we have been trying to supply
coal to the tea factories subsequently, and
there is no complaint at-the moment with
regard to its supply.

SHRI K. LAKKAPPA : Some time
back—you will also remember—w, 1
brought it to notice as to how Singareni
Collieries was functioning and its mis-
management and all that, the Hon. Mi-
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nister said there was nothing in it. But
now he is admitting that due to so many
reasons there is shortage,

SHRI P. RAMACHANDR AN : Only

a strike I said.

SHRI K. LAKKAPPA : Please don't
contradict.

It seems the Energy Ministry is not
interested in developing industries in the
southern parts of the country, most of the
industries located in the southern States
like Tamilnadu, Kerala, Karnataka and
Andhra Pradesh, and other regions in the
southern areas have been completely
closed for so many months and there is
no movement whatsoever so far as coal
is concerned. I would like to know the
requirements of the coal-based industries
in the southern States and how you are
going to organise the supply to meet the
situation. Can you also assure this House
that you will meet the situation by over-
coming the shortcomings in coal supply ?

SHRI P. RAMACHANDRAN: The
Hon. Member has tried toraise some as-
pects which are not connected with  this
question. About Singareni Collieries, no
quesion of management was raised. it
was managed by the Andhra Pradesh
Government and there was a strike during
April and May in Singareni Collieries
whereby the supply of coal to the southern
States was affected. That is true, but it
was only for a short duration. Subxqucnt-
ly, we made arrangements to divert some
of the coal from other coal ficlds also to
the southern States and, even though there
was alow stock position in many of the in
dustries in the Southe n States, no
industry was closed for want of coal. If
the Hon. Member can furnish me details.

SHRI K. LAKKAPPA : How can ?
I cannot refresh my m *mory.

MR.SPEAKER : Then why did you
make the accusation ?

SHRI P. RAMACHANDRAN : Re-
garding the information that I have, as I
explained earlier there was some short
supply in the coal position, but that does
not mean that the industries were closed,
There was only a low stock position.

SHRI K. LAKKAPPA : They have
been closed; small industries have been

closed.

SHRI P. RAMACHANDAN : The
Hon. Member may kindly furnish de-
tails as to which we ‘e the industries which
were closed. :
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Creation of All India Services
+
*249. SHRI KUSUMA KRISHNA
MURTHY:

SHRI LALJI BHAI :

Will the Minister of HOME AFFAIRS
be pleased to state  :

(a) what are the specific reasons for
Government in not implementing the pro-
vision of the AllIndia Services Act, 1951
to create All India Services in the i'ielél of
Mnc&'licinc and Health and Engineering;
a

(b) whether Government have any pro-
posal to create an All India Servicein
any other field ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
SHRI S.D. PATIL): (a) A number of

tate Governments wh o had earlier agreed
to participate in the two Services resiled
fromtheirstand and expressed doubts about
the need to have All India Services in
these fields. Besides, addition to the list
of All India Services would not be con-
sistent with the Govt.'s policy of decentrali-
sation.

{b) No, Sir.

SHRI KUSUMA KRISHNA
MURTHY : There are as many as 20
States azeeed for the creation of All India
Serviees in the  fields of Medicine &
H-alth and Engincering. Only two
Statss have doclined to this  proposal.
Aaart fram that, there is a growing frus-
tration in thess  branches of learning
hxcaus= they are continuously  being
dsnizl the opportunity of serving in All
Inlia S~rvices. Besides that, what signi-
ficance are w: giving for the majority
opinion in our  democratic sct-up? I
want the Government to take a realistic
viw 2l all these factors and bring a proper
1:rizslation to ereate All India Services in
thest branches of learning.

SHRI S.D. PATIL : In the beginning,
thatis.in 1951. when there was a Conlfer-
ence of Chiel Ministers—in August 106 1=
all the States had unanimously agreed for
the constitution of the Medical and Health
Service and  the  Indian  Serviee  of
Engineers. But subsequently after the
1957 elections, they backed out and they
have put forth several reasons. The
prominent among these  reasons are,
they have demanded decentralisation of
recruitment to All India Services, some
have raised the grounds of State autonomy,
and several otber arguments were advan-
ced. All these  arguments  which were
a‘lvancrd were laid on the Table
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of the House on 25-8-1976 when there
was an  Unstarred Question by Me.
Vasant Sathe Qn. No. 1492,

SHRI  KUSUMA KRISHNA
MURTHY : I would like to know whether
these Services were existing  earlier
as All India Services in the pre-Indepen-
dence era and if they were in existence.
what were they called.

SHRI S. D. PATIL : In the pre-
Independence era, all these seven services
were in existence. Butsubsequently when
the  Constitution was amended. only
two Services were kept under article g12.
Then subsequently the All India Forest
Service was constituted on 1-7-1966, and
the rest of the Services were postponed
for one reason or another: the last
postponement was on the 26th January
1977 by the ex-Prime Minister; when
it was about to be published in the
Gazette, somehow under her instructions
that action was stayed and they were not
constituted. Now the Cabinet of the
Janata Government has taken a decision
not to pursue the matter because it is its
thinking that several State Governments
are of different complexion and they have
got their own objections for the constituion
of these Services and also that it is inconsis-
tent with the policy of decentralisation.

=Y sraat g ;. geger oY, wAr
#ERG AN FAG IO faar
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SHRI §. D. PATIL : I have already
replied to this question. However, I
will add that the present Government’s
thinking isthatthey do not want to pursue
the matter of constituting any more
All India Service because there are
objections from the various  States;
in view of that, it will not be desirable to
pursue with that, As far as part (b) of his



19 Oral Answers

question is concerned, I have already
said that it is not under the contcmplaticn
of the Government 1o comstitute 11y mOre
All India Service.

Y wreoit Wik AT RO AW

worm WA oAl geRr g
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The second questiorner bes arly one
question to ask.
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SHRI S. D. PATIL : There is no
declaration of obligaticn in respect of
constitution of these  Services. Only
the Act was amended in 1963 for  the
conititution of Indian Forest Service,
Indian Medical & Health Service and the
Indian Engineering Service.

=t srewt W : 1975 § oo
2 wowrmEm A &

PROF. P. G. MAVALANKAR :
‘The Minister has said on the one hand
that the government’s policy is one of
decentralisation and on the other hand,
he also says that there are «ifferences of
opinion among the States and, therefore,
he is not doing it. I donotknow which of
the two is more valid. And I do not know.
how the differences come into the  picture,

Isitnota fact thatsince 1950 there are
as many as 55 All India Services already
in operation of which nearly two dozen
have come since 1950,

Mr. Speaker, Sir, this kind of an
institution of Al India Services does lead
to proper planning of careers and experts
becoming available to government and
an all India integrated administraticn in
various fields.

In view of all this, will he not sce the
value of creating more All India Services
including an Indian Parliamentary Scrvice
because there is no Indian Parliamentary
Service. A proposal for an Indian
Parliamentary Service was mooted as
far back as 1950 with the beginning of the
First Lok Sabha . From the first Speaker
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omwards this has been mooted. 1 do not
know why the goveirmunt is rot going
into the questicn of All India Sexvices.

THE TPRIME MINISTER (SHRI
MORAR]I DESAI) : There can be diffe-
rentviews in this matter. That 1 giant.

If you really want to see that the
autonomy of the States has to be main-
tained and not c¢necroached upen, then
this question of All India Services should
not be extended furtber at all. I have
no doubt about it in my mind, and the
States also opposc it. Both reascns are
valid. Not only that. one or two States
now want me to dismantle even JAS ard
IPS. This goes to the other extrene.
One must not pursue this question furtkor.

About Indian Parlismeniaiy  Service
also, if all Assemblies agree, we may
consider it.

Indo-Caech shipping pact

*250, SHRI YADVENDRA DUTT :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether an Indo-Czech Shipping
pact has been signed ;

(b) if so, its tetms and cenditicns
and

(¢) the rates to bLe charged on goods
shipped by either party ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) No. Sir. The
bilateral merchant Shipping Agreement
between India and Czechoslovakia has
not yet heen signed.

(b) and (¢). Do not arisc.

SHRI YADVENDRA DUIT : Is
it a fact that negotiaticns are urder wav
as I see from the reply and you want to
get certain points clarificd.

Sir, Czechoslovakia is a land-locked
country. They do not have a port of
their own. They have a treaty with
Trieste and use their Pola harbour as alse
the port of Dobronovik of Yugoslavia.
Will he keep in mind during the negotia-
tions their special demand for special
rights arising out of their land-locked
position which may be not conducive to
our own cconomic point of view? And,
if negotiations are going on, how long will
he take to have the negotiations completed
and signed ?
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S HR1 CHAND RAM : Negotiations
have been finalised and the agreement
has been approved by the Cabinet but
it has not been signrd and there we have
taken care to see that our intcrests are
saleguarded.

I may also make it clear that shipping
trade with Czechoslovakia is carried on
in our ships to the extent of 209, only so
far. Now, we are taking care to see that
this cargo handling is incrcased to the
extent of more than 40%,. I am aware,
Sir, that Czechoslovakia is a land-locked
country and they use the ports of Poland
and Yugoslavia.

MR, SPEAKER : Mr. Dutt, you want
a tecond supplementary ?

SHRI YADVENDARA DUTT : The
hon, Minister has just now said that they
are using Polish and Yugoslav ports. But
why not they consider the port of Trieste
which is very near and easily approach-
able and which can lead to cheaper port
duties as well as cheaper freights ?

SHRI CHAND RAM : It is just a
suggestion for  action and the Deputy
Minister for Foreign Trade of Czechoslo-
vakia is coming very shortly and we shall
finalise it soon.

SHRI JYOTIRMOY BOSU : Is
the hon. Minister aware of the fact that
sailors coming in vessels owned by socialist
countries, particularly, China are not
allowed to disembark in certain ports, . . .

MR. SPEAKER : How does it arise
here ¢

SHRI JYOTIRMOQY BOSU : Of

course, it does.

MR. SPEAKER : It is about Indo-
Czcch shipping agreement,

SHRIJYOTIRMOY BOSU :  Ozecho-
slovakia is a socialist country,

MR. SPEAKER : No, no. You can
raisc it on some other apppropriate occas-
sion. That is not the question here,

SHRI JYOTIRMOY BOSU : I want
to ask whether he is aware of the fact, , ..

MR. SPEAKER : No, no. He need
not he aware. Anyway, the question
does not allow him to be aware of it,
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MR. SPEAKER 1 do not know
whether he is going to disclose it. He-
is asking as to what are the terms of the-

agreement which is yet to be signed. It
is for you to disclose 1t or not.

wtalr T & wwar g fE
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MR. SPEAKER : Q. No. 253. Shri.
Ram Lal Rahi. Not here.

SHRI EDUARDO FALEIRO : May-
I ask that question ?

MR. SPEAKER : No, please unless.
you are able to convert yourselfinto Rabhi.
Q- Nu. 254. Shri Kodiyan,

Centre State relations

+
#253. SHRI P. K. KODIYAN:
SHRI K. A. RAJAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Communist Party of
Endia has madc some proposalsfor giving
more legislative powers to the States ;

(b) whether the C.P.I. has requested
Government to call a conference of
all parties r ted in Parliament and
State assermblics for & mational dialogue -
on the Centre-State relations; and



23 Ora] Answers

c) what are the details of the s
mil)GweMmt‘- reaction tgro Pfl:::r
Jproposal ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
.AFFAIRS (SHRI DHANIK LAL
MANDAL) : (a) to (c). Government
have seen press reports about deliberations
-of the National Council of Communist
Party of India in this regard. As regards
«Government's reaction in the matter.
attention is invited to answer given to
part (c) of Starred Question No. 58
.dated 1gth July, 1978.

SHRI P. K. KODIYAN : Sir, the
‘hon. Minister has drawn my attention
.to the anawer given to Starred Question
No. 58, part P:] by the Minister dated
agth July, 1978, From the reply
referred to it seems that the Government
.is satisfied with the existing constitutional
arrangement with regard to the relations
‘between the Centre and the States.

SHRI KANWAR LAL GUPTA :
“He is referring to answer given to Q. No.
5B ete. Are we supposed to know the
replies given to all the questions ? Let
him say in substance what was the r?ly
given. Otherwise, nobody can wunder-
stand. He is referring to the reply given
‘to a Starred Question.

MR. SPEAKER. Is thatso ? When
.a reference is given to reply to and such
-question, you must keep all the replies
along with the statement. Otherwise,
Members won't remember all the replies

you have given. When was the reply
-given ?

SHRI DHANIK LAL MANDAL
“This was given in this session itself.

MR. SPEAKER : I am sorry that if
‘the question has already been asked,
ithen it should not have been allowed.

SHRI AMRUT KASAR : Mr.
Speaker, Sir, I put a question on the same
subject, namely, on the Statehood of
Goa. But, I have been informed by our
Secretariat that since this question has
been admitted, the reply to that question
may plcase be referred to. Therefore, now
this question is not called in the House.
“What happens to my question and where
am I to get the reply ?

MR. SPEAKER : You are right,
This question should not have been allowed.

SHRIC. M. STEPHEN : What he
says is that previously he had given a
similar question. But, he was informed
that this  question was admitted.
(Interruptions)
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MR SPEAKER : Thatisthe exigency
of the situation. That cannot be provided
for. Our rules do not provide for that.
(Interruptions)

SHRI KRISHAN KANT : His name
should have been clubbed along with the
other names.

SHRI M. SATYANARAYAN RAO :
Since the question has been admitted, he
should be allowed. (Interruptions)

PROF P. G. MAVALANKAR : The
hon. Minister, Shri Mandal says that the
attention of the Member is invited to
answer given to part (c¢) of Starred
Question No 58 etc., etc. That answer
should certainly be in the statement
to-day.

MR. SPEAKER  That is all right.

PROF. P. G. MAVALANKAR :
That is what I am saying. We have now
got it.  You can hold it up if you like.

MR. SPEAKER : There is no holding
up. Shri Kodiyan.

SHRI P. K. KODIYAN : Sir, in
the answer given to Starred Question on
1gth July it has been stated that Govern-
ment are satisfied with the existing consti-
tutional arrangements in regard to the
relationship between Centre and State
and there was no need of re-opening jt.
May I ask, in view of the fact that sin ce
the Constitution came into force in the
last more than 22 years there has been
sufficient experience and some of the
State Governments, which have made the
suggestion for  re-consideration of the
Centre-State relations must have put
forward this suggestion on the basis of
their cxperience, why should Government
take an attitude of not re-oppning this
issue at all and unilaterally saying that
we arc perfectly satisfied. I think this
attitude smacks of authoritarianism.  May
I know what is the harm in having a
dialogue with the representatives of* the

governments which have made the sugges-
tion?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI) : If all  these
unnecessary controversies go on being
discussed, how can it be done ?

SHRI P. K. KODIYAN : There
State Assemblies have already unani-
mously passed resolutions in this regard.
They are assemblies of West Bengal,
Tripura and Kerala. In view of the fact
that some other State Governments are
also dis-satisfied particularly. With the
allocation of financial resources between
the Centre and States, I would ask the
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hon’ble Prime  Minister whether it
should be re-opened and the talks be
commenced.

SHRI MORARJI DESAI : The
Finance Commission which is periodically
appointed takes care of these things

SHRI KRISHNA CHANDRA HALDER:

Mr. Speaker, Sir, in view of the reply given
by the Prime Minister I would like to
know from the hon’ble Prime Minister
whether to resolve the controversy which
has arisen in the country in different
States, he will start a dialogue between
the States and different  parties and
groups represented in  Parliament. To
resolve the controversy whether he will
start a dialogue immediately. I would
like a categorical answer from him.

SHRT MORAR]JI DESAI : I do not
want to start a dialogue at all. If they
want to discuss this question with me, I
shall eertainly  discuss it with  them
(Imterruplions)
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SHRI P. VENKATASUBBAIAH
This idea of granting more autonomy
to States was  first mooted by the Chief
Minister of West Bengal. He wanted to
enlarge the scope by inviting all the
Chief Ministers. A meeting was
to be held in Chandigarh and some of the
State Governments run by the Janata
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Party also agreed that they would parti-
cipate in that meeting. Meanwhile I
do not know what pressure has been put
on them, because, they went back on
this agreement.  Sir, this question of State
Autonomy been engaging  the
attention of many of the Chief Ministers
for one reason or the other, one reason
being that the Zonal Councils meetings
are not being held frequently.

And, number two is this : Even im
the matter of allocation of funds, those
States, are not getting their due share-
even according to the  constitutional
obligations. While 1 do not want to-
say anything now by way of enlarging the
State autonomy or whatever it is, 1 want
to ask one thing. [ want to know whether
the Prime Minister thinks it proper to.
review the matter, because, theré are
various Governments run by warious
political parties. In view of this, may
I know whether he will have the entire
matter reviewed to see that the State
Governments are satisfied in this matter ?

SHRI MORARJI DESAI : The
demands of the State Governments are
conflicting. It is impossible 1o satisfy
all of them. Some want more from others;
some want to give less to others. All-
that has got to be reconciled by the Govern-
ment of India within the framework
of the Constitution. This had been
discussed to some extent in the National
Development Council. And it was after
that that those who had said that they
would attend the Conference did not
go there. I had not put any pressure on
them. But  they themselves said that
they had not agreed and that their names
were given without their consent.

The Finance Commission lays down from
time to time how the funds are to be
allotted to the different States and that
is carried out fully. There is absolutely
no complaint about that. Every State
represents  its case to the Finance Com--
mission and the Finance Commission
sees them. talks to them and discusses
their problems with them. That is how
these things are done.

MR. SPEAKER
Zonal Council.

SHRI MORAR]JI DESAI : I will
inguire whyv meetings of Zonal Ceuncils
are not called.

He asked about

Suspension of Emglloml in Nuclear
Fuel Complex, Hyderakad

*257. SHRT G. S. REDDI : Wilk
the Minister of ATOMIC ENERGY
be pleased to state :

(a) the number of employees suspended
in Nuclear Fuel Complex, Hyderabad,.

Oral Answers 26.
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from 1st March, 1976 to the gist Decem-
‘ber, 1976, and the reasons of their sus-

.pension;

(b) whether any enquiry has been
-conducted in their suspension ;

(e) if so, the findings of the investigation
.ol ;
(d) if the reply to (b) above be in the
negative, the reasons thereof and the

amount paid to the suspended employees
.as subsistence allowance ; and

(e) by what time the management of
Nuclear Fuel Complex propose to take a
final decision in the matter ?

THE PRIME MINISTER (SHRI
MORAR|]I DESAI) : (a) Five persons
‘were suspended in Nuclear Fuel Complex,
Hyderabad during the period from March,
.1, 1976 to December 31, 1976,

Out of these five cases, two persons
*were suspended on account of alleged
mis-appropriation of Government money.
"Third person was involved in a  theft
.case and the fourth one in a rape case.
The filth was suspended on account
of mis- viour.

(b) to (e). An enquiry is in progress
in respect of two cases involved in mis-
. 'ﬁ]pmpnaum of Geovernment money.

presenting officer has submitted his
‘report and the delinquent officers have
been asked to submit their
‘final briefs. On receipt of the  brief
from these delinquent officers the enquiry
- officer will submit his final report on which
the management will then take a final
decision. These cases are expecied to
i be finalised in two months time.

The person caught by police in a theft
case was acquitted by the court and
his suspension order was  revoked and
period of suspension was treated as duty.

An enquiry was held against the person
involved in a rape case. As the charges
are not proved, his Suspension orders
<ere revoked and the period of suspension
was treated as duty.

An enquiry was held against the person
who was suspended on account of mis-
behaviour. He was found guilty of the
charges and ultimately he was removed
‘from the service.

The persons under suspension are being
paid subsistence allowance as admissible
under the rules
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SHRI G. S. REDDI : Will the hon.
Prime Minister please let us know bow
the two stenos were implicated in mis.
appropriation of  Government money
while the Accountants were in charge of
the accounts ? Please also let me know
why only two stenos have been suspended
for misappropriation ?

SHRI MORAR]JI DESAI : The
evidence was available against them and
not against the others.

SHRI G. 8. REDDI : The Accountants
are accountable to the  Department.
But two stenos have becn suspended.
The suspension is continuing for the last
two years and subsistence allowance is
being paid to them., Is it not aloss to
the Department because they are under
suspension for the last two years and
they are paid subsistence allowance ?
They are not being allowed to join service.

MR. SPEAKER : Is it not a loss to the
Government to keep them suspended for
a period of two years and go on paying
them subsistence allowance ?

_SHRI MORAR]JI DESAI : T should
to lessen the peried of suspension.
That can be done only if the enquiry is
finished carly We would like to see that
the enquiries are finished early. That
is all that T can say.
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FINDINGS OF DTC COMMITTEE
REPORT ,

*244. SHRI K. PRADHANI:
SHRI DAYA RAM SHAKYA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that a committee
appointed by Government to go into the
functioning of the Delhi Transport Cor-
poration, has submitted its report to
Government;

(b) if so, the details regarding the
findings of the Committee; and

(¢) the recommendations contained
therein?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPQRT (SHRI
CHAND RAM): (aL An interim report

bas been submitted by the Committee.

(b) and (c). A statement is laid on the
Table of the Sabha.

Statemant

Main recommendativns of the Com-

mittee appcointcd to go into the functioning

of the DT

(1) Asin the case of BEST, the DTC
must be granted monopoly rights on
bus routes covering the entire Union
Territory of Delhi.

(2) The Railway Board should be
approached to enhance the [requency
D? local trains and the bus route
structure should be suitably modified,

(3) A High-powered Committee or a
Statutory  Authority called  Delhi
Transport Authority should also be
appointed to plan and oversee a well-
coordinated public transport system for
the capital.

(4) D.T.C. must expand its own bus
fleet on the top-priority . The bus
fleet expansion has to be a large one so
that it can bridge the gap created by
stoppage of purchase of new buses in
the recent past. There should be an
objective evaluation of the existing bus
fleet and all such buses which eannot
be run ou an economic criteria should
be scrapped. The Central Govern-
ment should provide the requisite funds
to enable the Corporation to build up
the necessary bus fleet.
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(5) The A.O.C.C. Scheme for mini-
buses should be withdrawn imme-
diately,

(6) D.T.C. should drop the buses fleet.
from inter-State routes.

(7) D.T.C. should erd its contract
with Eublic schools which places.
unjustified obligations on the Corpora--
tion to spare buses for them.

(8) D.T.C. should immediately revis-
ed the contract forms (with private
operators) and make this more opera-
tional and realistic. The terms of
hiring of private -owner buses should
be made public so that the travelling
public become aware of their rights
and obligations towards these buses
under D.T.C. operations.

(9) Government should dircct  the
D.T.C. to tone up its administration;.
disciplinary action should he taken
primarily against those who are fourd
negligent of their duties. The process
of improving the administrativn should

.start with the high and middle lcvels .

first.

(10) The D.T.C. shguld take imme-
diate steps to strengthen equip and
train the lines staffl in a manner that
would held reduce violation of the
DTC norms by the drivers and conduc-
tors. This becomes all the more
important when the Corporation has
more than 6oo private buses under its
operation.

(11) In view of the need to have
adequate operational staff, DTC should
recruite necessary number of conductors
and drivers. In this regard DTC
should maintain a waiting list of such
candidates who could be offer employ-
ment in casc of short or medium terms
vacancies.

(12) DTC should bring out period
time-tables (at least two in a year).
instal time-tables-boards and time-
keeper booths and on major- traffic
generating points. publish sector-wisc
time-tables indicating routes and
frequency of services from and 1wo
di!?rrenl parts of the city, display at
bus stops, the bricf outline indicating
frequency of services on the routs for
bus stops at bus stop and educate
public of its routes and service through
press radio, and T.V. :

(13) DTC should ensure by fixing res-
ponsibility that waiting sheds and
places of public convenience are well-
maintained.
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(14) Tha Traflo Potice waotld take
aeqre offoctive mesures o etk vio-
lation by buses. Governsvert buld
advise the traffic police in Delhi to
egure that bus stops do mot become
sad other unauthorieed vehicles.

Cellaberetien with Czechonlovakia

*246. SHRI 5. R. DAMANI: Will the
Minister of INDUSTRY be pleased to
refer to the reply given to Unstarred
question No. 3906 on the 22nd March,
1978 regarding protocol between India
and Czechoslovakia for new cement plant
and state:

(a) whether the negotiations  with
oslovakia in reg to that country's
eollaboration for promotion of production
at HEC and BHEL have since been con-
eluded and agreements signed;

(b) if so, the details thereof; and

(c) the details of preliminaries carried
out for production or supply of items
envisaged in the agreements?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES): (a) No,

Sir.

(b) and (c). Do not arise,

Synonyms of Scheduled Castes and
Scheduled Tribes

®,51, SIIRI G. Y. KRISHNAN: Will
the Minister of HOME AFFAIRS be
pleased o state:

(a) whether his Ministry has objected
to the States specifying the s‘non ms of
Scheduled Castes and Scheduled '}‘Iibcs;

(b) whether State Governments are
competent to specify synonyms of Scheduled
Castes and Scheduled Tribes; and

¢) the final decision of Government
of India in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
HRI DHANIK LAL MANDAL): (a) to
E) A statement is laid on the Table of the
ouse.

Statement

The Supreme Court In their
J ent dated 14th August, 1970 oo a
civil appeal in the case of B’Imya Ram
Munda versus Anirudh Patar and others
bad ruled that “the pame by whicha
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tribe or sub-tribe is khown fe npt Secteive.
Even if the tribe of a s déremt’
!'Nm.lhe % uded in the Order
ied by tie Président, it may be shown
at the nanfe inclyded in the Order s &
'_tnenl name icable to sub-tribes.”
0 pursugnce of these observations, execo-
Hve instructions were ismued by some
State Governments indicating synonyms,
sub-castes or sub-tribes, as the case may
be, of certain castes and tribes specified
in the relevant Presidential Orders issued
under clause I of articles 341 mnd pee
of the Constitution. These executive
instructions were examined in consul-
tation with the Ministry of Law. The
Central Government were advised that
since under these articles of the Consti-
tution only the President can specify the
castes, races, tribes or tribal communities
or parts of or groups within such castes,
races, tribes or tribal communities which
shall be deemed to be Scheduled Castes or
Scheduled Tribes, as the case may be,
for purposes of the Constitution, it would
be more appropriate that such notifica-
tions regarding synonyms and sub-cates/
tribes are issued only by the Central
Government. Accordingly, the States
concerned were advised to withdraw their

executive orders. ‘The State Governments
have done so.

List of genuine synonyms and sub-
castes/tribes of exisiting Scheduled Castes
and Scheduled Tribes is being prepared
for each State in censultation with the
Government of the State concerned and
will be notified by the Government of India
as and when a final decision is taken.

Utllisation of Solar Energy for Radios
and Refrigerators

%252, SHRI UGRASEN :

SHRI RAM PRAKASH
TRIPATHI :

‘Will the Minister of SCIENCE AND
TECHNOLOGY he pleased to state :

(a) whether Government are awarc
that sevesal countries have dw:::&cd
solar energy operated transistor ios
and refrigerators ;

(b) if so, what programmes  and
project Government have to utilise this
source in the country which is specially
blassed by the presemce of sun almost
every day 7

THE PRIME MINISTER (SHRI
MORARJI Al) : (a) t
are fully aware of the potentiality ﬁ
utilisation of solar en for a wide
range of applications including radios
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2 igeration and are keeping in
:ﬂilﬁ wl‘f:h the developments abroad

in this ficld.

mber of research and develop-
mé:i' -ﬁ::;u have been taken up und:
the auspices of the Deptt. of Science
Technology for the development of .o_lu-
energy devices and generally for increasing
the technological capability of the
country in this regard. A statement
giving the Progress of the important
R&D projects for utilisation of solar
energy is laid on the Table of the Housc.

Statement

ilisation of solar energy for a wide
rull.;: of applications with special emphasis
on its use in rural areas has been given
high priority by the Government, Efforus
in this area are still in the R&D stage.
Organi.u:d research  and development
with significant financial inputs by the
Department of Science & Technology
started only a couple of years ago and
pormally new technologies take scveral
years before they could reach commercia-
lisation. Sustained cfforts have led to
successful proto-type development  of
certain solar energy devices such as water
heating systems, solar drayers for agricul-
tural produce, solar power plant etc.
Some of these devices are undergoing
ficld trialsin different parts of the country.
The following are the more important
R&D projects which have made signifi-
cant progress —

(i) Successful completion of one-tone
per day prototype paddy dryer by the
Annamalai University.

(ii) A to-tonne per day paddy dryer
has been installed by the National
Industrial Development Corporation
at the Central State Farm in Lathowal
near Ludhiana—Work started on
another solar dryer installation at
Gauhati (Assam).

(iii) A 10-KW experimental solar
power plant has been successfully install-
ed and commissioned by the Bharat
Heavy ElectricalsLimited in cooperation
with the Indian Institute of Technology,
Madras under the Indo-FRG Coopera-
tion Agreement.

(iv) Solar Energy heating system for
domestic use and for medium and large
scale applications in hotels, guest houses,
hostels etc. have also been developed
by the Bharat Heavy Electricals
Limited and the National Physical
Laboratory. One such large scale
installation has been successfully install-
ed at the Qutab Hotel, Delhi.
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v) Know-how has been developed for
fresnel condensors for solar
cells at the Indian Institute of Science,
jore.

.(vi) R&D work for fabrication of
silicon solar cellsat the Central Electro-
nics Ltd. for direct conversion of solar
energy into electricity by photovoltaic
process is in progress. A number of
other institutions in the country are
participating in this work. The main
thrust of R&D work in this area is to
develop low cost solar photovoltaic cells
with reasonable efficiency.

_(vii) A solar energised desalinatiom
pilot plant of 1000 litres per day capacity
for obtaining potable water from sea
water was developed by the Central
Salt & Marine Chemical Research
Institute, Bhavanagr, Based on the
performance of this pilot plant, the
Iastitute has recently commissioned a
5000 litres per day capacity plant at
village Awania in Gujarat and plants of
larger capacities are under construction
in Rajasthan,

(viii) The feasibility of transistor radie
being operated directly by solar photo-
voltaic cells is being studied at Central
Electronics Limited.

. (ix) Research and development is alse
in progress for solar powered cold
stoage for agricultural products at the

Indian  Institute of Technology,
Bombay. i
At wY T & awt A

253. =t T AW TE ;AT
g AAT a7 AT FY FA F4 E

() 7ar aTwre F1 favrw f=e
wfaer ¥ a@rFrvsw F7 ogwt 2R
FT & ;AT

(=) afz 71, ar Faas ?

g Hawem § Tea WAy (st afre
e wEw) ) (F) 6T (&@).
FIFIT gATsA X fanT I Ffay
9§99 F13993@ g &A6AT )



37 Written Answers SRAVANA 11, 1900 (SAKA) Written Answers 38

Efficlency and Morale of Police Cons-
tables

®355. SHRI MOHINDER SINGH
SAYIANWALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) what are his reactions to the view
«of Chairman of the National Police Com-
mission, appearing in the press that a
constable gets less than an unskilled
labourer, so efficiency and best of morale
cannot be expected of him;

(b) whether constables are stillattacaea
to high officials (even inspectors) to clean
shoes and to do other menial house-hold
jobs bringing their morale to the bottom;
andr

(c) whether the National Commission
for Police will also see that the Police
force is physically, mentally and morally
-equipped to deliver the goods?

THE MINISTER OF STATE IN THE,
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL) : (a)
The Government is aware that the pay of
a constable in several States compares
unfervourably with the pay of unskilled
workmen in several banks. public sector,
industrial and commercial undertakings
as expressed by the Chairman of the
National Police Commission, However,
Government does not consider that the
efficiency and the morale of the police
depend only on their emoluments and
that a comparison of salary scales of
Government servants need be made with
those current in public or private Sector
in industrial or commercial fields.

The National Police Commission
appointed by the Government, according
to its terms of reference, i3 expected  to
recommend measures and institutional
arrangements to lonk after the morale
and welfare of the nolicemen and generally
to recommend measures to improve the
efficiency of the police. The recom-
mendation of the Commimian an  these
issues are likelv to he received in the next
few manths when thev will he examined
and suitable artinn taken.

fh) Such nersans are not required to do
such menial ar house-hald jobs. Govern-
ment will take a serious view of lapses in
this regard.

fe) Yes Sir, The National Police
Commission was constituted to suggest
measures for imolementation as would
not only enhance its functional eficiency
but would alsn transform it into an
instrument of public service.
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Lack of adequate Pewer Svgpply

to Industries

*259. SHR1 RA JENDER KUMAR
SHARMA : Wil the Minister of IN-
DUSTRY be pleascd to state

(n) whether a number of industrics in
the country are facing crisis due 1o fre-
quent  power breakdown and lack of
adequate power supply 1o them for pro-
duction purposes
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(b) whethr sy survey as to the
power requirements «f irdustiies in the
country hax been made recenily; and

c) the steps taken by Goveromment
1o I:Snlt the requirements of Industrial-
ists in this regard 7

THE MINISTER OF INDUSTRY
SHRI GEORGE FERNANDES) : (a) :
'ower cuts  have an adverse

impact on industrial production, parti-
cularly in the case of continuous process
idosutries and those that are power: inten-
sive. While industry can, by and
large, absorb power cuts of tmall magni-
tude, there have been a few complaints
about non-availability of  adequaie
power from power intensive industrial
units.

{b) and (¢} : The Cenwral Eleciricity
Authoirty undertake an annual survey of
power requirements of various States, in-
cludingindustries,  On this basis, the anti-
cipated requircments of power [or the next
4-5 years is worked cut,  The Jast annual
survey was completed in 1977, The power
surveys are takon as a hasisfor plan {oomu-
laticn in the prwer sector,

Contruction of Nhava-Sheva Port
as a Satellite to Bombay Port

*s60. SHRID. B PATIL:  Will the
Minister of SHIPPING AND TRANS-
PORT be pleascd to state :

(a) whether Government are aware
afcongestien problem s Boml ay Pore
round the year

(b) whether because of the (hen con-
gestien as well as congestien in funue, iv
was proposcd by UN experts in 1g6 1o
struct Nhava-Sheva port as a satcllite port
to Bembay Port: and

(¢) whether Government have taken
any deeision to set up Nhava-Sheva Port
in view of the fact thai congesticn a1 Pome-
bay Port has reached an unbearable state
for all cancerned ?

THE MINISTFR QF STATE in-
charge of the Minisny of $HIPPING
AND TRANSFORT (SHRI CHAND
RAM) : (a) Yes, Sir,

(bY and (¢). Inigfo. Geverrmene
of India through the United Naticns
Technical Assistance Operatic s, invitd
an expert to visit India and advite, smecrg
other matiers, ¢n the modernisaticn  of
Bombay Docks,  One of his recs mmenda-
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tions related to the preparation ofa Master
Plan for the efficient future development
of Bombay Port. The Master Plan for
the Port prepared by their Consultants
in 1970 recammended construction of an
ancillary port at Nhava-Sheva, A High
level Working Group has recently been
constituted by Planning Commission to
study the proposed Nhava-Sheva scheme
from all angles,

Holding apD.T.C.by Armed
Robbers

*:62,. SHRI C, K. JAFFER
SHARIEF :  Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to

state :

(a) whether it in a fact that three
armed rohbers who were in the Am-
bassador car held up a Delhi Transport
Caorporation bus in broad daylight on the
Ring Road near the dumping lot on 4th
July, 1978 and looted the belongings of
passengers ;

(b) if so, the details thereof; and

(¢) the steps Government have taken
mthisrezw 1 for the safety of passengers ?

THE MINISTER OF STATE-IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT :

SHRICHAND RAM) : (a)and (h) :

» bus of D-lhi Transport Corporation
‘was held un by armed robbers on 4-7-78.
‘However, Delhi Police have reported that
a private bus operating in Delhi was
returning from Ballabgarh to Delhi and
have reached a place near Kilokri dumping
ground, New Delhi when a Car overtook
the bus and madeit tostop. A commuter,
who was travclling in the bus, came out
to ascertain as to what had made the bus
atop ther~ At that stage, all the three
occupants came out of the car and at the
point of pistol, forcibly deprived the
commuter of his gold ring and purse con-
taining Rs, 400-500 and then sped away,

(€) The fellowing measures have
‘been taken to prevent such crimes :—

(i) Intensive foot and mobile patroll-
ing both during day and night is being
done to intcreept rebbers etc,

(ii) Armed pickets are being often
detailed at strategic points to check the
movement of criminals.

(iii) Surveillance over known rebbers
is being strengthened.

(iv) Special watch is being kept on
released crimi

v) A special centralised squad has
bmltljﬂ: up to collect imttligence about
criminals and gangs operating in Delhi. |

i) Externment proceedings against
cximgu:?hmbd:;sgedcd up;:

(vii) Two police personnel in uniform
have been permitted by DTC authorities
to travel in any DTC bus at a time free
of charge, with a view to prevent crime in
buses,

Memorandum from General
Convener,Alleppey Town Byepass
Peeditha Sangham

236g. SHRI V.M. SUDHEERAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state 1.

(a) whether Governmen have re-
ceived any memarandum from the General
Convener, Alleppey Town Bycpasm Pee-
ditha Sangham ;

(b) whether Government have re-
ceived any representation from Gowvern-
ment of Kerala for the earlier sanctiom
of the land acquisition estimate for the
Alleppey Byepass ; and

(c) the action taken thereon P

THE MINISTER OF STATR
INCHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) and (b) : Yes, Sir.

(c) The question of sanctioning the
land acqusition estimate for the contruec-
tion of Alleppey byepass on  National
Highway 47 in Kerala was considered,

t in view of the prevailing financial
stringency, it has not been posmible to
sanction this estimate. However, it is
proposed to consider the inclusion of this
work in the 1978-83 Five Year Plax
depending upon the overall allocations for
that Plan.  Replies to this effect have
already beensent on 1 -{[-_6-;.-8 to the General
Convener, Alleppey Town Byepass Pee-
ditha Sangham as well as to the Govern-
ment of Krrala,

Closure of Paharpur Kulik Power
Co, under D.V.C.

2q970. SHRI ROBIN SEN : Will
the Minister of ENERGY be pleased to

state :

(a) whether Government are aware
about the illegal closure of Paharpur
Kulik Power Co. under 4th unit of D.V.C.
throwing a number of employees out of
job.
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bhand ;

(c) if not, what action has been taken
or is to be taken against the management
who have flouted normal rules ; and

(d) what steps have been taken for the
re-<cmployment of affected employees ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) : (a)
and (b). The Gowvernment are aware
of the closure of the site office of M/s.
Paharpur Coolin% Tower due to abandon-
ing of the work by their sub-contractors

/5. A. F.. Construction, It is reported
that in the circumstances of this case, prior
notice was not required before closure,

(c) and (dl). The matter is unde-
eonsideration of the Deputy Labour Com-
missioner, Durgapur.
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i et o @ € g sA
#3 ek foie = & wfgsad
* fom  TrmT ) @TET A%
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Avae Baeode  warfdt/gadieia
oW @z IR wEEAT TS CAlE
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wasH’ AR OF ofcayomr § WY
Tawr e gfmwr  sgifxkee
59 PEMMY, WYY WUEY TN
saifeastor i & ¢ xuyfaisn
& TU eEwa fagm & feay
fﬂT‘ '

faww

%1 agraan & wfgemil & fog snaenfae
[ e

Hifew gzEnas Faagic qu iy
(T&o mro Yo To ) FY mEr@AT &
wfgemat & fag anawfes  gfmaor
FTaw Fwatega  F iy ofgem
FAT T 31U, 1977 FIEETET
feg m@ @ fows faq saxida ==
g faearas afwswow 2

2. EOf@IeAT  # {7 Fwer,
I FOEAr AT &g wias wmv
FIHAA AF TB T gU @wEdl #
qY AN ¥ w9 g Fn, gf
T F19, FYS AT 017 Y0 & W H
foraY fa2wrf & avon A WK =N,
foaorens afowor qiagwwt &1 9fc-
FeT WY wgifree,  afuer-
W qgfadi wife 4§ 58 wq
aegrgi #er gfoew w7 ofoeerm
2 geSal ¥ guwar ¥ IwgA
it gasfmew & fag weomfes
ferdreara qreT=s1 1 T3 1 W wrae
g

3. womw wfgen feed & feg
*m  sfrge  dena, Gt foet
&t Srwa g3 wfgene & fow o
mmaefas gfmw &g §w
fegr mar & 1+ zEa wf, 1977
g W &0 qEEcfeamm ¥ 13w
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sem # %1 frofaa qegww a@Q
A § F §-—ATmE Fa1T FTAT, wWrET-
e AT gt F Ew ¥ g
EUSAT AT AZTHA | HG W
o wuwi @ s wr faend &
wmeagrai # {mgomens s faar
amar gl

4 ITAEME  F I FIEAT F
qrzrsat F faq so == AW fmy-
wmE  sfwern Ffar somqa

5. @ @alg seaTfae i
W MY, oF Fa$ ¥ AT a7
TR H AW N, 61T HIET,
19778 @R T | A AT A
¥ owms  dqT Fwq,  afwEreds
wfa o s F =g
# a7 amear gy qrEgwy T
a|E R I Ay H g IRwear
AT NSTHAT FT AE  FI9 FT TEqrq
0

T S weEl # @w  geqr
* qw  guwar  wfmww & @
wearY  Ffoq w7 44w
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fiiw : aifewr gzciomw ddwg-
¥ warfedh wadigr =m §mA
T gE it % fag, 2,607, 644
wafeel wiex fraw feg o i
W FEEE W@ FORR FT 6W-
A 110.00 W& TG EWOU |
@ ofraT #r wafa aad s &)

Indian Enterpreneurs Manuvfac-3
turing Bicycles Abroad

SHRI AHMED HUSSAIN :

2373
INDUSTRY be

Will the Minister of
pleased to state :

(a) name the countries where Indian
entreprencurs  are  manufacturing  bi-
cylces of their own under various agree-
ments, manufacturing on jeint ventures
with other countries in the I1I rd countries
or providing technical know-hew with
name of such companies, production
ra]:]atil}' and foreign exchanged earned ;
an

(b) number and value of  bicycles
expuorted to the other countries during
1977-78 and name of exporting companies

andl the countries to which exported ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
KUMARI ABHA MAITI) : (a)
Vo Indian entrepreneur is manufacturing
bicycles abroad rither on his own or in a
joint venture. M/s. Atlas Cycle Indus-
tries Limited, Sonepat has, however,
been permitted to provide  technical
know-how [or the manufacture of bicycles
and birycle parts. Details are given
below te=

8. No. Name of the Country Name of the Com-  Producticn  Foreign
pany capacity Exchange
carned
B 2 3 4 5
bicycles Rs. lacs.
1 Iran " M,l'au Taleri Mfg. Co. 0,000 |6-40
2  Tanzania . M/s. National Bi- ' j,50,000 g-00
cycle Company
3  Zambia - M/s. Kafubu Eagle ! 1,00,000 2:00
Industries Limited
4  Guyana M/s Small In- 30,000 4'52
dustries Corpora-
tion
5 Sudan . M/s. Abhmed Moh- 25,000 NIL
Em:il::i N El
abbani-
6  Bungaladesh . Mfs. New  Cycle 1,00,000 NIL

Industries’
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Sb) Information about export of
i s during 1977-78 is available for
Ap;:-—-bm , 1977 which & =
under i—

(Figures in Lakhs)
April-December, 1977

Quantity Value
Export of bicycla 2.51 Ra, GoB-oe

Exports were made to fifty two countries,
the major ones being Iran, Nigeria, Tan-
zania, Afghanistan and Uganda,  The
major Indian ecxporters are : Mfs.
Hero Cycles Pvt. Ltd,, Ludhiana, M/n
Atlas Cycle Industries Ltd., Sonepat, M/s.
Hind Cycles, Bombay, M/fs. Avon Cycles,
Ludhiana, M/s. Road Master Industries,
Rajpura and M/s, T. I. Cycles, Madras.

Grant of Pension to Freedom
Fighters from West Bengal

2374. PROF. DILIP CHAKRA-
VARTY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of freedom fighters
cases recommended by the West lg:ngd
State Advisory Board pending decisions
n{tx Central Government since Jaly 1977
to te ;

(b) number of cases out of them be-
longing to district of 24-Parganas ; and

(c) the reasons for delay with outlines
of the measures taken/proposed to be takea
to expedite the same ?

THE MINISTER OF STATE IR
THEMINISTRY OF HOME AFFAIRS
(SHRI DHANIKLAL MANDAL) :

(a) B3

(b) 18

() These cases have been referred
back to the State Government for obtain-
ing additional information/clarification,

Final decisions will be taken on receipt
their reports,

Appolntment of New Chief of Air
Staff
2375. SHRI T, A. PAL :

SHRI ARJUN SINGH BHADORIA :

Will the Minister of DEFENCE be
pleased to state :

(a) has it been brought to the notice
of Government that unusual procedures
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were adopted in the recent appointoest
of Air Maghal Latif ;

(b) why was this done; and

(c) has it created unhappines in the
ranks of the Air Force ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Itisnot
true that unusual procedures were adopted
in the recent appointment of Air
Latif as the next Chief of Air Staff,

(b) Does not arise.

c) Nothing has come to Govt. notiee
which may lead one to believe that the
appointment has created unhappiness im
the ranks of the Air Force. Air Mrashal
Latif is the senior most, an outstanding
and popular officer of the LLA.F. and his
appointment as the next Chief of Air
Staff has generally, been well received.

Tribal Devel Flaa for
197

2376. SHRI MADHAVRAQ
SCINDIA :  Will the Minister of PLAN-
NING be pleased to state :

(a) salient features of the Tribal De-
velopment Plan for 1978-8g ;

(b) whether it is a fact that while
formulating the Draft, all proposals of the
Government of Madhya Pradesh were not
considered for inclusion ;

- (c) if 8o, details of the proposal sub-
mittc(d)by :h:: Madhya Pmdgnh Govern-
ment ; and

(d) the reaction of Government im
this regard ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI) : (a) The attention
of the Hon'ble member is invited to the
Draft Plan for 1978-B3 which contains the
desired information,

(b) to I(g? Madhya Pradesh's Five
Year Plan Draft, including propasals for

areas, are still awaited.
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2‘21?. SHRI RAMACHANDRAN
KAD. APPALLL : Will the Miniater
«<f DEFENCE be pleased to state :

a) whether the retiring personnel of
ithe fence forces are required to returm
gheir public clothing in category ‘B’
«wcondition ; and

b) if so, whether Government con-
rtemplate to issue suitable instructions to
‘waive off such meaningless regulations,
.atleast for those personnel going out of the
service with pensionable service ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) The
wetiring Army & Nawvy personnel are
-allowed to retain only the following items—

Durre I T 1
Blaoket Barrack . ' . 1
Net Mosquito ' . . 1

Retiring Air-men in addition caa
wetain Sheet  Barrack—i1.  Remaining
items of public clothing are recoverable
at the time of discharge/release,

(b) There is no proposal under con-
sideration of the Government to amend
-the existing regulations as re-utilisation of
serviceable clothing is in the interest of
*State,

anmite | @it wat

2378, o W4 fag :
=Y faer wyg ¢

T g HAT AZ TATH FT FAT K@
T :

(¥) =1 FOR =1 Amms
Fgw ¥ gf wifs wmaisrqar @
®NT X, AT FIT FFT IF AT
qAET  E 9RA  wErAw  WWEWr

&

(&) FrATTTAE &t "o &
g AT AATHi &Y d3% & Fmw
®r T 4 Ot gl g, a1 s
T ST E

(7) = ot v Wi voft |
Ml ¥ ¥ wfime W9 v S|
W g WK

(v) afz g, ar <& O & fal
09 qF | T BRHE w
o T SRH IBTH WA 7

T Hawy | qwg Wt (@t ofew
™ §ww ) (%) wmw-
T # g # ¢ “wifq @t " ot
g

(@) o 7gf, == o

(m) &R (9) AT @
v & gfmm e I ew)
¥ faqg feet 77 fg & yvw
| o

Formation of anew T Co
orby v w&rmll.n‘ mpawy
Company

2379, SHRI SURENDRA BIKRAM t
Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government have received
an application from Singer Sewing Ma-
chine Company for formation of a trading
Company under the name of *Singer-
India * with 40 per cent equity ; if #0,
the details of the same ;

(b) whether it is also a fact that with
the formation of this mew company,
the indigenous sewing machine industry.
will be adversely affected ; as being con-
trolled by a multi-national 'Singcrﬂnd.il .
will stifle the export efforts of indigenous
manufacturers by offering stiff competition
etc. ;

(¢) whether with multinational’s con-
trol over this industry, existing indi-
genous units and ancillary supplicrs
will be ruined ; aod

(d) the steps Govanment propose te
take indigenous units ?



s1 Written Ansioers

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(BHRIMATI ABHA MAITI) : (a) Mjs.
Singer Sewing Machine Company, Bom-
bay is a wholly owned subsidiary com-
pany of Ms. Singer of U.S.A. Under
the provisions of Section 29 (2) of
Foreign Exchange Regulation Act, 1973,
the Company was directed by the Reserve
Bank of India to convert its branch in
India into an Indian Company with
non-resident interest at a level not
exceeding 40%, by 2nd December, 1977.
In April, 1978 the company submitted a
proposal for Indjanisation to the Minisiry
of Finance (Department of Economic
Affairs) indicating the manner in wluch
it proposes to comply with the R.B.1.’s,
directives.

(b) and (¢). It is difficult at this
stage to express any view on the likely
impact of the future operations of Singer
Sewing Machine Company in India on
indigenous manufacturers of domestic
sewing machines.

(d)  Under the Industrial Licensing
Policy Statement of 23rd December,
1977 the Industry, ** Sewing Machines—
domestic, hand operated and conven-
tional type ' has been reserved for ex-
clusive development in the small scale
sector.

Government Advertisement to
Bengall Newspapers.

2380, SHRI ~ RA]  KRISHNA
DAWN : Will the Minister of INFOR-
MATION AND BROADCASTING  be

plmed to state :

(a) whether Government are aware
that widely circulated Fspeﬂlike Ananda
Bazar ctc., in Bengali are not getting
Government advertisements, circulam,
other notifications as a result of which a
major portion of our population are
remaining deprived of the necegary in-
formations ;

{b) whether Government’s objectives
are greatly being hampered for not allow-
ing their circulations to widely published
dailies ; and

(¢) whether Guvernment are recon-
liderins the existing pn]ic:r ; if not, the
effective steps 30 far taken to cover
wider population range ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI) : No  eligible
newspaper, which qualifies for release of
advertisements under the advertising
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icy by virtue of its circulation and

Kﬁlﬁfm_ the conditions of regularity :yf
publication and minimum standards of
production, has been denied Government
advertisements by the DAVP, No ad-
vertilement have been withheld from
rclease to the Ananda Bazar Patrika,
but the paper itself has decided not to
accept advertisements because it insists
on payment of a much higher rate.
The paper has also gone to the court to
enforce these  rates. The matter is
sub-judice,

(b) No, Sir. A large number of
Bengali newspapers are publishing
Government advertisements.

(c) Does not arise.

Attack on Indian Captain of Bangla-
desh Re‘i.iercd Cargo Ship

2381. SHRI SARAT KAR : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state

(a) Whether Government's  attention
has been drawn to  Indian Express
dated the 23rd May, 1978 that an Indian
captain of a Bangladesh registered cargo.
ship was attacked and wounded by its
mutinying crew members while the ship
was on the High Seas (London) ; and

(b) if so, the details thereof and the
reaction of Indian Government thereon ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). No
official information is available in this.
regard. However, the captain appears
to have signed on Bangladesh registered
wvessel of his own accord and not under the
provisions of Merchant Shipping Act,

1958.

Complat ived by Shah Com-
mission pertaining to Excesses in
Haryana

29B2. SHRI OM PRAKASH
TYAGI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of eomplaints re-
ceived by the Shah Commission per-
taining to ' Judicial excesses ' committed
in the State of Haryana ;

(b) how many of the said complaints
have been referred to the Government
of Haryana ; and



(€) the] brief details of the same, along
with the result of the enquiry/enquiries,
if campleted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRI DHANIK LAL MANDAL)
a) The term *“ judicial excema ™ is
vague. The Shah Commission did not
clamify the complaints in the category
of * judicial excesses”. It is not there-
fore pomb]e to give the number of such
eascs pertaining to Haryana,

(b) and (¢). Do not arise.

Nmmbe: of Cement Factories, Capa-
elty Production, Demand and dis-
tribution of Cement

2983. SHRI F. P. GAEKWAD 1
Will the Minister of INDUSTRY be
pleased to state :

(a) the total number of cement fac-
tories in the country, total preducticn
during the last three years as against
their installed capacity and oal in-
crease or decrease in production

(b) if decrease, reasons for fall in
productivn and how was the demand
met ;

(c) the estimatrd demand during the
next thrie years ;

(d) what is the gap between the esti-
mated demand and production and
bhow is it proposed to be bridged ; and

(e{in view of acute shortage and
bll: ~-market of cement whether the

roposed to be taken are sdequate
e‘.l:loug 1o ease the situation in the near
future ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)*
The total number of cement factories
in the country is 55 The installed
capacity and the total production of
cement during the last three years are as
follows :—

(in million tonnes)

Year Ca paclt) Production
1975-76 21° 14 19: 29
1976-77 21-63 18- 84
1977-98 21-87 19-28
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“Sc) and [d} 'I'Iu- dc:mnd, preducticn
nﬂ.n‘!= t three yean ms
ted in pltllmiury report of

t:ﬁm“'orkw; Group Report are as

(In million tonnes)

Year Demand Production Gep

(b) Dues not arise.

1979-80 2419 20'00 417
1980-81 26+ 13 22' 47 406
1981-B2 28 22 24' 30 392

Government has taken the follewing
to bridge this gap and increase the
availability of the cement in the ccurn-

try i—

(1) The export of cement outside the
country has been totally banned ;

(1) A quantity of 7-28 lakb tonnes of
cement has been imported into  the
country during the pericd January to
June 1978 and the import of a further
quantity of one million tonnes Las been
contracted ;

(i) A cash incentive of Rs. g30/- per
tonne for every tonne of additional
production over the best production of
each unit during the last three financial
years or B5%, of its licensed capacity,
whichever is hightr ; has been anncunced;

(iv) Existing rules relating 1w ficgh
reimbursement for road movement of
cement have been liberalised ;

(¢) Government have also a propesal
to sspist the ccment indusiry for wuse of
captive r for ]’?tcducticn of cement
during the peried of power (uis;

(i) Government are also exFnirirg »
oposal to emist the coment |rd|.lin
!l:)r the use of furpace oil for preduction
of cement due 1o inadequate supplics of
coal ;

(pif) The Educlinn of the existing
upits s ly monitored to ensurc
maximum capacity utilisation ;

(piti) The import of pre-calcinated
technology has been permitted to enable
theincrease of production;

(ix) The construction of on-going pro-

rcn is being expedited and approvals
cement u.ml:l are liberally given ,

(x) Government have also decided to
encourage the setting up of cement
plants at the site of or near steel plants to
utilise the slag ;
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(xi) Government bave decided to
encouruge the setting up of a large
number of mini cement plants;

(xii) State Governments have been

uested to be vigilant against the
activities of unsocial elements and also
take over distribution through coopera-
tives and other public outlets to the
extent possible;

(xiii) Government have also appointed
a High Level Committee to make a
comprehensive  study of the cement
industry with a view to removing the
constraints in the way of optimum pro-
duction;

(¢) The above measures are expected
-to improve considerably production and
-and distribution of cement;

Relay Centre in Sangli

Qggz. SHRI R. K. MHALGI : Will
-the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether a representation request-
ing to set up arelay Centre in the sur-
roundings of Sagavoba in Sangli District
of Maharashtra has been received by
Government recently ;

(b) whether the said demand is bein,
supported by various educational, speci
institutions and local bodies in the said
region and also the forest department of
State Government have agreed to allot
free of cost a piece of four acres of land
for the purpose ; and

(c) if so, what is the reaction of the
Gpvernment ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI) : (a) and (b). No, Sir,
No such representation appears to have
been - received by Government are
also not aware -of any offer of
land free of cost by the State Govern-

ment.
(c) Does not arise

Import of Power Equnipment from
Romania

2385. SHRI D. AMAT : Will the
Minister of ENERGY be pleased to
state

(a) whether discussions to import
gowcr equipments from Romania were
eld with Romanian Delegation in

July, 1978 ; and
(b) if so, the rcsults theroof.

AUGUST 2, 1978,
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( i gﬂﬂl&m QF I.NIRI‘}.!;
and (b). Yes, Sir, Discussions were
held recenetly with a Romanian dele-
gation regarding the availability of

il 11 H Y WW rl ma-
nufactured in Romania with a view to
consider these for use in India agaminst
export of iron ore,

Since the technical information avail-
able was inadequate, the Romaniaw

delegation have been asked to furnish
further detailed technical information.

Rajasthan Scheme Re. Helping Poor
Families

2386. SHRI S. S. SOMANI : will
the Minister of PLANNING be pleased
tn state :

(a) whether any scheme was sent by
the State of Rajasthan for the approval of
the Central Government to held poor
familie: stan . on their ow legs and

(b) if so, the details regarding this
scheme an’d. the reaction of Cimral
Government in respect of granting some
financial help to the State ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a) A project
report entitled ‘ Antyodaya—A Five
Year Perspective and the Plan of Action”
has been received from the Rajasthan
Government by the Planning Com-

ission;

(b) The project report is under cxa-
mination in Planning Commission.
A final view in this matter will be taken
in. the light of the results of this examina-
tion.

It may, however, be added that an
allocation of Rs. 2 crores, as proposed
by the Rajasthan Government for Antoyo-
daya ScHeme, has been included in their
Annual Plan—1978-79.

Reglonal Developmen: in  J. & K.

2387. SHRIMATI PARVATI
DE%’I : Will the Minister of INDUS-
TRY be pleased ty state :

{a) whether Government are aware of
the difference in the regional develop-
ment in the Stats of Jammu and Kashmir;
and

(b) What steps Government p

to take to remove the wide lifference ?

THE MINISTER OF STATZ IN THE
MINISTRY OF INDUSTRY (KU-
MARI ABHA MAIT() : (a) Yes, Sir.
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AR 8 10 distritn
lnhnnh) havew uu!J

ﬁjfy for the Central Subsidy Scheme.
¢ whole State of J. & K. is also
wvered under the T Subaidy
Scheme, The districts of Doda and
Udbampur are covered under Drought
Prone Areas Programme. The districts
of Anantnag, Baramulla, Jammu,
Kathua, Rajouri and Poonch are covered
under the Small Farmers Development
Agency.

With a view to shifting the focal
point of development for small scale and
cottage industries from big cities and
State capitals to the districts headquar-
ters, istrict Industries Centres are
bcing set up in all the 10 districts of
Jammu and Kashmir to attend to all
the requirements of small and village
industries under one roof. In addition
to the scheme of concessional finance
and investment subsidy, the following
incentives are given by the Central
Government for setting up industries in
all the 10 districts of Jammu and Kashmir :

(i) Deduction in Income-tax.

(ii) Consultancy for Technical Ser-

VICCS.

(iii) Registration of new units and
expansion of existing units in
respect of items, the production
of which is otherwisc banned in
the country.

fiv) Interest Subsidy.

(v) Supply of machinery on conces-
sional terms by the National
Small Industries  Corporation
Limited.

(vi) Special facilitis for importing
raw materials.

I. B. Report on activities ‘of
individoals

2988. SHRI B. C. KAMBLE : Will the
Minister of HOME AFFAIRS be pleuad
o state :

(a) what steps Government have taken

or puropose to take, to ensurc that every
I.B. (Iatellj e Bureau) report on the
activities and the material particulars of
individmll is correct;

(b) whether Government have taken
or propase to take in the matter of
surveillance or tapping of telephones by

I. B. -ﬁuih&u‘:[ulstg:mm)
m.we preven msuse
of authority; and

(¢) if answer to (a) and (b) isin the
affir . ve, the nature thercof; if not,
w.iy DOL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SH-
RI DHANIK LAL MANDAL) : (a)
Intelligence Bureau form a part of the
security set up of the Government. It is.
not in the public interest to disclose how the
varacity of information furnished by that
Organisation is judged.

(b) and (c). Under Sub-Section 2 of '
Section 5 of the Indian Telegraph Act,
1885, the Central Government or a State
Government or any officer specially autho-
rised in this behalf by the Central or a
State Government may, under certain

cified circumstances, by order dircet

at any message 1o and frem any person
shall be intercepted or shall Le disclered
to the Government making the order or an
officer thereof mentioned in the order.
In view of this position, it is not felt neces- -
sary to frame any other statutory rules to
regulate surveillance or tapping of telepho-
nes by Intelligence Bureau.

SC/ST Employees in M/s. Instrumentin-
tions Ltd.,, Palghat

238g. SHRI VAYALAR RAVI : Will
the Minister of INDUSTRY be pleased
to state :

(a) the total number of employees in
Instrumentations Ltd. Palghat and num-
ber of Scheduled Casies and Scheduled
Tribes employees;

(b) whether the number of Scheduled
Castes/Scheduled Tribes cmployees are
enough of the percentage directed by
Government; and

(c) if so, the reasons for not fulfilling the
quota of Scheduled Castes/Scheduled
Tribes employees ?

THE MINISTER OF STATE IN THE -
MINISTRY OF INDUSTRY (SHRI.
MATI ABHA MAITI): (a) As on soth
Jehe, 1978 the Pnlghll ant of Instru-
mentation Lumted, Keta, Imd ao5 HI!-
El]oyeu on its rolls. Of this,

onged to Scheduled Cm.el ln Schedu-
led Tribes, respectively-

(b) No, Sir
(c) The shordall which is mostly in

re. of skilled categories of workmen
and technical officers is due to non-availa-
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bility of p=rsonnel with nﬁ wisite quah-
fizations and experience.

Minagmsat has bsen making all pomble
.efforts to make good the shortfall.

Posting of officers in Delhi

2390. SHRI KISHORE LAL 1
SHRI RAGHAV]JI 1

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Central Government have
taken a decision that an [.A.S. officer
should not remain in Delhi, whether on
Central or a State Government post, for
-a long time ;

(b} if so, whether a similar decision has
‘been taken in respect of other All India
and Central Services also; and

(c) if other All India and Central
Services are not covered bv this decision,
‘what are the reasons?

THE MINISTER. OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) It
been a long standing polu:
that officers of the IAS and other ii
India Services & other Central Group
“A’ Services hold posts and above the level
of Under Secretary in the Central Govern.
ment whether at Delhi or elsewhere for
specific tenures at the expiry of which
they ordinarily revert to their respective
cadres.

(b) The poliev applies to officers of All
India and Central Services alio. How-
ever, posts which do not fall within the
category mentionrd at (a) are managed by
the cadre authorities in  the different
Departments who are concerned with the
postings/transfers and other day-to-day
matters of officers of their respective Ser-
vices.

(€) T view of a° & (b) above, this
does not arise
AErerTa aforsy qogs 97, AeAqT A
qara 9

2391. =t WX qrAR : FT HAT
®AT AgAAA R FUFIG 5

(%) =11 3§ mErstorsr arfoog
wew §9, FamiTEfzaiE 6 qATE,
1978 T UF 9T  §g©T guv
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(@) afz g, ¥ a1 faww
amdt W g e

() TTFT A IW T AT ATy
Frog 7

Int dar (ot dYo TR )
(%) v &

(&) #g@twe dw=< a% wrn
¥ sega Fwqlw fer & 5 A
T fegr fHo & A Wk
syafrey fanr foasr fasrage & s
#rafa 9 W g IF e
q amEr We ) IEH qg w{dw
At e & 5 39 wwg WA 9
FAT T gAY FaWIX W
qar - g )

(7) 99TE"  wAAT FTE HIAMAW
f Zfee & 3 #19 fregy fae &
Iz AT ararfasr faat F1 g
FOl F MEOFT F FTER X
ar Agfaarsas A% AqAIAT TR |

Period spent by LAS. Officers as
State Representatives in Delhi

2392. SHRI RAGHAVJI: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) is it a fact that the Central Govern-
ment have taken a decision that the per-
iod spent by I.A.S. Officers on reversiom
from Central Government as State
representatives in Delhi will not  count
for ‘cooling off;

(b) whether the Chief Minister of West
Bengal and Bihar have written to the
Central Government for reconsideration
of this decision; if so, what are the specific
grounds given by the Chief Ministers and
Central Government’s reaction on each
of these;

(¢) whether this decision is being app-
lied retrospectively or from a prospective
date; and

(d) if it is being applied rctmq:u:cuvely.
the reasons for this unusual step ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S.D. PATIL) ; (a) Yes Sir.

(b) to (d). Yes Sir. The Chief Ministers
of West Bengal and Bihar had requested
for reconsideration of this decision on the

d that such principles should be for-
mulated in consultation with the State
Governments. However, since the ques-
tion relates to suitability of officers for
‘holding posts at the Centre and the trlgc
of experience they should possess, they
were informed that the Central Govern-
-ment were of the view that the officers
posted in the State Liaison Offices at Delhi
«did not get the type of fresh experience of
-administration and contract with the peo-
%l: in the State which may be of use of the
Central Government.

Congestion Levy for Indian ports

2393. SHRI G. S. REDDI : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

a) whether congestion levy for Indian
pogug has been raised by liners from July

7i
(b) if so, the reasons thereof;

(c) whether this will raise cost of im-
port/export; and

(d) if so, what steps are proposed to
get shipping companies to abandon this
propnsal ?

THE MINISTER F STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) Out of the 10
mijor ports only Bombay port is subject
to congestion surcharge.

(b) As a result of increase in costs
resulting from delay in berthing.

(c) Yes Sirs

(d) Director General, Shipping has
been trying to persuade various Conferen-
ces not to levy or withdraw congestion
surcharges. However, the rcal solution
lim in reducing/removing congestion.
A standing Committee has been looking
into the distribution of cargo among the

orts diversion of traffic to ports from

y is one of the measures that has
been taken.

Tours by Chalrman-cum-Managing
Director of NIDC

2394. SHRI S. G. MURUGAIYAN:
Will the Minister of INDUSTRY be plea-
sed to state:

(a) how many times the Chairman-
cum-Managing Director of the National
Industrial  Development  Corporation
Ltd. undertook tours abroad during the
last five years as Chief Consultant and
CMD ;

(b) the countries visited and the pur-
pose at cach place of visit;

(¢) how much expenditure was in-
volved on each tour to the NIDC
and other parties, if any; and

(d) whether the tours are considered
justified in view of the recent report of
the CPU on forcign tours by officers of
the Public Undertakings?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
ESHRIM&TI ABHA MAITI): (a) te
e). A statement is laid on the Table of
the House. |Plared in Library. §ee No.
L.T 2546/78).

fd) These visits were in pursuance of
the activities undertaken by the Corpors-
tion andfor the Government, and after
obtaining the due approval of the com-
petent authority.

eI ¥ Taifaa aigwddy
arq fragfeai

2395 =t o THo W : AT
&0 A7 TR FA[ 7 AT K7 FAT
3t f

(%) %a1ag 7= 2 & fasz wheeg
# AIFTEO AT @ & awafaa
afasfeagi #r 7= fagfear 1 @
R UR A

(&) 7ar ag Tt a= & fF qqT T
fagfemai & fag sp ait F =7 &
frawi watr , faanfm  admfe 3
frat & Wrd= frar <&@ ¥

(w) afz =z, A1 odiF FX AWy
W & @ ¢ o« Az frgfeaat o<y
¥ wr wTOr E; A
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qf 1977 & 587,732 faxfmgi &
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W ¥ g3 Fuw fowm g faan

AUGUST 2, 1978

Written Answers 54

w1, Wt §e v grfeearfied wr
derr fagl ¥ww o=t gmf of
& g fear qr wfas €

Letter of Fotemt to the Thanlosm
Complex, Chavara

2397. SHRI C. K. CHANDRAPPAN -
Will the Minister of TNDUSTRY be
pleased to state:

(a) whether it is a fact that the Tita~
nium complex in Chavara had received
letter of intent frem Geverrment of
India and necessary technical collabora-
tion agreements with the foreigr com-
panics have heen drawn by the Kerala
State Government ;

(b) in wview of this 15 it a fact thar
Government has refused to give firercial
assistance g this project; ird

(c) if =g, the reasons and details thereof 7

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI  AMHA MAITI) : (a) Yes.
Sir. A letier of intent was issved 10 M/s
Kerala Mincrals & Meals en a5-€-1074
for manufacture of 48.0c0 ternes of Tite-
niurn Dioxide at Chavara in the Disunicr
of Quilen in Kerala Swate, The propesal
of the company for securing forcign
collaburation withi—

(1) M/s. Benilite Ceorporation of
America, New York,

(1) Mfs. Weodall Duckham Lid.,
England and

(i) MJs. Kerr McGee  Chemical
Corporation, USA was also approved
on 4-9-19750.

(b) and (c). The capital gocds im-
port application of the company was
approved on 6-4-1978 and they were ad-
vised to approach the Finanoial Institu-
tions for foreign exchange lcan and to
file formal loan application with the In-
stitution(s) within a pericd of three
months from the date of the srprovel
letter. Their application for financial assis-
tance is still under consideraticn of the
Financial Institutions.

Filling of charge sheet against Con-
gress Leaders for misappropriation
of Election Funds

2308, SHRI ARJUN SINGH
BHADORIA: Will the Minister of
HOME AFFAIRS be pleascd to state:

(a) whether the Charge-Sheet against
the Congress Leaders and other business.
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pmple who were arrested for misappro-
riation of Election Funds in
Kugusr. 1977 has been filed in the Court;

(b) if not, the steps taken to expedite
the case?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) :
(a) and (b). No Congress leaders or busi-
n=ss men was arrested for misappropria-
tion of Congress election funds as such
during the relevant period.

The C.B.I. had, however, registered
a case on the 14th August, 1977, and
taken up investigation into the alleged
abus: of office by certain public servants
fur securing contibutions to the funds
of the Cingress Party from Companics,
firms and business men and  the subse-
quent alleged mis-conduet of some of the
public scrvants in utilising the funds so
collected [or their own ‘benami' firms.
The investigations of this case are likely
to be completed early.

Taking over of Gwalior Rayons
Factory, Mavoor

2399. SHRI K. A. RAJAN : Will the
Minister of INDUSTRY bhe pleased to

state :

(a) in view of the Kerala High Court’s
juliygm 'nt invalidating ordinance of May,
11, 1978 taking over the management of
the pulp division of the Gwalior Rayons
Factorv in Mavoor; whether Government
have any prnpmal under consideration
to take over its management under IDR
Act, 1951 ; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
Government have no proposal at present
to take over the management of the pulp
division of the Gwalior Rayons Factory
at Mavoor, under the provisions of the
Industries (Development and Regulatians)

Act, 10951,
T ®

A @fs wwRE!,
stfereror
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g & TS A FIR; FIOEFT &KL
SEr &

(7) & (¥). 59 7=7 & 7faq
fadr fasty 7oemm # g0 5 A
FEFr g & afz vadw
q7FW & eTA W RTS §WEdT o ar
3 gq "Ra H gk fag e g

Reported recrultment of Workers by
Mis. Engineering Projects for con-
tracts in foreign Countries

2401, SHRI M. RAM GOPAL
REDDY: Will the Minister of INDUS-
TRY bc pleased to state:

(a) whether a large numhber of workers
have been recruited by Enginerring pro-
jects India for the contracts obtained in
foreign countries;
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(b) if so, the number of workers re-
cruited category-wise during the last four
iy and wages paid to each category;
an

(c) what is the machinery evglved for
checking the mal-practices in recruit-
ment of personnel?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHRIMATI ABHA MAITI): (a) Yes,

ir.

(b) During the last fyur years 6,000
workers (approximately) have been re-
cruited by Engineering Projects (lIndia)
Ltd. and 1ts ass.ciated sub-contractors for

rajects in Kuwait, Saudi Arabia and Iraq.
%hcse workers broadly comprise of the
following  categories: (i) Skilled ; (i)
Se ni-Skilled ; & (iii) Un killed. In Kuwait,
the monthly wages being paid are KD
%85 or Rs 146250 plus free food;

39 or Rs. 1170 plus free fopd and
KD 36 or Rs. 1080 plus free food for the
three cglegories respectively.

(c) Recruitment is done by Sub-con-
tractors through agencies duly approved
by the Ministry of Labour or thrgugh
wien market a lvertisements.  Thereaflter
Enzinecring  Projrets  (India)  sereen
the big-data of workers propescd to be
recruited by the sub-contractors, 1o as-
«rtain their suitability. Eweh worker is
then personally interviewed by the staff
of the Engineering Projects (India) Litd.
and fully informed about his working
conditions, wagrs and gther facilities pro=
videdl and affiddavits are obtained from
the worter 1y the effect that he is aware
of the terms and concitions of his em-
ployment abroad,

Production units for New Uranium
Deposits

2402. SHRI P.VENKTASUBATAH t
Will the Minister of ATOMIC ENERGY
be pieascd tp state:

(a) whether production units have been
planned for the newly discovered uranium
depesi's 3 and

(b) the time by which India hopes to
sell-sufficient in nuclear energy for
peaceful uses?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a) Production
units have npt yet been planned for the
newly discovered uranium depgsits in
parts of Rajnandgaon and Sarguja dis-
tricts of Madhya Pradesh, which are still
under evaluation. However, production
pPlans are under technical scrutiny in
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respect of Bodal depgsit in Madhya

Pradesh.

(b) Nuclear energy is one of the three
types of bulk power generating plants.
Power generation cannot therdfae aely
on the capabilities of nuclear eragy
alone. Experience hgs shown that hydio
power is best for peak loads and nuclear
power is best for base loads. The policy
of Government is to exploit all the three
types to meet the energy demands of the
country.

MAN FAA W HH W JIHEA
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difz B IIAHAT K WA THIA
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Rate of growth of India’s National
Product

¢404}.l SHRI P. RAJAGOPAL NAIDU:
Will the  Minister of PLANNING be
pleased to state:

{a) the rate of growth of India's
National Product during 1977-78; and

(b) the growth of National Product
during 1976-77.

(BT MRS (s

. : la ch=
timates of _national income Ax 1977-78
can be prepared only towards the end of
1978. er, according to the advance
estimates published in the Economiec Sur-
vey, the rate of growth of gross national
product at constant prices during 1977-78
is expected to be about 5 per cent,

(b) According to the Quick estimates
of national income for the year 1976~
77 released by the Central Statistical
Organisation, the net national product at
current prices was Rs. 60,596 crores
in 1975-76 and Rs. 64,279 crores in 1976=
%7 showing an inerease of 6.1 per cent.
At constant prices of 1970-71, however,
the growth of natienal product during
1976-77 was 1.4 per cent.

ey SR A q7AY T ST
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Enquiry into fire in plant of National
Metallurgical Laboratory, CSIR

2406, SHRI BHACAT RAM: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether there has been heavy fire
in the Plant of National Metallurgical
Lahoratory, CSIR on the 25th April,
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1978 causing damage of about Rs. a
lakhs and the National Metallurgical Labo-
ra.tor‘LdEmploym' Association has de-
manded an enquiry into the cause of fire;

(b) if so, whether there has been any
enquiry about this; and
(¢) if so, the findings thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) There was a
fire in the corner of the shed for storage
of raw materials, The cstimated loss is
about Rs. 62,000,

(b) A committce has been appointed
for this purpose.

(€) The report of the  Cemmittee
awaited and in the light of the findings

of the Committee Government will take
appropriate action,

W T ¥ AAHIKT T AW &<

2407. =Y §F =77 AT AT
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Licences for Mini Cement Plants

SHRI AHMED M. PATEL:

SHRI AMARSINH V.
RATHAWA:

Will the Minister of INDUSTRY be

pleased to state:

2408,

(a) what are the main reasons for the
short fall in the production of cement;

(b) the measures taken to boost its
production;

(€) whether Government have issued
licences to industrialists for setting up
mini cement plants;

(dy the critcria adopted for issuing
such licences ; and

(¢) the names of States where such
plants are likely to be set up ?

THE MINISTER OF STATE IN
THE MIXNISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) The
production of cement at 19.28 million
tonnes during the year 1977-78 has been
the highest achicved so far. Shortage has
however, developed due to the demand
exceeding the availability as a result
of inereased activitics in the ficld of
agriculture, house construction, irri-
gation & power etc.

(b) The Government have been taken
th~ Nillwwing steps  to increase the pro-
duction of cement in the country:

(i) A cash incentive of Rs
per tonne for every tonne of additional
production over the best production of
cach unit during the last three financial
years or B59, of its licensed capacity,
whichever ishigher has been announced;

2 isting rules relau.ng to freight
ent for road movement of

mnt have been Hberalised;

(iii) Government is also consi=
dering a proposal for assist the industry
for use of captive power for production
of cement during the periods of power
cuts;

{iv) Gover it are also i
a proposal to assists the cement :.ndustry
or the use of furnace oil for production,
of cement due to inadequate supplies
of coal;

(v) The production of the existing
units is also closely monitored to ensure
that the industry maintain maximum
capacity utilisation ;

(vi) The import of pre-calcinated
technolog)' has been permitted to enable

the increase of production ;

(vii) The construction of on-going
Projects is being expedited;

(viii) Government have also deci-
ded to encourage the setting up of
cement plants at the site of or near
steel plants 1o utilise the slag;

(ix) Government have decided to
encourage the scting up of a large
number of mini cement plants;

(x) Government have also appointed
a high level Committee to ma
comprehensive  study of the cement
industry with a view to removing the
constraints in the way of optimum
production,

(¢) and (d) Yes, Sir. the criteria fol-
lowed for granting permission for setting
up mini cement plants are similar (o that
for seuting up large plants like availability
of raw materialy, and other infrasiruetural
activities like coal, power, transport, ex-
perience of the entrepreneur, viability of
the project etc.

{e) Potential sites suitable for setting
up mini cement plants have been identi-
fied in 19 States. Approvals have so far
been granted hy way of letters of intent
of registration for setting up mini cement
plants in the States of Andhra Pradesh
Guijarat, Himachal Pradesh, Karnataka
Maharashtra and Rajasthan

Representations from the Indian
Services League

2409. SHRI SHAMBHU NATH

CHATURVEDI: Will the Minister of

DEFENCE be pleased to state:
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(a) whether Government have received
representations from the Indian Service
League and other such organisations for
the consideration of the conditions of
retired personnel of the Defence Savices;
and

(b) if so, what action has been or
proposed to be taken on their demands
in particular about (i) continuous alter-
native employment in some formor other
till age of 5B years civilian age of super-
annuation (ii) equation of pension of all
those who retired before 1973; and  (iii)
restoration of ¢ d part of pension?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) A statement is attached.

Statement

(i) Continwous allernative mplnj'mml in
some form or other till age of 5B years (civilian
age of superannuation)

Approximatcly 60,000 personnel are

released from the Armed Forces cvery
year, Taking into account the overall un-
employment position in the country, it is not
considered administratively feasible to
organise a systern whereby such a large
number eould be provided lateral cntry
into civil services. However, vacancies
ave been reserved for released Armed
orees personnel in Central and State
Government Departments, and Public
Sector Undertakings. Further, training
is being given to ex-servicemen in various
trades in order to facilitate their re-settle-
ment. Similarly training is also arranged
for officers to enable them to find suitable
employment after their retirement,  Fx-
servicemen  are  also ing assisted jn
various ways to settle down in agriculture
or self-employment.

(i) Equation of pension of all those who
retired before 1979

Revised rates of pension effective from
1-1-1973 are based on the revised rates
of pay laid down by the Third Pay
Commission.  As the individuals who
retired prior to 1073 did not draw revised
rates of pay, they are not given revised
rates of pension, They have, however,
bren compensated to some extent by the
grant of ad hoc reliefs ranging from  Rs.
15/- to Rs. 35/- per month,

(iii) Restoration of commuted part of pension

The amount of commutation of pension
represents the capitalised value of pension
and is based on acturial calculations, The
commuted value is not an advance of
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money from pension but represents a
1 um payment in lieu of pensicn sur-
ren by the pensioner forlife and not
for a specific period. A pensioner at the
time of retirement has the option to draw
either the full pension for life or to com-
mute a portion thereof and draw the same
8s a lump-sum amount. If the pensioner
lives beyond the peried for which the
commutation is assessed, the pensicn wm-
muted is not revived, Thus the Govern-
ment also takes a risk inasmuch as no
recovery is effected if the pemsicner dics
carly. The matter was also recemtly re-
viewed on the recommendaticns of the
Committee on Petitions of the Lok Szl ha.
It was not found possible by Goveir ment
to agree to the demand for restoraticn of
commuted portion of pensicn,

Setting up of a New Power Plant at
H:ﬂ.ﬂ'npur in Bibar

2410. SHRI D. N. TIWARY: Will
the Minister of ENERGY he pleasd to
state:

(a) whether the decisien 10 set up a
new unit of power plant at Muz: faipur
in Bihar ia being implemented:

(b) if s0, when the woaik of corsiinie-
tion of the plant will start and when it is
likely to be completed; and

() if not, the reascns fer the s me?

THE MINISTFR OF FNFRGY
(SHRI P. RAMACHANDRAN): (a) to
(c). Preliminary work fer design. «ngi-
neering and finalisatien of lavews cir,,
are alrcady in progress. Civil woark s rx=
pected to be taken up during cwnreny
financial year. First unit will be oo mmis-
sioned in 42 months and the secord unit
six months thereafter.

fet Tme-Tien @ =AW §
TAET? TETHR

2411. Y sl FEwy ;@
=t 7uma fag @tgm

AT T HAT GE AN F 1 THT F I
f:

() 7ar 15 wgraw freos
Ioee g 97 W1 fget ergesfen
AT =AMGr fawir 1 g arEg-
g F T dewe
=fya #1 ®igT W & ;A
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Rate of Industrial Growth

2413. SHRT HITENDRA DESAT : Will
the Minister of INDUSTRY be pleased
to state @

(a) what is the rate of growth of Indus-
trial production [or 1976-77 and 1957-58 ;
and

(b) what are the reasons of decline in
the growth rate?

THE MINISTER OF STATE IN
THE. MINISTRY OF INDUSTRY
(SHRIMATI AFHA MAITI): (a) The
rate of growth of induetrial production
in 1076-97 and 1977-78 was 10.4 per cent
and 7.5 per cent respectively.

(b} The factors which are responsible
for the lower rate of growth in 1977-78
vary from industry to industry (e.g. power
shortage, lack of sufficicnt capacity, short-
age of some critical inputs like explosives,
industrial action and insufficicnt demand).
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Claaruace to Public Men eaquiries
Bill of Kerala
2413. SHRI M. N. GOVINDAN

NAIR:

SHRI K. A. RAJAN :

Wil the Minister of HOME AFFAIRS
be  lzased to state:

(a) whether the Kerala Government
have submitted its Public Men, Enquiries
Bill to the Centre for its clearance;

(b) whether the Chicf Minister of the
‘Statr has requested him recently to accord
the approval at the earliest so that the
June-July assembly may be able to pass
the same; and

(e} if so, what are the details and
Goyvernment’s reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
§$HR[ S. D. PATIL): (a) and (b). Yes,

ir.

fe) Tae approval to the Kerala Public
M:n (Investigation into Misconduct) Bill,
1977 has been conveyed to the State
Governme=nt.

TIAT-ZIAMT T 9
2415, ot Im faam o@mam : 30
Araga W afcmga AT 7z gAF A
FIr FLT fF

(F) Trai-zrArg mwar g3 71
faqim-£d +2  #% qu Fr w6,

(d) 39 97 @3 ax fFaqr =7
AT 2 A IF 97 FA fraar =
fear sz,

(7) #FrraeE F faarz gege-
AATHTYT ATFE K T F TWHEN
® HAATAAFN &, "

(7) #a1 33T 9F F  grAmATA
FfRIgT ad F are grigra-
FEIIT  FIF AAEATT F O FA
H and AdY g wdwr ?
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First Annual Session of Textile
Institute; Manchester (U.K.)
in India

2416. SHRI DHARMA VIR VA.
SISHT : Will the Minister of INDUSRY
be pleased to state ;

(a) whether the Textile Institute based
at Manchester (U.K.) would hold its
first annual session in India in January,
1979, and if so, the theme of the con-
ference lugclh{:r with the detailed ro=-
gramme and the organisation fm'mté) o
convene the Conference; and

(b) the role of Textiles Association
(India), the papers to be read and the
names of countries participating in  the
conference and other details ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA  MAITI) :
(a) and (b). The Texile Institute,
Manchester (U.K.) has decided to hold a
Conference from 1gth to 29rd January,
1979 for the first time in India  The Con-
ference will be held at the Indian Institute
of Technology, Delhi. The title of the
Conference is "Cotton in a Competitive
World

A National Committee headed by Dr.
Bharat Ram, Managing Director, Delhi
Cloth Mills, has been formed to organise
the Conference. The Conference is
being organised by the Institute of colla-
boration with the Textile Asociation
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of Indis. The Textile Amociation of India
ia a profestional body. of techpolo-
gists in the country. The details of parti-
cipation and the papers to be lead at the
Conference have not been finalised yet.
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Installaslon of two z50 KW Short
Wave Transmitters

z2418. SHRI K. RAMA MURTHY :

the Minister of INFORMATION
AN'D BROADCASTING be pleased to
state :

(a) whether Government have decided
to install two 250 KW short wave Trans-
mitters for the External Services of the
A.LR. and also two 500 KW transmitters
for A.I.R. External services;

(b) if so, whether these transmitters
will be manufactured indigenously or the
government will give it for global tenders;
and

(c) if so, total financial commitment for
these four transmitters ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI L.K. ADVANI): (a) It has

been decided to instal two additional
250 KW short wave  transmitters
at Aligarh for External Services of A.LR.
There is at present no proposal for the
installation of two 500 KW transmitters
for the External Services.

(b) These transmitters are presently not
being manufactured in India. On the
basis of global tenders which have already
been received and are under scrutiny;
::l:ie equipment is proposed to be import-

(¢) The estimated cost of the Project
(for two 250 KW short wave transmitters
only) is Rs 668 crores.

Naxalite Activities

2419. SHRI R. MOHANARANGAM:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Naxalite activitics have
been traced in recent years in the Coun-
try;

(b) if so, the details of the areas where
they are active now; and

(c) the steps taken to kcep a walch
over them ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAI MANDAL) :
(a) Yes, Sir

(b) Naxalites are  active in
Andhra Pradesh, Bihar and West Bengal
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(c) The State authorities are alive to
the situation and maintain a watch on the
activities of extremist groups.
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Renewalof Lisences of Multinationals

2421. SHRT ANAND DAVE : Will the
Minister of INDUSTRY be pleased to
state:

(a) the details of forcign companies of
sterling area functioning in India whose
industrial licences are to expire in 1979;

(b) how many such companies have
applied for renewal of their industrial
lice‘i:ces after 1979 and what are the details;
an

(c) the decision taken by Government
in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) : (a) to (c) . The
Industrial licences, once they are imple-
mented, do not expire and as such, the
qucninn of their renewal does not arise.

Centralisation of Marketing and
Distribution of Coal

2422. SHRIJANARDHANA POOJA-"
R N

SHRI §.G. MURUGAIYAN:

Will the Minister of ENERGY be pleased
to state:

(a) whether Government have centrali-
zed the marketing and distribution of coal
in the country; and

-

(b) if so, the details of new system
adopted by Government ?

THE MINISTER OF ENERGY
(SHRI TP. RAMACHANDRAN): (a)
The Coal India T.td. have reorganised
their existing marketing sct up and have
constituted a Central Marketing Division.

(b) Reorganiscd Marketing Division of
Coal India Ltd. has started functioning
from 1st June, 1978, This rearrangement
in marketing sphere has been done with
the idea of serving the consumers with
greater officiency by removing bottlenecks
in the system and at the same time ensuring
maximum cconomy. The Central Market-
ing Division will be responsible for matters
like sales planning and distribution policy,
booking of orders, quality audit, financial
arrangements, rail transporatation, collec-
tion of market intelligence etc.
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District Industrial Centresin Taluk
Head quarters

1123- SHRI M. ARUNACHALAM :
Willthe Minister of INDUSTRY be pleased
to state:

(a) how many District Industrial Cen-
tres have so far been opened; and

(b) whether Government consider a
suggestion to house the centres in a Taluk
Headquarters of a district more suitable
for the Industry than a rigid rule of “'A
District capital An Industrial Centre”?

THE MINISTER OF STATEIN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) : (a) So far 215
District Inditries Centres have been a

roved by the Central Government for
Eeing set up in different States and Union
Territories.

(b) In accordance with the industrial
%olicy announced in Parliament on 23rd

eccmber, 1977, the focal point of
development of small scale and cottage
industries will shift from the cities and
State Capitals to the District Headquar-
ters, The District Headquarters is  the
appropriate location for the District Indus-
tries Centre in view of the necessity for
effecting greater coordination between
different government agencies operating at
the distriet level.

Road for Badrinath

2424. SHRI KANWAR LAL GUPTA:
Will the Minister of DEFENCE be pleased
to state @

(a) is it a fact that the road for Badri-
nath, which is a cultural centre of the
whole country is in a very bad shape and
narrow at many points ;

(b) is it also a fact that many accidents
have occurred on that road, leading to
loss of life and property ;

(c) what sprcific  steps  government
propose to take to widen that road and
make necessary improvement on it ; and

(d) what is the programme of Govern-
ment to improve the roads for such impor-
tant cultural and religious places in the
country in this current yrar ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) The road
to Badrinath is a Single Lane Highway
constructed, to the preseribed width of
6 1©0 metres except at a few locations,
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-The road is being maintained in a traffica-
condition.

(b) to (d). There have been a few un-
onlm;cf r_;m:au on this road, resulting
.in loss (] roperty. Every effort is
. being made to mnl:nmnthc existing road
to its sanctioned spcifications by periodic
renewals, rest on. of m A:masﬂ
and  construction of protective works,
Additional pnﬁn% g:aca. parapet walls
. and breast walls will be constructed where-
ver necessary to further ensure traffic
safety. As regards improvements to other
roads to important cultural and religious
Sate

g;m in the country, it is for the
N ents to take steps in the matter.

Post of Chief of the C.B.I

2425. SHRI CHITTA BASU : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
make the post of the Chief of the CBI
statutorily independent of the Executive,
_as suggested by Shah Commission ; and

(b) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
Having regard tothe observationscontained
in the reports  of the Shah Com-
mission, Government propose to set up a
Committee to review the working, amongst
other agencies, of the Central Burcau of
Investigation,  Further  action  will be
considered in the light of the results of
the review by the proposed Commitiee,

Trading in Sewing Machines by
M's, Singer Sewing Machine Co.

2426, SHRI RAMJI LAL SUMAN :
Wilt the Minister of INDUSTRY be
pleased to state @

(a) whether it is a fact that small scale
industry is doing very well in regard to
manufacturc of domestic sewing machines;

(b) whether the activities of M/s, Sing -t
Sewing Machine Co. trading in sewing
machines work against the interests of
small-scale manufacturers vis-a-vis their
development ; and

(c) if so how Gove rnment propose to
degl with them regard to FERA applica-
tiom ?
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M‘&Iﬁ Tiigllrgisc',rm' OF STATE IN mln
MATI ABHA JA:‘%’U '(.I) Yes, -

(b) and (c). The Singer Sewing
Mu}ﬁne Company also markets the

oducts of some small scale units under
its brand name. This enables them to
sell their products also and to provide
effective after-sale service. Un the

rovisions of Section 29 of the Foni?n
Eldnnse Regulaton Act, 1973  M]s.
Singer Sewing Company has been directed
to convert itself into an Indian Company
"and reduce its non-resident_holding to a
level not exceeding 409, Their applica-
tion is under consideration.

Training of Persons by S.C.L

2427. SHRI MOHD. SHAFI QURESHI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of persons trained by
the Shipping Corporation of India as
second mates during the last three years ;

(b) the number of trainecs who have
passed the sccond  mates  examination ;
and

éf} how many of these have joined the
T ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) During January
1975 to June 1978, 556 Cadets, who com-
pleted  Sca-training, were  tained  for
Second Mate Examination by the S.C.1
This figure include cadets from batches
recruited by them much prior o January,
1975 also,

(b) 354 Cadrts have passed the sccond
mates examination.

(€) All the 354 cadets, who passed the
second mate examination during January,
1975 to June, 1978, have joined SCL

Decentralisation of D.G.T.D. Cenares
2428. SHRI BALASAHEB VIKHE

PATIL : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government are consider-
inrfd to decentralise the D.G.T.D. Centres;
a
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(b) if s0, will the Government give full
authotity to the regional centers for dis-
posing off all the cases and in that event
what will be the function of the D.G.T.D.
Office at New Delhi ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) :

(a) and Dg;])[" Government intends
toestablish D offices in variousregions.
These offices would be given full authority
for disposing of cases qualifying auto-
matic registr3tion, renderadvice and
assistance to customs and Joint Chief Con-
trollers of Imports and Exports in prompt
consideration and disposal of applications
pertaining to capital goods, totroubleshoct
on problems pertaining to capacity utilisa-
tion of DGTD unit in the region and
to render technical advice and  assistance
to entrepreneurs through such arrange-
ments in the exercise of these and other
functions. The decentralised officees will
work under the functional eontrol of the
DGTD hcadquarters at Delhi bearing
in mind multi-disciplinary and diversified
nature of industries,

Central Assistance and output of
Small Scale Industries in
Backward Area

2429. SHRI C. VENUGOPAL : Will
the Minister of INDUSTRY be pleased
to state :

(a) the number of projects/schemes
existing already or in the process of for-
mulation for development of industrics
in the backward arvas ;

(b) the probable money value of the
output of such industrics during the last
three years ; and the anticipated output
during the next three years ; and

(c) the qualifiction of the ecntral  as-
sistance given during the last three years
and proposed to be given during next
three years ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHRIMATI  ABHA MAITI)
{a] For the development of Industries in
backward areas, Government have an-
nounced a number wf concessions  and
facilities from time to timc. A number of
schemes have been drawn-up for this
purpose. These include :

1. Concessional finance extended by
the all India Term Lending In-
stitutes.

2. Outright subsidy on fixed capital
investment,

3 Income-tax reliefs.

4. Preferential treatment in regard to
hire purchase of machinery by
small scale units-

5. Interest subsidy for small scale
units.

6. Consultancy for technical ser--
vices.

7. Special facilities for importing.
machihery, raw materials and.
components etc.

8. Transport Subsidy.
(b) The information is not availalle,

(c) During the last three years, the
Central assistance released to the varicus
States/Union T'erritories under the earst--
while Rural Industries Projects and Rural
Artisen Programmes which were in opera-
tion in 112 and 45 districts respeenvely,
including 95 backward districts, are as
under :—

(Rs. in crores)

Central Assistance released

Rural Rural
Year Industries Arlisans
Projects Program.me
Programme
1975-76 4 00 018
1976-77 396 o118
1977-78 570 o 30

The amount of subsidy reimbursed to
the wvarious State Governments/Union
Territory Administraticns  unda be
Central Investment Subsidy and Tizns-
port Subsidy Schemes during the last three
year is as under :—

Amount
Year (Rs. in crores)
1975-76 6: o0
1976-77 ey
1977-78 19° g6

A sum of Ra. 15 crores has been provid-
ed for the current year (1978-7g)er these
two Schemes.
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Encroachmenton Harljanlands

o. PROF.P.G.MAVALANKAR :
W?ﬁ!the Minister of HOME AFFAIRS
be pleased to state :

whether Government have in a
spe(;)al communication asked the Chief
Ministers of States to take stern action
against encroachment on ‘Harijan lands
and appoint special public  prosecutors
to institute cases against those who
disposscs Harijans of their lands or do not
pay them their due minimum wages ;

(b) if so, the main contents of the said
communication ;

(c) response so far of the State Govern-
ments to the said communication ; and

(d) the steps taken by Government to
ensure the implementation of the said

sals ?
pr%pigE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFIARS
(SHRI DHANIK LAL MANDAL) :
(a) to (d). Minister of State in  the
Ministry of Home ‘Aﬁ‘airs wrote rccen_tly
10 the Chief Ministers of States/ Union
Territories  suggesting @ number _of
neasures for economicand  social uplift-
ment of the members of Scheduled Castes,
Scheduled Tribes and the weaker sections.
Measures to provide adequate protection
to these categories in order to instil a
scnse of security amongst them were also
suggested. It had been stressed, inter-
alia, that prompt action should be taken
to cnsure restoration of land in cascs
where people belonging to the weaker
sections were dispossessed or  [orcibly
rejected.  Also, payment of minimum
wages should be ensured to agricultural
labourers, most of whom belong to the
scheduled castes. The existing machinery
should be suitably strengthened for this
purpose and a new machinery should be
created, if considered necessary. Special
Public Prosecutors should be appointed for
prosecuting the offenders in cases of dis-
posscssion of land or non-payment of
minimum wages and the States should
consider it their responsibility to pursue
such cases right upto the end. From
the replies received so far, it seems that
the suggestions have been generally wel.
comed. Nodectails of concrete action
taken have, however, been received so
ar.

Inadequate release of Cement by
the Regional Cement Office,
Calcutta

2431. SHRI ISHWAR CHAUDHRY:
‘W’J]3 the Ministerof INDUSTRY be
pleased tostate :

(a) whetheritisa fact that inadequate
release of cement by the Regional Cement
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Office in Calcutta, despite allotment by
the Central Government, has caused the
t shortage of the commodity in
orth-East India ;

(b) whetheritisalsoa fact that Railways
and the cement manufacturing companies
are also responsible for delay in supply of
cement and had worried the State Govern-
ments for quite some time ; and

(c) if so, the reaction of Government
in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHIS?.IMATI ABHA MAITI) : (a)
0, Sir.

(b) The Cement factories have not
been able to despatch cement to various
States in North-Eastern Region to the
full extent of allocation on account of
inadequate availability of wagons and
restrictions on the movement beyond
Farakka and pia the transhipment point
at New Bongaigaon.

() The matter is constantly under
review with the railway authorities and
the position of movement has recently
shown some improvement. Arrangements
have further been made with the Central
Inland Waterways Corporation, Calcutta
to move cement to Gauhati and Karim
Ganj by the river route. Road Freight
subsidy has also been liberalised to
ensourage movement of cement by road.

State Bills pending with Central
Government

2492. SHRI VASANT SATHE :
PROF.P.G. MAVALANKAR :
SHRIM. RAMGOPAL REDDY :
SHRIMATI MRINAL GORE :

Willthe Minister of HOME AFFAIRS
be pleased to state :

(a) whether attention of the Govern-
ment has been drawn to the news report
appearing in ‘Times of India®  dated
25—6-78 under the caption ‘No Clearance
for 12 State Bills'’; and

(b) if so, what is the reaction of the
Government to the various observations
made therein and latest position—Bill-
wise in regard to clearance of these

bills ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL) : (a) and (b) .
The Government have scen the news
report appearing in the “Times
of India" dated 26-6-1978.  Since
1-4-1977 the Presidential assent has been
withheld from 5 State Bills. The particau-
lars of these Bills may be seen in the
Statement.] laid on the Table of the House.
[Placed in Library . See No. LT 2547/78]

The position of the 5 Bills specifically
mentioned in the press report is indicated
in the Statement-II laid on the Table of the
House. [Placed in Library See. No.
LT-2547/78]

Setting up of a Committee of
Consultants of Publicity Affairs
by R.E.C,

2433. DR. BALDEV PRAKASH :
Will the Minister of ENERGY be pleased
1o state :

(a) whether Rural  Eleetrification
Corporation has st up a Committer of
consultants to advise  the  Corporation
on publicity afTairs ;

(b) if so, the details of persons taken
on the Committer; and

(e) the criteria adopted to appoint
the members ?

THE MINISTER OF ENFRGY
(SHRI P. RAMACHANDRAN) : (a)
No, Sir,

(b) and (¢). Do not arise,

Implementation of Report on
Reorganistaion of 5.C.I.

2434. SHRT SHYAM SUNDER
GUPTA :

STIRT MUKHTIAR SINGH
MALIK :

SHRI G, M. BANATWALLA}

Will the Minister of SHIPPING
AND TRANSPORT he pleased to state :

fa) the progress so far made by Go-
vernment in the implementation of the
Report on the reorganisation of the Shipp-
ing Corporation of India submitted gy
the consultant’s team [rom the Institute
of Management, Ahmedabad ; and

(b) whether Government  propose
to re-group the Shipping Corporation of
India and if so, the details thereof ?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) and (b). the
basis of recommendations made in report,
it was decided to divide the Corporation's
work into the following five divisions each
under the charge of a Functional Director:

(a) Liner and Passenger Scrvices;
(b) Technical Services;

{c) Bulk Carricrs and Tankers ;
{d) Finance; and

{e) Personnel & Administration.

It was frlt that with the above re-
groupirg the Corporation would be fully
equipprd to discharge the current re-
quirements, meet new demands and easily
adapt itself 10 meet immediate and Long
term  objectives  of the  Coumpany.
Accordingly, five posts of Executive Direc-
tors were ereated and appointment 1o these
posts has since been made,

Procedure for Placing Orders for
Motor Parts

2415. SHRI R.L.P. VERMA :
SHRI K. LAKKAPPA :

Will the Minister of DFFFNCL Le
pleased to st :

fa) what is the normal  procedure
follewed by Defence authorities for place-
ment of orders in respect of motor spare
paris ¢ic. on various manufacturers ;

(h) whether this preseribed procedure
was not followed by Defence authoritics
in placing bulk orders on M/s. Sirraco
Auto and its allied concern ;

(¢} if so, reasons  therefor ;and

(d)y whether Government will get this
whole matter investigated and 1if not,
reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) :  (a) Army
procures motor spare parts 1o meet the
requirements of the entire Delence Services,
The methods of  procurement  are as
follows :—

(i} Direct by Central Ordnance
Depots on open tender  sysiem, limited
tender system, local purchase and cash
pu‘;l:haqr depending upon the value of the
order.

(ii) By DGS&D as a result of de-
mands projected by Army Head quarters
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(iti) Direct by Commandants of
depots for items of rate contract.

In the case of MT Spares, normally
bulk purchases are made through DGS&D
and from sources approved by Inspections
authorities and the R(inisu'y of Defence,

(b) In the absence of firm particulars
regarding orders placed on M/s. Sirraco
Auto an(f its allicd concerns, no comments
can be offered. Nosupply order has, how-
ever, been placed on M/s. Sirraco since

1976.
(c) and (d), Do not arise.

Reservation in Major Field of
Production for Internal Consump-
tion in Handloom Sector

2136, SHRI K. MAYATHEVAR
Will the Minister of INDUSTRY  be
pleased o state-

(a) the precise  and  pragmatic
policy evolved for translating the coneepts
of Government for reserving major ficlds
of production for internal consumption
to the handloom sector; and

(b) the extent to which handloom
industry has achieved accelerated develop-
ment under the Government wit™ its eme
phasis on encouraging small  industries
with possibilitics of additional employment
generation ?

THE MINISTER OF STATFE IN
THE MINISTRY OF INDUSTRY
&Shl:RIMATf ABHA MAITI) : (a)

new Industrial Policy announced by
the Government  on 23rd December,
1977 states that the clothing needs of the
masses can be progressively met through
development of the handloom  sector,
which provides employment to the bulk of
people engaged in the production  of
textiles,  Government will not permit any
expansion in  the weaving  capacity
in  the organised mill and powerloom
sector and the Government will ensure that
the handloom sector has priority in the
allocation of yarn spun in the vrganised
sector.  In case there is any shortage,
Government will cnsure that steps are
taken to increase  spinning  capacity.
Further, in order to provide a ready mar-
ket for handloom products, it will he
ensured that the organised mill sector does
not provide unfair competition  to  the
handloom sector,  However, such reserve
ation has not been very effeetive. Go-
vernment will enforee the existing reserva-
ation and further extend it to other items,

Certain lines of production are at
present  exclusivelv for the handloom
sector under the Cottan Textile (Control)
Order, 1948.  The list of items reserved
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for production in the handloom sector
is as follows :—

(i) Dhoties (of specified width, etc.)
(ii) Sarees (coloured, etc.)
(iii) Lungies and Gamchas,

(iv) Chadhars, Bed-sheets, Bed

covers & counter pane.
(v) Low reed pick cloth,
(vi) Table cloth and napkins.

(vii) Dusters or duster cloth or wiper
cloth or glass cloth.

(viii) Cloth of plain weave of warp
and weft counts 85 and  below
and with width exceeding 101°Go em.

(ix) Towels.
(x) Mashru cloth,
(xi) Cotton crops fabrics.

{h) With the commencement of the
Central Plan schemes for handloom deve-
lopment in 1976-77 and with the gradual
stepping of financial outlays [or the various
schemes, tempo of activities in the field of
handloom production is going up all over
the country.  Besides reducing periods of
unemployment ¢ the weavers it is expected
to create employment opportunities for
those cngaged in allied activities.

Some of the conurete measures inie
ated are i—

(a) Central  Plan outlays on  the
handloom sector were increased from Rs.
10 crores in 1976-77, W Rs. 17+ 2 crores in

1077-78 (actual expenditure) to Rs, 27 Bo
crores in 197879 (Budget).

b) The handlrom cooperative sector
is being strengthened by providing share
capital assistance to the handlcom weavers
and bring’mg into cooperative [eld 4 lakhs
ol weavers during 1977-78.  The target
ol coverage in 1978-79 is B lakh weavers,
This programme has also  been  simul-
tancously linked with the gradual st pping
up of credit flow 1o the handloc m ced pera-
tive scctor under  the Reserve Bank of
India Scheme of Handloom Finance,

(¢) More than 47,000 weavers covered
under the 25 Intensive Developnuent Pro-
jl-cl:s and 21 Expurt Preducticn Projcrln
under the umbrella of the  Handloom
Development  Corporations  are  geuing
regular employment,

(d) Nearly 1 lakh looms are under-
taking production of Janata cloth and are
getting round-the-year employment. So
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far, B2 million metres of cloth has been
produced and it is proposed to reach an
annual rated production of 200 million
metres by the end of 1978-79.

The addition to the above measures,
funds are being provided [or strengthening
research and development, training, and
extension activities for handloom weavers
and handloom development  personnel
through the Institutes of Handloom
Technology and Weavers' Service Centres
located in different parts of the country.
A massive publicity and marketing cam-
paign has also been launched and fairs and
vxhibitions at home and abroad are being
organised to build up the image of the
handloom products and increase their
sales,

Complaints against Shri Kantibhai
Desal

2437. SHRT AMAR  ROYPRA-
DHAN :  Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether it is a fact that his Ministry
had received some complaints against Shri
Kantibhai Desai, son of the Prime Minister
of India; and

(b) if so, the details thereof and the
steps taken so far by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL) : fa) and (b).
Copies of two letters, containing some alle-
gations of a general nature against Shri
Kantibhai Desai, were received in the
Ministry of Home Affairs.  Having regard
to the nature of the allegations, these did
not call for any action from this Ministry,

Cases aguinst Officials of Public
Sector Enterprises

2438. SHRI DINEN BHATTA-
CHARYA : Will the Minister of
HOME AFFAIRS be pleased to state

(a) the details of cases pending in the
Central Bureau of Investigation [Vigilance
Office at Calcutta against the officials of
the public scctor enterprises ; and

(b) the action proposed by Govern-
ment for expeditious disposal of each
case ?

THE MINISTER OF STATF IN
THE MINISTRY OF HOME AFFAIRS
SHRI S. D. PATIL) : (a) In Calcutta
Branch of the Central Bureau of Inwvesti-
gation, in 28 cases investigation is pend-
ing against officers of Public Sector
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Enterprises. Out of these 28 cases, in
14 cases, investigation 1s 1n progress ;
in 9 cases investigation is complete or
almost complete and reports are  under

ation ; in 2 cases investigation is
complete but sanction for prosecution is
awaited ; 2 cases are pending inwvesti-
gation and in one case the charge sheet,
etc., are ready but the case could not be
filed due to injunction of the Calcutta
High Court obtained by the accused.

The allcgations in these cases rclate
to claiming of false travelling allowance,
obtaining  pecuniary  advantage by
irregular  purchases, acquiring dispro-
portionate asscls,  misappropriating
public money, cheating the employer,
etc.

(b) every effort is being made to
dispose of all these cases at the earliest.
The supervisory oflicers are keeping
constant watch on the progress of these
cases.

Inguiry into working of Electromics
Commission

2439. DR. BAPU KALDATE : Will
the Minister of ELECTRONICS be
pleased to state :

(a) whether it is a fact that the Chair-
man of the National Commitiee on
Science and Technology has demanded
a thorough enquiry into the working of
the Electronics Commission

(b) if so, the reasons thereof; and

(c) whether Government have taken
any action on the suggestion of the
Chairman ?

THE PRIME MINISTER (SHRI
MORAR]I DESAI) (a) and (b).
Chairman, National Committee on
Science and Technology has (in his
personal capacity), while inaugurating
a Symposium in Madras on July 6, 1978,
suggested “a review of the functions,
responsibilities and organisational struc-
turc of the Electronics Commission/
Department of Electronics to make them
more cffective in promoting the elec-
tronic industry in this country."

(c) The  Electronics  Commission
will take note of the suggestions of the
Chairman, National Committee on
Science and Technology for such action
as is considered appropriate. The Com-
mittee on Science and Technology is
also being asked 1o review the progress
in the development of electronics in
India and make such suggestions for
improvement as it considers necessary.
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Ferry Service

. SHRIMATI AHILYA P.
RANGNEKAR : Will the Minister
of SHIPPING AND TRANSPORT be
pleased to state :

(a) whether starting of ferry service
between Dahej (South Gujarat) and
Bhavnagar (Saurashtra) and between
Calcutta to Durgapur are under Govern-
ment's consideration ; and

(b) if so, when the services are likely
to start ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM) : (a) The Cen-
tral Government has no proposal under
consideration for starting of a ferry
service between Dahej and Bhawnagar.
The question of a ferry service between
Calcutta and Durgapur is under con-
sideration by an Expert Committee,
whose re dations are awaited

(b) Does not arise.’
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Charges levelled aguinst Shri Kand-
bhal Desal

2442. SHRI C, R. MAHATA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
constitute an enquiry for the investiga-
tion of charges levelled against Shri
Kantibhai Desai son of the Prime Minister
by the former Home Minister ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS:
(SHRI S. D. PATIL) : (a) No, Sir.

(b) Does not arise

Shortage of Coal and Cement

2443. SHRI A. MURUGESAN :
SHRI P. 5. RAMALINGAM :

Will the Minister of INDUSTRY be

leased to state the extent to which slackness
wn supply of coal has affected cement
production ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : Supply
of coal to cement plants was 11-85 lakh
tonnes  during }:ril-jme, 1978 as
against the norma? quarterly require-
ments of 15 71 lakh tonnes. It is not
possible to estimate the loss of pro-
duction in cement due to shortage of coal
alone, as there are also other factors
affecting production including power-
cuts, shortage of railway wagons,
labour disputes etc. On account of
all these factors including shortage of
coal, there was an estimated shortfall of
about 4'8 lakh tonnes in cement pro-
duction during April-June, 1978.

Involvement of Shri Ishwar Chand
Bansal in Espionage Work

2444. SHRI JYOTIRMOY BASU :
Will the Minister of DEFENCE be
pleased to state 1

(a) whether it is a fact that Shri
Ishwar Chand Bansal, Deputy Secretary
in Defence Ministry who was dealing
with future strategic plans was involved
in espionage work ;

(b)is it also a fact that Shri Bansal
is living much beyond his means and in
Gwalior hotel where he has been found
Rs. 34,000 has also been found in his
poasession ; and

(c) if so, fullest details thereof ?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a} to (c) -
Shri 1. C. Bansal, Deputy Secretary in

the Ministry of Defence, who had sud-
denly disappeared in _]uljr, 1997, was
located in Gwalior on the 11th July,
“1978. A sum of Rs. 19,961-40 in cash
and Rs. 1,500/ in travellers cheques
was found in his possession which is
claimed by him to be out of withdrawal
of a larger Sum from his accounts in the
bank/post office/Thrift Society and
withdrawals from G.P. Fund Account.
Evidence available so far does not con-
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nect Shri Bansal with any espionage
Qctivir.y. Investigation is still continu-
ing.

Central Projects in Rajasthan

2445.

SHRI CHATURBHU]J : Will

the Minister of PLANNING be pleased
to state :

(a) the total number of Central Pro-

total outlay
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(b) whether Government propose to
put more Central projects in Rajasthan
in future ; and

(c) if so, the details thereof ?
THE PRIME MINISTER (SHRI

MORARJI DESALIL) : number
of Central projects in di rerlt sectors of

development have been  located in
Rajasthan in successive plan 'od.ll.
col=

The necessary information can
lected if the Hon'ble Member would
indicate the sectors and the period for
which the information is required.

(b) and (c). The  location of
Central projects is determined on the
basis of economic criteria. The Five
Year Plan 1978—835 is still to be finalised ;
it is not possible at present, to indicate
allthe specific projects in different sectors
of the Central Plan which may be
located in Ra;uthan However, a

Statement showing projects currently
under exccution in R.ljnttnn is annexed.

jects in Rajasthan and
thereon ;
Statement
Sl. Name of the Projects Total Remarks
No.
(Ras. crores)
1 Hindustan Machine Tools Ltd. , Ajmer 10° 50
2 Instrumentatdon Ltd., Kota . " % 4'50
3 Heavy Water Plant, Kota . 3 g : 2 54°92
4 Kbhetri Copper Project . . » . . 135- 36
5 KhetriCopper Complex (New pro_|ct:1.n)
(a) Electrolytic refinery 700
(b) Smelter Expansion . § 2' 00
(¢) Aluminium Floride Plan . B ; 4°00
6 Zinc & Lead Existing Projects :
(a) Balsaira Mines . . = 2 22:03
(b) Rajpura Dariba Mines . . . g . 4548
(¢) Maton (Rock phosphate Project) » ' 612
(d) Debari Zinc Smelter . 2993
New Projects :
(e) Leach Residne Treatment facilities at Debari 6-00
7 Gauge Conversion of Bhatinda, Hanumangarh, Surat 19°68 Project nlready com-
metre gauge line into broad gauge (142.33 kms) (estimat-  pleted
ed).

8

Conversion of Delhi-Sabarmati metre gauge section

into broad gauge (934 kms)

Rajasthan Atomic Power Station | .

108-00 An approved work.
In 1978-79, how-
ever, only a token
rovision was made

use of paucity
of funds.

165° 53

(estimat-
ed
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Rate of Iladustrial Growth

2446. SHRIMATI PARVATHI
KRISHNAN :
DR. LAXMINARAYAN
PANDEYA :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether it is a fact that the indus-
trial growth rate during 1977-78 dece-
lerated to just 3*5 per cent against tar-
geted growth rate of 5 to 6 per cent ;

(b) if so, what are the details and
recasons therefor ;

(¢) in the light of this deceleration
in the rate of industrial growth whether
Government expect to attain the target
fixed for the year 1978-79 ; and

(d) if so, on what basis ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) : (a) The rate of
%rowth during 1977-78 was 3° 5 per cent.
No specific target was fixed for the last
year.

(b) The lower rate of growth in
1977-78 was the result of slower growth
in power, coal and textile industries
and decline in the production of  basic
metals and transport equipment. The
factors for the above vary from industry
to industry (e.g. shortage of power,
lack of sufficient capacity, shortage of
some critical  inputs like explosives,
industrial relations and insu flicient
demand, ecte.).

(c) and (d)., Given adequate res-
ponse from industry, it is expected
that a rate of growth of 7-8 per eent in
industry will be achieved in 1978-79.
There has alrcady been substantial
improvement during April-June 1978 in
electricity gencration and production of
industries like aluminium, commercial
vehicles, paper and paper board, che-
micals and a number of consumer in-
dustries, including textiles. A pro-
gramme has been drawn up for meeting
targets in respect of sclected industries,
for ensuring adequate supplics of raw
materials and other inputs and for
monitoring of industrial production.

Setting up of Cement Factories in
Rajuna District, Chandrapar

2447. SHRI RAJE VISHVESHVAR
RAO : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether it is a fact that this Govern-
ment has given licences Lo start 3 cement

factories in Rajuna Tehs;
dintrict in Mahara .hi::' of Chandrapur

. (b) whether they all are goi
in public sector or privatcsz:?wt? b

(e) whether Guvernment will force
the management to give 95 per cent
services and work to the people of the
the Chandrapur district as per Govern-
ment decision; and

(d) since when they all are starting the
work ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). Two licences were issued for setting
up of new cement plants in the Rajuna
Tehsil of Chandrapur District of Maha-
rashtra in the year 1973 and 1974. As
these schemes did not make any pro-
gress, these licences were revoked in

1977.

Five new schemes for the manufacture
of cement in Rajuna have been received.
The Government of Maharashtra have
recommended the approval of only two
of these schemes. These are being
processed,  All the schemes are proposed
to be set up in the private sector.

(c) There are instructions about the
employment of local people which have
to be followed by the managements con-
cerned,

(d) The enterpreneurs will start the

wnrk after their schemes are approved
by the Government.
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Traaspert Fa in Backward
areas of try.

2449. SHRI MUKHTIAR SING
MALIK : H

SHRI SHYAM SUNDER
GUPTA:
SHRIG. M. BANATWALLA :

Will the Minister of SHIPPING A
TRANSPORT be pleased to state :

(a) whether it is a fact that there is
no well co-ordinated National Transport
Policy for providing transportation fa-
cilities in backward areas of the country ;

(b) whether in the absence of a well
defined National Transport Policy there
is wasteful competition among  the
various means of transport ; and

(c) if so, what steps Government have
taken_ for a more co-ordinated and
cffective utilization of all  available
means of transport in the country 7

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) to (c). It would
not be correct to say that there is no
National Transport Policy in the coun-
try at present. The report of the
Committee un Transport Policy and Co-
ordination, which has been broadly ac-
cepted by Government, lays down the
approach to the problem of co-ordina-
tion of transport and the roles of different
modes of transport. Thus, the ingre-
dients of a national transport policy are
already there, although, there has been
no formal enunciation of the policy.
The objective of Government is  to
develop the various modes of transport
as complementary services in such  a
manner that the total needs of the
community at each given stage are met
at minimum cost. Co-ordination is
sought to be achieved by regulations
of road transport under the Motor
Vehicles Act 193y and the rules framed
by the State Governments thereon and
by control over investment in the various
modes of transport through Planning
Commission.

The Planning Commission have re-
cently set up a National Transportation
Policy Committee to formulate a na-
tional transport ?olicy, in the context of
the new plan priorities and to serve as
the basis for developing a transportation
system for meeting the total requirements
of the country at minimum social cost.
Further action will be taken after the re-
commendations of the Committee are
received and examined,
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Sanction of Freedom Fighter’s
Pension to Ex-1L.N.A. Personnel

2451, SHRI SAMAR GUHA : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are review-
ing the matter concerning freedom fightsers’
pension ;

(b) if so, the main issues which are
being reviewed ;

(e) whether the advissery com mittce
that was dealing with the question of pen-
sion of INA freedom fighters has yet to be
reconstituted ;

(d) whether many applicaticns for
pensions from  ex-INA personnel  beleng-
ing to civilian category are awaiting Ger-
ernment’'s approval for several yoars

() if so, the reasons for such delay ;
and

(f) when the review will be completed
and the advisory committeec on INA will Le
reconstituted ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOMF. AFFAIRS
(SHRI DHANIK LAL MANDAIL) :
(a) Yes, Sir,

(E) Whether the scheme for the grant
of pension to freedom fighters should be
continued, and if so, in what form.

(€) Yes, Sir.

(d) About 3,000 cases are pending final
decision.

(¢) The above-mentioned cases per-
taining to the Civilian category of ex-1NA
personnel are pending because no official
records are available in support of their
claims of suffering. Decisions have, there-
fore, to be taken on the basis of circums-
tantial evidence such as (1) co-prisoners’
certificates from two ex-INA personnel
who have already been granted Central
freedom fighters pension.

(2) Information furnished in the pres-
cribed proforma intended to elicit vital
data relating to the INA activities such as
zone of operations, names of commanders
under whom they served, date of their
surrender etc. It has been noticed that in
a majority of cases co-prisoner certificates
have either not been produced or where
%oduotd, have been found to be defective.

e detailed scrutiny and cross-check
of circumstantial evidence produced ac-
ountsfor the delay in the disposal of pending
cases. All cfforts are, however, being
made to expedite scrutiny once the co-
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prisaner certificates and other relevant data
are furnished by the applicants.

() Decision is expected to be taken
shortly.

Losses n::fdoracdn .byl:?-. Jessop

2¢32. SHRI DHIRENDRA NATH
BASU: Will the Minister of INDUSTRY
be pleased to state :

(a) whether the Government want to
take any astion with regard to J and
C». Ll waich has accumulated a loss of
R:. 23 crores and which apprehends further
heavy loss in 1977/78 30 as to wipe out the
entire paid up share capital of Rs. 21
crores and part ol Government loan causing
anxicty to 13000 employees;

(b) whether the numerous complaints
made to the Governmentin the pastfew
years by the trade unions and other regard-
iny corruption and mismanagement in the
company were not looked into by Govern-
ment ; and

(c) whether the ex-Chairman and
Mnaging Director of the Company, Shri
R. J. Shihaney who is answerable for the
colosa! loss and against whom there are
s=riuas allezations of corruption hasleft the
coniaiy o March 1978 with the per-
misiio 1 0f the Government to join another
company in the private sector when an
enquiry has been called for ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) The
Jessop & Company earned a profit
of Rs. 12 lakhs in 1975-76 and Ras. 65
lakhs in 1976-77. The accumulated losses
of the company, however, amounted to Ra.
2' g0 crores upto 31st March,1977.
Government has undertaken a study for
optimising production and increasing the
profitability of the company.

{b) The numerous complaints made
to the Governmentin the past few years by
the trade unions and others regarding
corruption and mismanagement in Jessop
& Co. Lid., were duly examined by Go-
vernment, A detailed Memorial submitted
by the employees of the company is at pre-
sent under consideration.

¢) ShriR. J. Shahaney, ex-Chairman
and (l\zanaging JDiroctcr, essop & Co.
sought retirement from the company for
personal reasons and was relicved of his
charge on lhE_Gth Marchr 1978. T.',he
employees union mcmor:l_al also contains
s me charges against Shri Shahaney, and
these are under examination.

Setting up of cement plant in Kutch _

2453. SHRI; . F. P. GAEKWAD :
Will the Minister of INDUSTRY be
pleased to state : it

(2 whether Government are aware
that Kutch in Gujarat has the potentials
for wiping out shortage of cement ;

(b) whether it is a fact that basic raw
material for the manufacture of cement-
lime stone and gypsum are in abundance
in Kutch; and

(¢) whether in view of (b) above, Go-
vernmeit would take steps to tap abundant
mineral wealth of Kutch for setting up
cement plant based ou lignite ?

THE MINISTER OF STATE; IN
THE MINISTRY OF  INDUSTRY
(SHRIMATI ABHA MAITI) : (a) and
and (b). Governmentdonot have speci-
fic information about the proved lime-
stone deposits in the Kutch area of Gujarat
State. As per carlier reports of limestone
deposits by the Indian Bureau of Mines
in 1970, there was no indication of
availability of cement grade limestone in
this area. However, subsequently, scme
cement grade limestor e deposits appe:ir 1o
have been proved by the State Mining and
Geological Department,

(c) On the basis of rtportrd avail-
ability) of t grade | one
application for a mini cement plant
with a capacity of go tonnes Bcr day at
Bhuj has been registered with Directorate
General of Technical Development. Further
applications for setling up coment
plants in the Kutch area of Gujarat State,
if and when received, will be considered
on merits,

De

Cen-tltltthn of c Wel(:ern Ghats

2454, SHRI A. R. BADRI NARA.
YAN : Will the Minister of PLANNING
be pleased to state[

(a) when was the Western Ghats De-
ve'opment Committee constituted and with
what object;

(b) the work so far achieved; and

(c) the norms under which the area is
identified ?

THE PRIME MINISTER (SHRI
MORAR]I DESAI) : (a) A High Level
Committee for the development of the
Western Ghats was set up in 1973. The
object of the Committee was to formulate
a regional development programme.
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(b) The Committee made certain re-
commentations for the development of the
region. Subsequently, a number of pro-
grammes/schemes have been formulated
and implemented by the States concerned.
A Techno-Economic Survey of the region
is at present heing conducted.  Special
Central Assistance ol Hs. 20 crorcs was
earmarked during the Fifth Five Year Plan
to implement the approved schemes!pro-
grammes. Against this amount, the ex-
penditure incurred during 1974-78 and
outlay proposed for 1978-79 arc as lollows :

(Rs, Crores)

1974-75 0By
1975-76 1" 42
1976-77 4 23
1G77-78 (Anticipated

expenditure) 570
1978-79 (proposed) 7-26

(¢) The arca has been  identified on
the basis of the delineation of the Western
Ghats area by the Irrigation Commission-

Closure of the F'assenger Line
between Bombay and Gna

2455. DR. VASANT KUMAR
PANDIT :

SHRIMATI MRINAL GORE:

Will the Minister of SHPPING AND
TRANSPORT he pleased to state :

" (a) whether it is a fact that the Union
Government have decided to close down
the passenger line operating  between
Bombay and Goa on the Western Coast;

(b) what are the reasons for this
decision.

{¢) whether Government have asked
the Government of Maharashira and Go-
vernment of Goa to subsidise this utility
transport and if so, what are the reactions
and views of those Government :  and

(d) will Government reconsider the
decision in view of the non-availability of
the passenger line operating between
Bombay and Goa on the Western coast ?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) to (d) . Konkan
Coastal Service entrusted to Mogul Line
Limited in November, 1973 was to be
operated on a ‘No-profit-no-loss basis.

The lower deck passenger fare from
Bombay to Panaji, which was Rs. 2710
was increased to Rs. 46-Bo irom 4'h
November, 1974.  As this escalation re-
sulted in immediate drop in pasenger
traflic, the fare was lowered to Rs. 35° 00
with effect from Ist May 1975 and later to
Rs. 93 0n.  The bus fare on this route was
Rs. 34-80.  Despite the implementaticn
of the package of measures recommended
by a Working Group specifically appuinted
in Qctober, 1976, therc wasno apprecia-
ble improvement.

The Mogul Linc has been incurring
losses on this service which increased frem
Rs. 16 lakhs in 1974-74 to Rs. 60 lakhs in
1977-78  (estimated). The passenger
traffic had also declined steadily from
5.64 lakhs in 196H-6bg to 2-08 lakls in
1977-78.

The competition offered by awell-
developed road transport net work on the
Konkan Coast, the passenger preference for
road transport reflected in the declinein
passenger traflic and the inability 10 in-
crease the fare beyond a limit in view of the
competition offered by road tizrspon
services clea'ly indicaie that the coastal
passenger  service  will  have to  be
subsidised on a perpetual basis. Since an
alternative mode of transport is available,
such perpetual subsidy does not seem 10
be justified.

.

The Governmert of India have. there-
fore suggested to the Government of Maha-
rashtra that if that Government are pre-
pared to bear 100Y%, losses on this service.
with the option to negotiate with the Gov-
ernment of Goa to share part of these lesses,
Mogul Linc can ie asked w0 continve
this service.  The reaction of that Gevern-
ment is awaited:

Acquiring of Ships by the Public
Sectors

2456. SHRI C. N, VISVANATHAN:
Will ‘the Minister of SHIPPING AND
TRANSPORT be pleased 14 state :

(a) the number of shops together with
their tonnage and value acquired by the
public sector during ecach of the last
three years and the countries from whom
purchased ;

(b) the comparative prices in other
countries ; and
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(c) the number proposed to be pur-
chased in current year and the prices at
which proposed to be purchased ?

(a) 1975—76

No. of Ships acquired 20

Total D.W.T. (In lakh tonnes) 1129

Total contract price (Rs. in crores) 22822

Countries

from where pur-
chased.

GDR, Ro-
mania,
Yugoslavia
U.S.5.R

Woest Germany
Taiwan

(b) These ships were acquired after
obtaining valuation from international
valuers, These provided guidelines for
negotiating purchases of ships. The price
would depend not only on the size of a
vessel but on the gear provided on board
as also any special requirement to be met.
Generally, the price of vessels obtainable
from Far Eastern Yards are cheaper than
those obtainable from West and East
European Yards.

(¢) There are 26 ships on order by
Public Sector Shipping Companies at
various Shipyards in India and abroad.
Out of g ships scheduled for delivery
during 1978-79 at a total contract price
of about Rs 154 71 crores, two ships
have already been delivered and the
remaining 7 ships are scheduled to be
delivered by 315t March, 1979,

Decentralisation in Planning

2457. SHRI A. BALA PAJANOR :
Will the Minister of PLANNING be
pleased to state

(a) whether Government have evolved
a clear and foolproof policy regarding de-
centralisation in Planning ;

(b) if so, the salient features thereof ;
and

(c) the scope and extent of the powers
of the Panchayat under the policy and the
time-limit by which this will be fully
implemented ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI) : (a) The Plannin
Commission is considering the posible
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF

SHIPPING AND TRANSPORT
(SHRI CHAND RAM) :
1976—77 1977—78
8 8
2-46 262
61+go 100" 94
Yugoslavia GDR
U.K. Yugaslavia
Liberia _F:;u
Romania

decentralisation of planning decisions in
relation to the Five Year Plan, 1978-83,

(b) The most important aspect of de-
centralisation will be the preparation of
comperehensive plans  for economic
d-velopment at the Block level. Reports
of Working Groups dealing with block-
level planning and the role of voluntary
bodies in the preparation and implemen-

tation of such plans are at present, being
examined.

(c) The question of revitalisation of
Panchayati Raj Bodies and their effective
involvernent in the process of plan formu-
lation and implementation is being looked
into by a Committee headed by Shri
Asoka Mchta. The Committee is likely
to submit its report by the end of August,
1978. Concrete policy  proposals re-
garding the scope and extent of powers
of the Panchayats will be  formulated
afier the Committee's recommendations
become available.
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Setting up of Ancillary Industries in
Rural Areas

2459. SHRI P. KANNAN : Wwill
the Minister of INDUSTRY be pleased
to state :

(a) whether Government are aware of
the moves of industrialists to set up
ancillary industries in rural arcas tgo
promote rural development ;

(b) whether Government have made
an in th study projected movesof the
industrialists and given a sense of direc-
tion sp that the activities may be co-
ordinated and may result in a meaning-
ful impact ; and

(3 the quantification of the effgrts
of the industrialists made sy far during
last two years ?

THE MINISTER OF INDUSTRY

(BRI GEORGE FERNANDES) : (a)
to (c). The proposals of industrialists
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whg vet up ancillary industries are nor-
melly made to the State Directors of
Inaustries. Coordination . of these
efforts are made by the District Indus-
tries Centres which };avc been established
in 212 Districts. It is, however, pre-
mature to quantify the activities of DICs
in this regard.

Application of Tec in Fleld of
Food Production, Cilothing Shelter
and Rural Industries

R?GS. SHRI P. THIAGARAJAN :
Will the Minister of SCIENCE AND

TECHNOLOGY be pleased tg state :

(a) whether with all the talks about
application of technology relevant to
urgent needs, a basic programme of
application has been evolved for instant
and comprehensive application in the
fields of food production, eclothing,
shelter and rural industries etc., and

(b) whether a final model, easy of
adoption throughout India has been
evolved for streamlining the bullock
cart ?

THE PRIME MINISTER (SHRI
MORARJI  DESAI): (a) Different
Government departments are  actively
engaged in evolving programmes in
different sectors to meet the urgent
needs by application of relevant techno-
logy. zlanm’ng Commission, in the
guidelines for the new development
strategy, has outlined the principle
objectives of planning, which are re-
moval of unemployment and under-
employment appreciable rise in the
standard of living of the poorer sections
of the population and provisions by the
State to meet the basic needs of the
people in_the lower income groups like
clean drinking water, adult literacy,
elementary education, health care, rural
roads, rural housing, etc. Similarly,
top priority has been given to food pro-
duction programmes by the Department
of Agriculture and Indian Council of
Agricultural Research. A National Save
Grain campaign has been launched by
the Department of Food, which is a
country-wide programme involving ap-
plication of science and technology for a
steady increase in the production fo
food-grains in the country. ? Selected
centres for implementation the pro-

mme and 100 farmer training centres
E':u been established all over coun-

try.

In order to meet the clothing needs
of the masses, under new industrial
policy, emphasis has been given tothe
dﬂc‘zpmmtpl of handloom sector which
provides employment toa bulk of people
and would increase the earnings g Ene
weavers. A number of intensive develop-
ment projects, which cover about 10,000
handlooms and export oriented produc-
tion projects covering about 1,000
handlooms, have been developed. Full
employment in this sector is expected
tg increase from 57 lakhs in 1977-78 to
‘92 lakhs in 1982-83.

The Department of Industrial Develop-
ment has established an Appropriate
Technglogy Unit to clarify thoughts on
the relevance of appropriate technology.
to rural development with speeial re-
ference to the small scale industries
sector The establishment of District
Industries, Centre (DIC) would
provide facilities to entreprencurs for
setting up of small and village industrics.
The DIC would survey the existing tra-
ditional and new industries, raw-materials
and human resources, would arrange
training courses and organise marketing
facilitics for the village enuepreneurs.
A large number of DICs would be estab-
lished throughout the country during the
current plan.

The National Building Organisation
has been operating an experimental
housing scheme and the Housing and
Urban Development Corporation
(HUDCO) is gop&%ating the research
conducted by Central Building Research
Institute, Roorkee for encouraging the
reduction in cost of dwelling units. The
new building materials and techniques
are being propagated threugh the Re-
search and Advisory Committee, consti-
tuted by HUDCO. Similarly, other
scientific departments like CS]E, DST
etc. have also sponsored projects which
are relevant to the basic need programme
for the rural population.

(b) No, Sir. The final model, easy
of adoption throu%houtlndia, hasnot so
far been evglved for streamlinging the
bullock-cart. However, several proto-
types designed to suit varying road condi-
tions animal size, load levels etc., have
been evolved by Indian Institute of
Management, Bangalore and some pri-
vate manufacturers. These are }]rgt to be
tested under field conditions. he cost
of these designs ranges from Rs. 1200 tg
?300 m:i 'I]:’oth woogrmg stchel are wsed.

mprov arvesting and yoking systems
have been dmlog:g“ and the tradi-
tional wheel has preserved. The
work is under progress. g
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Licences to Large Industrial
Houses

2462. SHRI DURGA CHAND: Will
the Minister of INDUSTRY be pleased
to state what is the number of licences
issued to each large industrial house
during 1975 to 19787

THE MINISTER OF STATE IN
THE MINISTRY OF [INDUSTRY
(SHRIMATI ABHA MAITI): The num-
ber of licences issued under the Industries
(Development and Regulation) Act, 1951
during 1975 to 1978 (uplo June) to
undertakings  registered under the
M.R.T.P. Act are indicated below:—

year Numbher
of L.
1975 . 95
19'}6 B 87
1977 . 77
1978 (upto June) 21

Data about industrial licences is main-
tained by the Secretariat for Industrial
.-\p;)ruvals on the bassis iof list of M.R.T.P.
urdertakings furnished by the Department
of Cy npany Afairs. Industrial house-wise
data 1s nat mointained centrally in the
1} partm=-nt of Industrial Development.

Ceasus of Ex-Service men

2463. SHRI K. B. CHETTRI: will
the Minister of DEFENCE be pleased
10 state:

(a) whether it is a fact that the census
of ex-servicemen and  their dependence
have not Leen taken for a  long time;

(b) il so, the reasons thereof; and

(¢) by when Government propose 1o
take their census?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
In January 1975, it was decided tocollect
information  regarding ex-servicemen,
through State Governments. The States
of Haryana, Asam, West Bengal, Hima-
chal Pradesh and Gujarat have already
completed the census of ex-servicemen.
The census of ex-servicemen in other
States is in progress.
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Reactien of Lawyers Associstion to
making Preveative

21 .SHRI RAJKESHAR SINGH:
wil Minister of HOME AFFAIRS
be pleased to state:

(a) whether United Lawyers Association
in a resolution passed at its meeting
recently has expressed grave cencein
overthe introduction of a Bill in Parliament
by the Central Government to make
preventive detention an integral part of
criminal procedurc; and

(b) if so, the reaction of the Governmenti
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
£1§HRSI‘ DHANIK LAL MANDAL): (a)

es, Sir.

(b) After considering the misgivings
cxpressed both inside and outside the
Parliament, Government decided 1o with-
draw ‘The Code of Criminal Procedure
(Amendment) Bill, 1979'. An Announce-
ment in this regard was made in the
House on 23rd March, 1978,

Age Limit for Government
Services

2¢65. SHRI PURNA NARAYAN
SIN%'IA : Will the Minister of HOME
AFFAIRS be pleased 1o refer 1o the reply
given to 5.0Q. No. 500 on 5-4-1978 regard-
ing the agelimit for Government  Secrvi-
ces  and State

(a) whether  Central  Government
proposcs  to issue such  instructions as
are necessary to ensure that no candidate
Lelow 18 years may be recruited for any
post under the State Government and State
Managed Public Sector undertakings and
upper age limit for such recruitment be
fixed at g0 years with relaxation of 5, years
in case of SC/ST/OBG/Ex-Scrvicemen/Phy-
sically handicapped/specialistsin Technical)
Scientific subjects ; and

(b) if so, when and if not, why not ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S.D. PATIL) : (a) and (b). No,
Sir. The matter falls exclusively within
the purview of the State Gevernment.
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gRA A Nt & 1§ Faw gqeAl-
FAG—AIFTLT  qATFAT  dF
(wear #Ham ¥ 39799 &fgy ) ag™
Taari agfs  §mfea &0 F1 93-
g FT @ &1 9Tg AATHA] 9T 417
gar aw  grafasagi F SO0 Fropar
usf wamrd ggfa & w1 9 qgw
wifas s ama At

Reservations for 5.C. & S.T.in
Government Services.

2467. SHRI R. L. KUREEL : will
the Minister of HOMFE AFFAIRS be
pleased to state :

(a) the names of the Ministries, Depari.
ments of the Government of India, Public
Under takings. Subordinate Offices who
have failed to submit the reguisite infuima-
tivy regarding  reservations for schedulod
castes and scheduled tribes in Goverrmont
services to the Commissioner for Scheduled
castes and Scheduled Tribes appointed |y
the Government of India during the las
five vyrars ;

(b} the reasons for not furnishing  the
information to the Commissioner’s Office -
and

(c) what action the Commissioner, [or
SC and ST has taken against the Depart-
ments concerned found guilty for not sup-
plying the information pevairire w 2
and ST employres ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL) :
a) According to the information fur-
nished by the Commissioner for 5.C. and
S.T. during the last five years majority of
organisations supplied statistical informa-
tion with considerable delay. They have
especially noted the cases of bureau of
Public  Enterpriscs, Decpartment of
Personnel and Ministry of Railways for
Persistent  default.

(b) No reasons have been given for the
dl’.‘lays.

(e} The Commissioner For 8.C. and £.T.
has highlighted this matter in his Annval
Reports,

Taking Over Electricity Projects.

2468. SHRI DRONAM RAJU
SATYANARAYANA :
SHRI B.P. KADAM :
SHRI G.S. REDDI :

Will the Minister of ENERGY be
pleased to state :

(a) whether Government propose to take
over big electricity projectsin the country:
and

(b) if so, the details thereni

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) : (a)
and (b). Electriciity is p concurrent susicet
un:'er the Constit shen, The organisa-
tional structure of the clectricity industry is
governed by the Electricity (Supply)
Act, 1948. Under the Act, State Electri-
city Boards have been constituted for the
generation,  distribution and supply  of
electricity in the most efficient and economi-
cal manner. The private eleciric supply
Companics continue to functien in cordi-
nation with the State Electricity Boards,
but their role is onIy marginal and several
States have taken over the assets of the pri-
vate licences. “T'he Indian Electriciiv Act.
1g10, prescribes the procedure for acquisi-
tion of assets of the private licences by the
State Governments, Under the Industrial
Policy Resnlution, 1956, the generation
and sypply of Eleetricity is the exclusive
responsibility of the Siate. However, the
policy provides for the expansion of the
existing privalely owned units of the possi-
bility of the State securing the cooperation
of private enterprise in the establishment
of new units when  the national interest so
require,
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New Big & Small Industries

2469. SHRIMATI V. JEYALAKSHMI:

SHRI B. P. KADAM : Wil

the Minister of INDUSTRY be pleased to

state the corresponding number of newly

started industries both big and small in
the country during 1976-77 and 1977-78,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) : The number
of large and medium scale industrial units
newlystarted in the country during 1956-77
and 1977-78 is as follows :—

Year Nos.
1976-77 . 274
1977-78 . 214

Information about the number of small
scale industrial units newly started during

t‘;'lc calendar years 1976 and 1977 is as un-
er 1 —

Year Nos.
1976 . 20,834
1977 . 25,820

Similar information for the financial

years 1976-77 and 1977-78 is not readily
available,

w11 amm fasdme (TrreR)
winfem afei & wawen
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gAY A FATAFFT w4 FF

(%) afa'rmm eI S Ars
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HqTOT, A

() Far 7rsw & ofeadt g §
fasrft 1 F 51 vy ¥ WA §
g F1 fagw @@ aww
fawrsft w7 sarfea 727 & fag agrmar
B wrd?
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Fwi @At (ot dYo Trwwemw ) :
(%) s, &

(@) wearr  F1 FFrg  faqm
gifgszor & wsiw & @1 g E
gama  ® mywfed ama 10881
qIFEE § |

() far®ré geaa WYFEIT &Y
ara T gA d

wer fordy Wit ams /Wi & q{A

# @iWe & doWl W een

2471, st ofecw o a1
Ia 74T ag g &1 g1 &3 f7 e
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#4 =qifed FET W A IqraA
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ATA FT gwEAT Agl @1 gma
1T § T@e 3¢ awm? faw ¥ dhm
Agd #1 SO & & feaw d@e
feam & qw fesge w1 seaE

LG S
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(@) weam fedfom & g #
Wz 517 A oA e & e
wam '@ fam & g fewge
wr§ wrr Ag §

gl & frrmior & ferg Wiz o et
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YT AT /1T W7 IO AT FY
I ATHEAN F WHRT T GIq TET
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widzd gaw fowigr & wriw #
38 fomgl #1 wimfaqg Sewewa,
fafem wsgi & sod wii w1 gwal
fegdt @gqa & wav 9o faar
Jar g o

Expenditure on Tours performed
by Ministers

2474- SHRI F. H. MOHSIN: Will
the Minister of HOME AFFIARS be
pleased to state what is the expenditure
incurred by Government on account of
T.A. and D.A. claims by the present
Council of Ministers (each oI'P them
scparately) till March 1978, for their
tours inside and outside the country?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): A
statement, giving the requisite information
is laid on the Table of the Sabha. [Placed
in library. See No. LT 2548/78].

Reservation for Minority
Community in Services

2115. SHRI G. M. BANATWALLA
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
make any reservations in the civil and
army services for minority community in
the near future on the pattern of Scheduled
Castes/Scheduled Tribe and

(b} il not, the reasons thercfore?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) No, Sir.

(b) The existing provisions in the
Constitution provide sufficient safcguards
in this respect. According to Article
16(1) of tge Constitution, there shall
be equality of opportunity for all citizens
in matters relating to employment or
appointment to any office under the State,

nder Article 16(2) of the Constitutin,
no citizen shall on grounds only of religion,
race, caste, sex, decent, place of birth, b
discriminated against in respect of any
employment or office under the State.
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News Item ‘“Pay offs to ban Toca-
Cola’

2476. SHRIMATI MOHSINA KID-
WAI : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government’s attention
has been drawn to the News -Item appear-
ed at page A of the Blitz dated r‘r une,
1978 under caption “‘Pay offs to ban Coca
Cola”;

(b) whether ban on Coca Cola was im-
posed under high political orfand busi-
ness magnets'  pressures

(c) whether Government propose to
hold an enquiry into the matter, if so,
when; if not the reasons therefor;

(d) whether the reason quoted to ban
Coca Cola was its being muliinational;

(e) if, the reply to (D) above is in
affirmative; the number of other multi-
national companics operating in India;
and whether the Government propose to
put a ban on these companies also; and

(M) if the reply to latier part of (¢)
above is in affirmative, the time by which
suth ban would be imposed and if, the
reply is in negative; the reascns thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHRTMATI ABHA MAITI): (a) Yes,
IFs

(b) No, Sir.

(c) Does not arise,”

(d) No, Sir.

(e) and (f). Such companies are per-
mitted to continue their operations in
India subject to their compliance with
the directive issurd under  Section 29

of the Foreign Exchange Regulation Act,
1973 by the Reserve Bank of India.

Areg weafral ¥ dee

2477, st gonfa amf @ For
Alag i afga @41 -7 qarT &
g w1 o
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Salal Hydro-Electric Project

2478. DR. KARAN SINGH: Will the
Minister of ENFRGY be pleascd to
state:

(a) when the Salal Hydro-Electric Pro-
ject is likely to be completed; and

(b) the total outlay of this Project?

THE MINISTER OF ENERGY
gSHRl P. RAMACHANDRAN): (a)
‘he execution of the Salal Project has
recently been entrusted to the National
Hydro-clectric Power Corporaticn on an
agency basis by the overnment of
India. As per the present assessment
of the: Curporation, the Project is expected
to be put into operation by 1g85-86.

(b) The total outlay on the Project
is presently estimated at Rs. 229.33 crores
(gross) or Rs. 222.15 crores (net) after
allowing credit for receipt and recoveries.

Exploitation of Coal

24%70. SHRI RAMANAND TIWARI:
Will the Minister of ENERGY be pleased
to state:

(a) the quantity of coal exploited during
the last three years, year-wise; and

(b) the steps taken or proposed to be
taken to make the coal easily available
fer domestic consumption especially for
cocking purposes?



131 Written Answers

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The quantity of coal preduced during
the last three years is given below:

AUGUST 2, 1978

Year Produ-
ction (in
million
tonnes)

1975-6. . . . . 99'68

1976-77. ¥ g 10102

1977-78 (Provisional) 101" 00

{b) Efforts are being made to produce
more soft coke for domestic consumption.
Steps have also heen taken for manu-
facture of pellets and briguettes frem Jow
grade coal as well as domestic coke from
LTC Plant, 'Rrgn]ar coordination s
being maintained with Railways for im-
proving the availability of eoal for do-
mestic consumplion,

waqy sfrdt gro dfre fel &
adm & wO IFET 7AW ET "ER
fem T

2480, *Y §GAT AR AAT : AT
71 qAT IAYT HiAdi TR0 AT 9
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(=) afz &, av wa fawm
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Illegal Coal Mining in Dhanbad

2482, SHRI K. LAKKAPPA: Will
the Minister of ENERGY be pleased to
state:

(a) whether in certain raids conducted
by Supply officials recently on some private
premises ncar Dhanbad, huge stocks of
illegally mined coal was unearthed;

(b) if so, d-tails thercof and the value
an% quantity of the coal seized in the
raids;

(c) action taken against the culprits;
and

fd) the steps taken to curb such illegal
mining activities in future?

THE MINISTER OF ENERGY
(SHRI P. RMAMACHANDRAN): '(NE
to (d). The information is being collect
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Dlversion of Ship due to Congestion
ia Bombay Port

2483. SHRT M. KALYANASUN-
DRAM: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Governm=nt propose to
divert ships carrying cargo from Eomlny
to other major ports because of congestion
at Bombay port; and

(b) il so, whether it is a fact that
other portslack adequate facilities to handle
madern cargo vessels?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Ships
carrying cargo are already being diverted
from BomhYay to other ports to the exteic
possible, Diversion of vessels from one
Port to another depends upon several
factors such as tyrlc of cargn (break or
bulk), size of the ship, facilities available
at the port such as draught, equipment
for handling cargo and itsinland clearance,
etc. OF late, vessels carrying fertilizers,
cement, edible oil and general cargo
have heen diverted from Bombay to
other major ports taking into account
the ahove factors.

Hydro-Electric Power Generation
Schemes in N.E. Region

2404. SHRT KIRIT BIKRAM DEB
BURMAN: Will the Miniter of ENERGY
be plessed to state:

(a) whether the North Eastern region
Ea«mses a vast untapped potential for
yd-o-electric power generation; and

(b) what special schem=~s have been
chalked out for tapping these resourses
under the ¥8ixth Five Year Plan and at
what stage they stand at present?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
Yes, Sir.

(b) The following hydro-electric schemes
for benefits in the Plan period 1978—83
are presently under construction:
Kyrdemkulai (Meghalaya) 2 x 30 MW

Kopili (North Eastern

Council) 2 x 25 MW
2 x 50 MW

Loktak (Central Sector-

Manipur) 3 x 35 MW



135 Written Answers

The new scheme included in the Plan

- for benefits during 1978—83 is the Dikchu
W Scheme (1 W) in Nagaland.
¢ installation of a third unit of 5§ MW

at the Gumti Hydro-electric Project in
Tripura has tccently been sanctioned.

Several other hydro-clectric projects
are in various stages of investigation in
the Region so as to keep ready a shelf
of fully investigated projects.
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Stock of Cement in Godowns

2446, SHRI VINODBHAI B. SHETH:
Wil ol Mmiseerr of INDUSTRY be
pPleased 1o state:

(a) whether  Government  are aware
that  thousands  ¢f twnnes of  Cement
clinker 15 stock-piled - godowns of ecment
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{b) whether it is truc that non-avail-
ab;htyofwagmuoncnl‘!hccumof
shortage of cement in the various parts of

the country; and
how many cement

(c carrying
rted to All cather Port of Por-
lJa.ndar Okhla and Kandla in Gujarat?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) While
individual factories might have some what
larger stock of Clinker than usual, the
clinker stock of the mdus‘lrg.r at a whole

at thc of June, KB was cqual to
15 ?l capacity whlc considered
norma.

(b) Yes, Sir. |

(¢) Three ships have djscharscd about
ﬁo.ooo tonnes of cement at Kandla during
pril-June 1978.

Prices of Hessian and Sacking

2467. SHRI L. L. KAPOOR: Will
the Minister of INDUSTRY be pleased
to state the prevailing priees of lessian
and sacking domestic market, month-wise
during the vears 1976-37, 1977-70 and
1978-79?

TIIE MINISTER OF STATE IN
THE  MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): Averngr
prices of hessian and sacking prevailing
m the domestic market during the jute
year 1976-77. 1977-74 and 1 978 -39, month-

manufacturers; wise, are given below:—
Hessian : 40"x100 B
FAS/Cal Rs.fi00 yds'
Sacking : [B Twill)
FAS,‘Cal Rs. ,hw bags
Moth 1976-77 1977-78 1978-79
Hessian  Sacking  Hessian Sacking Hessian  Sacking
Rs. Rs. Rs. Rs. Rs. Re.
July . o 107:50  300°00 11519 - 309:96  132:11*  344°35°
August 107" 50 300°07 118 56 321° 30
September 107° 50 30000 122° 73 331+ 71
October . 10750  300°00 128-74  348-33
November . 107" 50 300" 24 136- 41 367-00
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December . g = : 10752 g15°62 14570 36801
--
. . N B 110 24 331° 52 142°12 409°25

il

February . . . . 113700 85577 14431  897°46
March . . . . 1o+ 78  g4'm¢4 139°85  38g-00
April

e o+« o« . 10858 32408  143°29 383'75

May e« o+ . 213 3a3e19 136046 asB sy

June . . . . . 110°'98  310°48 13314 35080 * From 1st July te
27th July.

the notice of the Goverrment. However,

Losses to Rural Primary Imlnttthl
Cooperative Societies in
Haryana

2488. SHRI KACHARULAL HEM-
ﬁ JAIN: Will the Minister of IN-
DUSTRY be pleased to state:

Le whether it is a fact that a large
r of rural primary industrial co-
op:ratwc socicties in various districts
of Haryana suffered unbearable heavy
losses due to floods last year;

(b) if so, the details there of; and

(c) how Government propose to help
the poor to restart their small productive
cooperatives?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
(). The material is being collected I'rom
the State Government and will be laid
on the Table of the House,

Shooting of Aide of Dalai Lama

248g. SHRI ANANT DAVE: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Government has enquired
into the shooting of a top aide of Dalai
Lama at Dehradun;

(b) whether Government apprehend a
foreign hand in this murder; and

(c) if so, the foreign countries involved ?

THE MINISTFR OF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No case of shooting of a top aide of H. H.
Dalai Lama at Dchradun has come to

a Tibetan national was shot at his residence
in Dehradun by unknown assailants on
16th June, 1978 and a case has been
registered U/S 302 IPC.Y

(b) No, Sir.§
(¢) Does not arise.§

Develogment of folar-Fowered
Pumping System

2490. SHRI YAGYA DATT
SHARM

SHRI P. RAJAGOPAL NAIDU:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a} whether tests are to be carried out
in India and in three other countries as
Ban of global project sponsored b

NDP for developing solar-powere
pumping systems [or water supply and
minor irrigation;

(b) if so, the names of those countries;

(c) the details of those tests if carried
out; and

(d) the results achiewed?

THE PRIME MINISTER (SHRI
MORAR]JI DESAD): (a) to (d). UNDP
is drsirous of implementing a glabal
project on development and field testing
of solar-powered water mping sl}slem
involving India, Sudan, Rlah and Philip-
piness and had approached Irndia for
its participation. India has expressed
its willingness to participate and details
of project are awaited.
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Pancheshwar Project

:ﬁi. DR. MURLI MANOHAR
‘L?S I: Will the Minister of ENERGY

pleased to state the reasons for delay
in isi the Pancheshwar Project
in Pithoragarh Distt. of U.P, and the
time by which this project is expected
to be started?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): The
site for the Pancheshwar Hydro-electric
project is located on the stretch of the
Sharda river where it forms the boundary
between India and Nepal. During the
visit of the Prime Minister of India to
Nepal in December, 1977 joint investi-
gation of the Project was agreed to. A
Joint Experts Group has since been set
up for joint investigations relating to the
Project,  The question of implementation
of the Project would arise after the in-
vestigations are completed and feasibility
established.

Working Group to Improve Raral

Economy
2492. SHRI 5. R. DAMANI:
SHRI HARI SHANKER
MAHALE:

Will the Minister of PLANNING
be pleased to state:

(a) whether the Working Groups cons-
tituted to draw up detailed programmes
have since finalised proposals to improve
rural economy;

(b) if so, the details thereof; and

fe) the potential of each scheme tn
creale new employment and to increase
the incomes of the people in any given
area?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI;: (a) and (b). No
single Working Group has been constituted
to draw up detailed programmes to
improve the rural economy. The draft
plan contains the various measures and
programmes that are intended to improve
rural cconomy,

fc) Estimates of the employment po-
tential of sectoral outlays and of the
growth of incomes as a result of investment
have also been given in the Plan docu-
ment.

143
Financial Aid to Indo-Soviet Cultaral
8o clety

2493. SHRI D. D. DESAI: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Indo-Soviet Cultural
Society is receiving any financial aid
from the Soviet Union;

(b) if so, whether ISCUS has received
permission from the Government for
receiving foreign money; and

(c) the details of the income with
their sources of the society since 19712

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
SHRI DHANIK LAL MANDAL): (a)
Guvt, of India have not received any
intimation from the Indo-Soviet Cultural
Society if they are receiving any financial
aid from the Soviet Union,

(b) The Society does not require any
permission of the Government under
Foreign Contribution Regulation Acty
1976, to accept the foreign money,

(c) In view of (a) no details are avail-
able,

Selection te Indian Forest Service

2404. SHRI DAYA RAM SHAKYA:
will ;liw Minister of HOME AFFAIRS

be pleased to state:

(a) how many departmentally ro-
moted officers of the Himachal Pradesh
Government are being considered for
the selection to Indian Forest Service
without the basic qualification of Rangers
training and Indian Forest College training
frocrln Dehradun during the last 5 years;
an

(b) is there any provision to consider
officers whe do not possess the above
basic qualification ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b),
Acecording to the provisions of the Indian
Forest Service (Appointment by Pro-
motinn) Regulation, 1966, memhbers of
the Siate Forest Service who are substantive
in that service and have completed, on
the first day of the January of the year
in which the Selection Committee meets,
has completed not less than B years of
continuous service (whether officiating or
substantive) are eligible for consideration
for appointment to the Indian Forest
Service by promotion. The Rules made
under the All India Service Act do not
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lay down any educati or sechnical
ualifications for the eligibility of the
gtu: ce Officers for promotion to
the Indian Forest Service,

For the first time cases of 26 cligible
State Forest Service officers of Himachal
Pradesh were considered by the Selection
Committee in December, 1975 for
motion to the State cadre of the Indian
Forest Service, Out of Select List of
16 officers prepared by the Committee
and approved E}Y the Union Public Ser-
vice Commission, g officers were appointed
to the Indian Forest Service by promotion.
No Select List was preparced afier the
1975 list because of court’s orders 1o revise
the scniority ef State Forest Service
Officers.

Special Investigating Body to Inquire
into Irregalarities of Birla Firms

2495 SHRI SAUGATA ROY: Will
the Minister of INDUSTRY be pleased
10 statr:

fa) whether the special investigating
body appointed to  enquire  into the
irregularities of Birla firms in the law
sixtics has submitted s repor

(b) il so. d=tails thercof: and

(¢} if not, reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI  ABHA  MATDL:  fa)
The Commission of Tnguiry on Large
Industrial Houses appointed n February,
1970 has not yet submitted s report,

{h) Does not arise,

{e) One of the main reasons (or delay
in the submisdon of the report has been
the writ petitions filed by a number of
companies belonging to the Birla Group
and the interim orders staving Inguiry
by the Commission passcd by the Caluctta
High Court thereon,

Part Time Employment to Educated
Unemployed

2496. SHRI AMAR ROY PRADHAN:
Will the Minister of PLANNING be

pleased to state:

(a) whether Government have formu-
lated a scheme to give part time employ-
ment to educated unemploved who have
not been able to get work for a long
time

AUGUST 2, 1978

Written Answers 144

(b) whether some state Governments
have also formulated the scheme; and

(c) if so, the details thereof and the
action taken by Government in this
regard ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a)to (c). There
is no Central scheme specifically for givin
part-time employment to the educate
unemployed. But a number of State
Governments are implementing schemes
for self-cmployment of the rcducated.
Under these schemes margin money is
given to educated youths to start industries
and business with bank loans. Plan
schemes for rural development, block-
level planning, adult education, rural
health-care etc. will also absorb educated
unemployed. However, no specific scheme
for part-time cmployment of the educated
unemploved hLas so far been received
from any State Government,

WA gra aferor swer ) fafem
&wl w1 fas

2497. =it ¥FAOT GiAA :
ot W GETA R :

-
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gafma &% €37 F w7 ¥ 3w
fer g
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gt g7 aqr fEavafagi w1 frami
#F1 miar  Feq &1 gqafa frad qar
3% fEadt amad 3 0 qmir &
L

warw |5t (st Ao @g) ¢
faazn w3 T w7 & M faad
& 3% |41 9z7 9T 7q faar sdar

Increase in Share of U.K. and West
Germany in Import of Mining
Equipment

. SHRIMATI PARVATHI KRI-
‘sHt:\.\ Will the Minister ol INDUSTRY
be pleased to state;

(a) whether it is a fact that in the
case ol mlnmg uipment imports, the
share of UK anj West Germany have
increased dunng 1976-77; and

(b) if w0, the details and reason
therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI  ABHA  MAITI): (a)
Yes, Madam.
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Is?um of mining equipments |
fmg?l.l. . and West Germany dusing
1975-76 and 1976-77 were as under :—

(Figures in Rs. Lakhs)

Import from UK  Fmport from
West Germany

197576 197677  1975-76  1976-77

147°11 489 72 13°49 475760

From above details, it 8 evident that
imports of Mining Equipments from
U.K. and West Germany during 1976-77
were considerably higher than in tlz
previous year. It is because of the fact
that in the field of mining machinery in
general, UK. and West Germany are
leading countries. Besides many of indi-
genous manufacturers of mining cquipment
have entered into technical collaborations
with  renowned manufaciurers of these
two countries and  credit facilities are
also being extended Dy these counties,

Time-Bound Programme to Revitalise
Handloom Cooperative

anoo. SHRI MOHINDER  SINGH
SAYTANWALA: Will the Minister of
INDUSTRY be pleased o siate:

fa) whether a Commitiee sel up o
recemmend wavs o suggest a time-bound
programme o rovitalise handloem co-
oprratives has sinee submitted its report;

(b) if so. the main recemmendations
thercol; and

(¢) the seps il any, taken on these
recommendations so lar ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI  ABHA  MAITI): (a)
to (c). No, Sir. No such Committee
has been appointed by the Government.
However the study Group to review the
working of Reserve Bank of India Scheme
of Handlocm Finance headed by Dr.
M. V. Hate have recommended inter-
alia in their Report submitted 10 Govern-
ment on 8-6-78 a 1ime bound progromme
for revitalisation of handloom ~coope-
ratives.  Main recommendations of Swudy
Group arc given in auached btatrm{‘m.
The recornmendations of the Study Group
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are being considered by an inter-

Ministerial Committee, The decisions of

Government are expected to be announced
y the end of August, 1978,

Statement

Summary of the main recommendations of

the Report of the Study Group to review the

working of Reserve Bank of India Scheme
Sor Handloom Finance

In the context of the greater stress
laid on the development of handloom
industry and higher cloth productjon
target cnvisaged for this sector during
the Sixth Plan period, Government of
India had appointed a Study Group
to estimate the credit requirements of

handloom industry through cooperative

channels under the Reserve Bank of
India Scheme of Handloom Fianace under
the Chairmanship of Dr. M. V. Hate,
Chief Officer, Agricultural Credit Depart-
mant, Reserve Bank of India vide Reso-
lution No. 6/7/77/Coop. dated 28th
October, tg?& blishch in Gazette of
India Extra inary Part I Section L.
The Study Group submitted its report
to Government of India on 8th June,

1978.

The Study Group has made a number
of recommendations for revitalizing the
handloom cooperative scctor and  to
enable the sector to draw higher volume
of credit under the RBI Scheme., Among
the recommendations of the Study Group,
the more important oncs are given
below:—

() The objective should be to attain
credit Iimit of Rs. 218 crores by
1gB0-B1 as against present level of
Ks. 42 crores which represents just
about 1/4th of the total credit re-
quirements. In order to achivve the
objective, concrete action has to

taken by State Governments,
Cooperative Banks and Handloom
Weavers' Socictics,

(1) A time bound programme of revi-
talisativn of dormant socicites by the
State Governments with substantial
share capital assistance being made
available by the Central Government.,

(1#5) Managerial subsidy to be made
available 1o the handloom couperative
societics fur running them on cfficient
lines,

(iv) Consumption loan for the handloom
weavers o eooperative  socivtivs as
in the case ol primary agriculiural
credit sociticties.

(v) Censolidated credit limit to be given
to the District Central Cooperative
Bank giving them (reedom to sanction
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eredit limits to the efficient lundlooxg
weavers cooperative socicties judge

on their performance rather than
giving individual eredit limit 1o these
societies as is being done at present.

(vf) Maintaining the initial quantum
of credit limit for the newly formed
socicties and the revitalized societies
for a period of 2 years to (nable them
to achieve viability.

(vii) Sanctioning higher credit limits to
the well organised primary socicties
without initiating them by restrictions
on the supposed levels of anticipated
production,

(viif) A study to be undertaken on the
uestion of giving working capital
limitws to the apex marketing socicties
on the principle of three times
rotation in a year inslead of four
times rotation as is being followed
at present.

(ix) Alinc of credit and refinance facilities
from Reserve Bank of India to the
handloom weavers cooperative spin-
ning mills for their working capital
requirements,

(x) Medium term loan facilities for the
cooperative socicties for purchasing
shares in the cooperative spinning
mills set up for the puipose of suppl-
ying hank yarn to the handloom
weavers,

(xi) The Reserve Bank may take into
account the need for export markeiing
credit of the apex weavers sovieties
while sanctioning credit limits to
them.

=% o w9F ¥ TU
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Manufacturing of Gaskets by Small
Scale Industies

2506. SHRI MADHAVRAO SCIN-
DIA: Will the Minisier of INDUSTRY
be pleased to state:

[ae whether it is a fact that during
the last 8 years the manufaciuring ef in-
dustrial Gaskets were reserved for smalk
scale industries which met the requircments
by manufacturing it indigenously ;

(b) il so, whether it is also not a fact
that Government are now considering to
allow its production by medium/large in-
dustry with Forcign collaboration; and

(c) if so, the reasons thereol specially
when its requirements are being met by
small scale industries?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHRIMATIABHA MAITI) : (a) to(c):
e manufacture of industrial Gaskets is
not reserved for  small  seale  sector,
However, a few manufacturers in the small
sector have been meeting a part of the res
uirement. Import of industrial Gaskets
or meeting the specialised requirements
of refineries, fertilizer and  petro-chemical
plants are being allowed as the Gaskets of
the requisite  specifications  are not pro-
duced in the country. There is thus need
to allow import of technology for the
manufacture of such specialised industrial
Gaskets,
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Clothing of Forces Personnel

2507, SHRI  RAMACHANDRAN
KADANNAPPALLI: Will the Minister
of DEFFENCE be plecased to State
whether it would not be finan-
cially beneficial to the State if the entitled
public clothing of Forces personnel is is-
sued as per the laid out life span of the
item, rather than giving them in exchan
(as in force now) by which a lot of the
manpower could be saved and arrest the
chances of mis-accounting by the store
authorities to a reasonable extent?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): At present,
public clothing items are issued free and
replacement issues are also made [ree in
exchange of unservicecable articles on the
basis of wear and tear. Unless a detailed
study is condicted, it is not possible to
assess whether replacement of personnel
clothing nn the basiy of life span of item
will result in saving of man-power and
reduce chances of mis-accounting. How-
ever, the matter is under examination,

Free conveyance of Family members
of Defence Services & Personnel

2508, SHRI RAMACHANDRAN
K&f}ANNAPPALLI + Will the Minister
of DEFENCE be pleased to state:

(a) whether Government are alrcady
committed towards the expenses of free
convayance of the family members and
dependents of the defence service personnel
to ‘;huir home place during Annual leave;
an

(b) if so, what is the ambiguit in
issuing free Railway warrants to all such
entitled personnel for conveying their
family —members and dependents
éwhose particulars are recorded in the in-

ividual's documents) so that a lot of
unwanted paper work and special establish-
ment of audit personnel could be cut short,
ghich° will be finacially beneficial to the
tate !

THE MINISTER OF DEFENCE
&{':HRI JAGJIVAN RAM) : (a) No, Sir,
he correct position is as follows:—

QOfficer—Once in a block of 2 years, an
officer and his family members are en-
titled to free conveyance for journey to
and from home town only.

Personnel Below Officer  «Rank—
During annual leave, the individual and
his family members are entitled to travel
to home town and back on concession
voucher, the expenditure incurred on which
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is reimbursed to the indiviidual. Besi
once every alternate year, the individ
and his family mem can proceed to
any other station on concession voucher,
subject to the reimbursement of expen-
diture incurred upto a distance of g65
kms. However, if the latter concession
is availed of in any year, the individual
and his family members arc not entitled to
the home town concession in the same
year,

(b) Officers—The family members are
alrcady entitled to travel on warrants
once in a block of two vears, This con-
cession is not restricted 1o annual leave
only but can be availed of during regular/
casual Jleave,

Personnel Below  Officer Rawk—Their
family members are eligible 1o travel on
concession vouchers which can be availed
of by them any number of times. They
are liable 1o pay 50% of the lare at  the
time of exchange of the concession voucher.
This 50%;, fare is reimburseasable only onee
in a year while avajling of annual leave,

The question of issue of warrants, instead
of concession vouchers 10 the family mem-
bers ance in a year was examined in 197 6-77.

The proposal was, however, not pursued
as it would have meant switching over
from pre-audit to post-audit of claims
which was not considered desirable, It
would have led to increased paper work
in connection with the settl ment of audit
objections, and also resulted in extra ex-
Ecnditun- to the State by wav of inadmissi=

le claims necessitating Nurther work for
making recoverics,

In order to mitigate financial hardship
to the individuals, orders were issued
in 14976 for payment of advanee to the
extent of 75% of the individual’s liability
towards conccession voucher. This amount
is adjusted while admitting  imbursement
of the cost of concession vouchers to the
individual.

Use of Foreign Trade Mark

2509. SHRI SURENDRA BIKRAM:
SHRI S. 8. SOMANI :

Will the Minister of INDUSTRY be
pleased to state:

(a) what are the guidrlines for the use
of foreign Trade Mark in consumer pro-
duct; and

(b) whether any new Foreign Trade
Mark will be allowed in these industries
with or without consideration?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) While
granting permission fur the use of trade
marks under the Trade & Mercbandise
Marks Act, 1958 the following guidelines
are kept in view:—

(i) The use of the trade mark must
not be against the interests of the
general public.

(ii) The use of the trade mark must not
adversely affect the development of
indigenous industry, trade or com=
merce.

(iii) The user arrangement should not
invalve trafficking in the trade
mark.

Section 28(1)(c) read with section
28(3} of the FERA, 1973 also provide for
regulation of use of foreign trade marks,
involving direct or indirect consideration,
Guidelines have been framed for (he
administration of y(his section of the
FERA. Under these guidelines, a general

perini sion has been given for the use of

forcign trade marks on certam lile saving
and css-ntial drugs, pesticides  used for
plant protection cte,  Further, il applica-
tion is received under this Scetion for use
of a lforcign trade mark for a consicleration
in the consumer industry, permission will
ordinarily not be given,

Bosides, while issuing letters of intent,
industrial licences and approvals [or forcign
collaboration, a condition is imposed that
forcign brand names will not ordinarily
be allowed for use on the products [or
internal sale.

(b) Individual requests for use of foreign
trade marks will be examined on merits in
the light of policy guidelines indicaled in
part (a) above.

Fly Ash deposits of Indraprastha
Power Complex

2510. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
ENERGY be pleased to state: '

(a) whether Indraprastha Power com-
plex deposits about 100 tonnes of fly ash
per month on the neighbouring areas,
polluting the atmosphere and playing hell
with the life of the inhabitants; an

(b) whether Government are helpless
to do any thing about it?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). About 8o to 100 tonnesof fly ash
is emitted out of the chimneys of the

158

Indraprastha Power Station everyda
B:I!m.ing the atmosphere in and aroun‘trl'
elhi. Government is seized of the
problem. Persuant to the recommenda-
tions of a High Power Technical Com-
mittee set up by Govt. in 1976, following
steps are being taken to control the fly
ash emission and pollution therefrom:

(i) Augmentation of ash evacuation
system has been completed.

(ii) Installation of new electrostatic
precipitator for Unit No. 1 has been
taken up.

(1ii) Schemes for improving the per-
formance of electrostatic precipita-
wors for Units 2, 3 and 4 are under
techno economic study with Central
Electricity Authority.

(iv) BHEL are taking steps to improve
the performance of electrostatic
precipitator for Unit-5.

Production of Controlled Cloth

2511, SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether a pivotal role regarding
production of controlled cloth which had
to be given o National Textile Corpora-
tion could not be done as Government
failed to finalise the textile policy itself;

(b) whether there are proposals to
transfer the scheme of production of
controlled cloth to NTC exclusively; and

(c) if so, when a decision in this regard
is likely to be taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MATTI) : (a) to (c)+
These questions are being considered as

art of the integrated textile policy which
1 being finalised.

fes el gTr w1 wf wiw

2512. st FFW WX ®OSAW:
F; AtagA A afcaga #ar 29 w14,
1978 Fwar-ifaa W Hewr 4709
& IACE & H ug Farw F T
FiT fF -

(%) fomm d= a0t & giaa q
FrEaci &1 gar & & (=7 fowsr mE
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T W AR VIR &, WEA X
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9 figaar Srar mar le'ﬁﬁ
oF freac afwm & &
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Setting up of Industrial Centres and
Generation of Employment

2514. SHRI F. P. GAEKWAD: Will
the Minister of INDUSTRY be pleased
to state:

(a) number of District Industrial Cen-
tres to be sct up during the next four
years to cover the remaining districts;

(b) number of public sector industries
which have adopted such Centres; and

(c) employment opportunitics likely to
be generated when the scheme is fully
implemented?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) The
Government of India have so far sanction-
ed the setting up of 215 District Industries
Centres in different States and Union
Territories. It is proposed to cover as
many districts as possible during the
urrent financial year;

(b) Thisis a centrally sponsored scheme
being implemented by the State and
Union Territory Governments through
their Industries  Departments. It is
propoged to actively associate the Public
Sector Enterprises in the activities of the
District Industries Gentres;

(c) Itisexpected thatthis decentralised
industrial administration at the district
Vewel will greatly facilitate the development
sf small and rural industries, thereby
generating additional employment  oppor-
tunities,

Take over of the Management of
Medel Mill (Nagpur) and Indian
United Mill, Bombay

2515. SHRI R. K. MHALGI: Willthe
Minister of INDUSTRY be plcased to
state:

(a) whetheritisa fact that Gevernment
have taken under its Cuntrol and Manage-
m:nt of the sick mills:—Model Mill—
(Nagpur) and India United Mill
(Bombay) some four or five years back;

(b) whether it is a fact that the small
and poor share-holders of the said sick
Mills have not reccived yet their shares
up till now; and

(c) the action Government have taken
or propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) Yes,
Sir.

(b) and (c): The disbursal of claims
out of the compensation fixed in regard to
the nationalised mills will be done by the
Commissioner of Payments under Section
25 of the Sick Textile Undertakings (Na-
tionalisation) Act, 1974.

Indo-Kenya Agreement for Machine
Tool Plant in Kenya

2516. SHRI D. AMAT: Will the Mi-
nister of INDUSTRY be pleased to
slate:

(a) whether itis a fact that Indo-Kenya
agreement has been signed for the setting
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up of a Ra, 4 crore machine teols plant
in Kenya; and

(b) if s0, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) and
(b). An agreement has been concluded
between HMT and the Industrial and
Commercial Development Corporation
(ICDC) of Kenya on s5th July, 1978 for
establishing a machine tool complex in
Kenya, In this joint vetnure, HMT will
have 25 per cent equity participation and
will supply plant and machinery at a
cost of about Rs. 70 lakhs. Technical
assistance fee and fees for preparation of
detailed project report are also payable
to HMT. MT will receive a royalty of
5 per cent for a period of seven years.
HMT would also be supplying CKDS
SKDS and accessories to the project.

Reguest from JCI for facilities for
Commercial Transactions

2517. SHRI SAUGATA ROY: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the JCI has been requesting
the Central Government for facilities for
commercial transactions since last year;

(b) whether Governmenthave taken any
decision on this request;

(c) whether the JCI Managing Director
has offered to resign in frustration; and

(d) the reaction of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) and
(b). Jute Corporation of India has been
authorised to undertake commercial pur-
chases of raw jute since 1977-78 season.

(c) No, Sir.

(d) Does not arise.

Fall in production of Jute Goods

25:8. SHRI  VIJAY  KUMAR
MALHOTRA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Jute industry is facing a
critical stage this year;

(b) whether production of jute goods is
likely to go down further; and
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(c) if so, what steps have been taken to
boost up the production of jute in the
near future ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
jSHRIMATl ABHA MAITTI): (a) to (c).

ute industry is passing through difficult
times for wvarious reasons. However,
there is no ground for apprehension of any
decline in production of jute goods during
the current year as compared to the last
year, provided there are no constraints
like power cuts, etc.

®ITEr JATA H fAewEs At w7
o= A FAT
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Inculcating a sense of Security
among Harijans

2520, SHRI KUSUMA KRISHNA
MURTHY : Will the minister of
HOME AFFAIRS bLe pleased to State:

(a) in vicw of the increasing in-human
atrocitics on Harijans amidst our existing
social set up, what kind of special prote-
tion Government consider necessary to
create a sensc of security for  them  forth
with; and

(b} out of the innumecrable number of
the rich who were cither directly or in-
directly responsible o commit  brutal
atrocites on Harijans, how many of them
have been accused, punished and put be-
hind the bars in cach State f[rom March,
1977 onwards so far ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANTK LAL MANDAL) : (a)
and (b). Criminal offences punishable
under the law,, including those where
members of Scheduled Castes are the
victims, come within the definition of
‘Public Order’ which is a State Subject.
The Centre, however, keeps in close touch
with the Siate Gowvernmenis and makes
appropriate suggestions from time to time
to provide protection to the Members of
Scheduled Castes,  Scheduled  Tribes
and the weaker sccions of the Society
and to instil a sense of security amongst
them. The State Governments have been
taking necessary action against all the
persons, including the rich, who are found
guilty.  However, such details as have
been asked. are not collected by the Centre
from the State Governments.,

Loans to Port Trasts

2521. SHRI K. PRADHANI : will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state the details re-
garding the amount that has been sanc~
tioned by Centre to provide loans to the
Port Trusts for their development
Projects ?
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THE MINISTER OF State in charge of the Ministry of SHIPPING and Transport
(SHRI CHAND RAM) : A total loan assistance of Rs. 263+44 crores was provided to the
Port Trusts for their development Projects during the Fifth Plan. The details are given

below :

(Rs. in Crores)

Port Trust 197475 197576 197677 1977-78
1. Calcutta 25°23 27'04 26-03 26- 64

2. Bombay . -

3. Madras 7' 50 7' 20 3’00 2:00
4. Cochin 2'03 300 1°00 o 46
5. Visakhapatnam 20°00 15 §0 10075 3°60
6. Kandla. 331 2-60 475 100
7. Mormugao . 7' 50 16+ 00 13' 50 7' 50
8. Paradip 450 6-30 8-00 7 50
TotaL 70°07 77-64 67-03 48-70

ot grer faast & & redt w1 wam
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Visit by President of R.C. Cola
Corporation

2523. SHRI S. S. SOMANI : Wil
the Minister of INDUSTRY be pleased

to state :

(a) whether it has erme to the notice

Government that the President of world
famous R. C. Cola Corporation has Feen
visiting our country very often to explore
the posibilities of introducing their
foreigr brand soft drinks in our country;
and

(b) if so, the Government's reaction
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) : (a) No, Sir.

(b) In view of (a) above, does not arise.

Status of Junior Officers
(Programme) in AIR

2524. SHRI RA] KRISHNA DAWN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state :

(a) whether Government are aware

that in All India Radic a Junior Officer
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'rogramme) controls a Senior Officer
Enginezr) inspite of Government orders
that senior am»a 3 the two categories should
be leclared as the head of the office; and

(b) if so, steps propose to be taken for
removing these anomalies ?

THE MINISTER OF INFORMA-
TIOM AND BROADCASTING  (SHRI
L. K ADVANI) : (a)and (b). The
Cadres of Enagincering and Programme
OFzers being different, there is no ques-
tion of inter se seniority between the ofhicers
of these two Cadres. However, in regard
to the declaration of an officer from either
of these Cadres as the “headolthe Office
pending a final decision on the question,
the Director General, All India Radio
has bz=en deciding each question keeping
in view ths functional necessities.

Underground Fires in Jharia Coal
Belt

2525 SHRI MOHINDER SINGH
SAYIANWALA : Will the Minister ol
ENERGY be pleased to state :

(a) whether underground fires in Jharia
coal bslt are threatening to destroy coal
worth millions of rupees ; and

(b) if so, the steps being taken to save
the situation anel this valuable source of
encrgy ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) :
(a) and (b). Afer  the natinnalisa-
tion of the coking coal mines, due emphasis
was given to get Jharia coalfields properly
studied for scientific remedies with a view
to controlling the destruction of valuable
coking coal by underground fires. A
senior level committee including members
from Bharat Cokine Coal Ltd., Central
Mine Planning anl Design Institute,
Central Mining Research Station  and
Tata Iron and Steel Co. Ltd. arrived at
certain broad eonclusions in regard to the
method of tackling mine fires on surface
and underground. Subsequently, Govern-
ment of India appointed a Safety
Commities to g0 into various  aspects
of salety in mines and also coal fire in
Jharia coal-ficld specifically. This Com-
mittee identifi~d 41 active fires in Jharia
coalfield and made specific recommenda-
tions to tackle the fire. The recommenda-
tions have been accepted by the Gowvern-
ment. The coal companies are takirg
action to tackle small fires in accordance
with the reeommendations of the Com-
mittee. The methods adopted are surface
blanketing. Aonding, etr. Large fires at
Jogia, Todna and Rajapur have been
studied in depth and feasibility reports
to tackls them have been completed.
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Strike in Hindustan Aer®nautics
Ltd.

252fi. SHRI UGRASEN :
SHRI JYOTIRMOY BOSU:
SHRI SURINDRA BIKRAM:

Will the Minister of DEFENCE be
pleased to state :

(a) whether there were strikes in HAL
Lucknow recently; and

(b) if so, the action taken by Govern-
ment in this regard and the present situa=-
tion of thesc establishments ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH) : (a) and (b). On the
26th May, 1978, a member of the super-
visory staff of the Lucknow Division of
Hindustan Aeronautics Ltd., was assaulted
by a workman. Following a complaint
to the Police by the officer, the workman
was arrested  Consequent upon  the
arrest of the workman, the workers of the
Division resorted to tool down strike and
agitation from 29th May, 1978 and there
after the situation continued to be tense.
As the management of HAL apprehend-
ed threat to life and property and found
that production activity could not be
carried on, they declared lock out of the
Division with effect from the mid-night
of 4th/5th June, 1978.

Subsequently, as a result of  bi-partite
settlement arrived at between HAL and
the workers Union, the lock out was lifted
with e¢ffect from the first shifi on  the
19th June, 1978.  Presently normal condi«
tions prevail in the Division, '
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Maharaghira Annual Plan
2529. SHRI G. Y. KRISHNAN :

SHRI CHHITUBHAI GAMIT:

Will the Minister of PLANNING be
pleased to state :

(lwhethcr Government's  attention
bhas been crawn to a news item published
in Hindu dated the 2gth June, 1978 that
the Finance Minister of Maharashtra has
expressed regret that Centre is forcing the
State to accept allotments on its annual
plans without even consulting the State
about it; and

(b) if so, the reaction of Government
thereon ?

THE PRIME MINISTER (SHRI
MORAR]I DESAI) : (a) Yes, Sir.

(b) Annual Plans of States are determined

the Planning Commission after full
consultation with State Governments. For
the Annual Plan 1978-79, the Maharashtra
Government had originally proposed an
outlay of Rs. 700 crores which was revised
by them subsequently to Rs. 745 crores.
In the light of available resources, an outlay
of Rs. 795 crores was agreed to, after dis-
cussions ﬁsrsl at the official level and then
between the Planning Commission and the
State Chicl Minister.
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Thermal Power Station at Raichur
(Karnataka)

2533. SHRI G. Y. KRISHNAN : Wil
the Minister of ENFROCY be pleaird to
state :

(a) whether Central Govorment have
iven clearance for a Theimal  Power
tation at Raichur in Kainataka ; and

(b) if so, the drtails repardirg the
amount sanctioned and the derails regard-
ing the functicning of phase T unit and
when it is likely to be siarwed ?

THE MINISTER OF ENFRGY
SHRI P, RAMACHANDRAN) : (a)
es, Sir,

(b) As per the Project Report, the esti-
mated cost of Stage 1 ol the Project cc mpris-
ing of installation of (wo units of 210 MW
cach is Rs. 159 25 crores,  The first unit
is schrduled to be rommissioned duling
1gtiz-B3 and second during 19f3-fig.

Employment of Workers im
Magnesium Plant of National
Metallurgical Laboratory, CSIR

2531.4 SHRI BHAGAT RAM : Will
the inister of SCIENCE  AND
TECHNOLOGY be pleased to siate :

(a) whether Governmont are  aware
that the workers of Magnesium Plant
of National Metallurgical Laboratory,
CSIR. have been agitating for an assur-
ance on future of this Plant and their em-
ployment there; and

(b) if so, the steps that are Leing taken
to ensure the employment of the workers
and as well as the future of the Plant ?

THE PRIME MINISTER  (SHRI
MORAR]JI DESAD : (a) and (b).
Tt is the ﬂ)ulicy of CSIR to hand over to a
party which may be incterested in and
considered suitable for processing it further.,
The workers of the Magnesium Plant are
therefore  anxious about the fulure of
this Pilot Plant.  Every e¢ffort  will be
made for their employment if the Plant is
taken over and run on commerical basis
by a suitable party.
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En into stage of fund
in National Metallurgical Laboratory

2535. SHRI BHAGAT RAM : Will

the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether Government have insti-
tuted an enquiry about the drainage of
public funds, mismanagement like
wastcfully burning of furnace 200 KL nil
in July, 1976 and 205 KL oil in March,
1977, payment of rallway demurrage to
the tune of Rs. 71,000 in the period of

une, 1976 to August, 1977 in the National
ctallurgical Laboratory, CSIR, and

(b) if «0, the action taken against the
persons responsible for that ?

THE PRIME MINISTER  (SHRI
MORAR]JI DESAI) (a) There has
been no wasteful burning of furnace oil
in the Magnesium Project as alleged. The
demurrage charges are of the order of Ra.
30,527* 6o P. during July, 1976 to Novem-
ber, 1977 on account of the erratic supply
of furnace oil from the suppliers.

(b) The matter relating to payment
demurrage charges is bring looked into

by a Committee appointed for this purpose.

The report of the Committee is awaitrd
and in the light of the findings of the
Committee  Government will take appro-
priate action,

fale of Magnesium Plant of National
Metallurgical Laboratory, CSIR

2516. SHRI BHAGAT RAM : Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state :

(a) whether the Maanesium Plant of
Nauonal Metallurgical Laboratory, CSIR
engagrd in the production of a defence
strategic Magnesium is proposed to  be
sold to a private party; and

(b} if so, the reasons thereol ?

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) CSIR is look-
ing around for a suitable party, both in
public and private sectors, who could take
over the Magnesium Pilot Plant at Jam-
shedpur and run it on commercial basis
based on the technology developed by
National Metallurgical g.{.abaraf.vnry.

(b) The basic objective of CSIR is to
develop technological and industrial pro-
cesses and to transfer them immediately
thereafter to suitable indigrnous parties
for their commercialisation. In regard
to the magnesium metal, having established
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the technical viahility of its procrss,
CSIR is wisking to hand over the Pilot
Plant to a suitable party which can fully
take care of the existing Plant and up-
scale and optimise the production under
more appropriate management conditions

so that the operations could also be eco-
nomically viable,

Instructions to States not to use
Third Degree Methods by Police

2537. SHRI AHMED HUSAIN

SHRI SHY AM SUNDER
GUPTA :

SHRI MUKHTIAR SINGH
MALIK :

SHRI G. M. BANATWALLA:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Police is empowered to
use third degree methods even to the
under-trials and persons in detention;

(b) how Government propose to cnsure
that no third degree method is adopted
by the Police in various States to the
under-trials, while in detention, ete.

(c) whether Government would place
acopy of the latestinstruction ofthe Central

vernment to the States, IGPs on the
Table of the House regarding non-
adoption of third degree methods ;

(d) if mnot, when Government propose
to do so; and

(¢) whether Government consider to
appoint a permancnt Commission/Depart-
ment to look into the complaints regard.
ing use of third-degree methods by Police ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFALRS
(SHRI DHANIK LAL MANDAL) :

(a) No, Sir.

(b} The under-trial priscners and per-
sons in detention are kept either in judicial
custudy or jail custody.  The police comes
into the picture only at the time of their
transportation from jail to the court of
Magistrate and back. In case of any
physical assault or even harassment of
theundertrial by the escorting policemen,
on a complaint by the undertrial, judicial
cognizance is taken immediately,

(¢) and (d).  Central Government's
advice to State Governments contained
in D.O. letter No. Rf42/75-GPA-T dated
7/8th July, 1975 from Home Minister to
the Chief Ministers of all the States and
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D.O. letter No. 15/7/76-GPA.II dated
a5th February, 1976 from :he Union

ome Minister to the Chief Ministers of
all the States.

(¢) Ample provisions exist in the State
Police Manuals/Standing Orders of the
State Governments  that the Prisoners
arrested by the Police should not be sub-
jected to needless indignity and harsh
treatment. The use of improper methods
alsn forms part of the terms of reference
of the National Police Commission already
set up by the Government, It is not pro-
posed to set up a prrmanent Commission
or deparmment to look into such complaints
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>

SRAVANA

Oeml Stocks Position at Thermal
Plants in Northern Region

g541. SHRIS. R DAMANI : Will
the Ministery of ENERGY be pleased to
state :

(a) whether it is a lact that many of
the thermal units in the northern region
had to do with hand to mouth coal stocks
in recent months;

(b) if so, what are the reasons for not
having proper planning in this respect
inspite of past experiences ; and

(c) the actual stock position of coal av
cach thermal plant month-wise since
April, 1978 and on how many occasions
they fell short of the safe margin ?

11, 1900 (SAKA) Written Answers
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THE MINISTER OF ENERGY
ESHRI P. RAMACHANDRAN) :
a) Three thermal stations in the Nor-
thern Region had critically low stocks
during the month of June *78 only.

(b) Machinery exists for re-planning
of coal supplies to thermal power stations.
But there were large scale diversions of
coal wagons to South as a result of strike
in Singareni Colleries which reduced the
stocks of power stations in Northern
Region. Day to day monitoring was
done to ensure movement of coal for
meeting the daily requirements until stocks
build up.

(¢) A statement showing the actual
stock position at each thermal plant in the
Northern Region, month-wise, from
April to June, 1978 is annexed, They fell
short of a safe margin of seven days on a
few occasiuns,

Statement

Statement showing the r!o:inﬁ stocks ete. of coal in respect of major thermal pcwer stations in

the Northern

egion for the period April to jrne, 1¢458,

(Figures in tonnes)

Sl Nams of the Thermal Power Station

Closing stocks at
No. the end of each
month Remarks
Tontes  Days
Lhyl'farfur
1 April 12 *Excluding 10,/ 0
tonnes carpet Coal
. 29552 ’
May
June : 3020 1
¥ Be
2 DESU . '
(i) Indi:aprastha

April 54543 154
< 0473 9
v 1765 T}

i) Rajghat
April 7%
K3 i 2
Jone 7064 6
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\
Name of the Thermal Power Station Closing stocks at the
Sl end of each month
No. Remarks
Tonnes Days
Ulttar Pradesh
3 Obra
April +  59155* 8}  *Usable stocks.
May - 39347° st
June . 48274* 7
4 (i) Panki

April By04 12

May . 5432 74

June Bub I

(1i) Panki Extn,

April 27620 14
My 33466 ty
June 22516 1

5 Harduaganj ‘A’
April 7989 8
May gobo 9
June . 7699 74
6 Harduaganj ‘B’
April . 76675 35
May 36471 16
June 3734 1}
7 Kanpur (RPH)

April 12348 ta
Mav 6589 6
Jane 3576 3
Punjab

8 Bhatinda
Anril - 10591 6
May .
June . . 10000 11
Haryana

9 Faridabacl
April 19900 20
May 21000 21
June . 15270 15
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Matching of Industrial Progre
wl:h .l.ri:mlturn -

a542. SHRI S. R. DAMANI : Will the
Minister of INDUSTRY be pleasrd to
statc :

? (a) the reasons for industrial sector not
miking matching progress and contribu-
tion with Agricultural sector in improving
national economy during 1977-78 ;

() the prospects in the current year at
preseat trends ; and

' () the mijor sectors of |ndustry which
Fccd sprcial attention te improve per-
rmince and steps taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) to (c).
The factors responsible for a slow rate
of growth of the industrial sector in 1977+
7B wvary from industry to industry (c.g,.
paw:r shortage lack of sufficient capacity,
shortage of some critical inputs like ex-
plosive, industrial relations and  insuffi-
cientdemand). For 1978-79, it is expected
that a growth rate of 7-8 per cent in in-
dustrial production would be achieved.
Ch= pragramine for  raising the rate of
growih of industrial production in the
carrznt year consists of the following main
clim nts : —

(i) Achizvement of targets alrcady sct
in respzct ol crucial industries like
power, coal, stel, fertilizers, and
non-ferro.is metals

(ii) S:tting higher targets of output in
respect of certain major industries
whare d'maud conditions justify
such higher output. Among  these
are: pap:r. comcnt,  commercial
vehicles, wagons and textiles pro-

ducsd by NTC mills ;

(iii) Alvance planning of imports and
buffer stocking of crucial inputs in
order to ensure that production in
industry is not disrupted due to fall
in production of one or two units.

(iv) Constant monitoring and co-ordi-

nation with a view to ensuring that
targets ol production are achieved.

Utilisation of Solar Energy

25¢3. SHRI NATVERLAL B,
PARMAR :
SHRI RAM PRAKASH
TRIPATHI :

Will th= Miaister of SCIENCF. AND
TECANILDZY b- pleased to state :

(a) whzther Government have evolved
any s:12m> to avail of immense potential
solar energy in the country ; and
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(b) if so, the details thereof ?

THE PRIME MINISTER. SSHRI
MORAR]JI DESAI) : }l) and (b). Uti-
lisation of Solar cnergy for a wide range
of applications with special tn"phnm cn
its use in rural areas has been given high,
priority by the Government. Efforts in
this area are still in the R & D stage.
O-ganised rescaich and  development

significant financial inputs by the
Department of Science and Technolegy
started only a couple of years ago and
normally new technologies take several
rears before they could reach commercia-
isation. Sustained cfforts have led 1o
successful prototype development of certain
selar energy devicessuch as water heating
systemn, solar dvrers for agricultural pro-
duce, solar power plant etc. Seme of
these devices are undergoing ficld trials in
different parts of the counuy. The
following are the more important R & D
projects which have made significant pro-
gress :

(1) Successful completion of one-tonne
per day proto-type paddy dryer
by the Annamalai University.

(ii) A 1o-tonnc per day paddy dryer
has been msla]]rd by r National
Industrial Development Corpora-
tion at the Central State Farm in
Lathowal ncar Ludhiana— Work
started on another solar dryer ins-
tallation at Gauhati (Assam).

(iii) A 10-KW experimental  solar
pow lant has been successfully
msta]]etf and commssioned by the
Bharat Heavy Elecetricals Limited
in cooperation with the Indian
Institute  of Technology Madras
under the Indo-FRG Cooperation
Agreement.

fiv) Solar Energy heating systiens for
domestic use and for medium and
large scale applications in hotels,
guest houses, hostels, etc. have
also been developed by the DBharat
Heavy Electricals Ltd., and the Na-
tional Physical Laboratory, One
such large scale installation has been
successfully installed at the Qutab
Hotel, Delhi.

(v) Know-how has been developed
for making fresncl condemsers for
solar cells at the Indian Instilute
of Science, Bangalore.

(vijR & D work for fabrication of
silicon solar cells at the Central
Electronics. 1.td., for direct ‘con-
version of solar energy into ¢lec-
tricity by photoveltaic process is
in progress. A number of other
institutions in the country are
participating in this werk. The
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main thrust of R & D work in this
area is to develop low cost solar
photovoltaic cells with reasenable
cfficiency.

(vii) A solar energised desalination pilot
plant of 1000 litres per day capa-
city for obtaining potable water
from sea water was developed by
the Central Salt and Marine Che-
mical Research Institute, Bhavna-
gar. Based on the formance
of this pilot plant, the Instiwute has
recently commissioned a 5000 litres
per day capacity plant at village
Awania in Gujurat and plants of
larger capacities are under cons-
truction in Rajasthan.

Cadres of Police Force under the
Mindstry

I::P.“. SHRI KUSUMA KRISHNA
MURTHY : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) the cadres of Police force t"un(‘liuning
under the Ministry of Home Affairs an
the total annual expenditure incurred to
maintain them ; and

(b) whether Government have taken
any measures to improve living condi-
tions of various cadres of its Police forees ;
if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The following forces function
under the control of the Minisry of
Home Affairs —

(i) Border Security Force.
(ii) Central Reserve Police Force.
(iii) Assam Rifies.

(iv) Indo-Tibetan HRorder Police
Force.

(v) Central Industrial Sccurity Force.

ln_ cach force, separate cadres are
sanctioned at various levels according
to requirement.

The total expenditure incurred on
the abowe forces during 1977-78 was
Rs. 19,55,344 lakhs.

(b) Yes, Sir. In addition to the bene-
fits admissible to other Central Govern-
ment employees, the personnel of these
forces are entitled to concessions de-
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pending on the areas and conditions of
their deployment, such as —

(i) Non-gazetted personnel are allowed
rent-free  accommodation at wunit
battalion levels, including limited family -
accommodation. Construction  pro-
gramme have been taken up frem year
to year for providing additional family
accommodation for personnel of these
forces upto the prescribed percentages
depending on the availability of funds.
For example, Rs. 55 lakhs have been
allotted to CRPF and about Rs. Ei
lakhs to ITBP during 1978-79
residential accommodation. When family -
accommodation is not available, the
entitled personnel are allowed house
rent allowance at enhanced rates.

(ii) In Assim Riflcs and ITBP free
ration is admissible to the non-gazetted
personnel. A part of the cost of rations
15 also met by the Government in respect
of such personnel in BSF and CRPF in
certain areas of their deployment.

(iii) Free medical care is provided to
the non-gazetted personnel and thei
families.

(iv) Everv year Government gives
grants-in-aid to these forces for reinfore-
ing their welfare measures which include

rovision of schools and  transport

acility to school-going childrem at sub-
sidised rates and also arranging training
for family members of the personnel in

tailoring, knitting and other veeful jobs.

(v) Apart from normal leave iravel
concessions as available 10 other Central
Government employees. the  personnel
of such forces are also allowed a free leave
pass once a year when posied in difficul
areas,

Palace of Ex-Maharaja of Kutch

2545. SHRI YADVENDRA DUIT :
Will the Minister of DEFENCE be
pleased to state :

(a) whether the Vijay Vilas Palace of”
the ex-Maharaja of Kutch has Lbeoen
taken for the use of the Indian Air Torce ;
and

(bYif r-wt. the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). No, Sir, There has been no nﬂq_

for it.
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Uraniom from Britain for Tarapur
Plant

2546, SHRI YADVENDRA DUTT :
Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) whether during his visit to Britain,
he bad a talk with the Britain Prime
Minister to supply enriched nuclear fuel
to Tarapur Plant as it is done by Japan;

(b) whether Government propose to
consider the possibility of using the
British Plant for recycling our i.uclear
waste and turning it into enriched
nuclear fuel for our use; and

(e) il so, the terms in brief, if any ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a) and (b). No
Sir.

(c) Does not arise.

Guidelines to Small Scale Industries
to Generate optimum Employment

2547« SHRI G. Y. KRISHNAN
SHRI BALASAHEB VIKHE
PATIL :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether his ministry has evolved
working guidclines for the small-scale
industries to get the optimum benefit in
terms of employment generation; and

(b) if so, the details regarding this
scheme and the number of person going

to be absorbed ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) and
(b). Small Scale Industries by their
very nature tend to be employment
oriented. The Industrial Poﬁcy o
this Government has therefore laid special
emphasis on the promotion and develop-
ment of househoud, cottage, village and
small scale industries with a view to
provide the maximum employment
opportunities within a defined timeframe.
To implement this policy, District Indus-
tries Centres are being set up all over
the country. While it is difficult to
forecast the number of persons who
could be absorbed in the small scale
industries sector, the Planning Com-
mission has estimated additional em-
ployment in this sector at 3 million
persons during the Plan Period (1978-83).
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Long Bus Queues in Delhi

2550. SHRI UGRASEN : Wil the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government are aware
of the lengthening bus queues near
Central Secretarial, Connaught Place,
Madras Hotel etc. in the Capital; and

(b) if so, what remedial action is pro-
posed to be taken in the matter ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM]): (a) and (b). At the
Op:mrg and clousing timings of Govern-
ment Offices and commercial and indus-
trial establishments in Delhi, there is
concentration of commuters travelling
to work centres in the mornings and to
their  residences in  the evenings. To
clear the rush in these peak hours, a
large number of additional work-trips
are being operated by the De
Transport Corporation from important
bus stops including Central Secrctariat
and Connaught Place.  Hesides, 85
private buses have been e gagcd speci-
fically to cater to peak period traflic both
in the morning and evening. The
Corporation also decputes its  Inspec-
torate staffl to important bus stops
during rush hours to ensure orderly
clearance of traffic and make arrange-

me:ats for provision of additional buses,
whenever there is an unusual rush,
which cannot be catered to by the sche-
duled services on the routes.  Further,
the Corporation expects to be able to
acquire 303 more buses during the current
financial year, including 66 out of thc
programme for the 1977-78. With this
augme:atation of the bus feet of the
Corp-ation, transport services in the
Capital are expucted to improve fur-
ther.

M :rger of Telefunken Unit, Faridabad
with Dalmia Cement (Bharat) Ltd,

2551, SHRI P. K. KODIYAN : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether Government  have re-
ccived a proposal lor merger of Tele-
funken units at Faridabad in Dalmia
Cement  (Bharat) Limited ; and

(b} if so, the details and Government's
decision thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : (a) Yes.
Sir.
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(b) No final decision in the matter
bas been taken,

Cash Subsidy for Stepping up Cement
Production

2552. SHRI P. K. KODIYAN : Will

the Minister of INDUSTRY be pleased
to state :

(a) whether Government have pro-
posa under consideration to offer cash
subsidy to cement units to step up their
production ; and

(b) if so, the details and reasons
therefor ?

‘I'HE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
With a view to stepping up production of
cement in the country  Government
have announced a cash incentive of
Rs guf- per tonne for every tonne of
addiuonal production of cement over
the best production of cach manufac-
turing unit during the last three financial
years or 85%, of its licensed capacity,
whichever is higher. The reasons for
this are the inadequate availability of
cement as a result of the demand ex-
ceeding the production and the need to
meet the gap between the demand and
supply.

Congestion at Bombay Port

2553 SHRI VIJAY KUMAR MAL-~
HOTRA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state :

(a) what are the reasons for the con-
gestion at Bombay Port and how many
ships were waiting during June-July at
Bumbay and what was their waiting
time ;

(b) by how much have the shipping
companies raised congestion charges
during last 6 months on routes touching
Bombay Port ; and

(¢) what are the reasons for the go
slow tactics of Bombay Port workers
and how far have Government removed
the grievances of port workers ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRT
CHAND RAM) : (a) The main reasons
for congestion at Bombay are given
below :—

(i) No. of ships entering Bombay
Port has been imcreasing.
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=" (ii) Increase in the number of bulk
carriers which take long time in
unloading.

(iii) Preference of user agencies to
utilise Bombay Port despite its
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(iv) Restricted hours of working by

pilots and berthing masters.
(v )Labour problems.

The position of waiting vessels is as

current problems. under :—

Date No. of vessels Waiting time at ~ Waiting time
waiting for Prince’s & Vic-  at Indira Dock
berthing toria Docks

1-6-1978 . 30 29 days 35 days
1-7-1978 . 30 28 days g0 days
g1-7-1978 . 1 Nil 19 days
(b
SI. Name of Confercnce Dats of impo-  Impositicn/rise Wkhether
No. sition/rise in in congestivn applicable for
congestion sur-  surcharge inward
ch at or outward
Bombay or for both
trades
1. Karmahom Conference 17-4-1978 From 7.5% to  Both
15%
2. Karmahom Conference . 17-7-1978 From 159, to Both
25%
3. Japan/India[Pakistan/ Golf/Japan 1-5-1978 15%, Inward cargo
Conference, Bombay only,
4. India-Pakistan-Bangla-Middle Fast  20-7-1978 309%, Both
nference
5. India-Pakistan-S5ri  Lanka-Bang- Next loader 309, Boih

ladezh and Burma

after B-7-1978

(¢) Bombay Port has been beset,
some time now, with problems

out of inter-union rivalry, The unions

have been trying to increase their re-

lative strength among port and dock
workers and have been raising a number
of competitive demands in respect
workers owing allegiance to them.

Stevedore labour and shore workers
sarted an agitation from 1-4-78 by
reporting to the work-spot _only at the

commencement of the shifi instead of

half-an-hour earlier, as had been the
previous practice, in protest against
certain guidelines issued by Government

to the Port Authorities for revision of
Payment by Results Schemes. c
workers had also been restrictirg  the

output upto the level of datum only.
It has been made clear to the unions

1989 LS—7

. for
arising

of

and Port Authorities that the guidelines
issued by Government should not stand
in the way of successful negotiations
between them for revising the payment

by Results

Schemes. An  appral

‘was

also made by the Minister of Shipping

and Transport
discontinue
union has not responded and

this

to the union leaders to
practice.

But  the
the agi-

tation is still continuing. The matier
is under conciliation.

A counter agitation had been started

by workers
which also
loadi

operations,

same has since been

of an

| made

longing to another union
affected loading and un-

However, the
withdrawn in
by the

urst
inister of

f Shipping and Transport.
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In certain instances inter-union rivalry
has been responsible for blowing out of
proportion even  minor  problems,
threatening stoppages of work.

Port Authorities are constantly holding
dialogue with the union leaders to
settle their demands bilaterally.
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() SaTHIW § T w7 & fow
feadr gaafr frea S g g ?

IO Awiwg ¥ T AN (s
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Report of Baveja Committee on Cost
of Coal Production

2556, SHRI  RAJENDRA KUMAR
SHARMA :

SHRI JAGDISH PRASAD MA-
THUR :

SHRI ANANT RAM JAISWAL:

SHRI M. RAM GOPAL REDDY:

Will the Minister of ENERGY be pleased
o state @

(a) whether the Baveja Commiltee on
econemics in Coal Industry has recommen-
ded a number of major steps to reduce the
cost of coal prodetion and to help coal
companies in reducing recurring  losses

(b} if so, the main fratures thereof; and

(c) the action taken by Government
thereon ?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to(c). A
statemen t showing the main recommenda-
tions of the Committee and the action
being taken thercon is laid on the Table
ofthe Sabha. [Placed in Library. See No.
LT 2549/78]
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Central para-military forces in States THE MINISTER OF STATE IN THE
& A — MINISTRY OF HOME  AFFAIRS
Wil e Minister of HOME AFFAIRS (SHRI DHANIK LAL MANDAL): (s)
be pleased to state : and (b). A statement showing the State-
wise deployment of BSF, CRP and Assem

(a) the development of BSF and other Rifles for internal security duties in 1977

Central para-military forces in each State

at prescat; and 1978 is attached. It is not in public

interest to disclese the deployment of BSF
(b) the deployment position during the and ITBP on the borders.
last year; and
(c) The Central Police Force assisted the
(¢) how far they have been helpful in State Governments in the maintenance of
schwymg ‘the: puspoe o wliich they wens law and order in the States, successfully.

sent'?
Statement
‘l%o. Name of State B.5.F. C.R.P. ARnlaﬂr; B.S.F. C.R.P. .a.:uﬂ::l
(as on 22-7-77) (as on 22-7-78)

1 Asam . 1 Bn. 1 Bn,
2 Bihar 4 Bns, 61/2 Bns, ..
4 Haryana . 2/3 Bn,
4 J&K 5 Bns, 4 Bns,
5 Kerala 1 Bn. 1 Bn,
6 Manipur . 4 Bos, 3 Bns. 5 Bns, 3 Bne,
7 Meghalaya 1/2Bn. .. 1/2Bn. ..

B Nagaland . 4 Bns. 8 Bns. 5 Bns, 8 Bns,
o Tamil Nadu 2/g Bn. 2/3 Bn.

10 Tripura . 2 Bns, 2 Bns,

it U.P. . . . 1 Bn, -

12 West Bengal . . 4 Bns, 4 Bns.

13 Sikkim . . i 1 Bn. S 1 Bn, .
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Expenditure on MLS.A. Detezras

2558. SHRI C. K. JAFFER SHARIEF:
Wi.li the Minister of HOME AFFAIRS
be pleased to state the total expenditure
incurred by Government on M.L.S.A.
detenus during the year 1977-78 ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): The
information reccived so far from State
Governments and Union Territory
Administrations is indicated below :—

State/U.T.

Expenditure incurred

1 Andhra Pradesh

2 Gujarat . .
3 Mcghalaya

4 Chandigarh .

5 Himachal Pradesh

6 Nagaland

7 Sikkim

8 Andaman & Nicobar Islands
9 Arunachal Pradesh

10 Dadra & Nagar Haveli
11 Lakshadweep
12 Pondicherry

Rs. 152
. - Rs. 34,943°52
= . Rs. 2,378:30

. Rs. 20,000 00

No expenditure in-
cur

;
|
|
|
|
>
l
|
I
!

J

Conspicuous Imbalance in the Scheme
of Handloom Fimance in States

2850, SHRI C. K. JAFFER SHARIEF:
Will the Minister of INDUSTRY be

pleased to state :

(a) whether it is a fact that there is
‘conspicuous imbalance’ in the Scheme
of Handloom Finance in different States;

(b) whether it is also a fact that there
is a lack of cordination betwren Industries
Departments and the  Co-operative
Departments and particularly the weavers
co-operative al primary Stages are not in
satisfactory  position with  the present
policy of Government; and

(c) if so. the steps Govemnment have
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The Study
Group set up to review the working of
the Reserve Bank of India Scheme of
Handloom Finance has reported that there
is conspicuous imbalance in the impact

e

of the Scheme of Handloom Finance in
different States :

(b) There is no such problem of lack of
coordination in a number of Statessuch as
Tamil Nadu, Andhra Pradesh, Woest
Bengal, Orissa, Maharashtra, Uttar Pra-
desh, Kerala, Gujarat and Union Territory
of Pondjcherry in which the Director of
Handlooms/Industries also functions as the
ex-officio of Registrar/Additional Registrar
for Handloom cooperatives. In  some
of the other States. where the development
of handloom indusiry within the coopera-
tive fold and outside it, is dealt with hy
different Departments, there is a certain
amount of lack of coordination.

{c) The Government have taken up
with the States concerned the need for
bringing about greater co-ordination. em=
phasizing that for the proper development
of handloom enoperatives, Director inchar-
ge of Handloom Industry in the State
should also be made responsible for deve-
lopment of handloom cooperatives.,

The recommendations of the Study
Group are also under conslderation in this
context.
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Use of asrvices of Intelligepve Burean

2560. SHRI B. C. KAMBLE: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) what steps Government have taken
or propose to take to provide appropriate
safeguards to protect the activities of 1.B.
(Intelligence Bureau) being used as an
instrument of political spying either by
Government or some one in the Govern-
ment; and

(b) if so, the nature thereof, and if not,
why not ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFA[p
(SHRI DHANIK LAL MANDAL): (a)
and (b). In the lightof the observa,; o
contained in the first twointerim ro 140
of the Shah Commission, it hasbeen g 1304
to review the working of the Inlclligrncc
Bureau with a view to ensure j; proper
functioning in the natjonal iinterests safe-
guarding the rights of individuals and pre-
venting harassment tg oivizens.

Coal shortage in Thermal Power
Stations

2561, SHRI AHMED M. PATEL:
Will the Minister of ENERGY be pleased
to state @

{a} whether due to the shortage of coal
certain thermal power stations are facing
worst crisis; and

(b) if so. the names of those thermal
power stations ?

THE MINISTER OF FNERGY (SHRI
(P. RAMACHANDRAN): (a) and (b).
The following power stations have been
having low stocks of coal for some time :—

fa) Koradi
(2) Khaperkheda
(3) Nasik

However, these power stations are not
facing any crisis,

Vioclence at Paradip Port

2562. SHRI K. LAKKAPPA: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) who are the Office bearers of the
Utkal Port & Dock Workers® union whao
had resorted to violent®action between
November, 1977 to February, 1978 at the
Paradip Port;

[bhwhn action has been taken against
this Union by the Port Trust authoritiﬂ;.

(c) the circumstances wunder which
violent action took place on 9-1-78 both
in the procession and the public meeting;

(d) who were holding the said procession
and the meeting and who had attacked on
them; and

(e) the dates on which the said Port and
Dock Workers’ Union has again resorted.
to further stoppage of work without strike
notice subscquent 1o those violent
incidents ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The infoimaticn is
being collected and will be laid «rn tle
Table of the Sabha.

(b) No action has been initiated by the
Port Trust against any of its cmployees
belonging to this Union as it has no infor-
mation regarding arrest of any such «m-

loyee from the %tatr Government, which
1s responsible for maintenance of law and
order.

(c) and (d). on the eve of impending
verification of membership of the Unicns
of Port workers operating at the Peri, a

rocession was taken out by the Unicn led

y Shri Nishamani Khuntia which alio
held a public meeting. Workers belonging
to Utkal Port and Dock Workers' Union
are reported to have launched an attack
at the procession and the public meeting,
involving exchange of assault and brickbats.

{e) Workers of Utkal Port and Dock
Workers' Union stopped work without
notice of strike on 4th March. 1978, 61h 10
2and April, 1978 and 25th to 28th June,
1078.

Sale of Centurian Tanks as scrap

2563. SHRI SHAMBHU NATH
CHATURVEDI: Will the Minister of
DEFENCE be pleased 10 siate :

(a) whether 250 Centurian Tanks have
been sold away as scrap at throwaway
prices to overseas buyers, althcugh they,
after retrofitment were capable of giving
better service and performance than
Vijayant and T. 55 now in use and at
lesser cost ;

(b) whether this retrofitment  could
have been done in India; and

(¢) when and at what level was this
decision taken and whether the Elecniica
& Mechanical Enginecring Dircctcin !
was consulted ?
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
There is no foundation for the information
conveyed to the Hon’ble Member—nor for
the insinuations implied therein—on which
part (a) of the question is based. Parts (b)
and (c) do not arise.

Insufficient Funds for Coir Industry

2364. SHRI C. K. CHANDRAPPAN:
Will the ~ Minister of INDUSTRY be
pleased to state :

a) whether it isa fact that in spite
of India’s Coir having foreign markets,
several coir units in Kerala are unable
to produce them to demand because of
insufficient funds;

(b) if so, whether Kerala Government
have repeatedly asked for funds from the
Central Government for Coir industry;
and

(c) if so,the details and Central Govern-
ment's response thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The present
export trade of coir and coir goods is
individualistic. Exportsare leftvery much
to individual attempts by the various ex-
porting firms with the parties they know
in foreign countries. The procedure
adopted in the export trade is that on
receipt of an order from a foreign purchaser,
the production is distributed amongst
decentralised units selected by the exporter.
In the case of decentralised units in the
cooperative sector, the financial requires
ments for working capital are met out of
loans from the Reserve Bank of India on
concessional rates of interest. During
the years 1974-75, 1975-76, 1976-77 and
1977-78, the amount received by the Coir
cooperatives from the Reserve Bank of
India was of the order of Rs. B42 lakhs.
Other production units in the private
sector have access to commercial banks
for working capital.

(b) and (). For the Fifth Plan period,
the Government of Kerala formulated
a proposal for an integrated coir develop-
ment scheme with an outlay of Rs. 41- 72
crores.  In consultation with_the Planning
Commission, an outlay of Rs. 15 crores
was considered to be adequate, which
included a State Plan allocation of Rs. 12
crores and financial assistance from the
Centre to the extent of Rs. g crores. The
amount of Central assistance was later
raised to Rs. 4+ 31 crores in the light of
subsequent discussions. The funds allocated
under Central assistance have been relea-
sed to the State.
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Power given to Delhi Police

2565. SHRI C. K. CHANDRAPPAN :
Wil? tshe Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that new powers
have been given to the Capital's police
for improving the law and order situation
in Delhi; an

(b) if so, the details thereofl ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). Yes, Sir. More important of these
are that powers of genenal control and
direction over the Administration of the
Police will now vest in the Commissioner
of Police instead of the District Magistrate.
Also, the powers and functions of the Dis-
trict Magistrate and executive Magistrate
under such provisions of Code Crimnial
Procedure 1973 as may be specified by the
Central Government will exercisable
by the Commissioner of Police and other
Police functionaries, Powers of a District
Magistrate under Scction 144 of the Code
of Criminal Procedure have been  con-
ferred on the Commissioner of Police and
powers of an executive Magistrate under
section 107 of Cr. P.C. have been conferred
on the Commissioner of Police and
other  Police  Officers not  below
the rank ofan Assistant Commissioncr of
Police. In addition, powers and functions
of the District Magistrate under enactments
specified in the Delhi Police Ordinance
will be exercised by the Commissioner
of Police,

Take over of closed Private Cashew
Processing Units in Kerala

2566. SHRI C. K. CHANDRAPPAN :
\-‘\’iﬂ’ the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is & fact that the Kcrala
Government have approved a scheme for
taking over the closed private cashew
processing units in the State ;

(b) whether Union Government have
received it for its clearance; and

(c) if so, the details and Government's
reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (c). The
Kerala Cashew Factories (Requisitioning)
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Ordinance, 1978, has been recieved from
the Government of Kerala for instructions
of the President, under Article 213(1) of
the Constitution. The draft Ordinance is
under consideration in consultation with
the Ministries administratively concerned.

Nationalisation of All Sick Units

2567. P. K. YAN :
Will the Mmmer of INDUSTRY be
pleased to state:

(a) whether Government have deci-
ded to nationalise all the sick units
taken over by Government ;

(b) if so, what is the total number
of such units in various industrial scc-
tors; and

(c) what action has been taken in
this direction ?

THE MINISTER OF STATE IN
THE  MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI : (a)
and (c). The Government's policy
on sick industries announced in  both
Houses of Parliament  on 15th May,
1978. In terms of this policy the follow-
ing options will be available to Govern-
ment after the take-over of management
of an industrial undertaking unde- the
Industrirs  (Development and Regula-
tion) Act, 1951

(i) Under the provisions of the Inus-
tries (Development and Regulation) Act,
the industrial unit could be sold as  a
running concern,

(ii) A reconstruction of the underta-
king could also be done under the
provisions  of the industries (Develop-
ment and Regulation) Act. Such re-
construction would include restructuring
the capital by writing down the share
values, conversion of loans to equity
acquisition of shares by  Government,
constitution of new  Board of Directors
etc.

(iii) The merger of unit with a public
sector undertaking could also be consi-
dered.

(iv) Nationalisation of the underta-
king would also be considered in appro-
priate cases. In any case, the manage-
ment will not be returned to the pre-
wigus owners.

Action regarding the long term mana-
gement/ ownership of these units will be
taken in the lightof thispolicy state-
ment.

(b) The number of industrial under-
takings whose management has been taken
over under the Industries (Development

and Regulation) Act, is 53. Their
industry-wise break-up is as follows :

1. Engineering Industry . 16
a. Textile JIndustry ¥ 13
3. Jute Industry . 5
4. Rubber & rubber goods . 5
5. Chemicals, Fertilizers
and Drugs : " n
6. Food & Sugar i 4
7. Geramic, Glass and Pot-
tery . 2
8 Plywood . y . 2
g Distillation 1
10 Aluminium fabrication 1
ToraL . 53

Abolishing Character Certificate
for vernment Jobs

2568. SHRI SHAMBHU NATH
CHATURVEDI H Wwill the
Minister of HOME AFFAIRS be plla-
sed to state whether in view ol the time
and trouble involved in  getting
character ceriificales by applicants for
Government jobs, particularly  those -
longing to the Jower middle class and
also in view of the fact that as a citizen
ol the Rapublir every applicant should
he deemed to be of good character un-
less proved  otherwise, and it is. there-
fore, derogatory for him to be going about
collecting such  certificates, whether Go-
vernment propose  to  consider the
desirability  or abolishing  them and
substituting them by names of  referecs
from whom verification could be ob-
tained in the event of the selection of the
candidate for the job applied for ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS : (SHRI S.D. PATIL) :
The appointing authorities under the
Central Government  have  to satisfy
themselves that the candidates  selected
for appointment wunder the Gowvern-
ment are suitable in all respects and also
to ensure that there is nothing against
a candidate which will render him un-
suitable for Government cmployment.
For this purpose, prescribed  ceriificaten
are required o be produced by the
candidates  so as to avoid delay in ap-
pointment  which may be caused, if
independent  enquirics  were 1o
made from referecs in every case, In
case any candidaie is unable to prudurr.
a certificate of character in the preseri-
hed manner, it will be open to the ap-
pointing  autoritics  to make  such
enquirics as may be  necessary before
making appnointment.
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xa hrs.

RE. MATTERS UNDER RULE
377 AND CALLING ATTENTION.

it T o v (gt ¢
weoe AZEg, § ArEr e @i
AT WA F ENAF T F
fagre & wrreg 2 gfafadt # oF gfeom
wigsat #1 A frad =g, 19 97
dsrm T A 3w W fax gEam
ST HIT IX ¥V OWmET T AT AwS
s} gto uxe ST AT T FT AIHET 2,
I§ X ararar § (dr afaafedr #1. ..

MR. SPEAKER : There are rules
governing these matters.

ot Tw frar qream 47 faar @
#3 qgy gaar &t § W9 ¥ FOtAw
Cl

MR. SPEAKER : This came to me
at about 1045 4a. m.; you cannot
thurst it on my table. I am looking into
the matter.

ot uw femmw qwme - § e A
g Feal sgm g fr gw am afa 2 73
g .. *

MR. SPEAKER : Do not record.

If your intention is to make a stale-
ment without my permission, you are
not succeeding; it is not being  recor-

ded.

SHRI SAUGATA ROY  (Barack-
pore): Sir, yesterday you had as-
sured in this House, when Shri
Sudheeran had risen to refer to you the
serious situation prevailing in the Kan-
jhawla willage, that you would allow a
calling attention to be taken up in this
House.

MR. SPEAKER : This practice must
stop. Whatever assurance I give will
be on the record.

SHRI SAUGATA ROY : I checked
up the record ; vousaid : ‘1 wil
consider’,
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MR. SPEAKER : It is one thing to say
that I will consider, it is another thing
to say that I will allow.

SHRI JYOTIRMOY BOSU (Di
amond Harbour) : T have been
writing to you for the last four days. ...

SHRI P. VENKATASUBBAIAH
(Nandyal) : rose

MR. SPEAKER : My direction is that
il your 377 is not selected, ...

SHRI P. VENKATASUBBAIAH :
I am not speaking about 377,  Sir.
I am  sceking  your direction,
If Members rising to raise some  matter
without your permission are allowed,
we should also be allowed. . . . (fnteriuptions)

MR. SPEAKER : If anybody wants
to raise anything, he must take my
permission,

SHRI JYOTIRMOY BOSU : I

have taken your permission.

MR. SPEAKER : 1 have not given
you permission you are Making a mis-
take.

SHRI JYOTIRMOY BOSU : Your
Secretariat telephoned me at 16-30 a.m.
saying that it can be raised under
appropriate rules. I have written back
saying that [ want to raise

MR. SPEAKER : 1 have not givem
the permission.

SHRI EDUARDO FALEIRO
Mormugao) : Om a  point ol order,
ir, You have already ruled some
time back and we read it in Bulletin
Part 11 that zero hour is not allowed
in this House. . .. (Interruptions). It
has been the practice  of this  House,
convention of this House, to allow Mem-
bers to raise important matters during
zero hour. Will you kindly  reconsider
your decision so that Members  are
not deprived of this important device.

MR. SPEAKER : May 1 tell you
that there is nothing like zero hour now ?
After consulting  the house of the
various parties. | have substituted five
statements per day under Rule 377. so
that there are orderly proceedings.
otherwise twenty Members simullanmusy
get up during zero hour and is really
turns out to be zero hour,

SHRI VASANT SATHE (Akola) :

rote

**Not recorded.
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MR SPEAKER : I have not been
able to give time today : it may be
next week, There is no time at all. I
will iry to give you time next week.

SHRI A, BALA PAJANOR : (Pon-
dicharry) : Sir, I obeyed your diree-
tion and have given a notice of a calling
attention. You said, they have
referied the matter to Pondicherry and
would permit me to speak when Shri
Vayalar Ravi brings the matter here.
Yesterday that matter was taken up.
It was put that at 2:00 clock we will
have only the language issue, but at
2:00 O clock, that matter was taken
up. When I requested the Deputy--
Speaker because my name was not there
he never permi tted me to speak on the
subject. What has happened in Pondi-
cherry is that there are six M. L. As, who
were ghareoing...,......... .

MR. SPEAKER : No,no......

SHRI A. BALA PAJANOR 1 It
is a very serious matter.

MR. SPFAKER : Every matter is
a serious matter.

SHRI A BALA PAJANOR : Only
people  obeying your orders here are
the wvictims. o

MR. SPEAKER : You are not one
of them. If you are one of them, you
will not do this.

SHRI A. BALA PAJANOR : You
asked me the other day not to raise this
and I  kept quict.  (Interruptions)

MR. SPEAKER : So far as the cal-
ling attention is concerned....

SHRI A. BALA PAJANOR : No;
no. I am not on that subject.
Yesterday, when the Prime Minister was
pleased to reply on the subject @ 1 was
happy abut it ; but when matters were
not fully supplied to him, he said he will
give a written reply. What is happening
in Pondicherry ? Politics is being play-
cd. They want to topple the elected
Government.

(Interruptions)

MR. SPEAKER : Why don't you
raise it in a proper manner ?

SHRI VAYALAR RAVT (Chirayinkil) :
rose  (Interruptions)

SHRI A. BALA PAJANOR : It is a

very serious question.

SRAVANA 11, 1900 (SAKA)
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, Committee’s visit
to Villupuram
MR. SPEAKER : I am sorry Mr,
Pajanor. You are the leader of an
important party...

SHRI A. BALA PAJANOR : If they
want 1o topple the Government by ex-
tra constitutional methods, let us face it,
That is a different matter. But this
House must take note of it. It is my
duty........ (Interruptions). I

MR. SPEAKER : No, no. Neo more:
recording.

(Interruptions)®*®

MR. SPEAKER : Not my Govemn-.
ment. Do not attribute it to my Go-
vernment.

(Interruptions) *

MR. SPEAKER : Now 1 am on my
legs. Mr. Lal, 1 am on my legs. First
of all hear me. Don’t record any-.
thing.

(Interruptions)*™

RE. VISIT OF A PARLIAMEN-
TARY COMMITTEE TO
VILLUPURAM, TAMII. NADU

MR. SPEAKER : I am on my legs.
Mr. Bala Pajanor, it is better that you
know some more facts. After 1 said
that a Committee will go there, 1 have
received a telegram from the Chief
Minister of Tamil Nadu. He is telling
me that a judicial commisson has been
appointed.  Therefore, it would inter-
fere with the work of the Judicial Com-
mission if I send a committce. Imme-
diately I sent for the Chairman of the
Committee and told him, ““Do not go
there  for some days, till we consider
the matter and decide the matter”. Mr.
Ram Dhan has been informed according-
ly. because I did not want 1o interfere
with the working of the Judicial Com-
mission,

I have discussed the matter with Mr.
Ram Dhan, He is not to go for the time
being. 1 will examine the matter fur-
ther. 1 may also tell you that there are
several motions which have come, about
the Press statement. I  will deeply con-
sider the matter. Therefore 1 have
not  given my orders because they all
came 1o me at about 10- 45 a. m. or 3o,
I have not examined it, because it is a
matter dealing with the Chielf Minis-
ter of a State. It is a very important

**Not recorded.
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to Villupuram

[Mr, Speaker)

matter. Therefore, I do not want to
take it in a very light manner. I want
to give the deepest consideration to it
Therefore, you can rest assured that I
as much interested.

(Interruptions)

ot raTwgRTAE (IAT): Hewe
a7, AT AT AT A | T OF
weryst ara gfad | A 15 feAl @ A
ELEEEGE SR e HE EARG
&, fagre & warger T Aa wagEAqd
faqa & | & 77 gEz AEA & | TT 9T
2 F1 Tadfa fadz s g, wirs
fadT Fear & | AT @7 wefre wadl
qT Wt wra qar A4F I A1 A T
oTy 473 fF F7 71T 7A7 37 479§ )
wra fagre & wagrgan &\ fadt & fAQ
oY wrq a7 3% % faq Fmead €

MR. SPEAKER : No. nothing more.
Mr. Lal, I may tell you that a committee
has gone to Bihar, Agra and evervwhere,

SHRI JYOTIRMOY BOSU: I want
to make a statement.

MR. SPEAKER: No, no; I have
not permitted you. If you want you
can come and discuss the matter with
me. (Inierruptions)

SHRI JYOTIRMOY BOSU: No your
Secretariat telephonsd me at 1030 saying
that I could raise this matter under....
(Interruptions)

MR. SPEAKER: I have not permitted
you to raise the matter. No, no; nothing
of the sort.

SHRI JYOTIRMOY BOSU: You are
saying things which are not accurate.

MR SPEAKER: No, no, you must
‘come and discuss the matter with me.
Papers to be laid. Mr George Fernandes
Do not record.

(Interruptions) **
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SHRI P. VENKATASUBBAIAH :
According to the import and control
of cement order whic:mhu been pub-
lished in the Gazette it has been dealt
with in pursuance of import of cement
to this country, because of shortage of
cement. I would like to know whether
Government has got any assessment. ..

MR SPEAKER: That question does
not arise now Papers to laid,

12.12 hrs.
PAPERS LAID ON THE TABLE

ImporTEr CeEmENT CoNTROL  (3RD
AMDT) ORDER 1978, REVIEWS AND
NNUAL REPORTS OF SAMBHAR SALTS

L1p. JalPUR AND HinDusTAN SALTS LTD.

JAIPUR FOR THE YEAR ENDED ON 30-0-77

AND NOTIFICATION IN CONTROL OVER

MANAGEMENT OF M|s. ANDHRA SCIENTI-

Fic Co. LTD. MACHILIPATNAM,

THE MINISTER OF INDUSTRY
SHRI GEORGE FERNANDES) : I
beg to lay on the Table :

(1) A copy of the Imporied Cement
Control (Third Amendment) Order
1978. (Hindi and English versions).
published in Notification No. S.0.
426(E) in Gazette of India dated the
ard  July, 1978 under sub-section
(6) of section 3 of the Essential
Commodities Act 1955 [Placed in
Library See No LT-2524/78)

(2) A copy each of the Following
papers (Hindi and English wversions)
under sub-section (1) of section 61gA
of the Companies Act 1956 (—

(a) (i) Review by the Government
on the working of the Sambhar Salts
Limited Jaipur for the year ended
goth September, 1977.

(ii) Annual Report of the Sambhar
Salts Limited Jaipur for the year
ended goth September, 1977 along
with the Audited Accounts fand the
comments of the Comptroller and
Auditor General thereon [Placed in
Library See No. LT-2525/78].

(b)(i) Review by the Government on
the working of the Hindustan Salts
Limited Jaipur for the year cnded
goth September, 1977.

**Not recorded
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(ﬁ;ﬂ;\nﬁuﬂl Report of the Hindu-
stan ts Limited, Jaipur, for the
year ended goth September, 1977
along with the Audited  Accounts
and the comments of the Comptroller
and the Auditor General thereon.
[Placed in Library. See No. LT-2526/78].

(3) A Copy of Notification No. 5.0,
410 (E) (Hindi and English versions)
published in Gazette of India dated the
26th June, 1978 regarding the continu-
ance of conrol over the management of
Messrs Andhra Scientific Company Limi-
ted, Machilipatnam, Andhra pradesh
under sub-section (2) of section 1BA o
the Industries (Development and Regula-
tion ) Act, 1951, [Placed in Library See
No. LT-2527/78).

Review aND ANNUAL RePoRT oF CoTTON

CorproraTION OF INDIA LTD., BOMBAY FOR

THE YEAR ENDED ON 31.8.77 with STATE.
MENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) : I beg
tolay on the Table :—

(1) A Copv each of the following
papers (Hindi and English versions)
under sub-section(1) of section 61gA of
the Companies Act, 1956:—

(i) Review by the Government on
the working of the Cotton Corporation
of India Limited, Bombay, for the year
ended 315t August,1977.

(ii) A nnual Report of the Cotton
Corporation India Limited, Bombay,
for the year ended 31st August, 1977
along with the Audited Accounts and th
comments of the Comptroller and Audi-
tor General thereon.

(2) A statement (Hindi and English
versions) showing for reasons for delay in
laying the above papers. [Placed in
Library Se¢ No. L'F-zszBf}-ﬂ‘.

NortricATiON UNDER ALL INDIA SERVICES
Acr, 1951

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I beg to lay
on the Table a copy cach of the follow-
ing Nnotifications (Hindi and English

SRAVANA 11, 1000 (SAKA)
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versions) under sub-section (2) of section
3 of the All India Services Act, 1951 :—

(1) The Indian Police Service (Fixa-
tion of Cadre Strength) Fourth Amend-
ment  Regulations, 1978 published
in Notification No G.S5.R. 349(E) in
Gazette of India dated the 1st July,
1978.

(2) The Indian Police Service (Pay)
Seventh Amendment Rules, 1978 pu
lished in Notification No G.S.R. 350
(E) in Gazette of India dated the 1st

July, 1978.

(3) The Indian Police (Special
All ¢)  (Amendment)  Rules,
1978 published in Notification No-
G.5.R. 372(E) in Gazette of India
dated the 14th July, 1978.

(4) The All India Service al..mvc)
Third Amendment Rules, 1978, pub-
lished in Notification No. G.5.R. 8g4
in Gazette of India dated the 15th

July, 1978.

(5) The Indian Administrative Ser-
vice (Appointment by Promotion) Third
Amendment Regulations, 1978 pub-
lished in Notification No. G.S.R. gi18
in Gazette of India dated the 22nd
July, 1978.

(6) The Indian  Administrative
Service (Appointment by Selection)
Amendment Regulations, 1978 pub-
lished in Notification No. G.g.R. a1
in Gazette of India dated the 22n
July, rg78.

(7) The Indian Administrative
Service (Probation) Amendment
Rules, 1978 published in Notification
No. G.S.Z‘. 920 in Gazette of India
dated the 22nd July, 1978,  |Placed
in Library. See No. LT-2529/78].

NotmricaTioN RE!:  WITHDRAWAL or
ConcCessioN 1N RATES Customs
ON STAmNLEsS STEEL

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay on
the Table a copy of Notification No.
G.5.R. 927 (Hindi and English versions)
published in Gazette of India dated the
22nd July, 1978. together with an ex-
planatory memorandum regarding with-
drawal of concessional rates of Customs
duty available to stainless steel of certain
sizes under section 159 of the Customs
Act, 1962. [Placed in Library. See No.
LT-2530/78].



215 Bill, as amended
by Rajye Sabha
12.15 hrs,

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir I have to report
the following message received from
the Secretary-General of' Rajya Sabha :—

‘I am directed to inform the Lok
Sabha that the Tobacco Board (Amend-
ment) Bill, 1978, which was passed by
the Lok Sabha at its sitting held on
the 18th July, 1978, has been pasied
by the Rajya Sabha at its sitting held
on the 3ist July, 1978, with the fol-
lowing amendment :—

Clause 2

That at page 1, lines 10-11, the words
“or at such other place as the Central
Government may, by notification in the
Official Gazette, specify’” be deleted.

I am, therefore, to return  herewith
the said Bill in accordance with the
provisions of rule 128 of the Rules of
Procedure and Conduct of Busioess in
the Rajya Sabha with the reguest that
the concurrence of the Lok Sabha to the
said ment be communicated to this

House'.

TOBACCO BOARD (AMENDMENT)
BILL

BeTURNED BY RAJYA SABHA WITH
AMENDMENT

SECRETARY: Sir, 1 lay on the Table
of the House the Tobacco Board
(Amendinent) Bill, 1978 which has
been returned by Kajya Sabha with an
amendment.

MR. SPEAKER: Now we come to
calling attention.

SHRI H. L. PATWARY (Mangaldoi):
Some of the Members in the House show
their thumbs like this. Is it not objec-
tionable?

MR. SPEAKER: That is all right.
Do not look at them. Mr. Phirangi
Prasad.

SHRI A. BALA PAJANOR (Pondi-
cherry): I will never make such impres-
sions. I am very proud of him. Mr.
Patwary is my very deep friend.

MR. SPEAKER: His difficulty is that
his name is Patwary. Shri Phirangi
Prasad. He is not present in the House,
Mr. Brij Bhushan Tiwari.
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12.17 hrs.
RE: CALLING ATTENTION

ReporTep Heavy Loss or LiPFE AND
ProperTY cAuseD BY FLoops

ot wt wew frardt (@ tomag) -
gi #fT wat st ¥ a%aq 1 sfafafs
gt fasr &

Nt TRETY e (9E0AT) g
W a4t fast &
AN HON. MEMBER: I have not
received a copy of the statement.

MR. SPEAKER: You have not re-
ceived it. What is this? Mr. Minister,
this is not proper.

(Interruptions)
I will take it up in the afternoon.

SHRI VAYALAR RAVI (Chirayin-
kil): During the Parliament Session,
you had given a ruling, I think, last
year, you had given a ruling that no
Minister should leave station, Mr. Barnala
has left. This is a very serious matter.
‘The Minister must be here. He is in
Malaysia

MR. SPEAKER: He has taken my
permission to go.

SHRI VAYALAR RAVI: Why do
you allow the Ministers 10 go abroad?

MR. SPEAKER: That is all right.
That is a very urgent malter.

Copies of the answer to the Call At
tention will be distributed. Now it will
be taken up in the afternoon.

St W Sww it (FEIE )
HAY qERY TUTA T | FAT FT FEAT
&g

(»ft TrET aveRt) c 9T wEEn
Tl ITE AZALTAIG F |

Wit gew W weA@  (INA) :
a1 #wrfaat adf 4 €, Taa fow #a St
2, F farere @ sa& faq | =i
Ffaxt Al &1 44 & g F
(wwqm) g8 FW FT THTH A
4 [T aw Y faer @
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st W TET & gerey AT,
WA F AL A AL ag ¢ LW
&I R 1 @A FT ACAT |

MR. SPEAKER: That is why I am
taking it up at 4.30 p.m.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): We have now sup-
plied copies.

MR. SPEAKER: Copies have been
supplied and they will be laid on the

Table of the House now; we will take
it up at 4.30 p.m.

SHRI BHANU PRATAP SINGH:
May I make a submission? I have to be
in the Rajya Sabha from 4 to 6.

SHRI K. LAKKAPPA (Tumkur):

On a point of order. The rules are clear.

MR- SPEAKER: Rules are clear Call
attention to bz taken at any time which
is fixed....

SHRI K. LAKKAPPA: It is a very
serious matter; I rise on a point of
order.

MR. SPEAKER: Very serious.

SHRI K. LAKKAPPA: I rise on a
point of order regarding call attention. We
have given notice.” - (Tnterruptions)

MR. SPEAKER: The Speaker does
not give a reply; if you want you can
meet him in the Chamber.

SHRI K. LAKKAPPA: There is lapse
on the part of the Minister The manner
in which government is running the ad-
ministration. . . .

MR. SPEAKER: That is not a point
of order.

(Interruptions)®®
MR. SPEAKER: Don't record.

PROF. P. G. MAVALANKAR
(Gandhinagar): At what time do we take
it up then?

MR. SPEAKER: At 3 O'clock it will
be taken up.
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12,17 hre.
MATTERS UNDER RULE 377

(i) TensioN IN MARATHWADA DUE TO
CHANGE IN NAME OF MARATHWADA
Univerary

tdte oo mwaf (IAErI) :
wenet wgen, ¥ fraw 377 & =
afaadr &= wgem & faefafaa
faqa #7 soog F@TE

‘¥ gIW WY F ATE-
[T F WA F a3 AT &
T WTHA §107 qOBAre! faan-
9% HRATarg, &1 agd FT a1
gga W Ts wrEwET faame
araie faar & 1 g9 fagq £ §6<
@ § ¥ wamriuw adi I
zasl fady F7@ gq g waEaERr
& 90T ¥ wasm eefa & are-
HIT FH IFT, HET, TE FATAT,
qqaE &A1 71X W et
AT A WIE | AT Y O
gam A ¢ | afge=m  Iuw a2
s17 fagq waqr & qF@T
F=Tar ST g "

MR SPEAKER: Shri Shafi Qureshi

ot T fawe qreaE (grafige):
ouqe  HERG AT SFEq &7 99T
& fF wusarer dsr 3 A1 I AT
wAE ..

MR SPEAKER: That is not a point
of order.

(Interruptions)**

MR. SPEAKER: Don’t record it.
(Interruptions)

MR SPEAKER: Mr Paswan you
are persistently obstructing. In regard

to 377, the Minister can reply il he so
choosas

**Not reco.ded.
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(ii) RerorTED Pouice FiRing AT MaTTAN
(Jasnau anp Kasioar)

SHRI MOHD. SHAFI QURESHI:
(Anantnag): I wish to draw the atten-
tion of the Minister under Rule 377 to
the recent police firing in Mattan
(Kashmir) resulting in the death of
three persons and injuries to many others
which is deplorable.

I wish to make it clear to the hen.
members that it is not mutton or chicken,
but it is a place in Kashmir, which I
have visited,

The State Government, by its callous
attitude, did not take timely action
against certain miscreants. Instead, the
leaders of the ruling party are indulging
in all sorts of provocative actions and
speeches.

“It has been age-old tradition in Kash-
mir that the pilgrims going to Amarnath
Cave are given normal [acilities of travel
and protection also. It is on this oc-
casion that people from all over the
country join this religious congregation
and go to the journey of Amarnath
Cave.

“I wish to draw the attention of the
Home Ministry that people from all
parts of the country who go there should
be given police protection for their safle
gatra. The highhanded action of the

tate ‘Government in resorting to firing
is both inhuman and unwarranted.
strongly protest against such high-handed
attitude on the part of the State Go-
vernment. The Staie Government has
failed so far to take any action against
the miscreants and, it is hoped, that
the Central Government will intervene
immediately and apprehend all such peo-
ple who are out to disturb the peaceful
communal atmosphere in the State.”

(iii) REPORTED CLASHES BETWEEN CASrE—
Hixpus anp Harijans a1 K Jacannas
DHAPURAM ANDHRA PRADEsH

SHRI KUSUMA KRISHNA
MURTHY (Amalapuram): I wish to
draw the special attention of this august
House to a precarious situation prevailing
for the last ten days in a willage called
K. Jagannadhapuram in Amalapuram
Taluk in Andhra Pradesh. This village is
situated in my parliamentary constitu-
ency namely Amalapuram. On 2ist
July, 1078 there were very violent clashes
between the local Harijans and the Caste—
Hindus resulted finally in six deaths
and serious injuries to many others and
consequently, there prevailed now a
sense of complete insecurity to Harijans
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who fled away from their homes in large
numbers and so far none of them re-
turned to the village. I have personally
visited the place immediately after this
incident and met the members of all
the bereaved familics. The root cause in
this incident appears to be the evil

practice of untouchability because it
was cleariy reported that the proprietor
of a hotel in K. Jagannadhapuram di

not serve tea properly and respectfully
to four Harijans earlier. Then there
were minor clashes between those four
Harijans who were insulted and the
hotel workers alongwith their proprietor.
In fact, some communal elements inter-
fered in this issue and thereby it was not
allowed 1o be pacificd. Almost after three
wecks, there appeared to be open chal-
lenges and therefore, in order to be cau=
tious enough a number of Harijans went
together to a local regular Friday fair.
But whatever might be their number on
that day the Harijans have not indulged
in committing even the slightest offence
there. On the contrary, it is the caste—
Hindus who brutally stabbed three of
those Harijans there on that day and
one of them died on the spot. I would
like to make a humble submision to
the Hon’ble House that this is an im-
portant and serious point of sequence to
begin with in this whole issue and the
entire press in India unfortunately gave
an absolutely different version of this
laring fact and I have also found the
E‘B.(‘-. was no exception to this mis-
quoting the real cause of this communal
crime,

Later, those Harijans who were en-
raged by that clear provocation by seeing
an innocent Harijan was killed brutally
and inhumanly before their own eyes,
they wanted to catch the persons who
stabbed Harijans and in their pursuit
they were given the impression that their
required persons were hiding in a parti-
c':ﬂar house from which they were not
coming out and then it appeared they
lost all sense of proportion and set
fire to that house wherein four persons
were burnt alive and one succumbed to
burns later. This is very unfortunate
and ghastly human crime which I can
never support at all.

However, I would like to draw the
attention of this House firstly that
neither any one of the national English
newspapers nor our regional Telugu
newspapers has reported the fact that
there was a clear provocation by way
of brutally killing a Harijan prec the
inhuman buming of a caste-Hindu house
along with its inmates. In fact, the entire
press in India gave a clear impression
to the public that the Harijans committed
first these atrocities whereas the fact is
other way round. I am still unable to
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understand how the entire press in India
publicised this news in a distorted way
and still the sequence of these clear facts
have no: come out in any one of the
newspaper except the ‘Hindu' so far.
It is rather very painful to me to note
this fact. Secondly, it is quite gratifying
that the authorities have brought the
situation immediately under control in
order not to allow that situation to de-
teriorate any further Apparently the
entire situation there no doubt is silent
but I personally believe it is a deceptive
silence as it may flare up at any moment
and  suddenly become another Villu-
puram episode, because the entire Hari-
jan population in that surrounding area
now is under panic. All the places of
Harijan habitation there gave a deserted
lock when I personally went there. It
clearly appears meanwhile there is an
indiscriminate harassment of Harijans
and also an indiscriminate arrests of
mainly Harijans and this must be stop-
ped forthwith otherwise it would be
very difficult to restore the sense of
confidence in the innocent Harijans in
order to enable them to return to their
houses soon.

Thirdly, there should be a proper
inquiry commission (a) Firstly, to find
out whether and to what cxtent these
incidents could have been prevented by
timely and cffective interference by the
local police authorities when there  were
open challenges and counter chaI]cnges
between  those caste-Hindus and  the
Harijans for about three weeks earlier
and (b secondly. to conduct a thorough
and unbiased enquiry to correctly find
out the real culprits and bring them to

hook.

(iv] REPORTED INCIDENT OF SHOP-LIFTING
mw Lovnon ay A DepuTy SFRCRETARY
of MiINSTRY oF Law

ot fem = wa (faat) o
mze wgied, § W9 & waEfa ¥
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ICq FFR AW TE &1 A1 &1 7T Fr
2 | ymaa & AT wAT § fF O exfam 9
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(v) REPORTED ATTENDANCE OF ‘INDIAN
DerLecaTes' a1 THE  Istamic Con-
FERENCE HELD AT KARACH[

DR VASANT KUMAR PANDIT
(Rajgarh) : Sir, under rule 377, I wish
to mention the following matter of urgent
public importance in the House :

The reported attendance of Indian
Delegates including journalists from India
and Heads of Indian Muslim Organisations-
including representatives of Dawoodi
Bohra Mullaji in the Islamic Conference
recently held at Karachi, the passing of
an unanimous resolution by that conference
demanding plebiscite in Kashmir, the
strange manner in which ‘Indian Delega-
tes' went for the conference at Karachi,.
the gross failure of C.B.I. and State intelli-
gence to find out or warn the Government
of this move, the inquiries and investiga-
tion donc by the Indian Embassy at
Karachi and the Government of India
from the persons who participated in that
conlcrence

12.22 hrs.
INSOLVENCY I.nl'-l’t'E(AMENDMENT)
BIL

THE MINISTER OF LAW JUSTICE.
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN). Sir, I beg to
move 3

“That the Bill further to amend
the Presidency-towns Insolvency Act,
190q and the provincial Insolvency Act,
1920, as passed by Rajya Sabha, be
taken into consideration.”

The law Commission of India, had in
its Third Report on the Limitation Act,
1gofl. rccommended that the maost effective
way of instilling a healthy fear in the minds
of the dishonest debtor who evades the
execution of decrees would be to enable
the court to adjudicate him an insolvent
if he does not pay the decretal amount after
notice by the decree-holder by specilying
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a period within which it should be ﬂaid
on the lines of the Presidency-towns Insol-
vency and Provincial Insolvency(Bombay
Ams=ndment) Act 1939 (15 of 1939). The
aforesaid recommendation was reiterated
by the Law Commission in its Twenty-
sixth Report on Insolvency Laws. ‘To
the same effect were the views of the
Expsrt Committee on Legal Aid which
observed that such a simple amendment
may b= done in the Insolvency Laws with-
out waiting for the enactment of a compre-
hensive law on Insolvency.

The Bill seeks to give effect to the re-
commendations of the above expert bodies
and provides for the amendment of the
Presidency-towns Insolvency Act 1009
and the Provincial Insolvency Act. 1920
for the purpose of including a new act of
-insolvency. The Bill enables the decree-
holder to send an insolvency notice. The
notice can beserved in respect of any decree
or order for the payment of money due to
a creditor, the execution of which has not
been stayed. If the judgment-debtor fails
wWo pay the amount within the period speci
fied in the notice which shall not be less
than one month or furnish security for the
payment of such amount to the satisfaction
of the creditor this would deemed to be
an-act of insolvency. Where the judge-
ment-debtor is m'uring outside India, the
insolvency notice shall be served only
after obtaining the leave of the Court
.and the period for compliance of the said
notice will be specified by the Court. It
would however, be open to the judgment-
-debtor to satisfy the court that he has a
counter-claim or set-off which equals or
exceeds the decretal amount or the amount
-ordered to be paid and which he could
not lawfully set up in the suit or proceeding
‘in which the decree or order was passed
against him. The judgment-debtor would
also be permitted to raise the defence that
the amount is not payable by or under
any law for the time being inforce for the
relief of indebtedness and is entitled to
‘have the decree or order set aside under
the provisions of that law. The Bill also
seeks to amend the rule-making power to
enable the High Court to make rules with
regard o the form of the insolvency notice
and the manner of service thereof.

As the subject matter of the Bill is
relatable to a matter in the Concurrent
List, the views of the State Governments
were obtained regarding the proposed
amendments. Most of the State Govern-
ments have agreed to the amendments.

A question has, however, been raised
that by this provision, the judgment.
debtors would be harassed by the decree-
holders. There is no cause for apprehen -
‘sion om this ground as the proposed provi-
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sion would apply only when the operation
of the decree has not been stayed. The
main object of the amendment is to sure:mt
the harasment of the decree hol by
dishonest judgement-debtors who tend to
take advantage of every technicality to
defeat and delay execution proceedings
with the result t the decree often be-
comes virtually a scrap of paper. It may
in this connection be mentioned that the
Bombay Amendment has worked satis-
factorily for about a guarter of a century
and does not seem to have led to any
abuse. The State of Kamataka has also
adopted a similar amendment in 1963
by the Provincial Insolvency (Mysore
Extention and Amendment) Act, 1962
(Mysore Act 7 of 1963) and the experience
of the State Governments of Maharashtra,
Gujarat and Karnataka had been that
the Act had worked without any difficulty.

There were certain apprehensions that
the judgement-debtors may be harassed
in the execution of ex-parte decrecs and
by the non-service of msolvency notice.
The Bill itself provides that insolvency
notice may be served in the execution o.
a decree or order which has become final
and the execution thereof has not been
stayed. Ex-parte decrees become final
only after the period for setting aside such
decrees expires and no application is made
for setting aside the decree within that

iod. The Bill empowers the High

rts to provide by means of rules the
form of the insolvency notice and the
manner in which such notice may be
served.  As such, there may not be any
cause for apprehension that the insolvency
notice will not be served at all.

An objection was also raised that ke
period specified in the Bill for cenipliance
of insolvency notice is teo short and it
should be increased. It nrav he
mentioned  that the period spercificd is
only the minimum prriod and it ic epen
for the decrec-holder 1o speeily a loreer
period. In respect of persons residing
outside India, the court has heen given
the power to specify a longer perind
depending on the circumstances of  the
case. Seconly the period of notice
specified in the Bill is onlvfor the purpose
of enabling the judgement-debter 1o arrange
for the payment of monev.  He is already
awarre of the existence of the decree and,
as such, it is felt that he will not be put
to any difficulty.

Another point raised was that the re-
commendation of the Law Commission lor
comprehensive law on insolvency has not
been brought out so far though the Law
Commission had submitted its recommen-
dations more than ten years hefore and
only this minor amendment has been
brought forward. It may be pointed out
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that we had already taken action to imple-
ment the recommendation of the Law
Commission to bring out a comprehensive
law on insolvency. But as the House is
aware, the subject of insolvency. is in the
concurrent list and any legislation dpmpoccd
to be brought forward should be done only
after consultation with the State Govern-
ments. This would take somme  time,
But as the Expert Committee on legal aid
has recommended that this beneficial
provision should be implemented imume-
diately without waiting for a con prehen-
sive law on Insolvency, the Bill has been
brought (orward,

The provision of the Bill are non-
controversial and 1 hope, that it will
receive acceptance from all seetions ol the
House,

MR, SPEAKLER @ Motion  moved

“Thar the Bl Turther wo amendd
the Presideney-towns Insolveney et
1909 and the Provineial Insolveney Aet,
1gzo. as passed by Rajya Sabhae be
taken into convideration”,

Mr. Ram Kishan hag  pgiven noiee
of referring the Bill 1o the Seleer Con
ttee. Heds not here s soo that amendment

falls.

SHRI R, VENKATARAMAN [ Madras
South) : Mr. Spraker. Sir. the Bill brought
befoure the House & not so innocuns  as
the Law Minister has tried o make it
It imposes onerous conditions on an
honest delanor. The  Law Comumission
which the Law Minister guioted, said as
Fonllonws:

CThe most cMeetive way of instilling
a healthy fear in the minds ol
(please none e waords) .. sdishonest
'r.|r|r_;||’|-|||-rl‘-h|.n1'-'_ wouldl D o enplle
the conrr 1o adjurlie him an insal-

vient....

He has waed lis provision  against cven
an honest judgment=deber who has noe
resourees, 1o he adjudicated as an insol-
vent, My objection is 1o that part of the
Bill. You area . Sir. that in Roman
times, a judgment-debior who did notr pan
his dues, was Qogged.  Under the Come-
mon Law, a judgment-debior who did not
pay this dues was sent 1o jail. And  our
Civil Procedure Code  also provided lor
a person who has not paid the ducs 1o
be sent to jail uniil nearly ifty  vears ago,

In 1936 the Civil Procedure Code was
amencled  whereby  a  judgment-debior
who has no  assets, who has no means 10
pay. could not hesentto a civil prison,
I want to quote from the Civil Procedure
Code the relevant portion which says that
it is only a person who has dishonestly
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dealt with his assets that could be sent
to prigon. It says:

“It must be proved to the satis-
faction of the court that the judgment-
debtor has or has had, since the date
of the decree, the assets to pay the
amount of the decree or some substantial
part thereol and refuses or neglects to
pay the amount.”’

Itis only then he can be sent 1o jail.

If you wake the Bill, this is what it
says:

““Without prejudice o the provisions
of sub-scction (1), a deblor  commits
an act of inwlveney il a ereditor, who
has obtained a decrev or order  against
him {or the payment of money (being a
decree or order which has become final
and the execution whereol has not been
stayed, has served on him a notice
hereinafter in this section referred 1o as
the ingolvency notice) as provided in
sub-section (4} and the cdebior does
not comply with that notice within the
period specified therein:**

There are honest debwns who have no
means to pay, there are dishonest deliors
who have means o pay and vet reluse 1o
pav. What the Law Commission said
as the casicst way to enloree pavment is
only of the dishonest judgment debior,
but in this ease the clause provides that
even i he i oan honest delnor, if e has
no means w pay. he ean be adjudicated
insolvent.  Going 1o prison is a lesser
evil than being declarcd insolvent, Some
day he can become a Minister, but if he is
declared sminsolvent, he has no hope,
his FTamilv will be ruined.

Under what justice ean we say that
a qudgment delnor who has no means 1o
payv and who cannot, under e present
system of our Civil Procedure Code, e
sent 1o jail. can he adjudicatcd insolvent.,
In order that o person may be adjudicated
insolvent. he must have committed one
of the acts of insebveneve anel e various
acts of insolveney, as vou know are selling
usse1s, making Cravdulent pavients ete,
Here is a debtor who has no asseis , who
has not*committed any of these offences,
and yer merely beeause he has nen complied
with the notice which has been issued as
an insolveney notice, he can be adjudicated
insolvent.  This, T consider. runs contrary
to the spirit of the legislation which has
been adoptec in rhis country,

I know the arguments that will be
advanced, and I will meet them even
before they are raised, Tt will T caid
that we are only copying the  movision
of the British Bankruptey Act. of 10145 it
contains cxactly the same provisien as
the one which is now before the House,
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But I want to point out: have we not
travelled in ideas of social justice far from
the daysof 19147 Should what the British
Bankruptcy law enacted in 1914 be re-
enacted at this time, overlooking the
protection which we have given in the
Civil Procedure Code against arrest and
detension of a dehbtor who has no means
to pay ? Therefore, the whole idea of
trying to enlurce payment of debts through
the shorwest method of providing for insol-
vency is  contrary to the spirit of the
Insolvency law.

The purpuse of insulvency is two-fold.
One is to give protection to the debtor
against harassment by the creditor. The
steond s to give an cqual distribution of
the assets among the creditors. Where a
man has no  assets, what is the point in
cdeclaring him insolvent and putting him
to social odium?  That is why in the
amendment which I have suggested, 1
have copied a phrase in the Civil Proce-
dure Code. that “if a debior having the
means to  pay refuses to pays then he
can be adjudicated  insolvent.  But a
person who has no means to pay should
never be adjudicated insolvent by barely
giving a notice that he has not complied
with the decree which has been  issucd
against him. Therefore, I submit that this
is not such an innocuous Bill as the Law
Minister has brought it forward., He has
overlooked the words in the Law Com-
mission Report which says that it is the
vasicst and the best way of enforcing pay-
ment against a dishonest judgment debtor.,
He has wed it against the honest judgment
debtor who s no means to pay,  That
is my sulunission,

SHRI SOMNATH CHATTERIEE
(Jadavpur) : Mr Speaker, Sir, I endorse
the views of Mr Venkataraman.

Siry the position is this. The Law
Commission in its 26th ort did not
suggest the amendment for incorporation
of this provision alone, They had sug]gmed
for a thorough revision of the insolvency
law and for fusion of the Presidency-towns
Insolvency Act and the Provincial Ingg]-
vency Act and for making it one compre.
hensive measure. That was in the 26¢th
Report. After years the hon. Minigter
states that a Study is still being undertaken,
no decision has been arrived at and now
this piecemeal amendment is being brought
to the old Act of 1gog. Is it a good legis-
lative practice? When there is a recom-
mendation of the Law Commission to
enact a comprehensive legislation and to
incorporate the entire insolvency law in
one statute then one paragraph of the Law
Commission Report after years suddenly
becomes sa important for which a separate
amending Bill has to be brought. I do
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not understand what is the logic behind
it and suddenly why for the decree-holders
the Government becomes 50 anxious that a
spocial provision has to be made. There-
fore on principle also we are having a
surfeit of legislations some well-conceived,
many ill-conceived and this is only giving
rise to more and more litigation which is
not good for the society.

Sirs the auw:osod objective of this
amendment is that fear haftu be instilled
in the minds of judgment-debtors. Well
the Law Commission says ‘dishonest
judgment-debtors’ It is also known that
the Privy Council said many years back
that the trouble of the decree-holder in
India starts from the date he gets the
decree. That is true. So far as the
procedures are concerned, I should have
thought that the courts can also look
into the matter. There is already an Act
of Insolvency which provides that if an
attachment is levied and remains not
complied with, then it is an act of insvl-
vency. The question is if there are fona-
JSide alert decrce-holders we can find out
the means also to execulc the decree
against those persons who are able to

y. A wvery vital point has been raised
B‘;" Mr Venkataraman. The Civil Pro-
cedure Code has been amended to give
rotection to a certain scction of the prople
rom civil arrests. Now they will come
under this odium of being declared insol-
vent although thcy may not have means
to pay. This attitude, I submit will not
fulfil the objectives for which this is sought
to be enacted. So, if there is no micans
to pay what is the good or how the society
benefits by declaring such a person
insolvent? How the decree-holder benefits
by that ? The answer is : Why should the
decree-holder cven give an  insolvency
notice to such a person? But taking advan-
tage of a decree somc personal animosity
also sometimes is ruthlessly pursued in
the form of various Procccdi::igs ainst
the person who cannot defend. re-
fore. 1 have not being able to fullow what
is the urgency for this picce of legislation.
It does not serve such an important social
objective for which we have to have an
amendment. The Law Commision's
recommendations are not being considered
fully till today whether there should be
one comprehensive law or not. The
Ministry has not yet had the time to have
a comprehensive survey or study of the
matter in consultation with the State

overnments.  Sir, I have not understood
the hurry or the basis on which this Bill
been brought forward.

You kindly sec one aspect. The Bill
seeks to provide that an application may be
made by the jurlgmmt-gebtnr for setting
aside of the insolvency notices and sub-
clause (5) of the proposed amendment un-
der Clause 2 of the Bill provides that he



lication but on certain
One ground is thathe
has & wunmr-chnn or sct-off against the
and the sccond one is that he is
ve the decree or order set
any provision for the relief
mdehcednc- and the third one is that
the decree or order is not executable under
the provisions of any law referred 1c in
clause (b) on the date of the appiicaiion
that means, the law relating to rellef of
indebtedness. No  other provision is
mentioned, either claim for set-off or
counter-claim or under some relief of
indebtedness law.

There is some provision under which
a decree can be set aside. Suppose, there
is a wuit challenging the decret on the
ground of fraud. But that is not the
ground on which an application under
subsection (5) can be made. Unles
somebody is able to get an injuction in that
suit, he will have no opportunity to make
an application under the proposed sub-
section (5).

The other provision is, under the
ordimary law, as it is, il on the ground
of attachment to a decree which is en-
forceable and which remains unsatisfied
then it is an act of insolvency. But there
the so-called debtor can challenge the
decree in that very insolvency proceedings
as you are aware and the Inmlvenq
Court is not bound by the Givil Court’s
degec us such and can go behind the
decree to find out either the basis of the
date or the validity of the decree itself.
Mow that ground will not be open under
sub-section (5). Therefore, T would like
to know from the hon. Minister, whether
a debtor who is entitled to make an appli-
cation under sub-section (5) to get relief
on specific gounds can make an applicatiol
on other grounds. 'Will it be open to him ?
It is a doubt that I am having because
the proviso to sub-section (2) of Section =

says:

“Where a debtor makes an app]:.:a.
tion under sub-section (5) for ucmng
aside an insolvency notice—(a) in a
cave where such application is allowed
by the Court, he shall not be deemed
to have committed an act of insolvency
under this sub-section;and (b) in a case
where such application is rejected
by the Court, he shall be deemed
to have committed an act of insolvency
undcr this sub-section on the date of

ction of the application or the expiry
of the penod specified in the insolvency
notice . .

Therefore, now, only very limited grounds
to resist an application for insolvency will
be nto a judgement debtor who may
not have cven the mecans to pay. Apart
from this, whose interest is going to be
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served because of the sub-section (5) read
with the proviso. I would like to koow
under the Bombay legislation, which is no
doubt there for some years, how many
persons have taken recoumse to it. How
many decree holders have been m!:er\me
prevented from executing a dcme in the
normal manner ? How was
in the Bombay anhuon uura:d fur
giving propcr lessons to
debtors, how was le

l'u- the purpase of harasment?
The hon. Minister says he has experience
I do not know what material he has,
what statistics he has. ‘ore, on an
imy that there is no harasment,
I not think that this was the reason
for which this Bill was justified. I know
that prevws 'hg;ly he has so:ulhc Bill passed by
Rajya Sa and he will pursue it, press
it. There Is no doubt about it. But at
least let him give an assurance that a time
limit would be indicated within which
a comprehensive bill for bankruptcy legis-
lation will be made.

Second, at least the rule should make
ample provisions for giving as much
rotéction as is necesary, use the

w is going to be pamed. What is
the protection that this will not be utilised
for a personal vendetta against persons
who do not have the means to pay ?

These assurances are not there. On
the other hand, the grounds for resisting
an application are being restricted. There-
fore, these are the apprchensions and, I
hope, the hon. Minister will consider and
try to see that the honest judgment debtors
who, unfortunately have not got
means to pay are not harassed.
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a7 g1 =% A7 famrar fozr &1 owa
EMi ware & W E
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srAr=TiaT 1 gg qwnwa &1 fam 2

uE #F qmigs e fear g 1 39
fam % ng gam g f& faaar @w
3, faedt Fw 3av &7 2, 95+ ard §
R qiFE (7019 F+ wiFgar g & gadr
¥ #5 3407 74Y AV 20 "wa ;A A1
Higaz nrarrwlﬁ'r Fu F1AMzE fagr
gfFag amgRafig i agag sy I
2 f& 2@ Zsv w90 F7 vEy S47 2 L 7T
7A qv fo wa S 4 famdt
2\ " g =zAr g fx J3 £ g 0AqS
3IsiaT 2 fx §=r=rr TH WA Z AT TERT
30 7UT 77 A1 FATAm a'rfgr{ fa: faer
TEH g, 354 30+ frad Fwm cEAi g
3% 7z Far =ifzn v #7 2w Zw@v
9T ST ALN (A &, W3 2T R
3417 famr 210 36 3ov RS (wew-
Zrdr Zrdr a‘riar[ fr e oz am7 fa
AT T¥8 | gafeg €7 77 7wA
R -

TR T ERIAQY AR AT FAE

A O KAl T AR T R A T A
" ST T AL %3 fAisser ®1 F f2ar
A E ) 5F ROE W, wEA T aw
& g% e % dur gndi S8 T 8
AT 3§ mgwmar g o wE
5t faaley gima 5 = mr[ 1A
TH TTV T I OH qimd i 7 IwElE 0
nrAaTy TRV SR AVAIW I
faa & 4 drgrar &, naTH wAATE o
T WsAL ¥ KT HIX HT AqHA]

&1 fafa @471 o1 sgmT av 7w (92w
& arg § 35 faw #1 ama var g
SHRI DHIRENDRANATH BASU
(Katwa) : It is really very unfortunate
that an efficient Minister, a Law Ministey
of Shri Shantibhushan's emincnee  has
come forward with such  picce-meal

amendment to the Act enacted in 190y
and 1gzo:i.c Go to 70 years ago. He
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should have come forward with a com-
prebensive  Bill, stating the details there-
in

I do not understand how honest Judge-
ment debtors who have no assets to repay,
who are very eager to repay the debt but
have no asscts, can be declared
insolvent. I do not understand. This is
really very wrong under the present social
conditions of our country, in our free
country. This Act was enacted when
India was under forcign rule, hut we arc
now living in a free country: we have got
our freedom, - The social conditions have
to b taken into consideration.

Itisnotonly unfortunate, but we expects
ed that a comprehensive Bill about
the Insolvency Aet—an Act which was
cnacted in 1gog—would be placed here.
But, instrad of placing a comprehensive
13ill, he: has placed an Amendment in a very
tactful way, and in  his introductory
speech he made us understand that this
is not very important, it is of a technical
natures This is not only of a technical
naturc. but s wery important, and this
fact has to be takeninto consideration that
the social conditions of the country must
be given carcful attention.

Honest judgment=debtors and dishonest
judgmen i-debtors should not be  taken on
par, as explained by Mr. Venkataraman
and the eminent lawyer Shri Chatter jee, T
would request him to at least accept this
modification as suggested by Mr, Venkata-
raman.

Also, on p. 3, Clause 3(2) (a) and (b)
say :

{a) in a case where such  application
allowed by the District  Court,
he shall not be deemed to have
commitied an act of insolvency
under this sub-section ; and

() in 2 case where  such  applica-
tion is rejected by the District
Court, he shall be deemed to
have committed an act of insol-
veney under this sub-section on
the date of rejection of the appli-
cation or the expiry of the period
specified in the insolvency notice
for its compliance, whichever
is later.

MR. SPEAKER : Mr. Basu, are

you likely to take some time 7

SHRI DHIRENDRANATH BASU:
I am likely 1o complete within two to three
minutes,
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13 hrs.

So, heshould not have depended on Dist-
rict Courts: he should have stated that
the decision of the High Court should
be taken into consideration.

In such important cases, the judgment
of the Disrtict Courts should not esnt:ugh.
I have seen this on various occasions, and
I can show many examples, where dis-
honest  judgment-Debtors have come
out, they are not going to pay, they have
bctp declared insolvent— merely by trans-
ferring their assets in other names. If
you go through the Balance Sheets of the
Bank of Baroda or the Balance Sheet of the
United Commercial Bank, you willsee that
an amount of Rs. 2 croreshas been written
off duc 1o declaration of insolvency.

Now I would like to say that the dis-
honest  judgment-debtors should not be
spared. The moncy must be realised
from them. Let them be sent to prison ; let
all steps be taken by the Central and
State Governments. But in the case of
honest judgment-debtars, why should you
try to send them to prison’ why should
they be declared insolvent? By this,
not only the person concerned, but the whole
;';Pily willnot be able to come out in public

ife.

So, I would appeal to the hon. Minister
to withdraw this Bill. This should not
come in a piccemeal way. He  should
withdraw this Amendment Bill and come
forward in this House with a comprehen-
sive Bill which will receive all support.

MR. SPEAKER : The Housc stands
adjourned for lunch till 2- 0" Clock.

13'02 hrs.

The Lok Sabha ad jorrned for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assemhled after Lunch
al six minutes past Fowteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

INSOLVENCY LAWS (AMENDMENT)
BILI.—-ontd-

Mo et fog (w7 @ SuTeqw
wzrea, w1 feerer ffagt (dwud)
fadrs wega g & @ wrved g fw
fa<id == & 5zed - %71 99 97 AT
fadrg fazr & @ cvow w9 H oY
F aon F swwr v A frarg ) fandy
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a9 & WA wIEQi T 41 @g A%
#g faar fr g5 fadas 195 770
=nfew | WAz 97EiF 9€ A aHEE F
fadtd &1 74f 34 & fom § 347 ag
wywar w1 AT

*‘Such provisions should be inserted

in the Provincial [nsolvency
Act.”

7%, 1973 ¥ 19992 FHZ[ T ATAT
gAwar 7 e 7 fam om -

““It would also be necessary to make
the process of execution simpler,
at least insofar as simple money
claims are concerned. In o this
conneclion  attention is invited
to the amendments made to the
Presidency-towns Insolvency
Act and the Provincial Insol-
vency Act of Bombay, by Act XV
of 1939, by which if a money
decree is unsatisfied and no stay
has been obtained, the decree-
holder may serve a notice of
insoiveny requiring the judge-
m.‘ml-dcﬁtor to pay the money
or to furnish security for its
payment. Non-payment  would
be regarded as an  act  of
insolvency.”

#3 gg w17 TafAT 487 & 1% 52 *ed
AT frdgs 7871 & {37 A fatrg foar
a1y | fafa g7 ST g 18 % 22 faduT
FAr HAGIT 75T B gETAT IR AV H
wE FEAgd fam Arar arfzo oar

AT FEEA T A4AT 26 g Foqrd
# g® ary § Aqq4T 71 8 1 0x gfe-
Ffas grasT oA F4rac arar =rfge
ag a1 @R &1 2 fa Sfaddearss
IAACIAT TFE, 1909 HIT Frfafwg=
FAAETAIGH 1920 IS ¥ daceql
A F A TFAY | gafag 7w faq-
qF F A QT T FT FASTFE H Famgr
s = few ar 1 &= feof o Foriaa
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gaTt |ray 3afedq § IEF W1 I
g

qger I 7g & o fedr-Freed &1
gl & FAvAr A7 A1 afg g gwwET
feyT greed F1 gEr AT AT THOTAT T
AT & A T FIRN TS AR & |

THATGAYT I § ¥ AAgT H gw
qeaiFT Fmar Trfeq fr OF soETgla
g T F1 99T WIT E I F FWCAR
qF A< HAT 41 arav 8, 35 A0 g4
q9raT F1 gET Iev. qg T & fr —

*“That a person who is really entitled

to tg:: enforcement of a legal
right can get the legal right en-
forced and the other person who
is defying it will not be able to
defy it for a very long time.™”

TIAIE FHE[ WA AMA 0T T AT
T ATA T HAGAT F1 4T ) FAT: WTA-
7§ # A1 g AT THGrcd T = AT
tqramrrnznfacad 7 A
fF 37 & A & =W fev fasEr
fagre %R Z | TemredeAT & 3fAEm ®
oMY FH AWM A1 2H q4T T (7 fa=ren
FIAT 1 TZF Tidr= 14 § Te WA
¥ wraeq 0 ot A1 727 fofam wrzz & o
gfga =+ fagr star v FfFw Awa
TIA F W A% stAq # fR dwe oaga
aifrg ®iz Zid % few & 1w
feamar fagrar sar g ssfam w1 0%
grm=dz i E 9A w fRfaimEz a@
¥ faa o1 ag gren~A4 atqs @y Sl
2\ Zafent Tmr Arga ¥ S e sv
o qr f¥ 37 i st gfaar- & J=a
¢ faar s, fAnr srw wTF A4 &
qeF gA F A1 gzAC AR AW OF aE
g 2 awe Fr eaggeqr g1 fRs &
Rumpentes et fallitti F27 & | T8
ff 7eg g7 T oa@ 4 #@S
¥ onmy ¥ W T 9w oEwi oH

1542—43 H Z1 o ¥ 39 7T &
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AP Tt o1 Gy suear @ i Fr we
& w7 fE=iaT aifgd 5% &4 | wAT AT
g1 AgT AT AT AAIEE FO@I R
AU AT IR AT AT &, ITT
ag § & wa Foqgar g fr 2w Q@
TEW AT IH T 4TR B & AW
Feeq AT 4% A A FOfT TAEr
qr %941 ®AwE H TG 48 § —
“It would also to be necesary to make
the process of execution simple at least
in so far as simple money claims are

concerned.  Non-payment  would be
regzrded as an act of insolvency.”

qEAE WAV gH RIAL T qEAr
a4t #-7 & a1 g7 @i fzarfam aifaq
v Zar =fge | &fFw o oarg & 1
o AT 9 faartaur 2 g1 o g==1
fagrfemr 2 37 3141 & A9 H, R
ZFEEAC W17 g7 TFHISAE § A A
T g8 fave F@r mfgm | g4 faa
ANrAT wrar 2 I9 & @w 77 Arfefwa
182 § fafy, & ot IFT, ag =aq 03
Faw 72 # IT T TRV FAT E
gftw g7 wifefam 182 & wmada
qF7H A1 AGE F AT 0w 3§ 9w
¢ 30ifE A 37 TemTa TEmTA fa i
T 7 /FAT § A FEWF T &H ATAN
A AT HEAT & 1 AT ZH @A §
fF waraq w1 W 4 9 § vk §
TS 3H TV AT T F TS E )

mE Ars AT 1 FA @IF HY
arq AAA Tl A1 FEAT fgm o gaET
AT H A 7 F AT MeeA F I F
fedf & faqm & o7 ar#r sy fagr mr
- - -
g fr frm a@ & ga% w=df &1 geerr
AT | &F FTH LT H AT ——

“Creditors gained an active role.
With  the legislation of 1716 they have
been  wested with  important power
except for the interval  of 1831 to 1869."
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TR 7€ § | TS & Frw # wiiwfoaw
fedra as &1 ara 1 7€ § | FaT
& F147 § W1 grw qarse f@g m@ €
e mrEfesr & miwfwas fofax
FT a1q a&1 75 € | FHiEC S
F9qr & fgai #1 a@ 2@d § T@
FAl I arei & fea@i &1 o g Fwi
F1 39 § Ty = rigm

aoF d A g g agm
2 fx g8 F1aTte fowe ¥ g o1 357 a7
sarar (99 g 71591 & A6} faqr war
¢ #fFw guay & f&q A1 sAd0 v
fawr & & 1 Far fF q@ Am &, qviaT
gufead @+ & @0 =215 v1eg) & ax
Tt g gE ad qge 2641 FUE
ar FHITE 7 A7 47 @ oF Aifaglza
fagenar w171 Zmrv fyxfq 547 1 Za7
IWA Z B SlqgeA 59 M F7
faqr mmi 40 Ay oFwwaT ¥ faw
F A A ¢ A gg A AT W= wla-
=T FT 79I &, To% wred WA 3T
Fd A3 fad A1 svq 7 M 5 6w
#1777 ST AT F7E ara g gl A
T WY T AT HY gET AW AT
TEA TN &L waRv w@t fw=ar |

Sur 4 nEd (wdan fagr § 3w
HUGA | HATeE T FACH FC FTIEY
e & {90 qieree fam o1 &1 52
zx fawr 1 ARGTEw O Mdfw & w7
g FEAATE | qAF A0 2 A AT
TISTC F9¥ &1 A &1 THAT 72AT IT
T & Txreae wrizfEue e EA &
frae & gam ars # faarv o6 &1
mavagar ¢ | fev o g awew d@fs
za fag wiar fx g Sl & oA &
TAM[ AT AG: W EEETEE I & @
mmea s § 5 free afaa oo
faq oF sifadfaa faw avar smam a7
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gare mzEqi A1 o1 mwrafasr § A
fadm &7 4w wmar

SHRI NARENDRA I, NATHWANI
Wl}) : Sir, 1 rise to support the

The Statement of Objects and Reasons
which has been given to us explains the
necessity  for  having this kind of
provision.

Now, such a provision does exist in the
States of Gujarat and Maharashtra for
the last 40 years and in my opinion, such
an amt:lldmcnl ‘was loﬂg uvr:rliuu.

A doubt was expressed about the sound-
ness of including such a ground [lor
declaring an individual as an insulvent.

Sir, il we look at the existing grounds
of insolvency,—apart from the law which
is amended in the two States of Gujarat
and Maharashtra—it would be seen that
there is generally some element of dis-
honesty on the part of persons who arc
sought to be adjudicated insolvent.

It has been suggested that an honest
may (ind himscll in financial
difficulties and hc may not be able to
meet his demands; then, such a person
should not be visited with the consequence
of being declarcd an insolvent, But, Sir,
I do not see any force in this kind of appro-
ach. A person may be temporarily in
a genuine dillieulty may have sullicient
assets, but he m. y not be able to convert
them intn cash ro pay off his debts. He
may be in such a situation. As every
prudent man knows, he could then casily
raise funds or casily satisfy the creditors . .
about the need for postponing his demand
forsome time and even after all what would
happen if such a man is declared an insol-
vent? \What would be the position ?
Temporarily he might find himself in a
difliculty. Omecc a receiver, or an official
assignee in cities like Bombay, Calcutta,
etc. is appointed, he would look into  the
affairs of his estate and if there are suflicient
assets all his creditors will be satisfied and
in any event he would get clear discharge
if there is no fraud or dishonesty involved
on his part.

This difficulty is sought to be pointed
out in respect of a person who ma fg‘:uba-
bly onlytemporarily be in genuine difficulty.
But against this it has to be borne in mind
that the creditor faces the difficulties even
after getting a decree. While on this
aspect of the difliculties of a creditor I
would like to point out how legislation has
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rather not kept abreast of the economic
situation; it behind and it falls far
short of the realities of the situation because
cven after a final decree is passed, the real
difficulties of a judgement creditor begins.
The judgement debtor tries to delay or
defeat execution of the decree, amongst
other reasons, for the simple reason that
on the decretal amount he has to pay an
interest at the rate of 6 to 9", per annum
whereas particularly in rural parts the
ruling rate of interest is 16 to 187,. Even
in cities in respect of commercial transac-
tions whereas after a decree is passed— I
am subject to correction, the Hon, Minister
may correct me if T am wrong—under
Section 34 of Civil Procedure Cede the
maximum rate of interest is 6, only.
But even the nationalised banks charge
generally more than 15°, rate of intcrest.
Therefare, a debtor finds it to his own
advantage to try to resort to every kind of
deviee to delay or defeat the execution of
thedecree. It has been repeatedly pointed
out very forcefully and cogently that the
difficulties of a creditor begin aftcr he
oblains a decree. I am sorry to say that.
When I was last at Bombay 1 was talkin
1o some lawyer [riends and they point
out to me that even lor executing decree
in the first instance. they have to  obtain
a certilied copy of tlyp decree and it takes
G o g months. 1 . sorry to say this.
1 am referring to o situation prevalent in
cities like Bombay, in Civil Courts even
to get a certified copy of a decree within
a rcasonable period, some monics have
1o be paid.  Unless you do it, you may not
get it [or six or nine months,  Therclore
having regard to all these difliculiies and
having regard to the expericnce available
10 the public from the courts in two States
of Maharashtra and Gujarat, [ can say
that there should be no fear of any difficulty
being experienced by honest debiors from
such a provision being enacted. By this
sort of legislation it would help creditors
to recover their dues within a  reasonable
time. I therefore, who'eheartedly support
this Bill and T may repeat that such a
legislation exists in these  two States  for
the lad 40 years with no adversc effect
on honcst debtors.  With these  words I
support this Bill.

SHRI SHANTI BHUSHAN : Mr.
Deputy-Speaker, Sir, I am happy that the
Bill has received whole-hearted support
from some hon. Members. I am sorry that
it did not get that kind of approval from
some other hon. Members. 1 would like
to dispcl the doubts which perhaps have
arisen in the minds of some hon. Members
in regard to some features of the Bill.

Shri Venkataraman, particularly ~felt,
and he quoted from the report of the Law
Commission and as he read it it seemed
to him, if I have understood him rightl
that the Law Commission did not intend,
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a provision of thiskind to be brought and
they ulgrobahly intended that a provision
wo be brought which would make a
distinction between the so-called dishonest
judgement debtors and the so-called honest
judgement debtors; namely that the Law
Commission had in mind a classification
of the judgement debtors both of them
unable to pay their debts or pay the amount
of a decrec on service of a notice, but
some who were not prepared to pay the
same even though they had the means to
pay and therefore could be regarded as
dishonest judgement debtors as well as
those who did not have the means to pay
and therefore that inability was respon-
sible for their not being able to pay those
decreed debts and therefore could not be
regarded as dishonest debtors.  Firstly [
would like to dispel this impression of
shri Venkataraman that there was any
such intention on the part of the Law
Commission when they recommended in
their report on the Insolvency Act that
such a distinction should be made . The
Law Commission probably thought that
the judgement debtor is not taken by
surprise. There are so many steps.  First
of all even before a person files a suit for
the recovery of the amount due to  him

he tries not to go 1o a court and he app-
roaches the person from whom the amount
is due to pay the amount. It is no pleasurc
for any person 0 procecd in a court of
law because it is known that it is quite
inconvenient; a person has to suffer a fair
amount of harassment even lor invoking
his legal rights, which are due to him.
Then  ultimately when he cannot receive
payment of the amount which is due to him
he has perforee to take recourse to a court
of law and file a suit. The suit also goes
on for somne time because the reply of the
debtor has to come, cvidence has to be
recorded, issucs have to be framed and
iudgement has to be delivered.  Normally,
there is recourse to a higher court also
either by way of appeal or a revision or
otherwisc before the decree can become
final. This Bill stipulates that it is only

afier the decrec has become linal that it

wil' be open to the decree holder to serve

a notice of insolveney on the judgement

debtor giving a certain period oftime with-

in which he should receive payment of
the decreed debt. Now if having all this
time he still does not find it possible even

at this fag end when a notice is scrved on

him to make the payment of the amount

cvidently, Shri Venkataraman is riiht
that there can be only two reasons either
he has no desire to make the payment,

he wants to take advantage of the pro-
tracted litication eic. and the steps which
are available to him to defeat the true and
justified claims of the decree holder or that
he is not in a position to pay the debr
Shri Venkataraman agrees that in that casc
in which th= decree holder has the means
Lo pay and does not pay it is quite right
for this Bill to provide that he can be

declared an insolvent on that ground.
His anxiety is that if the judgement debtor
is not in a position because he does not
have the mecans, he does not have the
assets, he is a poor person and unfortuna-
tely he had happened to take some debt,
but according to his current financial
pmil_ion he does not just have the assets
to pay the debts, then why punish him.
He cited the instance of civil prison,
namely in what circumstances a person
can be sent to a civil prison. He said that
the provision which provides for sending
a person (o a civil prison says that if he
]mving] the means to pay, fails to pay then
only there is a ground for sending him to
a civil prison. Quite truc because civil
prison is a punishment but to equate a
person being sent to civil prison with his
being declared to be or adjudicated to be
insolvent I submit. with great respect
to Shri Venkataraman is to miss the point.

We must be clear as o what was the
purpose ol the Insolvency law. In  fact
what he has suggested, wilth great respect
to him, would amount to this, that only
those persons who have the means to pay
their debts, can alone be insolvent, but a
Ecrson who is unable to pay his delit cannot

e and should not be insolvent : it would
just be the reverse of the situation,  This
is because we conceive and we understand
an insolvent primarily to be a person who
does not have the means to pay his debts,
viz. whose debts are so large that his total
assets would not suffice 1o clear those debts.
Then we say “All right; this man has be-
come insolvent.,” He might have incur-
red loss in a business, or whatever might
have been the reason. He might have heen
a spendthrift. But whatever be thereason,
if unfortunately the situation issuch
that the value of his total assets falls far
short of his debts, then the socicty says,
“All right; this man has declared insol-
vent.”  But the  insolvency law is not
merely to punish the insolvent. In fact,
it is not stipulated in that manner,

So far as sending a prrson Lo civil prison
is concerned, yes; it is intended as a pu-
nishment to a person, because this is a
dishonest conducCt. He is in a  position
to pay, and yet he docs not pay his rightful
dues. All right; I deserves  going to
prison. But so far as adjudicating a
person to be an insolvent is concernd,’ 1
would submit with great respect that it
would be a complete misconeeption to
think that the main intention of the law of
insolvency is to punish him and to wvisit
him with punishment. There are a host
of provisions of the insolvency legislation
which are for the benefit of the ro-called
insolvents. Let us S:e this : if a person
is not declared insolvent, what happens ?
Even though he may not be possessed of
sufficient property which might go to dis-
charge the debts which are due by him



243 Insolvency Laws
[Shri Shanti Bhushan[

to-day, every income that he gets his every
earning in future and every propety that
he gews in future—either by inheritance or
otherwise—would also become liable for
payment for the recovery of those debs;
and, therefore, a situation might arise
when he thinks that there are such heavy
debts against him and so, what is the point
in his working or carning ? Because
everything that he carns can be got hold
of, except to the extent to which protec-
tion has been given on  humanitarian
grounds to every debtor, viz  wearing
apparel tools of trade, etc. which are
made exempt even by the insolvency
legislation and the Code of Civil Pro-
cedure. E

- 1}

Apart from that, the very incentive to
start a new life, to turn a new leal would
not be there, but for the insolvency
laws, It was in that spirit that insolvency
laws were conceived. The idea was, *“All
right; if the situation is such that a person
is unable to, or does not have assets en-
ough, pay his debts, letuscalla ato% 10
this situation. Let us  declare him
an insolvent.”” As a result, the creditors
must forego part of the amounts which
are due to them, because here will be an
Official Assignee or Official Recciver or
somebody, who will gst hold of the entire
property, except those which cannot be
proceeded  against, on humanitarian
grounds.,  And thereafter rateably, it will
be distributed, i.e. after the value of those
assets have been realizsd, it will be rateably
distributed among the creditors who are
entitled to their claims. Therecafter, when
he has discharged the insolvency, it will
be a new life, even though the creditors
have not been able to recver the whole of
their debts and even if they have becn able
to recover only 1/10 of their debts and g/10
of their debts will he deemed to be wiped
off. The debtor would be in a position
to start a new life, with new hope, new
vision and new aspirations because why
should he be in a life-long sentence, in some
kind of civil debt that he has no incentive
etc. to work, carn and soon 7 What was
the main spirit behind it.

OfF course, there were certain provisions
for the benefit of the so-called  creditors
also For instance, there is a provision
in these laws, viz. that so long as a person
is an undischarged insolvent, he cannot
incur a fresh debt of more than Rs. 50/-
without informing the person  from
whom he is taking that debt, viz. by tell-
ing him “I am an undischarged insolvent.”
The idea is this. Will any hon, Member
like that even though a debtor is not in a
position even to discharge his existing
cdebts, he should be able to dupe other
people, law-abiding citizens, without
disclosing to the latter the fact that he was
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not in a position and he did nut have the
asscts, even to meet his present liabilities?
Should he be able to get and contract
loans from them ? Should not the law in-
troduce the safeguards and say : “All
right; upto Rs. 50/- i.e. for daily needs,
etc. you can have it; but if you want to
contract a larger debt and if you are not
in a position to di your cxisting
debts, you must at least inform the person
from whom you are taking the debt that
your position is such-and-such. You are
an undischarged insolvent.”? Of course
after discharge it will be a new life,. He
will be entitled wall the rights and so
on; but that is why this law has been con-
ceived. It is not a measure of punishment
on the insolvent, but it is to adjust the
rights and liabilities; and that is why the
Law Commission had said this, In fact,
the Lnw Commission had not merely made
their recommendation, They had ac-
tually drafted a bill. A draft bill had
been appended; and this was precisely
the provision which was contained in the
draft bill—i.e. in these terms :

“A debtor commits an act of insolven-
cy.” I am reading the relevant provision
[rom the draft bill draiied by the Law
Commission itself,

“A deblor commits an act ol insol-
vency—il a creditor who has
obtained a decree or order
against him for the payment of
a sum of money being a  decrec
or order which has heome final
and the cxecution whereof has
not been stayed has served on
him an insolvency notice as
provided hereunder and the debtor
does nol. conply with such notice
within the period specified there-
in."

Although in one of their reports, they
happened to refer to dishomest debtors,
it was not the idea that they proceeded
on that basis that if a person was not in a
position to pay his debt, then all the more
reason why he must be declared to be insol-
vent; because then he is truly an  insolvent;
he is truly and literally insolvent; he must
be declared to be insolvent and get the
benefit of his insolvency as well  as not
being able to exercise thosc rights which
should not belong to inselvent pcople
who are not in a position to pay their debt.
Therefore, this was precisely the recom-
mendation of a high-powered body and
expert body which has gone into this
question.

It was reiterated by the law Commission
on two occasions and then it was said :
well, even if it is a good provision, even
if it would be for the peoples’ benefit—
because these days we hear so much and so
loudly and very correctly criticism of tha
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administration of justice—The procedures
are there so dilatory. In fact, in classic
words, it has been said that the trouble
of a decree holder starts when he has
obtained a degree. Of course, there is
lot of trouble even in the process of obtain-
ing a decree. He has to go through so
many umt!.l‘h. And thanks tn]thcl in-
uity ofa large number of people belong-
i‘::wlhcu'ibewwhichlhwelhehonw
to belong, These miseries are protracted to
a ble extent. The society is
trying to tackle that blem as to how
these miseries should be reduced, if not
eliminated altogether. How the delays in
procedures etc. could be tackled.

We have launched an assault on  this
problem and we hope to overcome this
problem and see that no person is denied
justice within a reasonable time. OF
course, due to backlog, etc, it will take
some time to achieve that ideal, but the
Gavernment hopes that we shall be able
v arhieve that ideal because that is the
basis of rule of law,  Unless a person has
not only the right to go to a court of law
It also is assured that witnin a reagonable
tim=-—which reasonable time shall not be
measured in years but will be measured
in months—he would be able to get an
aljudication so that his right will he
vnforced, till then it will not be possible o
say that rule oflaw has been brought abomn
in this country or enforced in tais country.
So, there ha s been an attempt which has
heen highlignted so many times by the
Law Commission, an expert body, that this
i an casy method, that such a perraon
will be prevented from going to a potential
rreditor and ask for a loan of more than
Rs. 50 without having to tell him that leok
here, this is my financial condition. T
am nat in a position to discharge myv deln,
T am an wnlischarged insolvent,  There-
fore, T should be declared insolvent,
Of course, a person, whoisnotin aposition
1o pay, certainly he will not pav in spite
ol this notice also. But  then  there s
a very good reason that he should  he
d=clared as insnlvent so that he  is unable
10 drop many nther potential ereditors, ete,
But if he is in a position to pay, this will
act as asalutry safeguared, because then
he would not like to be a person who has
the means to pay, who is earning a lot of
amount. rtc. and yet he does not pay, then
in that case, as soon as he receives this
notice, he would like to comply with the
notice; he will promptly pay with the result
that a rcreditor, a poor creditor will not
have to undergo all these miseries of the
execution. .. ..

( Interruptions)

You would welcome bring declared

what ?
(Interruptions)

MR. DEPUTY-SPEAKER : I think
he has understood your point.

SHRI SHANTI BHUSHAN : The
other point which was made was why this
picce-meal legislation; this insolvency has
50 nuiny aspects, Why only one aspect
of it is brought out ? I think I had said
in my opening speech  that it is a com-
prehe nsive . ...

(Interruptions)

SHRISOM NATHCHATTERJEE : 1
Prelpesves vl have a It?gal:y.

SHRI sHANTI BHUSHAN : Of
s, the responsibility for those ten
vears. ... The mere fact that we are
sitting on this side cannot be fastened to ws
onlv o in one vear and [our months,

(Interruptions)

As I'saidl, this being a concurrent subject
we st consult the States.  Otherwise,
my hon, friend Shri Somnath Chatterjee
woulidl protest; manv other hon, Members
wuulil protest,

{ Inferru piions)

SHRI SOMNATH CHATTER JEE :
If vou go agaist the Clonstitution. T shall
protest.

SHRI SHANTI BHUSHAN : No,
no; in a concurrent legislation, in a cen-
current field. it may not e  consti-
tutinnally obligatory to consult the State
Governments,

DBut it has been the convention ginee in
the concurrent field both the state and the
centre have a say ;  the convention las
been to consult  the State Governments
alsn hefore you finalise your scheme of
things. etc.  That process has heen going
on,  There are o large number of States
who are preaceupied also,  So, (hey take
time in expressing their views and thepefore
it has not been possible.  There e two
courses.  One is this; so long as vou are
not in a position to do the ulimate good,
do not try to do even a little good which
you are capable of; that is one phile wophy,
that unless we are in a position 0 bring
about utopia in this country. why should
we do anything; it is only when we make
this land a full heaven where honey and
milk are flowing, we should do; until then
why should we try to attempt a little —
that is one philosophy. This Government
doe not subscribe to that philasophy.
Whatever good we can do in the shortest
possible time, let us keep on doing that
good without waiting for the maximum
good that may come some time. The
other side perhaps has been the believer
of that ideology; they did not do even a



247 Insolvency Laws

[Shri Shanti Bhusan]

small good to ggoplc because they were
waiting for the day when they would be in
a position to do le full good; that day
never came and that is an alibi for not

doing even small good,

SHRI VAYALAR RAVI (Chirayinkil) :
You were a party 1o it till 1gfig,

SHR1 SHANTI BHUSHAN :  If we
have lcarnt our lessons, we would cxpeet
you also to change your views. Afler
all one lives and learns. 1 suppose with
this clarification the Bill will receive whole-
hearted approval from all scetions of the
House,

Shri Jain raised the point that so [or as
service ol notice is concerned in all the
proceedings of the court, sometimes it is
very portracted and it becomes very diffi-
cult to serve a person in this county, I fully
share his sentiments.  He has suggested
that notice by registered post acknowledge-
ment duc should be subsituted.  He would
see from the Bill that it is a matter of pro-
cedure and therefore it has not made any
definite procedure for serving notices. It
is stated: prescribed form,  preseribed
manner ol service,  So that, it has been
el 1o the court o deterniine.  What
kind of decrec is there, whether the notiee
could be registered post, ete, are Teft w1l
Court.  In many civil cases, there is o
provisim in the Code of Civil Procedure
for filing registered notiee to an address.
For sume other thing there may not be a
similar  provision. The  court would
know hest as to which method  of  se viee
would be availuble and should he applied,
It is a maner of detail whicele lgs been Ll
to the court L (Jateptions) T ame seying
that the cowrt would be ina position 1o
adopt the sugeeston which the hon, Meom-
bers had  nuade. There may e certain
situations where it mav not be able 1a
adopt that suggestion aud seme other
suggestion may be  puere convenient,
“Therelvre this rigidity was not reguired
and the maner hued been lell w the courts.

MR. DEPUTY.SPEAKTR - Tl

UeSHON iy

“That the Bill Turther o amend the
Presidency-towns  Insolveney  Act, 1909
and the Provincial Tosolvency Aet agoo,
as pawed by Rﬂjl\"ﬂ Sabha, b taken into
consicleration,””

The motion was adopled.
Clanee 2=~ Amendment of Act 1} 0f 1000

MR. DEPUTY-SPEAKER :  We take
up clause 2. There are two amendments,
SHRI R. VENKATARAMAN

(Madras South) : T am moving olny 3
not 2. 1 beg o move :
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Page 1, line 17—
after “deblor’ insert—
“having the means to pay the am-
ount' (3)

You have heard a very elaborate and
laboured explanation from the hon.
Law Minister, In fact it has been very
unmavincinﬁ. The first point he said
was that under the present law a person
who was unable to pay his debts could be
declared insolvent I should like to remind
him that according to the law
ax it stands to day a person
whu is unable to pay  his debts
cannot be declared insolvent under tne
Presidency-towns Insolvency Act.  Apart
from wvarious factors the debtor must have
property which has been either sold or
uncler attachment for 21 days to constitute
an act of insolevency.

Under the Provincial  Insolvency Act,
a debtor’s property must be sold in order
Lo constitute an  act  of insol-
vency.,  Only when the properiy of a
debtor, is under attachment and sold, can
a person be declared insolveni as the law
exists to-day ¢ Ifa person  has no
property and ifitis not under attachment,
as he has no perty, it cnnnot
be attachment, therefore,  under
the  existing law it is nol an act
of insolevncy and he cannot  be
declared insolvent,  But what does the law
propese ? If  a person is a debtor,
rven though he has no means to pay he
has no property, still a notice ol insolvency
is served,, and if he deos not comply with
it, then he can be declared insolvent. 1
ask the Law Minister, is it not a great
change in the law of insolvency to-day that
he proposes Lo mabke. At the present
moment, as [ have stated if a person has no
property, a property which is not under
attachment, a property which has not
been scld, it does not constitute an act ol
insolvency.  Therefore, the man is saved
under the edium of being  declarad  insol-
vent, But under the law which the hon,
L.aw Minister proposes, a debtor who has
no property or no means to pay and who
lias not committed any of the othicr offences
can be said to have committed an
art of iosolvency on his  being
served  with a notice and  he fails
to comply with it. Therefore, 0 say
that a man who is unable to pay his debts
is insolvent and he must be declared in-
solvent is mot the legal position. It may
be etymological position. It is not the
legal position,

The hon, Law Minister saic it is 1o save
the poor manfrom  harassment from  the
rrﬂmnr that he should be declared in-
aolvent, There are two 1vpes of petitions
the debetor’s petition and  the erediten’s
petition.  The debtor can go to the in-
solvenev rourt and ask  himsell 1w be
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declared insolvent irrespective of whether
he has property or not. But a creditor
cannot go to a court and ask a person w0
be declared insolvent unless he complies
with the provisions of the Provincial In-
solvency Act and Provincial insolvency
Act provides that there must be atiach-
ment of the property or sale of the properiy.
Therefore, if the debtor fees thathe is being
harassed by the creditors, it will be open
to him to go to the court and then o
present a debtor’s  petition for insoly-
eney, Howcan a creditor go and declne
a debtor insolvent when under e L,
asitexists to-day. he cannot be declared
insnlvent 7 Then, it is my view that under
this provision you are putling a great strain
on an  honest debtor,  without means 1o
pay, in order 10 avoid the odium of being
declared an insolvent to go and beg, steal
and borrow o pay the deln, The odium
of being an insolvent is much greater, s 1
said, than the odium of having gone o j

The Law Commission itsell has referred
to the odium of heing declared insolvent.
The Committee on Legal aid, presided
over by an eminent judge, Mr. Jusiice
Krishna Iver also said, this provision of
using insolvency for the purpose of en.
forcing a debu will bring an odium on the
debtor and that odium will compel him
topay. Is it Mair and just to compe] & man
who hasno means to pay Lo subject himsell
tn the odium of being declarced an insol-
vent T Afwer all. we have heen shouting
frem house-tops that poverty is no sin
poverty is noerime and the entive strueture
althe insolveney law s 1o restore concealed
property and [ravdulant transliers Tor the
benefit of the ereditors and nor 1o compel
expreeitious payment ol debi, T is a elis-
trtion of the insolveney law 1o say that
we can nse it For the purpose of expeditions
payment of debt, Therelore, T slwuled
like to make it clear that by bringing this
particular provision amnd saying i an
honest debtor who has no means (o pav
van be  declared an insolvent, you e
subjecting him o a social odivm which
will compel him  and in fact it will In
exercising undue pressure on lim o veson
to some means  shomehow o pay i,

The third point which the Law Minister
made was that the Law Commission itself
has recommended it. That is why I read
that portion. The Law Commission, when
it came to this conclusion must have had
in its mind the case of a dishonest debor
whao all the time goes on evading payment
of the debt. T have quoted it in the
morninlg. If as a consequence of this
particular provision some person who is not
a dishunest debtor is roped in uninien-
tionally and subjected to a certain social
odium, is it proper to say that the Law
Commission recommended and therefore
we must accept it 7 T would like to go
une step further and say, to err is human.
The Law Commission is alko a human
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ing. In my opinion, io the exient to
which they ignored the provisicns of the
amended C.E, . which gave protwction
to an honest debtor from bheing  arrested
and detained in prison, that should be
extended also to the case of an liwnest
debtor not being subjected to e odium
of insolvency.  Therefore, T press my
amendment,

SHRI SHANTI BHUSHAN : The
hon. member said that the existing law
does not provide for a person being
declared an insolvent mercly because he is,
not in a position to pay the delbn, I that
was the situation there would have been
no need for this amendment.  This was a
lacuna which was noticed by the Law
Commission not once but twice and {or the
third time, the Krishna lyer Committee
stregsed the Fact that this should be done
So  there is need for such a provision and
that is why it is being brought.  “The hon,
member relerred to the edium of being
declared an insolvent.  But the law of in-
solvency is nut based on sentimenial con-
siderations.  On the one side  the  hon.
member says it is an odium, On the other
side, some hon, memberssay, it is a slatees
symbol.  If you had been declared in-
solvent, it enhances vour siatus.  People
are preparcd 1o offer their daughters® hand
1o you if you had been declared insolvent,
The more the number of times o person is
declared insolvent, the higher the status
he gets ! There are these iwo competing
vie w-points, some people considering it an
odium and others considering it a great
hunour. The law i imparial in the marter.

1t is not considercd an odium, Tt is
merely a matter of  an arrangement
namely, what is in the interest ol society
and the idea was that a person who does
not have the means o pay his debts,
should not be able 1o borrow at least a
heavy sum from another persen without
cautioning that person that e was not in
a position to pay his debts,  Therefore,
the recommendation of the Law Commis-
sion was perfectly right, Trwas re-iicrated
by another Law Ceommissien afier 7 vears
and by the Legal Aid Committee,

»ft SR swTw ATt (FErEa):
afg F@t wrzdl guq A ¥ @iV eE & mw
& o @ g7 %7 a9 o 747 & a1
s & far sar &7

wt mrifer oo gz AT mew ara
2 1 saFfaoargan §gmm

ot wiw ST &AW ;. HET A
P agdrawgraiagk
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st qifr Wew : 3H ¥ a8 @i
MW F ogwEaiay & fEw g
T T FCHFAT & ATHIE TG G
gfF 99 &1 ag wa OsaRIw
7 for i Fat Ay & faqr 4z s a7
Hg azi afgur #9F TEw FL AT,
waa F 42 frgarm Ay fee swia s
wq fr az s dl g gwad ® A
g & zow 9 13 2% W
Ffarazuggam v @ € f7

T Hed Hoar & &g e @ wadr
cag FrEfeua ® 2 T Adl

A IH T TwIRAC  ZEAT AN IR
1 fafmins 39 & waAng g v
|H FTVEr g0

Z9 WA ¥ KT F ofr AT vEA Y
for  wIm smm  fr Fg WO
ECICCIE T ELE S e Fra
aaT o
15 brs.

MR. DEPUTY SPEAKER : The
question is :

Page 1, line 17,—
after “debtor” insert—

“having the mcans to pay the
amount”

T he Lok Sopli divided

Division No. 3] [15° 03 brs.
AYES

Ashan Jalri, Shri
Badri Narayan, Slui A R.
Banatwalla, Shri G, M.
Barman, Shri Paras
Bhagat Ram, Shri
Bhakta, Shei Manoranjun
Chancrappan, Slui C. K.
Damow, Shri Somjiblui
Deo, Shri V, Kishore Clinndia S,
Falciro, Shri Eduardo

Gopal, shbrl K.
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Gotkhhinde, Shri Annasaheb
Halder, Shri Krishna Chandra
Jeyalakshmi, Shrimati V.
Joarder. Shri Dinesh

Kisku, Slui Jadunath

Kolur, Shri Rajshekhar
Kosalram. Shri K. T.
Krishnan , Shrimati Parvathi
Krishnappa, Shri M. V.
Lakkappa. Shri K.
Mallikarjun, Shri

Mirdha, Shri Nathu Ram
Mohanarangam, Shri Ragavalu
Mukherjee, Shri Samar
Murthy, Shri Kusuma Kyishina
Naik, Shri S. H.

Patel, Shri Dwarikadas

P'ertin, Shri Bakin

Pradhan, Shri Amar Roy
Rachaiah, Shri B.
Ramamurihy, Shri K.
Rangnekar. Shrimati Ahilya T
Reddy, Shri G, S,

Sangma, Shri P. A

Sevid Muhammad, Dr. V. A,
Thaorar. Shri Bhausaheb

Venkataraman, Shri R.

NOES

Argal, Shri Chhabiram
Bal, Shri Pradyumna
Baldev Prukash, Dr.
Basappa, Shri Kondajji
Berwa, Shri Ram Kanwar
Bharat Bhushan, Shri
Borole, Shri Yashwant
Chakravarty, Prof. Dilip
Chandan Singh, Shri
Chandrashekhar, Shri
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Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhry Shri Ishwar

Chauhan, Shri Nawab Singh
Chavda, Shri K. §,

Dave, Shri Anant

Desai, Shri Murarji

Dhara, Shri Sushil Kumar
Digvijoy Narain Singh, Shri
Dutt, Shri Asoke Krishna
Gawai, Shri D. G.

Godara, Ch. Hari Ram Makkasar
Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram

Joshi, Dr. Muwrli Manohar
Kasar, Shri Amrut

Khan, Shri Kanwar Mahmud Al
Kishore Lal, Shri

Kotrashetti, Shri A, K.

Krishan Kant, Shri

Kureel, Shri Jawala Prasacd
Kureel, Slri R, 1.,

Machhand, Shri Raghubir Singh
Mahata, Shii C. R,

Mandal, Shri Dhanik Lal
Mangal Dew, Shri

Mankar. Shri Laxman Rao
Mehta, Shri Prasannbhai
Mhalgi, Shri R, K.

Miri. Shri Govind Ram

Nathu Singh, Shri

Nathwani, Slui Narenchs I,
Nayak, Shri Laxmi Narain

Negi, Shri T. S,
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Pandit, Dr, Vasant Kumar
Paraste, Shri Dulpat Singh
Parmar, Shri Natwarlal B,
Parulekar, Shri Bapusahcb
Patel, Shri H. M.

Patnaik, Shri Biju

Pradhan, Shri Pabitra Mohan
Raghvendra Singh, Shri
Raghavji, Shri

Rai, Shri Gawri Shankar
Rai, Shri Narmada Prasad
Ram Awadhesh Singh, Shri
Ram Charan, Shoi

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Mourti, Shri

Ram Sagar, Shri

Ramji Singh, Dr,

Ranjit Singh, Shri

Rao, Shrimati B. Radhabai Anarda
Rao . Shri Raje Vishveshvar
Rathor, Dr. Bhagwan Dass
Rodrigues, Shri Rudalph

Sai, Shri Larang

Sarangi, Shri R. I

Sarkar, Shri 8. K.

Satpathy, Shri Devendra
“haiza, Shrimati Rano M.
“hastri, Shri Ram Dhari
Shastri, Shri Y. T.

She jwalakr. Shri N, K.

Sheo Narain, Shri

Shrikirshna Singh. Shri
Shukla, Shri Chimanbhai 11
Singh, Dr. B. N.

Suraj Bhan, Shri

Suryanarayana, Shui K
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.
Tiwari, Shri Brij Bhushan
Tyagi, Shri Om Prakash
Varma, Shri Ravindra

Varma. Shri Raghunath Singh

Yadav. Shri Jagdambi Prasad
Yadav. Shri Ramji Lal
Yadav. Slri Sharad

Yadava, Shri Roop Nath Singh
Yadvendra D, Shri
MR. DEPUTY SPEAKER :

AUGUST 2,

The

result® ol the dvision is @ A4 e il Noes @ g2

The wmotion was nesatived.

MR. DEPUTY-SPEAKLER
question s

T

“That clawse 2 stand part of the

Bin”
T he Motion was odopted
Clawse 2 ieas added to the Bill,

Clause 3
MR. DEPUTY-SPEAKER

Venkataraman,

SHRI R. Venkataraman @ 1
mMoving.

MR. DEPLUTY-SPEARKER :

uestion is:

Thar Clanse
Bl

The wotion 1was adofled.

a4 st pann

Clause 5 was  added 1o the Bl

Mr.

HU R ITHL]

ol 1l

Clawse v, the Enacting Fovmala and the Title

were added to the Bill,

SHRI SHANTI BHUSHANX :
move :

“That the Bl be passed”

I hegio

Loss of Life &
Property due to
Floods (CA)
MR. DEPUTY SPEAER

question is @

1978

256

The

“That the Bilk be passed.”

The motion was cdopied.

15 05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
L TANCE

REPORTED HEAVY LOSS OF LIFE AKD PRUPERTY

CAUVSED BY FLOODS IN VARIOUS PARTS OF THE
COUNTHY,

e o fra (@elenarg)

IUTETE HE 134, i oo, wEAr @
Afawradm @4 g & famlAfEd

faam " fo A fe=mrd g5
T oearm famAr g o arder
TrAT £ f§ Fgm arvdoy g
T
‘gor % fafqm 9@, fusinas
I 97m, f@3Ery "y mER
FHi  dimn g i waedd
wr oad zf AL vreg
AVATL. 31 @A TEd
TR wmEST AT BE§
F2r5ar wIRE

gfa otz faar dxiqaq § 75w A=Y

(st W wam f7g) 0 T4, 1978
& 26 F@E, 1978 A4 Tigaw AW
§ F@ faem EADER )
ararg qq0 gE 1 26 AWE, 1978

* Do pollowing mmsers also recorded, their votes.

AYEs 1 Sary: %]1r| A K. Roy,
Kondala Rao, D. K.
Lhandrashekhara Murth\

Noes : Sarv shri Narsingh Yadav,

Mahendra Naravan Sardar, 1.1.Kapoor. Yuvraj, Birendra
Chandra  Sen, Mukhtiar
Singh, Heera Bhai, Parmar Lal and Bagum Sumbrin,

Shiv Ram Rai. Prafulla

Chandra Pal

Shrj K. P,
Boroval, V., Tulsi- ram,

Unnikrishnan,

Surendra Jha Suman, Vinayak

A. Sunna Sahib, Jalagam
Chhitubhai  Gamit  and M. V.,

I'rasad  Yadav,
Prasad, Vinodbhai B. Sheth,
Singh Malik, Ramapati Singh,
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Property due to 248
Floods (CA)

T afawes g1 ¢ § W7 61
sfyarai aqi 491 wAfwAl #1 7Y g€ &
TG HFETC 7 N 5 FA%
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Floods (CA)
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W™ R oma gEE aw § O 3qaw
T4 AT 9AT K FTT AG WA &7
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MR. DEPUTY-SPEAKER: you will
have to wind up now,
ot wre A @ W Aaw
afy T gz ¢ fF Wi wewe &
w1 WY WY arg qe gATH) H A1
g9 gUTIR UST WA WY Fg W
T H A gaF f{y a=r & A
qZAATTE g, W< TR 97 9ag
feafa zar | gwr? g @t o
qgi 9T wrfgy, dFElT qfg gEw &
feqt als azer w1 ame wrfge @ifs
AMF faq & 3 2 fe wre ofme
19T @ wFar g, f@Rw A IMET 97 H®E®QT
A gw e Fawg ww IRT WA
759 % ¥ fet & 9gi s =fEg
1 | FIFHAT A g qG A
foar mqr § * wag@  wara A A«
R w feysr & fav agt % g
L4

MR, DEPUTY.SPEAKER: Please con-
clude. I am calling the Minister to reply.
Wt goquw frart - gafag &
wignr f& wedm arg fagao wmam
WTEA I A 95 gAT 91 Iasr w;T
faerfar & arf ome &1 |01
feeqamwa €7 "hgaar § 2w
¥ AT FT FqT OF Iw A0F §
qugag ®9 ¥ fEFaA qwg ¥ wrg & A
QAT T UE FO@, 91 98 FT q1
YT g oar & gt goRT e
W FreAT & oa FTAT F 7

ot W g fag 0 oA, qeE
wer @ & ag wgA A g fw oo
B WFE 93§ qg wEr & I gwA
Tsq FLFIGRT IqAeE F70d T8 |
¥E GIHFT F 9MW AAFTL T FE ST
Wy Ffag o¥ ATt H AR %
WO oY 7§ 8, faurag www v
T g ¥ 98 1 9% F ow #ER
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MR. DEPUTY SPEAKER : It is not
a point of order.
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FHTTF 75 AT F AFT 99F 7OH
wd g7

MR. DEPUTY SPEAKER : It will
not go on record—if you persist, be-

cause every member under the garb of
point of order, wunts to say something.

st arq fag o **

MR. DEPUTY SPEAKER : It will
not go on record—so that no other
member gets up like this. When I say
that there is no point of order, the hon.
Member thould kindly resume his seat.

wt Wi qaw fag : wgt 9% Tga
i ¥ fag 3T @ ¥ FEEo
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R ®7 a1 At & b o gafe
® JRT F qIT IO AR gAOfw o
war & foasr mfs w4 g & w7
Fg ¥} ogr favRTat 1 AT A
% fog faar st €1 e ofs sad
W T W9 q Ty GER w1 @
f& ag T g F) foad f wrar
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*$Not recorded.
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Floods (CA)
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a3tz g srdt &1 @ oqErg g1 9
g1 afw w4 wgram e € fvoww
FAEAT F1 g 4 7 991 9771 07
A Feawor B ARG Fmwie AW @
7 gaq # A8 war e gw «fafg &
qIT AAAT FI AEAHT AT FAAT F
ST & arq faaarg 747 F@1 M@
7 mia g0 ¥ 94T B wAT A 1
faq 21 & ST a2 g1 T &, W
wz wad sfafafaat &, < oz
7 qeY § f5 gt mdEe | e
W AT g oW dETg & 7 W19 A &7
§9 aara faar § g9 oo w1 A S Ew
AT & 7 AGT 7 §H q@E F qve
af AT qRT |

Floods (CA)
T 89T ® "I ALIT QT T

@ g 7 F wifow $ifog ) T
it arg & ywifed wra & S af=my
T AT IFTCF TS T FT TG
¥ QT ZqF1 g9 gifSy 9T 918 ag
TEIT Y TALY g AT T K TR g,
I& ) gHTH § 99 gHIET & W
g7 farers &9 ifeg | W w7
=) frnileT g0 qg TG &)
FRTT 7 T AT TAAT I &, TRT 9
¥ qwtfaa g1 91 § &) "< gravaw g
AT qw FATRC | qJT FAA F AT qE
wA T & FA, WYX @F a1 AW F G
gr | sar saFt fae T8 3907 | 3g
qI9FT 99 ToUAT A § | 99 &g #Y
ST F1 3f7 q97 T R TaeHe gAT
T & T g G911 @Y e Y o9 g2
% fm o 2 @ & T ¥ fag o
2 g & a1 AT i & fong, gt # fag
g T &0 7 & gORAT § 9g AIORr
FEOAT AT & | HTT F SF & FAGT WY
WTEAHT FY GWAT AGY |

Y N RT F A TG F 78 T
% fr gy fagre A1 zargat ww A
ERT IAT NIV FY 8 gL HIfgw zw
wAT Wat et & wafw ¥ arg 7€ & wEny
Faegéd  WET AGA X 19 TIg AT
TR H wT R & | ¥ g e g
"t wgreE & fa v growr v Ay
& WY §g TaA T FY AT Y ¥AT g
% ol agt oy W€ ¥ SEET gwgw
O ? {9 §I ¥ wTY 4) A w7
ATRATT FOHTT ST qw Arw wTUN ?
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[ st 5w wamw @y )

g WIHT W FA & fF o w59
faquam 14 &1 1 7g a1 Arafew fomn-
T T AW &7 & 1 FfFwT T2, "I
e fear | uF TR s T WA
(wrem ) g Tga TEHIR [AAT §,
tafae & ag a= sgar @A g | TR
& F% W9 & F qeT STRATE, IR
g F wEr A ama ey
qNTE FLIE GI aF §T AT H7 &, WG
¥ & fow dave & 77 7 mroy aa fa
7 gay SR A F 9T AT F qram
Tz gy, fams sAEw we o,
g AT ATTIT Fgt § FAIT 7 IR
qIE! ATAGT AT | AT 7 |7
93 fa=me feun @ i fow-fem yvar &)
YT nfafam awgwar 3 i 7 grod
wg fean f& wr=t & g " & 1 fome
whm @ SEFr fear wow 7 g qen
| gt & ¥ wn fo s gy
a1 & swa gfafwa ofe 5 grawasa
A A & 7 AT FT FSAT FT HICH
Tt W wEgE faur s wfeg ar
#fw=r ot wega fagn a9 ) aY ag
¥ ST =rgar g fR wrowt greAr g
% ? gmamg wY AT ¥ g9 ¥ fu miw
forerm &vr Tag 1 9F & W A A
At # § I wgrwen & fou
7Y FIE FITAT TATAT & 9T /T AT
FE QRIT FTHEIN FT P W qELY H
qF '\ 9T AT FE AT a4
QE T AN a1 @ §, TW I AW FaTA
fferg 1

AUGUST 2, 1078

Property due to 276
Floods (CA)

ot Wi gaw fag WY, § @
IR FFATE AY oy GLHA § qrew
g 8 T ardrg ot qar S A R 31
AT qF FT AT & 1 F FATIT IV
¥ g AT TGN GAT qFAT § A IA_Y
WIIVAFAT § | JAFT WIT TG 7€ 94
g | REAT @Y F fHad ava g9 oy
¢ fFaT g3 evdt &, g2 ara &1 79 7
HEAT JT FFIT | H¥ 31 aTEr" T &®¢
I FTAFTET |

1 W AET QA ¥ gER
OiFE & | IgiT TT=IT AIET ¥ qF
few 1

stwr wam fag : gW a9 qar
g7 favag 7@ ®T 7FT 1 gW ar oA
AN T TIHT § Treq ghit g5
a7 favara sTaFa &

st Arq fag - U9 R A wiw
few & AUET AT & AIWH 7 |

ot wr s fag : @R 9wt wv
qremw & AEY EWHIC FT GFAT | AW
WH qgt T F T I AW FIFTC FT
aF e faem &, a8 & 9§ 7 g
@ g—

" Daily flood report dated August 1 about
flood situation. (Stop) Situation sent by
post. (Stop) Damage reported ia as under,
(Stop) Number of districts affected twenty-
three. (Stop) Total number of villages
affected 8,394. (Stop) Population affected
2837 lakh. Total area affected nearly
8t lakb acres which includes 12'22 lakh
acra of crop area. (Stop)
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Houses damaged/destroyed 61,546 (Stop).
Number of human lives lost 119 (Sl'.op;‘
Number of cattle heads lost 297 (Stop).
Relief operation already undertaken to
provide necessary help to the flood-
affected people (Stop). In  Districts
Basti, Gonda Baharaich, Gorakhpur,
Doeria, Barabanki, Azamgarh realisation
of tuition fee from Class Seven to Uni-
versity Stage has been stayed from the
Wards of those whose holdings have
suffered more than fifty per cent loms
due to floods (Stop)"™.

7z %% gafe ggr fE A1 8= g
T S F 7 aaw faar oEd &
fad ¢ Agr & | AT IFC AT
wrqi & W afa fam gemmy s g E
afz w78t gt & a1 EFTRA & ana
w7% qw fear e & Al
Ardt qEAIg Treg ATATCH g v
AT av Fr srarfa &

W FQ TH wwsmT AR
(FrFTAT ) Iqremer WEIET, WY TAT
mgra g 98 fs aamm F fFadr @l
gEd ) T # 39 WA 40 59 q9f
wE & 7a fF agi wravl FrgEiwar g
T FI & | WA HAT g7 9T TAN)
agf gt g 1 Zwret wwe fac o
Y7 qaEr wFTER |

IqEN WERW - AT 5 WG,
qAFTATH AGF & | A Fg faar o
AT 41

st e @EE (73dAr)
ArFqaR, EXFCKIHIT § &1¢ & qeag
¥ g a1 feqrz A1€ & 3961 07 7
gt 1éA o & g% w8 fw gw ag A
iz fosgar AT ® foE, 1€ W@
qTETT 1 F9ar &7 gfafafaa F#4T3
qE F8 TET FATE | AT AT T Wy
ATGCAE KT AFA 9 FT GO5 AT
aw # 1 "a & vgET gravaa faar
afegr & vasr 7% aw &Y <1 feard
# aff " | wefags ag & f7 43
feare w1 aw ot feddt

Property due to 278
Floods (CA)

Fa6T Agadra gy fagre & amm g ag
uw fRAFIET AT Frars § 22 4T
o W% ZZ4 w1 g9g ¥ ofveaw fagie,
T o &1 qfgswt  wnr oagr
Zafear &7 qff v fasga aee g war g
@i aw feafagrrd d fa fagreer a=d
I AT IFQT WIT GG FT <HAIF,
g% frmE & 77 71 g1z 97 95
T § Z W, & q3T §T 9 91T
g WA SR # owvor far gg
g 37 g1 50 gwe mafeai v
T3 F A T AN AEF AR R &
Ffes ga fa@ & sewr 1€ qa1 T
p saT 9w ¥ 23 fawr aww |
garfaa & 1 39 W H ARAW
T, AT, TEUZA, TIeT, AR
#ag sutel gArfad € 1 AT AT
& =qEIT 8315 Ww gurfaa § AfeT
uas HaEg EATCq OIS Me gariad
g7 81§ T wg o awerd
WKH!  ogF A FHI & | 60 AR
Frr 3w aywfad g wgR 70 AT
goafas g7 fimmg &1 = fae
190 # wE  Afer & 77 ¥ amg
sgaT g fF so0d wmTT A At
arst A & & mw § fowd qgn
wfeds § 1, 77 fraf=a da & =gy
o 3, T oww § foww oAy i
vTRT W # 3-4 fRE oWt 20 AT
oS JF W0 FNT & | 9gI A 7
A § WEST F GEG STEA Ay
g1 & ag gt qr, gl 97 grfeqy
i agg, W T o, THaT "I
93 § W %1 fagwas awr w7
T E | T T H TET g FAw
T ¥ TR T T FIIGEE L
wid Ad FEAICH F 2t gk
gagr s wl " 105 Ta -4 fez
QT ¥ fgr & agi @mi
gt T fAE @ a9 el
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[ TR 202 wveay)

qC 94 ~7 %197 & frgre & &a Ay
qowr d ) FF gL gg @agr ar ¥
Iqr 131 &1 gewiT faas e
aiz 1 fagre frgewr Ffaaagr
qc 1g9ar AfiFd @ | 7@ Agi
o AT & 1 AT FHYFA TAAY
&1 wt gRaEfE Ay @A I T
AT AT, KU FA A AT qa @
F —=39 &1 e Nfar 1 F
it 733 F fag Tw @ &
gz a3 mA ®1 g g fds 34w
iy wfar 7 faar arwgr &
qry feA® 1 FJF TJFT FWE E—-
wgx a8 dagw 9 f&  @a @
wsar fagar, ¥fFT "4 g ARW
gran 2 fF qF qF3 & Fafaed
qra g{r grir,  fas @ W g e
fgxmr 0§ @MW A3 F fad atw
W@ ¢ KAq R I ALE,  AAAT
a7 w1d, #F fewa g, asg e
IAT FAT R,  HH 0 oF TAT[AQA
ot wunArfe gl RAIT WA aF
& FF aF TR KAT AT §¥ &,
QT IT AT AAT GGAET

wradr w8 fwge A uga @

@ JaTgiq ¥ 50 wa am
yamfag & AZiFr HC A 1 FO
12 g wyqr fgar g—ar 2

w97 wfa =afsqg & qrav  qzar g,
IFAIT R FAT AAT FWT | A
wadry weEe w0 fwear g @far,
QAR SEIT  Har AT ¥ wad wgra@
s ¥ qg F 50 W@ AMY A
wa s faar ®, &t 10 4%
- grzdr  gqEar ¥ 1o
nqr qar @ wieHr agraa fgg-
WA E IR F IAA A A
T &+ & Iuswq wiram, HeF
weqR  § KFAT  AEAT §—— A

AUGUST 2, 1978

Property due to 89

Floods (CA)
T vz g wf § A a@
AGET fagre T FaT

q3q #ag & wafar gfg,
afea g wE o @gi o AgY
aFd g iy AATAY fadw o a5 €,
afeT 972 9@ T, ATHFE F
gy & faq, Aragdaga@ g
A AT ARAE | THATE AT FCEHIC
Fr FN, R FON-—-F £ oY
qaa ¥ A @r Tar o

- rwgy Efe ZJafwar fag &
feddr atgdr feamier § A
arga e | & faamiex A, afew
dra feamrer &1 g Fww ¥
g gqrar, ®wfew 27 MA =R
T W9 74, AT ATE 9T ATH
aFr g, gvAT @ew grag 1 gy
gras "M WY grIawr @, aaliw
fagre &1 aXFT AATFIHET @l ¢,
IATTAM T GIFIT GFT F17 T @I
g1 WP H e gEwT A3t g,
FE a7 §Iw B a9 T qfr
g ! "8l &1 /I INIF ZE
war @, @gaar & oA gt giea Wy
AT ARV AT EFFI AT qE AGT |

gafes & wiaw A3z a7 Tngan
F—— W17 §7 & W &9 w7 &
YWar——(1) Farem gqaa &fer
darz & f& @Rl F1 wikw -
faaar WY TEAT WAAT BET WA aF
I8 & ——g< T &1, foaw
wast ag T ¥, fwwrwTaw g
mard, fear  mm (2) #@T oW
g @@ & faq dary §fe gwaw ey
aqgeqr «T fF o 9 & 9%
ez g1 Y E, FUFIT FTHX 39 41
g7 Fa & foq wfas ¥ wigs
ggrar & s 7 (3) Wy
g A & fag dmx & - «@r
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300 M FT AT §, IF F Wi
F AT FH FET 5 gNT §IUT
FLARHAT IFT  TF ORI AEH
wgrmar &t ¢ (4)  F4T W
AT 927 A7 fa@v ¥ ganw @ &1
AT T AT AGH THEGE F ST 7T
FIrg R TAT FIFW q€ T4 fowy
T FUSE AT &1 et &1 aar
o1 wE, FrEAT HozaEF )

Fg7 T F qEmE FEATE |

st wr g fayg . STTeny AR,
¥ WA qEew ) wEA 917 gara
®! qgq WIET FGT§ 6T 7T T
At & gay g | Afsw o gear e
...

. st TR At ;e wgie,
TF @ @ TE T F q F
i M FoaiE 8 &, s war
91 g T afowed gu & WK 75
@ gt swfaw gé #
T §F g1 § faoAr =g g—
"9 @Y @ A —ag % g gwar
¥ fF 91 gurT w3 wfmwea g1, wix
QR F9 75 gareawnfad gr 7. ..
(s ). ..

St W ®WIR rEEt (I%9gT)
I WEIRE, § fEAH F1 #3392 HiTAT
fsd, ¥ faege maq &)

&t aiq fog : 3 T wiEs & W
Har AT T Fog FT A ATA E 7

st wry wq fay - stw, Tfar
faor & a1 & ofe o) wagR wret
g 91, At | & T 9wt
s FafmEd, AT oW, FIA W@
¥ AT T §—

* According w0 the information re-
- ccived from the Government of U, P,
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Floods (CA)

till the g1st July, 1958, goq4 villiges. @
popu'aticn of 3,53,cf2 srd c6.ta7
acres of agriculiural lard Fave Leem
aflected by flceds. 2818 houses have
been dameged. Relief  cperaticns
are in progress. 2777 femilies erd
212 catile have been taken to safer
places. 212 boats have been presred
into service for assisitance end rescue
work. Fcodstuffs are biirg  distri-
buted amcng the affected peeple.
Inoculations and  other  remedial
measures are being taken to save the
people frem discases etc.

v gyt & o § A1 HGT 55T R,

" TE R
‘“ Madhubani bandh breach  has
been plugged with sand bags srd en-

gineers of UP and Bihar are on the
site for joint restoration work™.

dr femara sy zwwzsg g A
wsi ¥ geifene sgroate @
M ag W wn fazy s7 =8 2
IF 9T EH I gF A vaws Hfemd o
fagre & 0 &m sofwg & §% 36T
o @ 95 #®1 @@irar 2w & fEw
Tew grmamfer sy 9% & 1 wa S
B qee FEr 4T B 97 ww g fed
m™E s oo gw famv 3 ¥

oY 1q fag : AT agmedy a1 999
g1 ... (wena) .

IMEMT WA : TH HFE gwIdr
F1 9% Agl & 1 faar ® & arf
T AT 9% AEF ssAT

A EAE |

st Mg fag @ " a1 ogv
g 1 mwar mgen A A

INE WD 35§ F1E aqmear
1 9= g w1 o gaaw,
qT TE F¥ |

&t g (wfegre ):  SoTenw
wgrea  x§ ol # =y gai o7 fam
tafer Smgegmagmgfe g
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[ Ta7rw) fadt 1+ wa it W arm W€ &

§ #afles ®WlT  wgraeg W difsa
&1 & =g aaar day awgan g 4 fagre
¥ qied Frgas T g i &
fasga ¢ & 1 fagr & @1 wasT
arz wrid, I8 fagre & W< 16-
17 far warfas g1 g swIwa 8o
AT WG 97 7T AAT 937 § AT
gl afeare Favarograv E owiA
At Af graEr & fagr @ar
¥ fAg & 1747 Fwag W
3 FWr AIYFT AW EAC ATAAT
93t ¥ fag g 76 §2ART 2@
T & 9T gaedr w1 AT-E7 I0
¥ 9 Frrqrzr gmroo3z oA ¥
ATz Fqremiqgd 98 3amy,
a4 FrmpEv,  UEATTE
4 47 Ariares,  ggw H 71
AZ(qrI7, {tq;rﬂr; k) 110
FimeEr gy gafen ¥ 42 Fe-
WIZe ardr mat F frma & 3T
TE QN 2 0 areyy, AR, T,
raro"wh o w, zq A9rE Afagt
® ot wmwrfar ez &3 16
17 fa& =z am & afes 20
AL, TMeaqr Fewew, qFt FET,
AgIA. Agedty,  zvEar,  ]ac,
WA wre qfrar mife 9t fax g
iR3 a3 ¥ waf@w 2 &
g W 3 24 Wga g fw fag
® ag arg wrf QW oarz &
fadifasr g% 541, a1 g0 & qaq
RAT T FIT RAT AT FT T SHAE
A w7 Fg f* ‘arfgara’
TIQY | TAAT FEOA aft w
A wsfr & fF 40 A
/M wray 1sfm wy AT g wrAr
g% ol o, a3 § few ¥
T agr ¥ ow  Zdm Ry oor
«  wfgmrs Afer o1 v g

Iq & 80 AT AWM AT | TfET ¥
A FTi F FAT oTWT FMIT W
ST C I B
a9t g oAt Az A frmo
fagrz & neg adt ¥ s &9
¥ w®eg & mwiw & 47
gfer =wg7 g PO § s @7
gargr g & feaEm
Y faY 7 s=for agraar 1 " adt

# 1 & wg g wgm gframe
AT ARAT @, 4G Fd qOAT
qraar &, o< fag sfa fagr 72

feafa @t grar srzdr & 1 fage
# AmaT 57 g7 9w UGN ¥
7e7 & WY FrwiT gzt g7 fay a7
% 9@ 9g 7@ §7 I3 AV AT & |
AW ® KEAT AT TAT gY TS B
afsr wEFrggaargm  fEawa =
IT REM T ATT F @Y &1 @91 FT0

arET AT A1 9Y Fw T3 §, 39
T oATY AT A g ENT
am ARl s AT E

i ¥ v fav g § «m FEIE g
TT | AT IZA AT £ | I F 9qUH
g OFT OFE AEN g | AT AT
w nw3agafas £9 woro frma
¥, weR e ¥ fawmrA 2 1 gA-
fqa & #gar =g § f& wm
gfy dar ot 7 amar § fx s a0 Fww
AT HT qrid a7 gM| faw
F7T  FAFW KA FLNM A9 AF
57 argl #1  wrAr A wwaw o
T q avAm WA § fAowE
FAar A FrEETTEATE, IESIAA
16 7EM g1 T E, ¥T 16 WL
¥ oer W & # wewar wr §
f& aare Frawe & faw s fed
g framer g o7 far s
® rgvaeat § | g & & fe
froq dr A ¥ 9 qoere o 9w

IAT AGT F -

1]
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Few fem dgpadl fear 1 owe
wrow g9 fewr Hfaare fear g &
feadr wafs g€ ? g@ fiw Ao
foadr are  d5% &Y 97 faadr arv
W= & gfafsfeai & @i % 7
arAt T Adiar @y e ?

16 hrs.

ITer wgrem, ¥ wem g
g v #eFr ST AR B gwEEw
% fafasar avr e wrE o#
arxar Argwm g fF g wa w=igr
W & ! INwmA Wiy, W9
FAagfs waq Ffaega  wagaar
gar & | wTw Hag fadan & e,
waryA 9@ # arg fagaw & faq oF
AT AT NS A osqmgar gddr)
7z FigT WAl % Agr T gER |
1972% d9r  arg fAgao w@Eraar
o 1 1976 H TriEw g
faggor =@ T9T | IEE
wiAlT WATAF ¥ FIH OFAT &1
g7 arg fagaor Fargww &1 g
FITRT ArAT ArAT WfgT qr w7
X ZHAT  grEAr # sgfagar @
ofgt 911 9@ #9d Q@ A
TIFFr 3 AW IA T arg fagaw
® 14 F1997IW F qrafemardr ¥
¥T7 "7 A FIH F1 grafagar @)
I ATO7 73 T AAEIT THA, FAYT
Ty AT AE TIT W7 gT A &)
qdlga T EWA w4 1 gafeo
# gfe w@r A I wrF wIE
wqar wrgar g fF & @ aw,
fagrr, wgras, safes, Tawdm,
wag ¥feardramag & Nfya ¥
7 "2 Sraggam 5% @k
femrdt,  wagd @ e
srrmeaat wrqfr w¥ | e ¥
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frq fomd waarm &1 wrawar §
IH BN AL MaTAT FY |

X qat ofr Fag W arTar g
i & w3 af oo ¥ ag fagaw
& fao  meaRrr & arvreT Tt
27

ot w14 s fag o fres oF Ao
H, WU &Y FATT AT AET
samfaTs 7RI KA R
FHTWHRT & | FATY TEA HAr I
Frzure @ ¥, IW www fagra &
¥ gz 3a #Emy Fv A ad0 97
fF WA weard fma sy g aFrar
LoEc (O e O c S I 1
frdar  gart Iffagr Fremiz o §
alT g & AT A gt WA ¥ )
§H QVOTEATAA ‘BT § | SR AEE
¥ X Faw gaAr  wgar mgdar § &
20 & gea FTAT A A4 9T ¥ IW
F ogard o wA-¥F 4w W
srar @ for =z 1 nx gAUG
graar EET | 39 & F94 § wWa ar
Fam g wEw  gW I 99T
gm A & g A § g
wix Aqrer &1 qgwfa giwar g WK
TWH IASI AN Frr W Ew
w AT " g

SHRI NATHU SINGH : On a paint
of clarification, Sir.

MR. DEPUTY-SPEAKER : No
int of clerification. Now Mr.

Mandal will move the bill. He is
moving the bill now. (faleruptions). There
s no ruim of order. The mateer is
over. If there is any point of order,
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Floods (CA)
[Mr. Deputy Speaker] 16'07 hrse,

you can raise it after he has moved the
bill, He bas to move the bill. Only
after he has moved it, can there be a
point of order, There can be no point
or order. (Inierruptions)

Thercis no point of order. Please
take your secat. There isno point; there
8 no business unless he moves the Bill.
You cannot have your say in a vacuum.

(Interruptions)

st g fag . @dt wgter T wE
w1 W GEd | K os o9l
®T ATEAT

MR. DEPUTY-SPEAKER i You
have your point of order afier he moves
the Bill. You move the Bill.

(Interruptions)

st e feg  TER A § fE
ANFAFTT KATAIACET & 1 aq
®H @[S AE gm0 @@ #
WAFT FHEUN P

MR. DEPUTY-SPEAKER : Calling
atiention is over. Please take your seat,
Just because you want to have your say,
You get up and say that you have a
point of order. This is not the way to
conduct yourself. Please take your
scat.

(Interruptions)

ot a1 fag : mroa wfar wdow
= fgar & AT,

MR. DEPUTY-SPEAKER : I will
not allow the Lok Sabha to turn into a
fish market. Please undentand this.
Mr. Patwary, please take your seat.

—_—

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-
MENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL ):
I beg to move :

“That the Bill to provide for the
inclusion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
and tribes, be taken inte considera-
tion."

g Ig faw agd difwa 3w
gamr w1 w g o owm fa
aAAE AeE| ®I AR § WE-
qse  FTEEH T A3geeIrEed WIEW
(vfeiiz ) q@e 1976 F AT gtx &
TACA  FRYEr Aifa a0 oes o el
aary &9 #7 0% & qedie #
gagfaa wifa dr ga fas § aep i ora
¥ qrvrer #  wiEr wifa sagfss
afs a&a wf & 1 Qw1 gW & awr
U 35 @30 §E We A
gH A 1 Fqev guT foEm
fre o awsre 59 &1 0% qgas
¥ wgl 4§ A it‘rﬁ-rl'f?ﬁ%‘ﬂ-i
gfaa  wifa d1 g€ o3 # wqqfea
arfa aw @€ 1 &Ti 97 ¥F & Al
gar 1 fatw gmarorngwr fwEA
g g wqiAl FIGITAL AT wART
qT 51 wifd ¥ & 99 wa4H-
aral A drfsy adr 2 7 mweqwa
& dar gt €0 gEd faen ¥ ogW
aifa FAm  FEfadTIEaTIE §
T fas w1 FEwte o &1 oF
ARHIW 1 G1ZFY A1 gAY o 2 qAA
F 39 ¥ wa %g srfewAgfaa afa a=
€ afmr WgFwa foEe qa
¥ wwT a1 g & falig § W=
T T MTAREA gGiEg ¥
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guar f§—-gaemisr agsgmar fr
gz wfa ¥ =i & Srwl
g fol ¥ wegm TR,
qITTITAG ¥ T A IW AT AR
T oo § 1 gAfAC wegwmar ¥ A
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MR. CHAIRMAN : Motion moved

“That the Bill to provide for the
inclusion in, and the exclusion from
the lists of Scheduled Castes an
Scheduled Tribes, of certain Castes
and ’t‘ribcs. be taken into considera-
tion.

SHRI BAPUSAHEB PARULEKAR :
(Ratnagiri): In entry No. 18

vernment 15 making an amendment
as far as Maharashtra is concerned. I
would like to know whether Gonda and
Rajgonda  according to Government
are two different castes or is one caste.

MR. CHAIRMAN I would re-
quest the hon. member that he can raise
this point in the course of his speech.
I do not think it is a proper stage to
raise now.

SHRI VAYALAR RAVI
(Chirayinkil) : There is a Com-
mission for the Scheduled Cases and
the Scheduled Tribes, There is also a
Committee for the Welfare of the
Scheduled Castes and the Scheduled
Thbibes. I would like to know from the
Minister whether this Parliamentary Com-
mittee on the Welfare of the Scheduled
Castes and the Scheduled Tribes or the
Commission, whatever they may be,
do they submit any report to the Govern-
ment asking to delete these castes ?

MR. CHAIRMAN : 1 think that
can also be put at a later stage and not
now.

Now I take up amendments to be
moved.

The movers of amendments Nos. 3, 6,
15 and 16 are not here,

SHRI EDUARDO FALEIRO (Mor-
mngao) : I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the gist December, 1978."" (2g)
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SHRI DURGA CHAND (KANGRA) :
I beg to move :

“That the Bill to provide for itbe
inclusion in and the exclusion ficm,
the lism of Scheduled Castes and
Scheduled Tribes, of certain castes
and wribes, be referredto a Select
Committee consisting of 8 mem-
bers, namely i—

Dr, Baldev Prakash, Shri Ealdev
Singh Jasrotia, Shri Mukhtiar Sirgh
Malik, Shri Dhanik Lal Mandal,
Shri Nathu Singh, Shri Y. P.
Shastri, Shri Ugrasen ; and Shn
Yuvraj

with instructions to report by the  fust
day of the next Session." (42).

SHRI SURAJ BHAN(Ambala) : I beg
to move :

“That the Bill 1o provide for the
inclusion in. and the exclusicn ficm. the
lists of Scheduled Castes and Scheduled
Tribes. of certain castes and triles, ke
referred to a Joint Commitice of the
Houses consisting of 15 mamkbers, 1o
from this House, namely :—

Shri Bharat Singh Chowhan, Shri
Morarji R. Desai, Shri Hukam Chand
Kachwai, Shri R. L. Kureel, Shri Dhanik
Lal Mandal, Shri Kusuma Krishna
Murthy, Shri Nathuni Ram, Shri Ram
Dhan, Shri Shiv Narain Sarsonia, Shri
Suraj Bhan; and 5 from Rajya Sakha;

that in order to constitute a sitting of 1ke
Joint Committce the aquorum :hall te
one-third of the total number of memtbers
of the Joint Commitice,

that the Committee shall al:o Le ins-
tructed to examine the lists comained
in the Constitution (Scheduled Casies)
Order, 1950 and the Constitution
(Scheduled Tribes) Order, 1950 and to
suggest amendments thereto in  their

report;

that the Committee shall make a repert
to this House by the last day of the next
session ;

that in other respect the Rules of Pro-
cedure of this House re'ating to Parlia-
mentary Committees shall apply with
such variations and meodifications as the
Speaker may make; and

that this House do reccmmend to
Rajya Sabha that Rajya Sabha to joir
the said Joint Commitiee and ccm muni-
cate to this House the names of 5 members
to be appointed by Rajya Sabha to tke
Joint Committee.” (45)
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SHRI CHHABIRAM ARGAL
(Morena) : I beg to move :

“That the'Bill be circulated for the pur-
pose of cliciting opinion thercon by the
oth April, r979.” (48)

“That the Bill to provide for the inclusion
in, and the exclusion from, the lists of
Scheduled Castes and Scheduled Tribes,
of certain castes and tribes, be referred to
a Joint Committee of the House consis
ting of 15 members, 10 from this House,
namely t-

Shri Subhash Ahuja, Shri Shyamlal
Dhurve, Shri 8. §. Lal, Shri Raghubir
Singh Machhand, Shri Dhanik Lal Mandal,
Dr. Laxminarayan Pandeya, Shri Raghav-

i.» Shri Ram Charan, Shri Suraj Bhan,

hri Chhabiram Argal ,

and 5 from Rajya Sabha ;

that in order to constitute a sitting
of the Joint Committee the quorum shall
be one third of the total number of mem-
bers of the Joint Committee ;

that the Committee shall make a re-
port to this House by the first day of the
- next session

that in other respect the Hules of Pro-
cedure of this House rclating to Parlia-
mentary Committee shall apply with such
variation and modifications as the Specaker
may make ; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and communi-
cate to this House the names of 5 members
to be appeointed by Rajya Sabha to the
Joint Committee.” (49)

SHRI KUSUMA KRISHNA MURTHY
{Ambalapuram) ; I beg to move :

“That the Billl be circulated for the
purpose of eliciting opinion thereon by
the st December, 1978." (53)

“That the Bill to provide for the in-
clusion in, and the exclusion from, the
lists of Scheduled Castes and Scheduled
Tribes, of certain castes and tribes, be
referred to a Joint Committee of the
House consisting of 23 members, 15 from
this House namely :—

Shri Balak Ram, Shri Chand Ram,
Shri Bharai Singh Chowhan, Shri Hukam
Chand Kachwai, Shri B. C. Kamble,
Shri R. L. Kureel, Shri Dhanik Lal
Mandal, Shri Nathuni Ram. Shri Ram
Dhan, Shrimaii B. Radhabai Ananda
Rao, Shri Shiv Narain Sarsonia, Shri
Sheo Narain, Shri Suraj Bhan, Shri
Bhausahab Thorat, Shri V. Tulsiram,

and B from Rajya Sabha ;

that in order to constitute a sitting of
the Joint Committee the quorum shall

be one-third of the total number of
members of the Joint Committee;

that the Committee shall also be ins-
tructed to examine the list contained in
the Constitution (Scheduled Castes)
Order, 1950 and the Constitution (Sch-
eduled Tribes) Order, 1950 and to suggest
amendments thereto in their report;

that the Committee shall make a report
to this House by the last day of the next
session ;

that in other respects the Rules of
Procedure of this House relating 1o Par-
liamentary Committee shall apply with
such variations and modifications as the
Speaker may make; an

that this House do recommend ic Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to
this House the names of 8 members to
be appointed by Rajya Sabha to the Joint
Committee.” (54)

MR. CHAIRMAN : The amendments
are aso before the House.

SHRI KUSUMA KRISHNA MURTHY
{ would like to express my views on the
Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill, 1958.

In my notice 1 have specifically stated
that the Billmay be circulated for eliciting
public opinion because this is only the Bill
which has received a number of netices
either to delete from or to include in
different types of castes of this Schedule.

In our Constitution certain castes were
included in the schedule and made it a
schedule of castes. It clearly emphasises
the fact that whenever a particular casie
is to be included in or deleted from this
schedule, the Government have a Cons-
titutional responsibility 10 refer it 10 the
States and ascertain their wveiws. The
main criterion taken into consideration
by the founding fathers of the Constitution
to include a caste in the Schedule was
eocial disability. There is a basic diff-
erence between social problem and eco-
nomic rrob]cm. As the minister has
specifically stated, untouchability was one
of the main criteria based on which the
list was prepared and put into the schedule.
But in due course, as we have seen from
our experience in a number of Siates, diff-
erent advanced communities also wanted
to get themselves included in the schedule
to ﬁavc the advantages specifically guaran-
teed by the Constitution to these Scheduled
Castes. We know that even some very
well advanced communities try to get
themselves included in these lists. In
fact, this amounts to absolute mockery.
It is a clear paradox that on the one hand
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they hate communities for their social
d.aabﬂmm and on the other hand, they

t the advantages and pn:l'mm:ca
earlnnr ed for those communities. There-
fore, this matter cannot be considered
in a haphazard manner. Many hon,
members have given notices of amend-
ments and I have also given a notice for
an amendment specifically requesting
that this Bill may be referred to a Joint
Committee consisting of members from
both Houses, so that the committee can
go round the various States, meet the
concerned people and discuss the matter
and elicit t clr opinion. Based on those
opinions, the question of inclusion or de-
letion of a particular community in the
schedule can be taken into consideration.
This is the proper appraoch, particularly
because this is a very important Bill con-
cerning about more than 22 crores of peaple
in this country. If this is done in a haph-
azard way, without slvmg proper  op-
portunity to the cross-section of these
people in various States to express their
opinion, I am sure. it will jeopardise
the interests of these communities. This
is my clear view and therefore I strongly
plead, and request the hon. Minister to
accept my amendment.

w5t gt W= (FreT) @0 EWwfa
wgiRa, &7 3@ fadgs &1 fadwe
FHE FT TH FAFH A H w4l
gz Y@ gz fadow  mgw
uF @z, uATT, § A FAE F
It { gHEHe FW & fom @
war g fogges s dz fieges
Zrzsq  (UHIHz) HIET TF, 1950
& marfas Taua # g SRR
Fr @1 avrma 41, I8 1 foegee
Feq Uz fusges ¢reed (uHedz)
WET UFR, 1976 ¥ FrUO a7 fzar
[T G111 FESRT F FA F AU
g faq Aarwarg

fredr Famx @ ¥ fusges
e dz fwgges e wfwAx
Fr 1970-71, 1971-72 HT 1972~
73 %1 foed & av ¥ ¥ == &
Ie UFewe W fafAer ¥ fase
¥ A AR IAF art § gg FAeq
f7 W

can be considered at the time of
undertaking legislation for a compre-
hensive revision of the lists of schedul-

ed castes and scheduled tribes in due
course.”

& wgm wrgarg fr frgges weew
i frere gresw &1 agar a@ga
wred ¥ gagmrg fr fagges
wreg dv fogqes gresy (gqisde)
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# 9@ FITeT  FTEE AR ATAET LT
#r feqid qw gf e, SEH A agw
gédy 3w aga § Nfe’ ag & amar
qr A w3 as 5 senifas faa
q F7 dAJF qgCF WHSHZ A7 |
% gaaar g s amar g adt gwr
ag ozt fa= @ faad ogre grfagi
a mysHz fag g zax wATHz faa
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FA & wEaAr ga Jg grar o 7L
Fegfdts saax T @ 4 frg®
feat & arz wa sraar qrEf &1 FIFTC
s qr Fwngfar gaewe faw
aret fam § fgqes F1ee AT A3TER
Zrgeq #Y Marka w1 g Frar s
Y ¥ gaaar § 5 19 9§35 w2t &
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faed am wrg faad 5 o9y @t
wi§ Ao feam @ #F AR At
Ffdra AR &1 1§ ¢ IT FIIN
¥ wmfaa fear srg ) 9 A & 99
#t waEFe Wr frar ar gear
¥fe za% faw wiEle faa srar
Suiadl
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SHRI EDUARDO FALEIRO
(Mormugao) : Mr. Chairman, Sir, the
hon. Minister, Mr. Mandal, took some
time and dwelt at length on the rcasons
to bring forward this Bill. But I do
suppose that the reasons which have
motivated this Government to bring
forward this Bill can be put more briefly
and pithily. The main reason to my
mind is the same which led the Gover-
nment to constitute recently the Com-
mission for Scheduled Castes and Scheduled
Tribes and not so recently, the Commis-
sion on Minorities. Since this Government
camec into power, there has been an
outcry all over the country, there has
bsen a fear in the minds of the Harijans
and of the minorities that this Government
is the Government of the upper classes,
that this Government is the Government
particularly of the rural rich and, there-
fore they arc not safe in the hands of this
Government. ItisnotI who is saying so
but no less a person than Mr. Jagjiwan
Ram, the second senior most Minister
in the Janata Party Cabinet, did say it
in his now famous speech in Chandigarh
more than a year ago. And no less
a person than Mr. Chandra Shekhar,
President of the ruling party, did say the
same thing and voiceg the same grievan-
ces and the same fears.

1 should like to think that
merely by  bringing forward legis-
lation, merely by throwing a
sop to the Harijans the problem will
not be salved as it was not solved in the
case of the minorities by constituting the
Commiswsion on Minorities. This prob-
lem cannot he solved by adding cos-
mtic trimmings to an ugly situation, To
my mind, this problem can only be
solved if we have the political will, if
we have the courage to give a definite
bias, a decisive inclination, a strong bias
in all Government programmes towards
improvem=nt of the general living con-
ditions of the Harijans of their educational
caaditions, their health conditions and,
of their economic conditions.

I should like to take the question of
educational conditions first, because we
see that the reservations are there but the
backlog of non-filled reservations for Sch-
eduled Castes and Scheduled Tribes' seats
is increasing every year. Today, I read
in the newspaper a letter to the editor.
The writer was complaining that a man
from the Scheduled Castes just walks in
and gets a job because the backlog of
reservations is there but another man
who is not of the Scheduled Castes and
who is more qualified tham the Scheduled
Castes’ man, does not get any job: This
problem of reservation is there and be-
cause seats are not available to them a
resentment is growing among the caste
Hindus against this reservations.

The problem has to be tackled at its
roots. The seats are not being filled be-
cause there are not educationally quali-
fied people in sufficient numbers to fill
the seats, and one of the most shocking
disclosures, so far asthe Harijans preblem
is concerned, is made in all those Govern-
ment reports which relate to the educationalk
progress of this section of our society.
May I refer toa publication of the Ministry
of Home Affairs of 1975 entitled ““Deve-
lopment of Scheduled Castes—An Ap-
praisal”., This tries to bring out the great
amount of progress that has been made,
but it cannot shut out the actual facts
and figures, and it does revel, for instance

SHRI SURAJ BHAN : How far is it
relevant ?

SHRI EDUARDO FALEIRO: I should
not repeat this because I am cutting on
my own time, but the point T am trying
to make is this that while I welcome this
Bill because some sections of our society
are going to get some benefit, I am say-
ing don't, ink that bY bringing for
this legislation, you are really giving sub-
stantial benefit in solving thc problem,

I am now an my second propostion,
that you cannot solve the problem unless
you give educational facilitics and sece
that these educational facilities are utilised.
I am on the point that educational facili-
ties so far have not been utilised and in
this context I am referring to the publi-
cation of the Home Ministry which is to
this effect that in Standards 1 to 5, 62.2
lakhs and 68.33 lakhs students had cn-
rolled respectively in 1968-6g and 1973-74.
Then the publication goes on to say that
in Standards 6 to B their number went
down from 62 lakhs to 12 lakhs, and when
the students came to standards 11, they
were only § lakhs of them. The point
Iam trying to make is the enormous
amount of drops-outs among Harijans
students as they go on progressing in
education which isnot .good for the system
which is a wastage of money, and whae
is much more important, the opportunity
for bringing out the real talent in the
Harijans to the forefront is not reall
being utilised by this community whifz
deserves all protection,

Then, what is happening in the pri-
mary and sedondary education s
again happening, and much more so, in
higher institutions of leaming. 1 am
just quoting from the Economic  Political
m:k; for January 28/February 4, which

a very interesting article and a study
about the I. I. T. I. Bombay. In the
IIT, Bombay, which is a uer?' sophisti-
cated institution of technical learning,
there is a reservation of 20 per cent im
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admission for students fron the Scheduled
Castes and Scheduled Tribes. The stu-
dents do come there and out of a fair
number of students, hardly any one gets
through. What are the reasons for this ?
Again I should say that the reason for
this is that it & not sufficient to have re-
servation in  the educational system.
Thne students of this particular section
of the population are basically economi-
cally under-privileged, and to a large
extent their Eifsabi'nties flow from their
poor economic condition. It is necessary
that the provisions relating to free lodg-
ing, free food and free allowance for
cloting should be strictly implemented
and increased, Provision is already there,
but a larger provision must be made.

Until recently I have been a college
student myself, and I do know how much
for a college student good dress does count.
A student who comes from a poorer en-
vironment, because he cannot dress pro-
perly or as well as the other students,
creates serious problems. He is isolated,
he does not get into the mainstream and
develops lack of confidence which will
harm him in his future life and future
career. The point I would like to make
is this, that as far as possible the Harijan
students should be admitted to urban
schools where they begin to realise
that caste does not matter at all,
that all arc basically the same when they
study in the same school,

The problem of educational facilities
is rooted in the problem of economic dis-
ability, We do find that if students
from the Harijan community, the minority
communities, the poorer sections drop
oul, it is because their parents require
them to work in the ficlds and earn some
money. Why do the parents require
them to do so 7 Because they are not able
to earn well, because they are not properly
paid, because the scheme and legislation
concerning fair wages are not being im-
plemented in the rural arcas.

The rural rich have been and are today
more than ever in collusion with the police
and they will not tolerate any grievances,
any allegations, any attemptofthe Harijans
to demand what is due to them. ey
will put it down cruelly and ruthlessly.
We have to brecak down, we have to cut
at the very knot which links in all our rural
areas, the police and the rural rich.

These are some points that I have made.
Again, T will repeat this that we must go
to the root of the problem. Reservation
is no solution. What has started as pro-
tection to Scheduled Castes ultimately
will lead to perpetuation of caste. What

{s required is the political will and the
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statesmanship. In the case of the parti-
cular Scheduled Castes who have now
attained the higher level, they should be
de-scheduled, and the other castes which
are really poor and which are not in the
scheduled list, should be brought in.
This requires political courage and this
requires statesmanship, but it is necssary
if we are really going to achieve the dream
which is the dream of all of us, or at least
of most of us a truly classless and castc-
less society

SHRI BAPUSAHEB PARULEKAR
(Rainagiri) : Mr. Chairman, Sir,
I take this opportunity to invite the atten -
tion of the hon. Minister of State for
Home Affairs to a matter of immense signi-
ficance to all of us where the question of
extending to neo Buddhists the conces-
sions and privileges guarantecd under the
Constitution to Scheduled Castes is con-
cerned.

Sir, I have given an amendment, Am-
endmentNo. 5. I am, however, aware that
that amendment is with reference to Sche-
duled Tribes. But as I have already
said, taking this opportunity 1 would like
to highlight this point as far as the debate
on this gill is concerned.

Sir, the question has remained a burning
question ever since their conversion to
Buddhism in October, 1956 and as every
one of us knows the whole of the Statc of
Mabharashtra was afire a few months back
and you are also aware that the leaders of
the neo Nuddhists were on hunger strike
here at the Boat Club some months back
and many Call Attention notices and other
motions were raised in this particular Housc.
And as every one of us knows, all the pars
ties are actually committed to the solution
of this particular problem. I fecl that the
hon. Minister of State for Home Affairs
should assure this hon. House as to what
would be the policy of his Government
on inclusion of these nco Buddhists in this

rticular  schedule of Scheduled Castes.

e  agitation and movements are still
erupting and the whole Buddhist commu-
nity in this country is put into turmoil, as
revealed in the press, practically every day,

I would invite the attention of the hon.
Minister to the definition of “*Scheduled
Castes”. [ will not read that. It is em-
bodied in Article 866(24) of the Constitu-
tion. Then Article 341(1) empowersthe
President , after consultation with the Gov-
emnor thereof, tospecify by public notifica-
tion the castes which are to be treated as
Scheduled Castes, and Article 341(2)
empowers the Parliament to include or
exclude from the list of these particular
Scheduled Castes. When this question of
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inclusion of neo-Buddhists in Scheduled
Castes is raised, the usual defences that are
raised by the Government are mainly two,
Firstly, it is said that Section 3 of the Con-
stitution (Scheduled Castes ) Order, 1950,
mentions that no person who professes a
religion differe tfrom Hindu-Sikh religion
shall be deemed to be a member ~ of
Scheduled Castes and neo-Buddhists being
not Hindus, this facility or this advantage
cannot be given to this particular community
of neo-Buddhists.

The second argument that is advanced
against this proposal is that if these facilities
are extended to neo-Buddhists, the same
will have to be extended to the Scheduled
castes people who have embraced other
religions such as  Christianity or Islam.
Now in this connection, I feel that both the
arguments that are advanced are fallaci-
ous. But before going into the merits of
the two arguments, [ would like to invite
the auention of the hon. Minister to the
opinion expressed by Jayaprakashiji in

eccember. 1977. His statement  was
published in the papers. I quote :

“Problems of neo-Buddhists deserved
consideration and the Government
should give them duec  attention.
Conversion to Buddhism has neither
improved their economic condition nor
in practicc, enhanced their acceptability
to castc Hindus. While conversion may
have been inspired by the wish to practise
an inherenily more attractive religion
itappearsto have been motivated, too,
by their despiration at their wretched
status as to untouchables and their desire
to throw off the humiliating rigours ofa
system from which there was no csca
for them but outright rejection ; surely,
it is far from such an action being con-
demnable it is both courageous and praise-
worthy.”

Nsw the nnly point that we will have to
consider is, only because they have convert-
c1 themselves to Buddhism in the year 1956
and the status and the sufferings are not
changed, whether we have to deny to this
cymmunity the facilities and advantages
which were available to them before they
cynverted themselves to neo-Buddhists.

Nw in this connection, I would like to
invite the attention of the hon. Minister to
Article 25 of the Constitution which lays
down that the fundamental freedoms guar-
anteed under the Constitution of India
inclule the freedom of conscience and the
freelym to practice any religion of one's
choice.

If that right has been guaranteed under
thr Chastitation to every citizen of this
cyia'ry 1o practice any religion he wants
ani then unless and until his status
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to them ?

SHRI K.P, UNNIKRISHNAN (Bada-
gara) : Or Christianity.

SHRI BAPUSAHEB PARULKER :
No doubt about it. Not only that, as I
said the argument that these neo-Buddhists
are not Hindus is prima facie not accepta-
able to me because if one reads the expla-
nation to Article 25 of the Constitution
which lays down that Hindus include Sikhs,
Buddhists and all other persons and if we
take into consideration all the Acts of the
Government of India, viz., Hindu Success-
ion Act, Hindu Marriage Act, Untoucha-
bility Act, Protection of Civil Rights Act
and Section (3] of this particular Act,
which is referred as to as Protection of Civil
Rights Act, we find that the word
‘Hindu' has been defined as follows :

““‘Hindu includes a Sikh, a Buddhistand a
Jain and other persons”. So, when the
word ‘Hindu' includes neo-Buddhists, I
fail to understand the logic in the -
ment that Section (3) of the Constitution
(Scheduled Castes) Order applies to Hindus
and therefore, this cannot be made appli=
cable to neo-Buddhists. In my opinion, this
arguments does not hold any water.
the same grou.nd.s. the argument that if
these facilities arc extended to neo-
Buddhists it will have to be extended to
persons who have embraced Islam or
Christianity also does not, in my opinion,
hold water,

Therefare, I would request the
hon. Minister to assure the House
after  taking into  consideration all
‘the submissions I have rmade ;
that all the facilities which these
Scheduled Castes people who converted
themselves to Buddhism in 1956, were
enjoying will be given to them. If that is
not possible, I would ask him to give the
reasons. as to why the Government
I'ﬁ:]s that these facilities should be denied to
them.

The second point, and a small point, is
that in ent 0. 18 as far as Maharashtra
is concerned the word “Gond Rajgond’’ is
tricd to be amended by putting a comma
after the word ‘Gond’.

Therefore, I would like to know—I
have moved an amendment—whether,
according to the Government, Gond Ra
Gond is a caste or whether Gond Rajgond,
Gond and Rajgond arc three different
castes because, we find, in this particular
Schedule, there is Gond Gawari and, if
you are going to take Gond and Rajgond
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astwo different castes, whynot apply the
same rule to this community, Gond and
Gawari. As far as lenri community
and caste is concerned, since 1950, they are
rna.'nng repeated attcm ts to get this includ-
ed as Gawari. lI) that particu-
lar clarification I'rom the hon. Minister,

Iwould request the hon. Minister to
ive us an assurance on the issue of neo-
uddhists. The remaining points T would

submit when I move the amendments.

sitwat wifgear o ThAwT  (TwaE
Jee-aey) - gurefa wgEw, ag W
faor srara g, og X adwF & faae
FCHF A SaTAQTIE | FET %
A oFE A d oY FAT ST
§ foew famr & gra 3o Fxgfafeay
F1 fasrem qard Al gEd SN 0
§8 FRfafedi ®1 vz fFar mar @
T ¥ Y #1 frren mar g Afew
ag 9 FA-AT FHRET @ w7 fEar
TR, TEET QeATaT HAY S F g
g o wegfafedi w1 fasmer oo
g I FYAY aEErg T e, wah
ar # ¥v faar gt o s =fag
qrag«r 7@ arard ) S=ee T fE
v Faafafzai & g arii § gafaviean
w1 @ fea $1a-w feei # anfa-
wirart o1 7€ & gFwa F 97 7 awfa
gYmEd, T IFEEE FEm
el g mrE, el 7 3
safa #2 am § T AL H IRA IS
TE Famr 1 "t I frwrew &
fag ag fa=r = #1 Frfow £ )
73 TAIT TR FT TR §, wA
7 oA g

EIRAM A wa agd & TE-a@
wwafafzar WY wiw & w0 § 5 @
fre€ gu & | ot T mRg #
, ag F€ wgfafon & wwfes
g€ =% g IR =g wiv @l fF
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w fre? gug, & frewgm @wm
ar wfge Wit gW foedr anfaat
& Fuec  gfawq et =fed )
T @ f g & arg o ag
A awr @ w7 Ffatm
F wErOw § swfew gk ok ma Ay
Fd A At fF gw froer gar awe
AT arfge | F 4 @ AT gEiEQ
@ & wifs  dedee Teew W
TEATE IIEEA F AW RN AT A
wefead faeet & w3y o fed
afedi # w1 @A @ g WY AT
gfrurg fasft | wfas afaurdi &
fau & og &2 =i w0 &1 wWE
aR # g w RE FEA AT
fagmaar =ifgr w1 gedr 99
A% ark A @aAr Fifgw )

WIS FeCH WIT ATeT gIeed
#F1o wgfmad = 3 &, SR AR
& ggm AENEFF § O ABE
wuw # @ A & | gAR Taade
% feqdieg # §& Hw AMEE FC
& A ol § fome st A gleag
faetet =wifgd § S8 Al faa w0
waard § Ueaterseecy an & &
Wgges FEw WX AT A F
drt #1 A1FQ fawdr ) ol wEaE
¥ 3% faq usacergde s €
g2 AFEQ A amr  sfEm sl
o0 IaF Ffafeaom 2@ ar o
fr g aw #t wfafEEmm
adr ¢ faa § #1% ¥ aggEs FIEE
F sl AT AG o ww 1 W
T H ag FE AT aF fF q¥YeE T
F1 gl g fawar € | 99 AR
g fearédiz § ged wfa &1 Wt
AFD g @ A oFF | W6 g
rerTIEiz weRitd WA § 6
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¢ qEEETeHz & q i QW JTw
tfw few writ & faord & fag
qg QEEIIRAAE  FM@T aT § ) Q3-
T HEgr Mar € 5 O
fored § afe ax & #g faar arom
fs wggee w1 &1 At A frear
2 gt g d3Td, o0 Ffe-
fedw IasrIad w@d T W
TRy 9 @ f5 dIger Fm
WX e e w1 faew e
wgfrad 3% @ frw A E | sef
& gowt it A wwedt g frogw
R qi fgg=m § OF Fg grav
W

IH AT HAG 8T g1 W 199
FgT a1 @gd IO & AfeA wHa F
IaRT AZ AT E | gW AIERT ;A
Z1aT e & frgm &1 faee & mfga
FIUA1  HAT Elo qFART A TF FAET
@r & AT 7w Frg F qw i w5
At 7 w3 wfgw faaq aifed, st
qYATgA [t &1 glagd foadr §
faadr =rfgd | =9 Zar gmr s
Frez =g fwar O o & g s A9
T IAF aE AT EAT w578 fw I
NETFE FEE FEATI AT A7 E AR
&I 97 ZEATY T 3§ g7 fam 27
a1 & gagdrgfeag If=a & g
R A1 gfaard T35 FEz Y ZgeA
1 faATrE 3 Saw1 AT fAad 1 79
Tt #1 @3 & TEAIT qAT HEAS
FTE | AATART o FEAIFT AT
XY AR IT®R B I FL, IAFT
AIFIN FIT Y TgT & wrgT weafay
FAM QIO H AT I ITACY |
AfpT a1 fegfs FaraY 678, 39
& 1€ af w@da g wmar g, sEAfaE
FEIMT IAHT facpa 4478 4T qg
Y| @wfaF @9 IFN gF
gza faarg afeq g9 g o=T £
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gfaar a5 w9 Wt S9wew g R0
gal § A% qmmwre feaw mar ¢,
IARTEAT & 9T AT WA famr @
21 mra WY IAF AET WA H
FErorar R, q yawe g wgroav g,
TE AR A FIEITHT IFIAT AFL
IR g g9 e fear g e
Iawr wrfa® zwr § £ gmT g g
¢ WEgsT FreT AT ggew Y faw
¥arafuma st mias s3 & T §
Tro JRAFT FI AT HWHT § IAFT
"HIGRT EIFIT FLHAT 8T

WIATE FIEE AT FIEHA KT W17
AN G 2H E I AFT W B
g @ EfFqQiwimadqF Tt gwew
LT g% g1 wea faewdg gAw
gfqarg 1 § FfF7 s=ar & 77 F g7 T
Fafys &€ ofemdd g1 @y 2 dar
fears agfd@r a1 o9 & g2a7 @
ar oo g W@ &1 o gfaefedt
1 g 72 faq Jr7 & F1707 gAY
¥ T g1 T2TR, TR WIT AGAT wig)
wam gt e ogfamd 37 & arfa
FT 419 I H 7@ 23 @ a1 66 Fi Mm
fagre 37 & AT 97 anear & ag aw T
grt 1 g Q3T TRt § % s
g | 94 A% ZHAAT A K47 a7 A%
ag At faee gag a@argr srgar
za¥ frara H1XFE 6 T@FT 1w Y
grim &g g e afesst smie
IAFT AT qF AT IT TLGT
T AT F1 o9 agfead 31 g% &30
Frz 7 AT FT OWIGH gF I gfawma
wfas mgfaaq gasT T aT Iy o
GEAET TGl R ¥H aXg ¥ W9
o gwenr o faar =T v fase
w=E aF & 919 Y FT AT qaT
srqx 4gF fear sz @ w0 @ ay
arFY 7T R FRA(E gH A BT
gzm w1t wiea faar s afie
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g¥ Y ¥ gfaard Iuwsy @ g% | @™
faez azaT ¥ #r§ gax <@ grm
AT TH I 1 ¢ fF oF F2T Wi
& M PRAR 97 faadrngres Freg
N gwead §, 95 TA9H , FHIHT
TR &, AT FT G99 &, 1A Gl
FT FIITE, §1 79 AT 9T THUE
§ faa FIF g ez997 B1 g 93w
21 AT AF QT EFTCHT A8 agAr
stigar ax as fwar &1 mifgs 3.
gar frar &1 AFT 2™ § 79 w@ar
ast grar, ad 7T FEAT &

Tlo AWIX WO (HTAHT) : AT
wieg 7 #71 ¢ fw T@a BT # aq
F1 & FT g faq &1 97 fqqr mar &
# Fgarargar g 347 T OF arew
fa= qu fEar wor fom & adt FamEi
w1 gnaw grar? fas faw w2l §
Ft F1 AT 5T TAT FIAAF § FIaHT
¥ w2 OF ates fasw 07 /G qw Gy
7717 ZIAH WIZHBRF faF F
T FT agw v AR 5T 97 Fgr faw
Tl AT gaArgAr F1 awC 5T 3w
g7 oY FZF AT FIT I aRE A D
FIT ZTIT FT q9F 171 37 fa a2
9=y § gfas dqrgT AT g3l q
qor f5g &1 7 &3 qd) avET 3G §,
%t agraa 7 W 33 W, FA FHY ¥AR
T & fr &0 w3w ¥ &7 wAT ArfeAy,
Iqafeat #1 gygfaa arfa &1 g &
QN I@ | A FAAT AHEATH EHIT
aray & fF 2x 93w § fedr 7 fFar
wrfe £1 g8 gat & T@ar Trfgg ar =7
gAr Irfgd, Y F47 78 TIF1T & fag
oraeaF g & Srar &1 oadr 92wt
g OF uF safsq #1 1@ FF =4 fa=w
F §A3z FALT F GF foay agi g=6)

AUGUST 2, 1078
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avg fawre gy T ag awen gRen ®
fad anra g 7% | 74 e T FPriE
T § wifE qrtadw ¥ fag A
wigfa wrfy # @ @ gafad agi =
W= gAr H1T 99 Wik & gfee
TT WYHC HIX GIW F g1 FI QF
fag & fad saw X QT &) qaT &Y
famfed aY 3wt & # g7 f
#dr & qarm g3w § fegd O, AT
arg & gAr faust wygfa oifs &
7@l AT G H A Fag fgwiar
2 F1 HET & 71T 9T G W Gwed!
F1AFTH FE BT F WA Y,
Hiiai gf, aXFIT w1 WWIGEY fad 0
HIT §XFTT 7 ag FIT TE 9T FAT
ark 3 # grdr wagfag arfy , afe=
gard § Agf &) oot & w@w aran
us Wi "wigiaa @rfa § 2, Sfs=a
g F @A IIAT gACT 9L ALY &
IFF! g4 wgfagd grq &, afwa ga
aré 1 1 qwrT F AT § 9g Az
greg 78 & 1 gham, fgmaa & w3

R TR o AgY & | 1 a8 awey

& f9a qx g &1 eqra Far T1fEq
zafaq & g AT qiw FEqr fF sowT
qi FF R FEETET T FL AT
a3d et aF sqraw faw, fowd #q-
gfaa sirfag| #) a«t greargi 1 &%
it g1 A6, g W A F @A
Y533 F1 7 IRV & Mg § mwoFy
qFRaTZ 34T § |

*SHRI A.V.P. ASAITTHAMBI (Madras
North) : Mr. Chairman, Sir, through
this Scheduled Castes and Scheduled Tribes
Orders (Amendment) Bill the Govern-
ment seeks to restore the position in respect
of the Mochi community in the list of Sche-
duled Castes of Gujarat State which
obtained prior to the enforcement of the
Scheduled Castes and Scheduled Tribes
(Amendment) Act, 1976, and certain mis-
takes of spellings and punctuations commit-
ted by the careless officials in the Scheduled
Castes and Scheduled Tribes Orders

*The original speech was delivered in  Tamil,
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(Amendment) Act, 1976, are also propbsed
to bs corrected. Many hon. Members
of this House have proposed several am-
endments to this short Bill. They want
to include certain communities and castes
in their regions to be included in the SC
and ST list. As the hon. Member who
preceded me pointed out, the Government
should have taken this opportunity for
bringing a comprehensive Bill incorporat-
ing all the communities and castes which
the hon. Members want to be included in
the list.

I want to know whether the Minister
his bren prompted to introduce this Bill
just b=cause the Prime Minister hails from
Gujarat. Only in 1976 the Mochi com=
munity was included as a scheduled caste
in the list. Within two years this amend-
ing legislation has been brought in for
treating them as scheduled caste in adistrict
or in just two taluks and this commu-
nity has bxcome an advanced community
in other parts of Gujarat. Is it the
aim of the Janata Government to undo
everything that has been done by the for-
mer Government? The hon. Minister
of State of Home Affairsin his introductory
spzech referred to the necessity of introduc-
ing this Bill bscause of the agitation of
certain sections in Gujarat. Supposing
there is again agitation after the enact-
mant of this Bill, what will the Govern-
m=nt do? The Governmentshould not be
afraid of agitation for just causes. Simi-
larly, it is also the duty of the Government
*0 suppress agitations for wrong causes.

It is not proper to exclude one comm-
unity after treating it as a scheduled
caste, How can this community continue
to b= scheduled caste in one part of the
State and in other parts an affluent one?
We have reserved constituencies for the
scheduled castes. A citizen of India,
according to our Constitution, can contest
for any elective office anywhere in India.
T would like to ask: can a representative
of Mochi community contest for an elective
office from Delhi. I Mochi community
has been included in the list of Scheduled
Chstes in“Gujarat, it should be treated as
scheduled caste throughout the country.
It should not be—it is constitutionally
improper and morally wrong—to say that
Mochi community is scheduled caste in
one part—that too in one or two taluks—
and not so in other parts. A few people
belonging to this community might have
become rich and it does not mean that
the entire community has become affluent
to be excluded from the list of scheduled
caste list.

17 hrs.

I would go to the extent of saying
that there should be no difficulty in in-
cluding communities in the list of

Scheduled Castes. Whoever is a sudra
is a scheduled caste man. Many com-
munities which are to find a place in the
list have not been included so.far. For
example, the Dhobis, barbers, fishermen
etc. in Tamil Nadu do not find a l|:'In:=
in this list. They should be included
in this List

Here I would refer to another anomaly
in the policy of the Government. The
scheduled caste people who became
Buddhists or Christians are denied the
amenities and facilities for their develop-
ment. It must be analysed why they
change their religion of birth. If they
continue to remain as Hindus, the wif
be for their life sudras, untouchables
and down-trodden to be dominated by
the caste-Hindus. That is why Dr?
Ambedkar advocated the cause of conver-
sion of Scheduled Castes. Periyar Rama-
swamy in Tamil Nadu pleaded for their
religious conversion so that their postrity
can be free from oppression and domi-
nation by caste-Hindus. We should not
deny the concessions, amenities and
facilities to the Buddhist and Christian
converts of Scheduled caste communities,
It is necessary to transform our attitude
and approach before we condemn their
religious transformation. I am a pucce
Hindu. Asaithambi can become in a
jify Abdul Khader. Asaithambi can
change his name to Stephen and become
a Christian. Can a Muslim or a Christian
become a Hindu easily? Even if he be-
comes a Hindu, to which community
he would belong? Which community will
embrace a Muslim convert or a Hindu
convert as its own? Hindu society is
caste-ridden. I would wam that the
bane of Hindu society is its caste distine-
tions. It should be the constant and
conscious endeavours of the Government
to raise the Scheduled Castes and Sched-
uled Tribes economically and educationally
30 that they become an inalienable part
of the main-stream of our country. en
only the shackles of casteism and the
chains of slavery can be cut as under
in this country of ours.

1 understand that Mochi community
is engaged in manufacturing and repairing
chapps, shoes ete. Ttcannotbe that they
have become rich in all parts of Gujarat
except in two Taluks where they continue
tobescheduled caste. The Commissioner
for Scheduled Castes and Scheduled Tribes
must engage himself in a comprehensive
study in depth to find out what other
communities in the country are to be
brought in the list of Scheduled Castes
and Scheduled Tribes. The upliftment
of the downtrodden should be the corner-
stone of all legislative efforts of the Govern-
ment and not tinkering with a legislation
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here and there. Before I conclude I
demand that the officials responsible for

the mistakes in spelli punctuation
etc. must be taken to l.;E if such lapses
have led to the loss of concessions to any
particular Scheduled Caste Community.

SHRI PURNANARAYAN SINHA
(Tezpur): Sir, I have got an amendment
already tabled. I want to speak.

MR. CHAIRMAN: What do you
want?

SHRI PURNANARAYAN SINHA:
When you called me, I was in the Business
Advisory Committee meeting. I want to
speak on this,
sc:\lk. CHAIRMAN: Anyway, we shall
st T fawm qEE (F1919T) ¢
gamfa agiag, & agar g fs fges
wrezH’ Wes & geafn wal & gf, ¥
97 gYer &1 g&M TR | faw &wa
frgges srga &1 g4 fdar ma 4,
38 "ar fwgges FTER F1 THEA
fawar war a1 7T 37 # feqee sfaT,
Tggdlf @ Fifas, uamaafee Fanfaw
T dFaE Farfaw 71 gaaee faar mn
qr i

g\ a1t # gfegq afaefea wifaw
#1916 % femmaagur ar m9gt a8
faotq frar mar a1 5 feges Farfas
@ ® e fqar @17 0 (1)
fwfras oz aizfor zrgsq, (2) garfw
faaa zrwa 9 (3) wAEaToT |

1917 & AT AIFHIT F qHw
e, 77 370 9, 7 feger Farfaw
F oF faez dare &1, fom & SR
T #1 Ee fqan s (1) wafidfaew
a1 fg= 2rg=w, (2) fedes swfew ok
(3) frfasm grdg 1 g7 ant ¥ IR
wgr ar:

““The depressed classes from the

unclean castes whose touch or even
shadow is pollution.”

AUGUST 2, 1978
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IR THA, 1919, B2YEQ FHOA
A< ifswm dzm w1 A foiew amifay
7 aifiw &7 & faC 5aq  wAecfa-
fadr & feggsr @ «fw= fwa o
iferm faTgy wadt 7 w7y

““The term Depressed Classes should not
exclude primitive or aboriginal tribes,
nor should it exclude those Hindus who
are only economically poor and in other
ways backward but are not regarded as
untouchables."

FfFT =0 mwEEET 7 F@ f®
feies aifew & w@m 97 At
Ffas o1 uamaqiee amfesr SuT
Fr§ AW g1 wifge | & ag @@
gaf@a Far ver g fF A4 mEra &
fadas @1 72q 7@y 9z & & fw@
Free 71 fugass #rieg ® @ a@
oz feg &1 7 w@r a1y

1931 F1 &%x® ¥ A F@ &
far o9 muEz fafswa @z o
fr fem #1 s@a ma w3’ (1)
Al A@T & A AAr AR FT GEAT
2 (2) forw a1 Fm e, 9, asft
mife =@ ¥x wwar 8, (3) 91 @d-
sfrw Fu HiT sgF wfz #1igEgx
# 7@l a1 owwar 8, (4) foiw & fag
dfee & saw fafag g, =te (5) ot
Ao &9 & w2 & |

gfens gfeddn waz, 1947 ¥
Fgr mar g ¢

““The *'Scheduled Castes” means such
castes, races of tribes or parts or groups
within castes, races or tribes, being castes,
races, tribes, parts or groups which appear
to the Governor-General to correspond to
the classes of persons formerly known as
the *“‘Depressed Classes' as the Governor-
General may by order specify.”

After Independence, the term ‘‘Scheduled
Caste" is used in the Constitution to specify
the untouchables.
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341(1) ¥ €9 IFT & —

*“The President may with respect to any
State or Union Territory, and where it is
a State after consultation with the Gover-
nor thereof, by public notification, specify
the castes, races or tribes or parts of or
{oups within castes, races or tribes, which
shall for the purposes of this Constitution be
deemed to be Scheduled Castes in relation
to that State or Union Territory, as the
case may be.”

IAFT gAY AT F owgy E—

““Parliament may by law include in or
exclude from the list of Scheduled Castes
spacified in a notification issued under
clause (1) any caste race or tribe or part of
or group within any caste, race or tribe,
but save as aloresaid a notification issucd
under the said clause shall not be varied by
any subsequent notification.”

T & marar W aga @ W& g
sy & 37 F197 T AT F1 AT
T A1 Argar g FAY WA AR
BE IR AT A AFTATE 1 ST
WEqET FTeCq & qeard H aga A<
wigad & 3 ¥ @ § f5 wgw
s 2 37 ¥ mexsw ¥ oF g oAr
arar -7 gt 3@ @ A-FEEFAT
FT & TF 9T q1, IN A FET TG AT
mial ¥ fggena 9% @ad # a1 fow
J 37 ®r wid=ar &1 w9 oA
37 ® *gr fF g7 #1 a7 w77 3
At faa 3 =g 5 go aff =,
37 w1 #3 foar mr f5 g was
g g7 5 91 gaghas afa o=
gigfar a7 wfs & @ser & @
gzt & a7 frzidr &
90 g g & —

“The untouchables were secluded be-
<aus= they were outside the scheme of
creation, This is the reason why they
were termed as Antyajas.”’

ATFT Tro WEITFT X Far =%
ga1a wr 93a7r § 5 faa &1 9%
w3 F R4t & 0 wd A wq A
FT 27, @A N wighas Ffa & 7w
& 37 & 9t wa F fRard o¢ oaw
71, #37 ¥ qArfas sk 9T q@ fa
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afr & femt W@ m@ § fwm #
IW FI g T F gIW T FL )

g oAt 99 § oA gF ®
AR 9% wqgfaa wfa &1 Frwa
fFar mar | #greAr Y ¥ gA T
am gfem @r, afea sy &
drg arg & arg o @ gfogal &
W 2, 98 gw & #HT AT *Y,
qq FIATYA & 1 IW F A A
mA FG g@EIT FL qy7 O WA
gFrarfas gfesr & e §
o g oA arfemrdes & aeew &
IT F wiwT ¥ Sifad, 3 = & o=
F Qg @ W FT WA g WK
for & ara 9 Ifz & 1 afFs w
AT F g AFO FT W R
gigfeq sfa &1 8@ 3w F1 FEY
ar wiges aff & 1 @@ 1 ww=d
G e aM I w H Iy fF
qZT 3@ F AT FLAT 94T §, w0
F ¢ f&d qraam § oo feeht
F qUHAT FATL 9F AT FI KT
g fF gm 16 @ra A a7 feeut
® @ & Afer gl foadt wy-
gfea sfa & adi ¢ " WA
F qrg g9 ¥ AT ae qa (w9,
qiferarie & #5e9A qur, AfFET A
AERT ¥ 1921 F, [ F FT, TAT
g FaFw @ ®x 93 faar faet
#,F g g fF 21 9w &
7T F A AWM WA IT AT -
gfvs wifs # adf amr  sram
# ag Fgar Aga g f& fage &
nigfaa srfa & v fae @,
% gren fas fagre & €
#afi & & wae fagre & fael &

S T
gl

NF F@ F fay A@
1 o 7gY & ary
a3y ¥ far feeelt wrd &, av

1 aw ¥ #g for fF g wqgfee
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aifa & =l &, §@ ¥ wwEr 97
WHATH 99 W1 w7 gl wwdr @
#dl WERY F FW AT A WG
g & wmEr ¢ 1 3@ fod W
qigqy @ oF ard I T NI
FEIE F AW qg W § T WA
fedy WY ®1F § 917, a1 § IS
Fezd ¥ W | gg a1 §E § oger
N9 g ) oF foeelt & gw oami &
qra wfa faa amw @ sfRfesz &
faq @@ & (¥ g FRE #§
wifeg w1an fem g § W@ @
6-6 ®EW ax afefedz =FF fa=ar
2 1 3@ 1 mwEET 43 go § AW
w9 30 ¢ f& 3 @ fF ag 25
arg ¥ & ar =&Y oar 37 fraw W
AT JET dAH FIF |

RO a3z ¢ fa omadr gmd
afaai & g1 f& g orr =1 fa=q
¢ gmsr a1z ¥ aar o=rfgo g, &
FgaT § WA @M 2 sifE g A
Ygz FAS ® I AT A= wgea
o wiFArdi & afdf=wa o &
We 7 § FZAT WEm g Fowmw
oF G ITd FIT &1 IFA Fay,
siq fard #Y arg e Afsw
s HAT W agi 25 €, ww § asr
AT THIT wEY S 9% M Fbiw
awaa ¥ gfaai #t gar ST @
1 | A ag g ) gef ae
gheamT ' gordt Y ara 7@ Ffog
grq gficadi &1 Med F arq #Hfaw
gy 2@ f& st F@ owEfass
amifas gfewm & st deafrs
gfezmtor & far g1 &1 g7 A0
gfezwwry & &t frd gu  sA= @y
qft FAE SR ITH FAEwe fEwr
@y A «g F@ A@ ¢ fE o owa-
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gfag orig & «WT &1 zo@ af+
griy at odr a/@ @Y & 1 WIS Wy
14 9tz frogma 3 @ & @@l
gar<r gemr 20 wfamw & 1 WX
"9 IFFT WY AT FT 3T AT A
30 9@z g Wrad MT fmT gw 30
TRZT F AW FG AR MGANT F
HANMT H WU WgFr [T FA
gafae ud gmw F1€ grr aY &)
[T QF AITF ANG FAFT AT A
A, oF e wi owdmasn
frt go § w1 wagfsw wnfa #
afeafem 3 1 To%1 w19 434z 3R
¥ 99 "t Faner afzgmr adE ©
faq aarsT @@ 157 =i & | w
# mowt wEad @ Og o

SHRI G. 5. REDDI (Miryalgpuda) : Mr.
Chairman, Sir, I would like to draw
the attention of the hon., Mimbers to 1ke
speeches made by Mr. Parulekar and Smt.
Ahilya Rangnckar, whosaid that Focause
of their conversien t0 RBuddbi:m. pecple
do not become less-depressed. They are
belonging to the same Scheduled Caste
origin; therefore, they should ger all ibe
benefits which the Hindus get. Under cur
Constitution, we have got the
Scheduled Castes Order of 1950, which has
included a clause, namely, Clause 3. It
says that those who do not profess “Hindu-
ism’ are not scheduled castes. But lawer
on we added the Sikh Community  also
along with the Hindus.

Therefore, Sir, now, as things  stand
today, those belonging to Hinduism and
Sikhism alone are called Scheduled Castes.
Not others,  Now the guestion is whether
those belonging to Buddhism or Christia-
nity or Islam are to be deprived of the ben-
fits, inspite of the fact that they are schedul-
ed castes and they suffer from all the dis-
ahilities which the Hindu Harijans suffer
from.  This is the question.

This Clause, Clause No. 3, of the Schedul-
ed Caste Order of 1950, I say,is a dis-
criminatory clause. The discrimination is
based on religion. Those who profess
Islamic religion, or Buddhism or Chris-
tianity are discriminated against.
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Sir, should we say that in this country of
ours, where we preach and practice secular-
ism, discrimination should be based on
religion and religion alone?

Now, those Scheduled Caste people who
have converted themselves to Chistianity
are subjected to the same type of untouch.
ability and the same type of caste
discrimination in our  villages—
leave alone those few Christians whom
you may see in the towns. We see all this
in  the case of people of other religions
also. They are scheduled castes though
they may come to the towns and they may
appear as advanced classes, Therefore,
I would appeal to the Hon. Minister to
appoint Committee so that it can go
into this problemn  and  also examine
whether these peopleafter theirconversion
to Islam, Buddhism or Christianity are not
discriminated in the villages. They are
discriminated  and untouchability s
rampant in the villages. Now because
they arc convereted to Christianity or
Buddhism or Islam, you should notconsider
them that they are advanced. It is wvery
bad to consider that those who belong to
above religions should not be given these
facilities, Now, in our country, we take
pride that we are sccular country and we
should see that secularism is practised in
our country.

Now, tihs is a very daring clause, that
is, clausc 3 of the Scheduled Caste Order,
1950, where religion is taken as the basis,

ow, some of you may argue that there is
no casteism in Christianity or in Islam or in
Buddhism. If you go to the villages and
examine the present situation , you would
find that castcism is still practised, Now,
hecause they have converted  themselves
into  other religions, untouchabiliny: has
not disappearcd  or diminished, Tt iy
there and’ itisvery much rampant, There-
fore, I appeal 1o the hon, Minister o see
that we do not practice any kind of dis-
crimination based on religion,

Now, il our basisis economic backward-
ness, we have not quarrel, Whether he
belongs to Biahmin Casie or Reddi caste
or any other caste, if it is merely a quest-
ion of economic backwardness, nobody
has any quarrel, But the whole basis of
Scheduled Caste Oreler, 1950, is based on
religious discrimination. This  religious
discrimination is so rampant that all those
belonging to  Buddhism, Christianity or
Muslim Religions are suffering under this,
Now, we want that socially backward and
down-trodden people should be given help.
It should be the policy of the Government
of India to see that these people are uplift-
ed. Itisavery good policy, but that should
not be based onreligion. 1 ecan quote an
example. Today, if a person named
Paul who is a Christian, i s denied all those
benefits, tomorrow if he becomes ‘Gopal’,
Government will offer him all the facili-
tirs.

SHRI A.V.P. ASAITHAMBI : Gpal
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can become Paul but Paul cannot
become Gopal.

SHRI G.S. REDDI : A person called
Mr. Paul, who is considered to be belong-
ing to an advanced community in our coun-
try is denied all benefits but tomorrow if
he converts himself to Hinduism as ‘Gopal’
he has all the benefits. If a person named
Mr. Paul brings a certificate that he
has converted himself to Hindui:m and
called himself ‘Gopal’, he is given all the
benefits, Now what more example you
want to show that the discrimination is
based on religion? Therefore, while the
Government of India helps all the down-
trodden penplt, all the poor people and
backward class people, they should help
these people also. Now, some of us feel that
by giving help to Christians, Muslims and
Buddhists, it will cut away the slice of the
benefits given to the Hindu Scheduled
Caste people. It is wrong to think so.
But more funds should be set apart for
this purpose rather than cutting away the
grant. Now, when the Government of
India considers these people as down-
trodden who are scheduled castes and threat
them in an equal way, they should not
discriminate against them on the basis of
religion. Here I would like to give an
example. Mr. Charan Singh in his book
has mentioned “*you can change religicn
but you cannot change the caste, ur
Indian Society is casteeridden, We are
divided into castes”.  Therefore our basis
of help should be on economic backward-
ness and not on caste basis or on the basis
of religion,

This Bills provides for the inclusicn in,
and the exclusion from, the lists of schodul-
ed  ecastes and scheduled tribes of cortain
castes and tribes.  These inclusions should
be made,  Several hon, Member  have
sent their amendments to the effect that
the converts from the scheduled castes and
scheduled tribes t o other religions should
also be included in this list.  This shculd
be accepted by the hon, Minister so that
equal justice is done to them and there is
no discrimination on the basis of religion,

! FWT T AR WA ¢ (@A
qr) : awmfy wgrRa, I8 41 qar
an@r ¢ f§ 5@ #¥ag wa I9
gar & 17 arlt@ &, %I§ waw o
Faa TF g w9t w7 @ & AT
2 gHiz #1 "I 37 faw &1 W
FC & wAAlg T Sy Far T 4
i frar @ fo @4 @1 7 fafoa &
f& I<i aws Tw & wffa w7 7 &
oiX ag T @ FfFw gafad ®
Zrar § gar & wm s XY I
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gaafe wirgm, = o3 39 faw
& art ¥ ardt swar & arwd gaardi
¥ T wrddy, & W ged qF9
f& g7 & Far ofdfeafq aqm @ &
g @1 ¥ §3 ¥ 7440 afar | w9
qdEm Fg7 fag # Iw F@ |
g 77 f5 78 a1 oF Mo A
M Bty ar faw @ 1 1974 ®
AT H ot I gEFTE ATAIA A
qoF Ay faar ar M gg @ W
g ¥ o af wmifa =g fam &
FIN gz A5 AWM FIAT A WA
wAr A | W awg v fam & #%
qIuT ¥ OF WIT WIHRA HIT I
oF SAAATEr ¥ aaragen s Iy
qIT 7ET A ¥ ALY TT 9IIA | A
o7 37 af w® €fF =g oF
qreveeor A oA g MOR HIEA
g aifge & gz oF argea &
qIA OF ¥ TART A FFAT & |
# =3 9% sqrar faeare & a9t s
adf g IFT AT oW A
fadzs & f& aradlw azedi 7
T FY gagT @y & g7 F1omw
7r¥ 1 & mre Y gF Jaradr FAr
qEAT Z 0 FX T 9T 22 EWQ
# gagfeq wfaal § wwfaa
TACH Fie 9T TF e & oo /T
aiz fremar ot f& arg wad== ™
T AIA F F AT A qEATE
wzar aff 41, ga % fag Iad I
fag & zedtsr 3 =rfgg 1w
feafs aaragd & iz gw faea #t
& FT 9T Tq AW F SavAr WA |
AN F it F o9 7w @ Q@
E fs o5 =g aor ama &
& ¥ r@rg AU, AA TIN
T AT 53w ¥ FE Wi ¥ ag
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WA 99 @r § | wEg g\
I BT AT AT AT A GHAED |
WIS TN GATH F ATd FEN AT GY
¢ a # M A e R,
3T F At § Fo Fom fgw |
IR} qF Wi W H omawfa Ger
z§ 8 ot 3@ fag.s &1 ¥ FT 2w
#F mwaT oF faewre & s 2 )
zafme o gg fadzm g v céaw
amE § M fa|a qadr #T F
T G TOF ¥ w9g g1 ¥ aF
BT ¥ W19 A FT1 ATC | Tg FTHOT
fagg adf & 1 fogdr @ 7 g4
fagg #1 zaar Tever aar fazar @
f& ors & 589 F weAd
oIy aer #8169, 32 qEag g
T2 § AW I W F weEl IH A
¥ wfa ¢a @ 2 1 T8 wifa
w1 faerr & fag, a0 fagsa ¢ f&
Ty OF raqa fagas s | W
i & A= 7 @y € ok IEF &
gHr & 3§ wifergrdic & wrg € #iT
g8 7% ¥ swAw g f& 39 F
T W AT §, gW 3T & g I
AT KT AAT & 0 q AL AqT
FT W & <8 T AW ¢ AT A
=g faor 5 ag e@r @Y aag
@ arfemiic & w@ad # gz oRY
@ am dradr g afsw s =
FET 2@ q oMY F1 9@ Tom 5
At & feal # gy wws @ R
T Tz ;T # IF AT AT AR
F1 7dl @A M 1 gafag wa FE
73 3 f& Tw fadas & =maro
EWET F 7 WA T, R IAF @
8 9T 919 & fa=mT F@r Ffge
g 9T FL FW A A AL F
ay # OFE )X AW oWT F gt
Fdq wivw & AT w9 Sl &
F92 O 99 Wr W & 1 AW @

¥ a am frer @ & frogd W
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g7 wifaqi & oer wrg ;& &N
T AHT TqF & ewR vl %
qf7 wigx &1 7 fogdr woFTC 7
IT & @1d g A A WO A E
€149 ¥ AT 37 F a7 350 38
Al fezr 1 &g My qwdr sfe
st w8 s §, waw 93 &
I AfTEr & | 35 Ifa F1 FEH
a4f w3 MAT 1 T K ATATCO
ara wff & %z uF a3 faea
a0 F owT & F@Ar |redr g
fe afs wrg 3w wrfs &7 = =¥
12X & AT mOwT IS IgAd Tm,
1T AT wrg T oxg AT wL
q97 & 9T § | gH wuq fAated dF
# 91 3 w¥a fraidt ogdt & w1
Fwi o fagar qzar & W Agr o
FT T4 3T AT A gH ATTHTR
39 &9 ® wA ¥ fag o399 3m
gqar gr § g4 Agm |

MR. CHAIRMAN : We shall now
take up Hall-an-Hour discussion.

17.31 hrs.
HALTF-AN-HOUR  DISCUSSION

Pension To  HEeIRs oF Deceasen MISA
Aann DIR DeTewus

SHRI R.K. MHALGI (Thana) : Sir,
thousands of patriotic suns and daughters
of the motherland participated in the
“People’s Great Struggle' against the
Emergency. Participation in the satya-
graha and the u.mﬁ:ground resistance
movement earncd for them detention
under MISA or imprisonment under DIR.
As a result they were subjected to untold
sufferings and economic ruin.

As many as hundred and more have
embraced death during detention. Hund-
reds have become pﬁy:icallv unfit and
invalid. Many more are still under medi-
cal treatment because of the ill-treatment
and continuous beating in jails. The
former Government under Indira Gandhi
was more barbarous than the British rule.
But now a new era has been ushered,

Detenus (HAH Dis)

Detenus and satyagrahis under Emergency,
therefore, deserve all sympathy and assist-
ance.

Sir, the subject under discussicn is
sentimental and sensitive,  Gevermment
should therefore, come owt with «nicte
proposals. It is true that Government
have announced some of its
schemes.  But they are insufficient and fall
short, to meet the hard requircments of
every-day life.

_ For that purpose, Sir, I categorize the
jail sufferers tluring Emergency in three

groups:

(1) Those who died in jails in detenticn
or on parole or during the period of
3 months immediately after their release
and also those who died in the underground
movement, against whom the warrant of
arrest was issucd,

(2) Those who have become physically

unfit or invalid, partially or in full.

(3) Those who arc subjected (0 ¢« cono-
mic ruin.

As regards he first category, firsily,
out of 74 MISA detenu deaths, according
to Government, only for 63 recommendat-
ions have been received by Union Govern-
ment, Have the Siate  Governments
assigned auy reasons for the delay in the
case of the remaining 11 cases? Il yes,
please give the same, Statc-wise, Se-
condly, rejection of as many as 20 appli-
cation for pension, out of these 63 is
undoubtedly a large number,  Please give
the reasons [or cach case, in the case
of all those 20 rejected recemmendations,
May I also know whether under the new
scheme formulated on 7-7-1978, detenus
under DIR would get pension retrospecti-
vely ie from 1-5-1957 when the first
scheme came into being

" Thirdly, the word dependant is circum-

scribed by various conditions, They
must be relaxed to a reasonable limit.
Sir, how it has been presumed by the
Government that the sone of the deceased,
il he attains the age of 21, becemes
economically independant? Whether the
Government expects the fatherless boy
to relinquish his education and get a
job and that teo who is going to provide it
to him in these hard days of unemploy-
ment? Unless the said son economically
hiecomes independant upto the age of 25,
he must be provided the benchit of the
Scheme.

It may be wue that there would nut
be any one dependamt econemically vpen
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the deceased MISA or DIR detenu but
loss of life in the family is great loss in
the ultimate analysis of things. The
said family must, therefore, be paid a1
least a lump sum amount whatever Govern-
ment thinks right and proper.

Fourthly, the families of MISA victims
should be given the same facilitics now
available to the families of freedom fighters.

Fifthly, a book should be brought out
by Government giving information in
dctails regarding the circumstances under
which the MISA and DIR detenus
died,

Lastly, Sir, I humbly request that the
suitable memorial in  the vicinity of
Parliament be raised in honour of these
great souls,

Now, Sir, rrgarding the second category,
it is needless 1o say at  Jength,  Their
cases also must be considered on  par with
the deceased detenus for  the scheme of
pension, I know some of my friends who
have become permanently disabled during
detention.  Because of the delayed treat-
ment, one of my close friends of Puna,
Shri Raghuvir Kshivsagar had to get
one of his legs amputed. Why such
persons are to be deprived of the anno-
unced pension scheme? A number of
detenus after their release have also to
undergo the expensive medical treatment.
There are some whom I know well, they
have still to attend the dispensaries regu-
larly. These detenus must be  given
the required financial aid and assistance
urgently.

With regard to the third category, I
have a few suggestions to make. 1 like
the Hon'ble Minister to consider and
reply.

Economic ruin is a malady of thousands
of detenus  and even alter sixteen months
of lifiing of Emergency, these persons
could nnt come out of the same.

(a) About 4,000 ecmployers in the
country, most of them in private sector,
who were dismissed during the period
of Emergency, are still to be reinstated,
despite a Government's directive ' that all
such persons should be taken back. Sir,
I like to know the special efforts made
by the Government during the last three
months, These employees must be taken
back in service giving them all their
dues immediately,

(b) A rechabilitation grant scheme must
be announced by the Government soon,
Provision of grant of rchabilitation loans
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to MISA and DIR detenus on liberal
terms with adequate safeguardsisa ‘must’,
Loan should be made available at low
interest rates, say, about 4 percent re-
coverable on easy monthly instalments.
Recovery to begin after a lapse of three
years from the date of loan disbursement,
Such Rchabilitation Grant Scheme is
really meant to help to rehabilitate the
MISA detenus in their former vocations,
irade, business or other pursuits which
are irreparably damaged in the wake of
their detention,

Sir, it shall be said that some of the
State Governments have already under-
taken such of the schemes. But, Sir,
it is very essential that the Union Govern-
ment take immediate measures to give
relief to those in  the whole country
who rendered service to the motherland.
Many of them shall not ask for it, but
we shall do our duty. May I know the
reaction of the government to the various
suggestions I made on such vital subjects.

MR. CHAIRMAN: The hon, Mini-
ster. ... (Inferruptions) 1 have ruled on
an earlier occasion that according to the
rule the Minister has 10 reply first and
therealter questions can be asked. I,
know the convention but a convention
cannot overrule a rule,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) : In
July 1977, the Government of India
sanctioned a scheme for the grant of pea-
sion from central revenues 1o dependents
of MISA detenus who died while in custody
or within three months from the date of
release and persons who died as  a result
of police firing during the emergency,
i.e. from 25th June 1975 to 215t Marcﬁ.
1977. The State Governments  were
requested on 12-7-1977 10 issue  ins-
tructions to the district authoritics to
initiate immediate action: (i) to prepare
a list of persons within their jurisdiction
who had died during detention during
the r.mr-rfgency or while on parole or in'the
course of police firing; {iis) to make en-
quiries about the financial circumstances
of the bereaved family in all such cases;
(iii) where the district authorities are
satisfied that family assistance would be
justified to get the application form filled
in by the intended beneficiary and also
to assist them in obtaining the necessary
documents which are to accompany the
applications; (iv) where they are of
the view that assistance would not be
justified to record the reasons for their
conclusions in detail; and (v) to forward
to the state government the particulars
of all cases recommended as well as
not recommended together with all con-
nected papers,
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On receipt of the information/recom-
mendations from district authorities, the
state governments were requested to
examnine them and forward them together
with all the documents and their itive
recomm=ndations/advice to this Ministry.

The state ernments reported that
the total numgo: of such MISA dctenus
who died while in custody or during their
release on parole is 73, Figure of deaths
within three months after release have not
been furnished by the State Governments.,
However, it has been reported that it
may not be large. 63 cases have so far
been forwarded the state governments,
including cases of death within three
months of release,

In my answer to starred question
No. 151 on 26th July, 1978 T had stated
that out of the 63 cases, pension had
been sanctioned in 26 cases, 20 cases
were rejected and 17 cases were  pending
consideration for want of information/
clarification from the state governments.
Three states, namely, Andhra Pradesh,
Jammu and Kashmir and Madhya Pra-
desh have yet to send their reports though
ten death cases have occurred in  those
States. It will thus be appreciated that
the response from the state governments
has been quite satisfactory.

Five cases of dcaths cach have been
reported from Delhi and Bihar, but
they have recommended only two cases
and one case, respectively, West Bengal
have sent reports in respect of six cases
as against eleven deaths. All these state
governments have been requested on
20 July, 1978 to check up and confirm
that they have no further cases to recom-
mend, Their replies are awaited

Out of 17 cases ruporlz'cl by me on
26-7-1978 as pending, pension in g more
cases has since been yanctioned.  This  will
reduce pending cases to 8 and increase

the number of sanctioned cases [rom
26 to 3s.

Ananalysisof the rejected cases is given

below:
No.

Detention not under MISA .
Under DIR (Now it will come)
Sound financial position .
No legal heir N
Murdered while under parule .
Ineligible dependents (Adult
son 45 years—i ; wife of elder
brother (mtcr-m—]aw)—l adop-
ted daughter—1; brother—u;
fa)t.her not depc-nd.cnl on son—
1 . ’ - . 6

= mlne .

Detained prior to emergency . 2

TotaL ' 20
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It will be seen that as dependents of
DISIR detenus applied under the MISA
scheme, their cases were not then covered
under that scheme. These four cases
are now being reviewed under DISIR
Scheme which has been sanctioned re-
cently. Actual rejection will therefore
come down to 16, The above analysis
will also show that a case is rejected
only on valid grounds,

An assurance to the House for grant
of pension to dependents of the DISIR
detenus was given on 6-7-1977. In order
to gauge the extent and quantum of
relief to be given, relevant data had to
be collected from the State Governments,
31 cases of death of DISIR detenus during
cu.s:ody[(g:role have bcen reported by the
State vernments, scheme ‘was
preparcd and apprn\rcd by the Cabinet
on 4-6-1978, on the pattern [ollowed in
the case of MISA t{;ltnlls dependents,
All the State Governments were requested

on 7-7-1978 to obtain a (Fpl:cauom from
eligible deprndcnu and forward
to this Ministry after necessary vcﬂﬁ-
cations along with their recommendations.
These applications are yet to be received.
On their receipt, immediate action to
sanction pension in eligible cases will
be taken, g

So, I have explained to the hon, meme
bers questions No. 1, 2 and 3. As regards
the point that facilities and pensions
extended to the freedom fighters should
also be made available to the MISA
detenus, 1!:(' ension sanctioned is from
Rs. 200 Rs 300 which is also the
pension sanmoned to the [reedom
fighters.

SHRI R.K. MAHAILGI: Other facili-
ties arc also there,

SHRI DHANIK LAL MANDAL:
About rehabilitation scheme, loans and
‘?loyecs yet to be rcinstated in
pnvalc rms, steps are being taken,

I may say that as regards loans, direc-
tions have been given that genuine MISA
detenus should be lielped. Direction has
been given to the financing institutions
that loans should be given to them.

SHRI R.K. MAHALGI: What is the
rate of interest in that case ?

SHRI DHANIK LAL MANDAL:
That is at the moment not with me.
I will give you later on.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Hon. Minister has not
replied to three important questions
raised by Shri Mahalgi.
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1. Is Government going to give re-
trospective effect to this particular sche-
me ? That is very important thing
here.

2. De=ztenus have been physically dis-
abled because the negligence of the
jail authorities. For example he quo-
ted that a leg of a detenue was required
to be amputated because no medical
facilities were made available in jail.

3. Underground workers also su-
flered. Is Government going to treat
them on par with the detenus under
MISA ?

These are three important points.

MR. CHAIRMAN : He will cover
at the end.

SHRI EDUARDO FALEIRO
(Mormugao : Mr, Chairman, according to
the Scriptures : Bhagwan told Arjuna,
“I am creating four classes of prople
according to their actions and qualities.”
Now the Janata Party has thought
fit to create a fith class according
to their qualities and their actions du-
ring Emergency.

I want to make it clear that the grant
of pension to heirs of MISA detenus
who truly and genuinely were political
workers and were political sufferers is
absolutely justified. Though thesc
political * suffcrers  never thought of
getting any political benefit or financial
benefit it is perfectly justificd. I do know
that scores of such people were bruta-
Ily treated and many of them died in
jail  during emcrgency. The point 1
am trying to raise, which the Govern.
ment is  well aware of is, there
are scores of genuine freedom figh-
ters for whom all of us have great res-
pect, but many anti-social elements
managed to infiltrate into the category of
[reedom fighters and those fake freedom
fighters drew all the advantages
under the scheme meant for freedom
fighters, What steps have Govern-
ment taken, what criteria have theY
laid down, to see that only politica
workers, only people arrested  for their
political convictions, are covered by
this schemc and others arc not ?

Secondly, what steps have been evol-
ved by the Government to see that only
indigent  families and heirs of MISA
detenus who are poor and who have no
other sources of income are protected ?
Although all MISA detenus who died in
jail are most meritorious only their
heirs who are indigent and poor should
be protected. The Press Note issued by
the Press Information Bureau of the
Guovernment of India, dated 2znd July 77
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mentions under the heading ** Pension
to heirs of MISA detenus " that heirs
of MISA detenus as such will be given
pension., We are aware that under
MISA many anti-social elements were
also booked. For instance, under
scction g of MISA, black-marketeers and
hoarders were booked. These people
should not he protected. The se-
cond point in the Pressnote is that only
families in indigent circumstances  will
be given pension.  What  will be
the criteria to determine indigency ?
Thitdly, will you apply the same scheme
to genuine freedom  fighters in  other
movements 7 [ come From Goa and
I know that there were many people
who sacrificed their lives for the Libera-
ration of that territory. But they
have not been given any bencfit.
Will you consider their cases also?

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : Sir, though
the Minister has quoted some figures,
still I want to know the total number of
detenus who died in jail under MISA
and DIR. I want State.wise break-
up. In his reply, he has given reasons,
but he has stated that recommenda-
tions from the District Magistrates are
necessary for granting pension for the
detenus’  families. You know that
those D. Ms. were the persons who is-
surd the warrants under MISA and
DIR. If you entrustthe task of makin
recommendations 1o the same D. Ms.
how can justice be done ? 1 cannot
understand” it. This system should be
reviewed or changed.

In the list, I do not find the names of
many States, Only 11 States have been
mentioned. I do not find the name of
Assam I can mention one instance. Mr.
Robin Kalita was detained under MISA
in Gauhati jail. He died in jail during his
detention priod. At that time hc was
in handcuffs. The petition of his
wife for pension was recommended by
our leader in Lok Sabha. Shri Samar
Mukherjee. The Home Ministry
first informed that more information
was necessary. But afterwards, this
petition was rejected. 1 want to know
this particular petition was rejected
and whether he will reopen this  case.
His wife and small daughter are living
in a precarious conditinn. They are
practically starving. Will you consi-
der this case ?

He was a political prisoner. He was
Secretary of the District Kisan Sabha
but his family was not granted political
pension. I want to know what are the
criteria for granting pension or other
benefits to the families of the vietim for
MISA and DIR detenus. I want a
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categorical answer from the hon. Mi-
tlhlﬂ.

st ga T (FfzEre) o wwfa
wgrRy, aidifed 9vd 151 & FAT
F ey F gz w9i @Y @&
@ ¥ gy § qsw g 44 ¥ 7@
Fgl & % W@ wm qfufagw @
giafzs grar  wfufaw & s
qa® AT@=] F miwal #iT IAA-
famfal =t §m w9z #@ F
AT FFT A owAIRd 1 OF
afFq =T 26T f5 ma @y & 0w
Y HEIT 99 HT TF AL ATA gAY
71T fagre & m1q oF & wmEeT 99
faar &, foms fo fawifor 1 of
q1, FfF7 ag 1 qiwee FT fRar
T & wg s SR g fF
fafrs oot § O =faw Av@=r
®OgIAT A AT WIW@ T FET &
weta frewardr #Y grew ¥ qa g
g 37 T d=T T g AT HT TF
gx fawmr ¥ @ wEaEgr @ v
g

wafd wgRT . A WIA WY
qer AT TH B |

St g3 T A U T AT
qrare g, ggiA ag aamar g fw
TFA@AT & ar Trewrdomrze FAfA
& &7 71g ¥ A & 7T T, 99
¥ gaafasfat ar mfaat 51 997
froey 1 & 7 Fgar wgar g f¥
TERTAA AT & TNT IF A4 7 30
T | AFTF=RY AT o Ao W7o H
frm Tt & Afsq # 0F a9 F Wavafz
fwdY #1 [ Y9, T IF & wIPATT
gr  gaafewfal &1 §wa fzan
AMY, TFT STAUEA ATHIT FAA |

Aoy arg ag @ 5 39 afefws=

#7 am ) et afwez & &% a1
grfRas a1 aif=gmEee #1 ¥ ar

Detenus (HAH Dis)
faum dew &1 weww gy afefrae
o & wgar et § fv faw
9199 F1 g WA gTET &, @i am
qE1Tq FTH FET &, T/ IT FT 39
et 2 git o9 &1 fower wt
TR AT dAT 2, WL IW A g
a7 § gf @ At 9 ¥ gfefede faw
FICAT, [T FIET 7T E T IT ATH
qETEa F AIE F AT g dfefwde
foer fa. ag safyq wqs w7 =1 =
AT 91 W IF Fr qA g1 oA, @
39 & TH WHAUE HIETT #IAAT

anfed

ST arg & gg FgAr =gaT g
fs fam awg F1§ st & &7 w@r
g, a1 39 & 9w foaemr &, AoE<r
qA% A 0% aga g guardr & g
fF & dreaea "oy g0 Tar 49, 39
T FEA AUAT  FAr T &V A199
AMAT. AT FT0 & O3 g (Far
s fw G& #m Ge 0 wEEAr
difag g1 ar 9ir a0a wEEr § M
fag &1 o ]| a1 wEdw @,
AT Gwq A1 wee (o &, dfFa
i & fad wi g & gan «few
F9F #r WA 21 & I AT IN
Fi qws fmean s @ osmar  gRf
Ar Gmr gt {wba oA 21 = ¥
TR 97 F AvET fad sTm, &0 dww
Wa g wpam o AT # A far
argeid fesr sz fa Q@i ufag &r
VITG O ORVATY ® AT Wi SUee
gi IAA[ FeEA AN AT IW OF @M
frm w1a, 7ifF: @1 9mq & &g ar
FoEmaw & w7 A1 fxEr W1 wwm
FFTEL STEAC |

MR, CIIAIKMAN : Now, one more
Aember has to put cuestions and then
the hon.  Minister will reply.
Is it the pleasure of the House to  extend
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Mr. [Chairman]

the time of the House by the time the
hon. Minister finishes his reply ?

SEVERAL HON. MEMBERS : Yes,

ot W SWIw et (3239%) ¢
aamfe wgrem, @S Wr & w5 H
@ g5  Wf%T @7 & ara § fw
UL g WA T oeAA 17 AWIE,
1978 ® war f& = @ wrf w7,
qrata=fr & S« F T AT IFRT
Jww & @ra | QF 24 Fatw qrErT
J@WIT I H AaMT, 1976
fraat &% a= fear s fomer
A A€ A A@rT4T | A8 fTEy
za g% afF7 3581 gavwt Y fam
™ FHISE A wamE 9 OF
T1E IAFT FATT N1TF9 g6T | & g9
g &1 gafal wgar Tgn § =
FE FRIT F FIE AT AT AdY
® & 1 ag =afaq ww grfeves
wit gar @t ofgs T s1F gEA
A ¥ Fgr & =g wreETn fem
1 @1 g7 IHAT B18 T A AT AR
Ao |t = fasdr | osEar @A
qrerAar (g@arsy 345 g1 fgur
T4 31 feF A gaf IgramE g
TT | ATA IF AT H wad I A
F F=97 & WX FrE AT HgrAr Agw
& | IAAT TAgAT AT AT FETEr A
¥ fag ma 15-18 wgm fawa 5
& AT W1 g Ha@q I W@ Ag¥
gt & 1+ & wr wigm fFogw
gF & afw@rdi, faasr £ aga
A 8 T A0 T RAF AR E
Fesr daq M oWy afg gw o=
fradl arar & w7

ot ufeer mwwm . mgE.,
# ¥ ur+Ara ATt & weal F IAT
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Detenus (HAH Dis)
2feu g & & ®gr qr fm @
Afey 9 &1 w1 w9d gar § F
gl &WRaT &fF dew F RAWT
fam madt &1 g7 gE @, fom wdw
¥ 38T geq gk @ 9wk 1T ev e
R & 9w w@aT gEr ¥
w7 IEH Gorifes g%ae W@y ger
g 0 mmw #OREY wrar oW
fetiffasr  fagam @ wc & s=%
g § X ¥ oggr f5 uw @mw
fRfafazms &t 2, a1 & o fearay

Ft aq § W gEw fag sr@iswew
? few wq § 1 wAmr W fwem
fomm f& 7 fR¥Mfafedz g1 =5 7
TTAT ®E HHT ATTRH % w4 | &
T ammar f& &R fFa ww T
g7 gl frur § 1 (wwaid)
SHRI BAPUSAHER PARULEKAR :
The man was physically  handicaped
because  of negligence in  jail. No
propsr attention was paid and therefore
his leg had to be amputated. He could
not get treatment frem private doc-
tors. What action are you going to

take, what compensation are you
going to give him ?

SHRI DHANIK LAL MANDAL :
That is a suggestion for action.
(arma) st &m dw @7
qTATE 4 Iaw faq ag = 3

EreaL HIZE J 1 AT qaAv4r
gat @t H WYW FE gEAAr T
gar f& swd sar & wwar &
(eamenT)

ot qET . @ieT 17 AR
# @1a € & AfwA A1 6 wEH A
q IEFT ¥ EEM ¢ (i)

ot W gw st o feeer
¥@ WA L oFAar § IEET AT
T FArAT AT qww dr AT |
(wrnar)
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ot afrs W™ wvEw g @«
qiva Wi daw @ gefag & gwm
wara A4 2 sFar | (wrewTw)

SHRI EDUARDO FALEIRO : The

Minister completely dropped me out
of the picture. IThad asked three simple
questions. Will the Minister kindly
reply?

PROF. P. G. MAVALANKAR

(Gandhi Nagar)- : On a point of or-
der. This 1 a half-hour  discussion.
Ifitis the Question Hour, the Minister
is entitled to say that it is a suggestion
for action and stop there, but the whole
purpose of the half-hour discussion is
not only to elicit information but to get
concrete assurances from the Government.
‘Lherefore, I would request the Minister
not to giv away by merely saying that it is
a suggeslion for action. He must reply
whether he is  accepting it.

SHRI KRISHNA CHANDRA HAL-
DER: Sir, he has not answered my
points,

MR. CHAIEMAN : You can seck
my help. If any particular question of
yours has not been replied or consi-
dered, 1 would request the hon. Minis-
ter that he should just explain that also.

SHRI R. K. MHALGI  Sir, I
request the hon.  Minister to give the
list of those =20 recommendations
which were rejected and the reasons
thereof assigned to cach. May I get a
list ? Why cant he read them in the
House ?

SHRI DHANIK LAL MANDAL :
The analysis of the rcjected cases is
given below:

(i) Detention not under
MISA . : % 1

(i) Under DISIR . . 4
They will come now.

SHRI R. K. MHALGI 1 Why don"t
you give the names ?

SHRI DHANIK LAL MANDAL :
You want names ?

(Interruptions)
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MR. CHAIRMAN : I think there
can be one way out. The hon. Mini-
ster can furnish a iist later on. That is
better.

AN HON. MEMBER : What is
the break-up of this ?

(Interruptions)
MR. CHAIRMAN : I think that

is the desirc of the House and he is ready
to do that.

SIIRI EDUARDO FALEIRO : I
am on a point of order. We asked the
questions here so that the Minister
would reply. Ie cannot just overlook
the questions and close the whole matter.
I had asked three questions.

MR. CHAIRMAN : Willyou please

just give some reply to the three ques-
tions that only poor persons should
be given pensions, secoudly, that really

political persons should be given, what is
your  suggestion regarding that, and
the third though it does not concern with

this, the third was whether other
political pensioners who are already
having  pensions, will you give that

thing or not.

it afte @ "ww o #7 3§
¥1 3ax 9@ & ¥ faar g—afsfs-
fafeet #1 1 Fodhww 2, 9 9w #
Agl WraT & 1 WY Fgq &7 @iy
¢ fF g9 gae 599 & swe faq &y
gzt &, & ofafsfafaeY wEfar
# aff wri & w1 O ey
w® & " famw # g & € @
o @ I & far deww g€ @
WE gl aF T ¥ wEE H AT
g oar W, B ogwr ...

MR. CHAIRMAN : Thatis a different
thing.
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&t gyt wwre ' (arEas)
g 99 gwr< w99 F7 fauw 1972
H FATET TET 9T, [T 1978 &, wWd
8 BATC EAA ®IATA FTAF aF ZAl

=rfgd |

MR. CHAIRMAN : I am afraid the
hon. Member should not raise this
question at this stage. He is  giving
information to the questions raised.

wY W L wiEAt  ag qgraar
2 aTIEF Wg 97 AT 2

MR. CHAIRMAN : 1 think I will,
re?uut the hon. Minister to give a spe-
cific reply to the case which Mr. Halder
referred to separately.
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SHRI BAPUSAHEB PARULE-
KAR : The hon. Minister said with
reference to the question of dependants of
the persons who died. It is a suggestion
for action. My friend, Prof. Mavalankar
rightly said that this reply need not
be given. He should reply as to whether
he 18 going to accept it or not.

MR. CHAIRMAN : I think he will

make a note of that.

The House stands ad journed till 11 a.m,
tomorrow.

1809 hrs

The Lok Sabha then adjovrned till  Elive:
of the Clock on T hursday, August 3, 19%7F|
Sravana 12, 1¢00 (Saka).



